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LOK SABHA DEBATES

LOK SABHA

Tuesday, April 30, 1974, Vaisakhg 10,
1808 (Saka)

The Lok 8abha met at Eleven of the
Ciock

[Mr. SPeAxer in the Chatr]
OBITUARY REFERENCE

MR. SPEAKER: Hon, Members, 1
have to inform the House of the sad
demise of Shri Bipin Behari Varma
who passed away at Patna on the 2Bth
April, 1974 at the age of 82.

Shri Varma was a Member of the
Central Legislative Assembly from 1534
to 1930 and 1945 to 1847. of Provisional
Parllament from 1850 to 1952 and of
the First and Secand Lok Satha curing
the years 1052—82. Later, he was a
Member of the Rajya Sabha during
the year 1902—68. AS an associate of
Mahatma Gandhi, he suffered mprison-
ment for the freedom of the country.
An ggriculturist and a social worker,
he took keen interest in the relief
activities and Harijan uplift He serv-
*d on a number of organisations and
local bodies of his Stale.

We deeply mourn the lors of this
friend and [ am sure the House will
join me in conveying our condolences
1o the bereaved family,

The House may stand in silence for
& short while to express ity sorrow,

The Members then stood in silence
for ¢ dhort awhile.

- —

2
ORAL ANSWERS TO QUESTIONS

Betling up of River Boardg under
River Boards Act, 1958

*894. SHRI K. NARAYANA RAO:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any River Boards have
been established under the River
Boards Act, 1956; and

(b) if g0, the main features thereof?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C, PANT):
(a) No Sir.

(b) Does not arise.

SHRI K NARAYANA BRAO: The
River Boards Act was passed in 1958
to provide for the River Boards and
along with that, about 10 years ago,
the Inter-State Waler Disputeg Ast
was also passed

Unfortunately, no State River Board
could be created because of the reti-
cence on the part of the State Gov-
ernments. So far as the Constitution *
is concerned, the hon, Minister is well
aware that, paiticularly the inter-
State waters are the national pro-
perty Therclore. the Contsitution spe.
cifically envisages that the subject of
development and utilisation of inter-
State walers comeg within the pur-
view of the Parliament and the Cem-
tral Government But the Govern-
ment has not approached the problem
from the national point of tiew, I
would like to know whether the Gowe
ernment will take serious steps o
make the State Governments feel the
need of the Act which they have pas=
sed. Otherwise, do they want to keep
a particular statute as a dead-letter?
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SHRI K, C. PANT: Even when the
need has not been accepted by many
of the States, I do not think it could
be made more acceptable to them,

SHRI MOHANRAJ KALINGARA-
YAR: I would like to get g confirma-
tion from the hon. Minister if there
is any proposal for all the Chief Minis-
ters of all the States who constitute
the members of the Boards if they any
such Boards,

MR. SPEAKER: The Minister has
replied that there is no River Board
constituted. This does not arise.

SHRI NARSINGH NARAIN PAN-
DEY: May I know whether under
Sectmn 10 of the River Boards Act,
1986, any Advisory Committee or
Committees have been formed for the
execution of the work under Sections
13 and 14 of the River Boardg Act
and, if so, the names of the persons on
these Committees and the important
river water disputes and schemes

« undertaken and disposed of by them?

MR. SPEAKER: You sare going a
step further,

SHRI NARSINGH NARAIN PAN-
DEY: Sections 13 and 14 of the River
Boards Act provide that river water
disputes, if any, and some functions
under the Board will be executed by
the Government...

" MR. SPEAKER: Unlesg the Boards
are fromed, how can the Committees
come in?

BHRI NARSINGH NARAIN PAN-
DEY: I want to know whether any
Committee has bee, formed by the
Government. Has any State Govern-
ment asked for any Committee to be
formed?

SHRI K. C. PANT: No Board has
been formed.
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definite discussiong took place with the
State Governments regarding the set-
ting up of these Boards?

SHRI K. C. PANT: In reply to Mr,
Tivwari~—I just remember—I am ex-
cluding the Indus Commission and the
Joint Indo-Bangladesh Commission;
that way in regard to another matter;
not Nepal

About this question discussions were
held with the States in the early Six-
1iem, and Gujarat agreed in the begin-
ning and then withdrew its assent.
Maharashtry and Andhra Pradesh did
nwot agree; Bihar oppoged it; Tamil
Nadu and Karnataka did not feel that
1t was necessary; U.P. thought that no
useful purpese would be served; and
#sc on. This was the kind of replies
that we got and so, no Board has been
set up. But this does not mean that
the Government has topped thinking
in terms of some agency or mechanism
for overall planning of river basins as
suggested by the Irrigation Commis-

sion. That ie wunder consideration
secparately. t does not arise out
of this

Visit of CSalrman of Economic Burean
of Revolutionsry Command Council of
Irng

*895. BHRI BIRENDER SINGH

RAO; Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
10 state:

(3) whether the Chalrman of the
Economic Bureau of the Revolutio-
nary Command Counci] of Iraq visited

Delhi during the month of March,
10%;

]

(b) whather he had discussions with
1be Peiraleum ang Planning Ministers
of India; and

VAISARHA 1b, 1806 (5aKa)
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{c) i go, the nature of diacussioms
lield and the decisions arrived at?

‘THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN):(a) and (b). Yes. Sir.

(c) The discussions were aimed at
further stremngthening the existing
economic and technical relations bet-
ween the two countries. These dis~
cussions resulted in identifying speci-
fic projects for mutual cooperation in
the fields of Industry, Agriculture and
Irrigation, Trade and facilities for
training and education. It was de-
cided to establish a permanent
Indo-Iraq Joint Commission to coor-
dinate and facilitate the implementa-
tion of the existing and future agree-
ments in various fieldg and to explore
and identify new avenues for broa-
dening the cooperation between the
two countries.

SHRI BIRENDER SINGH RAO:
You would kindly notice, Sir, that this
question wag transferred from the
Ministry of Planning to the Ministry of
Petroleum and Chemicals, ang the-
hon. Minister hag mentioned industry,
trude, agriculture, irmgation, and vdu-
cation but nothing has been said about
his own Ministry. 1 would like to
know what was the discussion which
took place between the Chief of the
Econaomic Bureau of the Revolutionary
Command Council of lraq and the Mi-
nistry of Petroleum and Chemicals °
which is answering this question.

SHR] SHAHNAWAZ KHAN: In the
fleld of training it wag agreed that we
would give in-plant training to the
technicians from Iraq. It was &lso
agread to establish & Petroleum Insti-
tute in Iraq by our people from our
Ministry. We have also aiready des-
pached a team which will carty out
exploration for drilling oil in ¥raq and
lease of land hag been given to us All
these facilities were discussed and the
whole agreement was signed by my
senior colleague, Shri D. K. Borooah

SHRI BIRENDER SINGH RAO: May
1 know whether the visit of the Chief
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of the Economic Bureau of Irag Gov-

ernment took place at the initiative of
the Indian Government or on their

own initiative? Secondly, I want to
know whether any concessions have
been obtaineq by the Indian Govern-
ment out of these discussions apart
from the decisions taken earlier by the
Iraq Government along with the Orga-
ninﬁonot?etmhumirpoﬂin;twn-
tries.

SHRI SHAHNAWAZ KHAN: At
this hon. House is aware, we have
very good and friendly relations with
the Government of Iraq, and these
visits are arranged in the mutual in-
terest of both she countries and are
welcomed,

Regarding the agreement for oil, I
would like to gtate that we have had
negotiations with Iraq for import of
Iraqi crude of roughly about 3 million
tonnes for the current year 1974-73.
Regarding other details, I would like
to refrain from mentioning them at
this moment because our Government
is already negotiating with some other
countries and we would not like to
disclose all the details at this moment.

SHRI BIRENDER SINGH RAO:
Would the hon, Minister be pleased
to say whether the invitation was ex-
tended by the Government of India?
If so, have gimilar invitations been
extended to other oil-producing coun
tries to hold discussions on the sub-
ject of petroleum supplies?

SHRI SHAHNAWAZ KHAN: We
have our diplomatic representatives
jn all these countries. They are in
constant touch with varivus Govern-
ments and if any Government 'Nishes
to have any discussions wi.h us or to
have the benefit of training facilities
or other discussions, we always wel-
come that. It is mutually arranged.

MR. SPEAKER: General Saheb his
question was very categorical ag to
who took the initiative first. Did we
invite them or did they express a
desire to discuss with us?

APRIL 30, 197¢
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SHRI SHAHNAWAZ XHAN: It
wag thn

wm“g initistive of the

MR. SPEAKER: That is all. Why to
enter into all the other details?

SHRI TRIDIB CHAUDHURI: The
hon. Minister just mentioned the
amount of crude—3 million tonnes
that would be imported from Irag
from 1974-75. Before that, there was
an announcement of a previous agree-
ment with the Government of Iraq, a
ten-year agreement with that country
for continuous supply of crude upto &
certain specified quantity. Does that
ten-year agreement hold good or is
this a new arrangement from year to-
year which will be negotiated?

SHRI SHAHNAWAZ KHAN: Pre-
viously, there were varioug foreign oit
companies which were producing oil,
refining it in Iraq. ‘They also had
arrangements with our Government
for supply of crude. Now, those ar-
rangements have been terminated by
the Government of Irag on the natio-
nalisation of the oil industry and we
are trying (o enter into direct arrange-
ments with them.

SHRI TRIDIB CHAUDHURI: The
answer ig entirely beside the point.
1 wanted to know: was there a speci-
fic agreement with the Government of
Irag, not with foreign oil companies?
That agreement was also negotiated
by his senior colleague. Shri D."K.
Borooah aned it was . ten-year agree-
ment for continuous supply of crude.
T wanted to know whether that agree-
ment holds good or has a new arrange-
ment been entered into on Yyear-to-
Year basis? That is what I wanted to-
know—whether that agreement still
holds good or because of these oil up-
heavals throughout the werld, Iraq
has gone back and we are entering into
a new arrangement.

SHRI SHAHNAWAZ KHAN: [ do
not think that the Iraq Government
has gone back on any agreement.
These are new arrangementy which we
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are making with the Governmest of
1rsg, ‘

SHRI JAGANNATHRAO JOSHI:
What happened to the old agreement?

MR. BPEARER; This House was
informed that there was an agreement
for ten years for continuous supply of
oil. Shri Tridib Chaudhuri's ques-
tion is very simple, Does that agree-
ment still continue or ig 1t going to be
replaced by new negotiations?

SHRI SHAHNAWAZ KHAN: The
negotiations are new, in view of the
decision taken by the oil producing
countries. These are all new arrange-
ments,

SHRI TRIDIB CHAUDHURI'® I
would hike to make a submission that
s answer

MR SPEAKER Sometimes it is very
difficult for the Minister to be very
categorical. He has tried to satisfy
vou and, at the same time, he wants
scme cope for negotiations

SHRI TRIDIB CHAUDHURI® Only
a fow months ago, an agreement was
signed Are we to understand that
that agreement has been terminated
and new arrangements have been
made This 15 something absurd.

MR, SPEAKER 1 wish to mnwvite
your attention again Is this new
phase of negotiations a onsequence of
that agreement® This 15 entirely a
scparate gquestion

SHRI SHAHNAWAZ KHAN. This
o nop?ute thing

SHRI B. K DASCHOWDHURY:
Sir, In view of the statement given by
the hon Minister that on area  has
alreadv been leased out to our Oil
Corporation by the Government of
Iraq, may I know from the hon Bblnis-
ter whether afler the dniling opera-
tions, while oil is struck there, the
produection in the form of crude, re-
fned ofl and petroleum, will go to

VAISAKHA 19,

get it from them? What is -
tion 1n this regard?

SHRI SHAHNAWAZ KHAN:
oil would belong to the Government
of Iraq and then we will have to
enter into agreements, with them in
this regard.

Payment of cash whiness allowance
on gll Zonal Railways

-
*§97 SHRI RAJDEO SINGH:
SHRI CHANDRIKA PRASAD:

Will the Mister of RAILWAYS
be pleased to refer to the reply given
to Unstarred Question No 5147 on the
18th December, 1973 regarding imple-
mentation of order for payment of
cash Wwitness allowance and state:

(a} the reasons for payment of
cash witness allowance to cash wit-
nesses 1n the Southern Railway only;
and

(b) whether the orders for payment
of cash witness allowance mn  other
Railways will be issued thereby ensur-
ing & uniform treatment all over the
Indian Railways?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI); (a) The
allowance 1s paid to enable them to
meet the extra expenditure incurred
bv these staff in mantaining dauble
establishments

(b} The circumstances differ from
Railway to Railway and 1t 8 not
thietefore, proposed to lav down unt-
form rules

SHRI RAJDEO SINGH The word
used by the Mimster ‘eirceumstances’
1@ most masleading here Thereiore,
I would use the word ‘factors’ 1
want to kn=w whether 1 ¢ factors
ponsible for parmeat of cas™ witness
allowance in Southern Railway are
not obtaining in other Raulways and
also whether the circumstances also

1oe-
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differ from Railway t6 Rallwiy for
shroffs to couni and get allowahce
when they count over Ras: 28,000 also,

SHRI MOHD SHAFI QURESHI: The
pogition obtaining on Southern Rail-
way dates back to the management of
the Company days on this particular
Reilway. Each Railway has got its
own norm. We have given almost a
free hand to these things but as and
when they feel the necessity of chang-
ing the system, they can do s0. ~

SHRI RAJDEQ SINGH: Sir, in reply
1o part (a) he says about double es-
tablishments. So, besides maintaining
the double establishments, the risks
involved is also another factor lke
movement of lakhs of rupees in shift
dutieg in the strong-room. The risks
are similar in every railway. There-
fore. I want to know whether the
Government is prepared to think
anew? °

MR. SPEAKER: Do you have all
these supplementaries as written sup-
plementaries also? Do you come
always prepared with written supple-
mentaries?

SHRI RAJDEO SINGH: I have

jotted down the pointa.

MR. SPEAKER: Supplemetaries
arise out of the answers given and
they have to be extempore or on the

spot. [

SHR1 RAJDEO SINGH: This ig re-
garding the answer which he has
given today....

MR. SPEAKER: I think you have
given it in the answer. Will you ex-
plain it to him again?

SHRI MOHD. SHAFI QURESHI:
Sir, I said, each Zonal Railway has
got its own system which suits them.
Of course they are within their rights
to change the system if they so desire,

MR. SPEAKER: That i why
1 thought this answer provides enough
ground for your satisfaction,

APRIL 80, 1074
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SHRI RAJDEO SINGH: Sk, they
have to maintain double establish-
ment. This ig the position in each and
every railway, and this is not only in
the Southern Railway.

SHRI MOHD, SHAFI QUREBHI:
Different Railways have different
systems in the railways. In some
Railwaya, they depute their men for
fifteen days or for a week. In the
Sourthern Railways, they have got an
entirely different system. They have
their deputationists for a longer period.
Therefore, they have to maintain two
establishments—one at Tiruchirapalli
and the other at the headquariers
where they are stationed.

MR. SPEAKER: Is it all right?

SHRI RAJDEQ SINGH: I have one
more supplementary to ask.

MR. SPEAKER: You already had
two supplementaries.

SHRI RAJDEO SINGH: I want to
put g supplementary to clear my point.
If the period 15 for more than fifteen
days, will the Government be pre-
pared to payv the cash allowance to
such persons?

SHRI MOHD. SHAFI QURESHI:
No, Sir.
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SHR1 AMRIT NAHATA: Counting
of cash in the railways is done by the
shroffs. And each one of them is ex-
pected to deposit the security before
he is appointed as a Shroff. Once
thiz security ig taken from all the
stuf and, in the railways all over,
when the shroffs have got the same
type ol work everywhere. how ig it
that in a particular railawy, this
allowance 1s given while in other rail-
ways that is not given?

EHRI MOHD. SHAF1 QURESHI:
This allowance ig given in some rail-
ways. In other railways daily allo-
wance and dearness allowance, both
are given. This g question of witness
allowance. There is no allowance
given to Shrofls.

Export Target of Drug Firms

-+
*898. SHRI M. RAM GOPAL
REDDY:

SHRI RAM BHAGAT
PASWAN:

Will the Minster of PETROLEUM
AND CHEMICALS be pleased to
state: :

(a) whether drug firms have failed
to achieve th export targels; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN)(a) and (b). A statement is
laid on the able of the House.

STATEMENT

(a) Undey the Import Trade Control
Policy for the year 1973-74 the drug
manufacturing units in the organised
sector are under an obligation to ex-
pmspﬂcmtottm&pmdmtim
The level of exports in 1961-61 was
Rs. 0.98 crores and over the years
exports of drugs and pharmeceuticals
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have reached a level of Rs. 11.92 cro-
res in 1972-73 against a turn-over of
about Rs, 350 crores during the same
year. Units which fail to achieve the
requisite exports are liable to a cut in
their import entitlements.

(b) (i) There has been a substantial
price differential between the Indian
an< international prices for some of
the more important drugs which have
made Indian drugs non-competitive in
the international market in the past.

(ii) It is not d=sirable to encourage
indiscriminate export of some of the
drugs for which production capacity
in the country is limited and which
are required for indigenous consump-
tion. The export potential is there-
fore necessarily limited on account of
lack of adequate production capacities
{for some of ths drugs.

(iii) An inhibiting factor towards
export promotion ig shortage of cer-
tain indigenous rw materials and
packing materials which are currently
in short supply in- international mar-
ket as weil.

(iv) The size of drug manufacturing
wnits in India is generally smaller
than those in many of the other major
exporting countries with the result
that contacts with international ex-
porting houses are meagre and their
marketing efforts are also inadequate.

SHRI M. RAM GOPAL REDDY:
- My question is: Whether the drug
firms have failed Ly achieve the expor!
targets. Having given - the export
figures. I want to know froin ti:e hon.
Minister how much of drugs we have
exports. If there is any failure in
that regard, can he give us the rea-
sons thereof?

SHRI SHAHNAWAZ KHAN.
Broadly. the exports have been of the
order of about 3 per cent of the total
products. Their export obligation is
upto 5 per cent of their production.
The actual exports have been of the
order of about 3 per cent. There are
certain reasons why they have failed
to export the required quantity. The
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main reasons are that there waere
wide disparities between the prices
prevailing in India and those prevail-
ing abroad.

In some cases the prices provailing
in India were higher than those pre-
vailing abroad. It would be difficult
for the firms to export so much.
Even from the  internationally esta-
blished firms it would be difficult to
import raw materials. That is scarce
not only in India but it iz also scarce
in other countries abroad. These
are some of the reasons for which
these firms were not able tg export.
Also, there are certain drugg which
are in short supply in the country it-
self. As such, the Government would
not like those drugs to be exported
abroad.

SHRI M. RAM GOPAL REDDY:
Even when the international prices
are low and our prices are high we
are exporting several articles and
making the factories suffer the loss-
es. Why the same procedure and
method is not applied to thess drug
tactories?

SHRI SHAHANWAZ KHAN:
I may inform the hon. Member that
our exports are steadily increasing.
In 1961-62 our exports were only
worth Rs. 98 lakhs whereas in 1972-73
nur exports had reached a level of
Rs. 11.92 crores and our target for the
Fifth Plan ig Rs. 30 to 35 crores.

SHRI RAM BIHAGAT PASWAN:
1 want to know from the hen. Minis-
ter whether Government propose te
manufacture more and more drugs in
tihie public sector uni‘s with a view to
honst their availability for home con-
sumption? How does the Government
propose to increase the production in
order to meet drugs export target and
whether exportable drugs ar. =pare to
our countrys ncedz?

SHRI SHAHANWAZ KHAN:
We have three drug factories in the
public sector—one at Rishikesh, the
other at Hyderabad and the third at
Pimpri—and the capacities of those
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fastoribs are being steadily incressed
so that we cay meet maximum re-

t of our drugs at home and
also be able to export whenever it is
feasible.

SHRI SEZHIYAN: From the ans-
werg given by the hon. Minister it
has been stated that there is substan-

tial difference in the prices of the
Indian drugs as compared to the
prices of international drugs. That

means the Indian products are priced
sp high that they cannot compete in-
ternationally. I would like to know
from the hon. Minister what steps
have been taken to go into the cost
accounting of these pharmaceutical
industries so that prices are kept
down to compete f{avourably with the
international wmarket?

SHRI SHAHNAWAZ KHAN: The
prices of bulk drugs in this country
are periodically reviewed by the
Bureau of Industrial Costs and Prices
and only very vecently 1 placed on the
Table of the House the prices which
had heen recormmended by them. The
prices are continuously under review
of the Government to ensure that
prices are nnt unduly high but inspite
of that when we start any new indus-
try the prices are liable to be high
but as our production increases the
prices would rome down

SHRI N K P. SALVE. Due to
inte:national competution some lan-
guishness has heen shown in  the
expoit commitment I want to know
whether you are recovering from the
firms the reguisite penaity which is
a condition precedent for allowing
them certain umount of foreir ex-
change against their import commit-
ments. Since our research and tech-
nology i1 drug manufecture is way
behind that 1n the Western world,
although our position in  export
targets in absolute terms may be
impressive, may 1 know whether see-
ing the overall world export of drugs
our trade hag shrunk or whether it
has really expanded?
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SHRI SHAHNAWAZ KHAN: Our

export trade is certainly expanding.
It is not shrinking but expanding.

SHRI N. K. P, SALVE: In absolute
terms it may be expanding. But what
is the percentage compared to the
warld export of drugs? What was
our pecentage earlier and what is our
percentage today?

SHRI SHAHNAWAZ KHAN: In
1961-62 we were exporting about
Rs. 98 lakhs, but today we are ex-
exporting over Ra 11 crores
We are increasing our exports.

MR. SPEAKER: Ilis guestion was
very specific. How doessgur percen-
tage compare with that of others?

SHRI SHAHNAWAZ KHAN: We
are only at the initial stages and we
are trying to increase our trade. We
cunnot compete suddenly with the
highly developed and industrially znd
scientifically advanced nations. We
are trying to improve our performance
but we cannot compete with them
straightway.

Regarding recoveries or penalities
imposed, the Chief Controller of Im-
ports and Exports lookg ints these
things, and whenever any firm fails
to export or keép up the quota of
exports, then certain cuts are made
in the import entitlements.

SHRI BHALJIBHAI PARMAR: Is
1t a fact that Messrs. Pfizers have fl-
outed the conditions of their last ex-
pansion licence by not executing an
export bond till now? If so, may [
knuw why Government do not fix
reponsibility and take action against
the officers of the Ministry responsi-
ble for this lapse or hand over the
matter to the CBI because the coun-
try is losing a huge amount of foreign
cxchange which this multinational
foreign firm is repatriating to their
own country thergby killing the ac-
tivities of the LDPL which is a public
sector undertaking?
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BHRI SHAHNAWAZ KHAN: The

repatriation of ocapital ebroed i»
done under instructiong and guide-
lines issued by the Reserve Bank of
India, and all the firms huve to abide
by them, and anybody who does uot,
has to pay the penalty,

19

SHRI PRIYA RANJAN DAS NUNSI:
Since foreign monopolists, especially
the United States collaborators are
actively engaged in the drug manu-
facturing companies in India, especi-
ally the most leading ones, may I
know whether collaborators like the
Cyanamide India and others are ful-
filling the target of exports and also
the target for distribution for inter-
nal consumption? The hon. Minister
has said that units that fail to achieve
the target are liable to cut in their
import entilements. I would like to
know the names of the units which
have failed to achieve the targets.

SHRI SHAHNAWAZ KHAN: This
s the function of the Chief of Con-
troller of Imports and Exports who 1s
the authority that goes into these

things.
SHRI PRIYA RANJAN DAS
MUNSI: I wanted to know the

names of the units,

MR. SPEAKER: The main ques-
‘tion ig too general a question. If the
hon. Member sends specific notice
of his question, the hon. Minister
«tan reply to it.

SHRI SHAHNAWAZ KHAN: 1 do
not have the exact information with
me just now,

SHRI PRIYA RANJAN DAS
MUNSI: Which are the units which
have failed to achieve the targets?

MR. SPEAKER: I have often told
the hon. Members that whenever
they want statistical information or

-some more detaily or somg specific ¢

information, the hon. Minister peeds
uotice of the question.
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BHRNI R. 5. PANDREY: Taking fatc
considerstion the turnover of Rs. 380
crores in drug and pharmateustes]
items, we are far behind so far as
export is concerned and we osmnot
compete in the international market
in medicines, drugs and pharmaceuti-
cals. Since there is dearth of medi-
cinea for internal consumption and
the prices are going up, may I know
whether we cannot do away with the
export of those items where we are
not able to compete at all, but instead
look after the indigenous market, for-
getting the export business altogether?

MR. SPEAKER" This is not a ques-
tion but 3 suggestion for action.

SHRI MADHURYYA HALDAR:
Our country has developed spurious
drugs manufacturing capacity. Is
there any machinery to see that spu-_
rious drugs are not exported to other
countries? After the Kanpur incident,
has the export come down or is it
likely to come down?

MR. SPEAKER: It was a very
general question. Anyway, iIf be has
information, he may answer.

SHRI SHAHNAWAZ KHAN: We
have had no complaints about the
drugs exported by us. Only a few
years ago our export of formulations
formed only 30 per cent; today it
forms 80 per cent of our exports.
That goes to prove that our drugs
have improveq acceptability in
foreign markets.

SHRI MADHURYYA HALDAR: I
had asked mnother questioon.

MR. SPEAKER: 1 allowed it tho-
ugh it is much beyond the scope. Now
You are going too far ahcad

SHRI SHAHNAWAZ KHAN; We
have received n, complaints.

MR. SPEAKER: You do not leave
the question, The result is that we
do not dispose of many guestions.
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*889. SHRI VEKARIA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

{a) whether Government of India
have given permission to the Gujarat
State Fertilizer Company Limited to
increase the price of D.AP. Fertilizer;
and

(b) if so, the broad features there-
of?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). DAP,
not being subject “to price control,
Governments permission is not re-
quired to revision of its price.

SHRI VEKARIA: It is stated that
DAP is not subject to price control. 1
would like tn know whether every
type of fertiliser is included in the
list of essentinl commodities or not.
Also under the Essential Commodi-
ties Act, can Government take action
against price rise. The prices today
are double those of what they were
three months ago. Can Government
inquire into this and take any action
under the Essential Commodities Act?

SHRI SHAHNAWAZ KHAN: Only
nitrogenous fertilisers are statutorily
cantrolled There i ng price control
on other kinds of fertilisers. The
Fertiliver Association of India has in-
formally agreed to fix prices and so
{far Government have not interfered
in the prices of fertilisers other than
nitrogenous fertilisers. Whethey this
comea under the Essential Commodi-
hies Act or not, this doss not affect the
price structure or fixation of prices.
They are free to do that.

SHRI VEKARIA: The Gujarat
Government have 40 per cent of the
shares in GSFC. That Government
hive sent a request to the Govern-
ment of India to incresse their share
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to 51 per cent eo that they can have
a say om the question of rise in pri-
ces. Arg the Government of India
considering this request of the Gujs-
rat Government or not?

SHRI SHAHNAWAZ KHAN: |
presume the Ministry of Finance will
decide it. Our Ministry does not
come intg thie.

SHRI BIRENDER SINGH RAO:
Is it a fact that DAP is in ghort supply
and farmers in Punjab and Haryana
are paying a very high price for it in
the black market?

MR. SPEAKER: I am so sorry;
this question does not arise out of it.

SHRI BIRENDER SINGH RAO:
This 1s because the price is not con-
trolled. Phosphatic fertilisers ares
in great demand and there is a grea-
ter shortage of it.

MR. SPEAKER: The word “ferti-
liser’ does not expand the scope of
the question.

SHR BRENDER SNGH RAO: The
question was about DAP,

MR. SPEAKER: Sorry.

Miof@mo@w: w1 ;@
a% § fe a2z ST ol ¥
IHTE ¥ aw a1 QWY OF T A W
# v odoe w0 & faw o four wrw &
/AT ATET &, TAfT THET X 1200€YY
z. 2 faay may §, Afew ag 2400%
ey ¥ feararar & ?

MR. SPEAKER: I am sorry. This
is not a relevant question, The main

question is about permission to the
Fertilizer Company.

i prq W e : wA A
AW TW ¥ FO ¥ wamwn § e W Y
weu-yfa Owd & fead ga fodero ol
§ | OIX AW 6 UTeRE T & g
¢, e oy A o fract A ¥ 0
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fSagarmegmg fe wr A &
Aer WY Frdfar woT werTe wr wiw
g ¥ o W wror ¢ fiv ag v wT
sea-Frgavr ot W ot 30
fagaw: FE N g
Tuet § e peiifer weamgue, oY ax
o fadwi Fan @Y, SRRt
WA A AN A G F Y &, JQE Fi-
7T W AT W Y | g9 2 A N A dn
T T ¢, WX IEA fra waly A
Ixwatrrepasy dfoewdw &
N Wq@E ATAEE ¥AT TG E

Masy Sick Report Movement by Al
Station Masters  Association,
(Eastern Raklway)

India

+

*900.SHR1 RAMAVATAR SHASTRI

SHR] K. M. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether All India Station Ma-
sters’ Association, Howrah Division

Eastern Railway, launched Mass Sick
Report Movement from the 23rd De-
cember, 1973 1o 31st December, 1973;
and

(b) 1f so, what were their demands
and the action taken by the Admims-
trat:on on cach item of the demands”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS: (SHRI1
MOHD. SHAFI QURESHI): (a) No,
Sir

{b) Does not arise,

S TRTEATC et TS gy,
uTy § Zw AW AT THT KT WE § 1
7g ATETT A T A § Wi oy e
Tt 8 1 A O 7R we-sfean R
A gEifRIE %1 Rifes quee
“aada” 2, fom ¥ “oofeew o g
fefrg " wrfas 2, NN wam ¥
Teafrae & 1 $© =Rl SRIF Y Aw
Tt ¥ = AR WX AgAw 2ud
wreedt & 23 feman 1973 ¥ 31
feowxy, 1973 aw mw faw oy ot
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W | e et we vk € fe oy
swra fow Wy oY o o | OT oW

W ¥ qaf gipat & @, ofe e
NWTHT U 5T I A At &
mATTRAA T "agav g fe
o o [ho (Ho), grayr, ¥ I
#wif WY gETeT wad A i Oy
s fear fo Yewas 7wt Wi
s wifs wcaEt 9 wwi
T Wi 1 ACE s faar ade ?
w1 WY wEied w1 g el faet §;
afe g, @t for 3¥@ a1 wgy & fe o
a7 W fow o ad & 7

SHRI AMRIT NAHATA: Since
when has the Railway Ministry star-
teéd controlling—

MR SPEAER This 1s the third
time you ure rising with out my per-
mission. You have now risen fer the
third time. I don't allow this There
is a himut for my patience

SHRI AMRIT NAHATA: “Laun-
ched” has been prnntcd as “lunched
I only wanted to point it out Have
some sense of humour.

SHRI BIRENDER SINGH RAO:
How do you think he has nc sense
of humour?

MR SPEAKER-
as much as you do,

At yea wot Rt ¢ Ay @Ay
quT AT ¥ IAW AT A 97 TE Y
mny f& o & oam-fassir
ot gt aww & awny A eRd
A § "X dm §1 g qfew o wm
900 €T qrezd @, foradt & 10 ekt

¥ do net claim it

& o AR {7 AT drard W s

& qv gr-grfwr g-d1ag A, ar-faw-
Sy 7 gk 1 & e wavw o7 A
fagr & fa 90 Sl ®mr T 9T ¥,
10 Hredt & W W o A W —
W gy sre-fawsite Y Ot
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weuw wgwa ¥ Ay 10 Wi
wr ft wre-faw-ofr vy X

ot Qo dto Wl : ¥ AT wAT WA
Y farsRmA ey .. ...
(wqamm) . ... ...

ot TraTeaTe wreRt : W7 Ay A
ww § fy fom fel oY wwf @ wor o
% 7 § 9 Rl g e #,
It ¥ = vk e fed
% wT gy Wl I sfea @ ok
oY 7 were % af off &7 gk w@v s
¥ we ¥ 3w W Rfwm e
qr ?. .

WETIR WENNT : WT9 WET 4@ N7 |
o € qY FAer &K f§ a9 g
fazimas & s 2 Wi feelt fefa-
™ ¥ § ANy ww-rearfa fear o
o T o av% ¥ afew gw ar
Tg ¥ wfew gr w

S quETEATC WO ¢ Wems o,
Wi € I 9aq # oo feay @1 fw
™ YAE T T e w9 3 ww
of —warfax et 1§ wor gem ¢
£ T ArfgaET qg W
fow-sfra ft @1 ®r g @1 ar
Ty At ar ?
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shyprem wevgsft : wour At
& arfg e §—ar I gz vy t—
10 T8 WwT FFeT e WY
mfeat <rex o Fifrw w3 A wfge
T ¢ fr mfedi #Y gy 9T TAW
WA TEM |

WS Wi ;- az Wy g ol fe
TR T M ¥

st o dte st :  werw W@y,
AT g A w1 faee €, ag agy O]
#1 gt &, e o A% oE A€ o
#Y qfowrr ot ot 3 T —

weqw wgien  we-fasiy &
TA AT IR A= Y, W9 A

qfed

Wt Qo @Yo mai : & g wrAAr
arean g f® ot @ oy ox g
drare g AT T W EM N § wW
T F AT W I AT & e 9T

‘AR T AP ow §oar g ?

worR WERA W § g% 3%-

MR. SPEAKER: I am not allow:ng Z(9ie & Q&1 wo qed & WX g2

it.

st TwreATe el e oY,
Ao wq frrang@—gwsr
WTOT A1, ¥ T AqTAAT AT

WA WEWW . TR qATT AT
fam % fe ¥ wrary gaw w0 § e
L

St TrHTeRTC Wt ¢ g oY,
fMgerfefei & sfam 4@
¥ W€ wreor gL, ..

woow wEIww ¢ § wrowt orerw &
@ wifer wigar § arfe |y W
et firke )

Ty GAT T 8 )

st Qo o wwt : H fapfta &
TR T 98 @ §-—t fawsrrar @i
SA% ¥TH T ATA W N AEY 7 IS
o g & s W ...

MR SIrEAKER These cannot be
arguments for and  sgaunst it. The
rules do not pcrmit it

SHRI A. P, SHARMA: My cgues-
tton 15 how sick leave can be inter-
preteg as duty. Only when the people
are on duty, the question of working
will come up.
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wht yrewe ot guht : Ay AT
2w ¥ ar aeft § e Wk
R ATT W FHICRY W W I
<1 fawsf ¥ ow, Afew a7 am-
fow-sfir oY o gl waw & afi e
sl

New Technology for Oil Drilling

*902. SHRI P. GANGADEB:
SHRI ANADI CHARAN DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

{a) whether Government are
aware of the reported possibility of
finding oil at Dahanu, Diu, Bassein,
Tarapur and Tapti in Gulf of Cam-
bay;

(b) if so, whether effortg have been
initiated to find oil in the structures
at above places near Bombay High;

{¢) whether O & N.G.C. is exami-
ing the possibility of introducing a
new techmology of using just one ma-
jor collecting platform and dispersing
with production platforms; and

(d) whether this technology is
much more economical than the con-
ventional method of using a fixed pro-
duction platferm?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN ): (a) Yes, Sir.

(b) The first well drilled with
‘Sagar Samrat was at Tarapur-
structure; drilling of this well bevond
1.780 metres approximately had to be
abandoned due to certain drilling
problems. Ten more locations in the
said areas have been released, where
exploratory diilling is proposed to be
taken up after drilling a certain num-
ber of wells in Bombay High.

(¢) No, Sir,
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(d) Does not arise in view of (c)
above.

SHRI P. GANGADEB: In order so
maximise exploration may I know
from the hon. Ministry whether
ON.G.C, will-set-up more production
platforms now on a war-foating to
srtike oil rich areag in the Gulf of
Cambay to meet our oil shortage in
the country? :

SHRI SHAHNAWAZ KHAN: As the
hon. Member is aware Sagar Samrat
is the first drilling pltform. If we
are lucky to strike oil ‘in Bombay
High—the well is already undergoing
production tests—and agy ™My senior
colleague has told the House we are
looking for more platforms and as
and when these become available we
will certainly procure_as much as we
can consistent with our financial re-
sources.

SHRI P. GANGADEB: Sir, Since
implications of ¢il finds at Bombay
High extend far beyond the Gulf of
Cambay, may I know, whether Gov-
ernment is also going to have oil dril-
ling vessels to explore minutely, the
oil reserves in the High seas of both
Western and Fastern India, and if so0,
which are the foreign countries al-
ready contacted for purchase of such
vessels at #n early date?

SHRI SHAHNAWAZ KHAN: As the
hon. Member probably knows a large
number of locations have been identi-
fieq as suitable for drilling and hold
nut promise of bearing oil We are
looking for various countries to take
interest in these drilling operations
and we are also looking for a ship
with sesismic survey equipment on
board and we are already in touch
with the US, to find out if a slup
would be available. In fact, negotia-
tions are going on.

SHRI ANADI CHARAN DAS: I
would like to know from the hon.
Minister whether it is a fact that crude
has been discovered in myoein rocks.
if so, whether efforts have been made
tn explore oil from the myocin sedi-
ments in other parts of the country.

SHR! SHAHNAWAZ KHAN: We
are looking for ofl all over the country.
The O.N.G.C. Is carrying out dril-
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ling opertaions in different parts of
the country both on-shore and off-
shore, We are very busy in Assam.
In J & K we propose to start drilling
operations. In Bengal some explora-
tory work is going ou. Wherever we
find any suitable area we carry out
the opertaiton.

SHORT NOTICE QUESTION
National Film Corporation
SNQ. 14 SHRI PRIYA RANJAN
DAS MUNSI: Will the Minister of
INFORMATION AND BROADCAST-

ING be pleased to state:

(a) whether the proposal for Na-
tiona] Film Corporation has been
finally considered; and

(b) if so, whether this Corporation
will be able to improve the film in-
dustry in general?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The proposal has
been worked out in detail but has yet
to receive Government’s final appro-
val. .

(b) The National Film Corporation
will serve the needs of the film indus-
try but will not be directly concern-
ed with improving the Industry in
general.

SHRI PRIYA RANJAN DAS
MUNSI: I find from the Demands for
Grants that a provision of Rs, 26 lakhs
has been made for this Corporation.
What prevents the Governmeni from
expediting the decision? Is it due to
the composition of the National Film
Corporatiota or the nature of the work
of the Corporation?

SHRI DHARAM BIR SINHA: It has
been worked out in detail. But the
final decision has to be processed
through the varaious Ministries. This
is being done.

SHRI PRIYA RANJAN DAS
MUNSI: The hon. Minister has stated
that it will serve the needs of the
film industry in general but will not
be directlv concerned wih improving
the industry of film. If the film in-
dustry is to be helped and a healthy
film industry established, then assis-
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tance should be given to the studio
arad laboratory equipment. Since the
Ministry has already made a proposal
for the National Film Corporation,
may I know whether it will take up
the Indian motion picture up
port business from the STC. the -
ternal distribution of the films and
help the studios and colour laborato-
ries where the films are developed
which are suffering at the monient
because of want of firiance?

SHRI DHARAM BIR SINHA: This
Nationa] Film Corpoartion will basi-
cally deal with the import of films,
export of films, distribution and exhi-
bition of films as far as possible, pro-
motion of quality films, servicing of
the film industry etc. Naturally, when
the National Film Corporation comes
into operation. the fallout effect will
be felt in other areas, wheher in
laboratory or in studios.

SHRI H. N, MUKHERJEE: In view
of the Minister having just now stat-
ed that this contemplated Corpora-
tion will look after the exhibitiora of
films also,.may I know if that implies
that Government is likely through
this Corporation, to take over some
of the sick cinemas, and particularly
cinemas rua by such orgamisations as
the Metro Goldwyn Meyer. which
can be taken over to begin with as
a nucleus of the National Fitin Cor-
poration?

SHRI DHARAM BIR SINHA: As
the hon.. Member knows, Metro is a
case by itself. @ What the National
Film Corporation will propose to do,
will be to set up round about 100
theatres in the next five years for the
exhibitica of films.

SHRI N. K, SANGHI: The hon.
Minister stated that import of films is
one of the functions of this Corpora-
ion Since no foreign exchange allo-
cation has yet been made for the im-
port of films, may I know what are
the proposals for the import of fereign
films into this country? Would it be
on a reciprocal basis of import and
export or it would be only import on
its own basis?

SHRI DHARAM BIR SINHA: May
I correct the hon. Member on one
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point? A foreign exchange alloca-
tiom of Rs, 35 lakhs has been made
for the import of films. Naturally,
it will be our effort to use for the im-
port of films into India and to promote
the export of filmg to non-traditional
markets.

SHRI KRISHNA CHANDRA HAL-
DER: May I know whether the' Na-
tiona] Film Corporation has any pro-
posal to give financial help to the
regional films in Punjabi, Oriya. Assa-
mese and Bangla?

SHRI DHARAM BIR SINHA: The
Film Finance Corporation is already
doing this job.

SHRI B. V. NAIK: Apart from radio
and television, which are both in the
public sector, this is a non-priority
communication media. When the hon.
Minister has refused to have a news-
paper in the public sector, why should
we waste the resources of the Govern-
ment in respect of a non-priority item
like films, where u lot of blackmoney
is already working. and the Indian
film industry is in a booming condi-
tion,

SHRI ATAL BIHARI VAJPAYEE:
It is a very important question.

SHRI DHARAM BIR SINHA: As
far as production of films is concern-
ed, the Government is not entering
the field. The Film Finance Corpo-
ration helps the private film makers
to make films.

SHRI N. K. P. SALVE: With the
Minister of State being there, the
production would be safe than it
would be otherwise. Are the Gov-
ernment aware that there are allega-
tions of very grave irregularities and
corruption in this Corporation, speci-
ally with reference tothe Procedure
you are adopling for the import ot
films? If you have heard about it
what has been done?

MR. SPEAKER: The Corporation is
yet to come into being.

SHRIN. K. P. SALVE: I am refer-
ring to the procedure which is being
prescribed for the import of films to
Bombay.

MR. SFEAKER: The Minister has
said that everything concerning the
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setting up of the Corporation are
being considered,

SHRI N. K. P. SALVE: The proce-
dure which is contemplatel for the
impert of films leaves much loophole
for irregularities and corruption, and
there is grave anxiety on that account.
Have these allegations come to the
notice of the Ministry and, if so, what
have they done about it?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): My hon. friend,
being a good lawyer, anticipates
things. The organisation is yet to
come into being and the import of
filmg hag sport started,

SHRI N. K. P. SALVE: My diffi-
cuilty is that my learned friend iz not
a lawyer.

MR. SPEAKER: There is no learn-
ed friend in this House.

SHRI 1. K. GUJRAL: He is only
anticipating a problem

sl gew W weWTT :  were
AEET , HA! AEET X 0% AW ¥ FOC
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SHRI AMRIT NAHATA: According
to the Minister the functions that
would be performed by the proposed
National Film Corporation would be
some of the functions presently per-
formed by the Indian Motion Picture
Export Corporation and the Film Fin-
ance Corporation of India. What
then would be the position of these
iwo films bodies? Would they be
subsidiaries to the National Film Cor-
poration or would they be amalgamat-
-ed into the Film Corporation? Would
this Film Corporation have a mono-
poly of impory and export of films?
‘Would it encourage films not only by
building art theatres all over the coun-
iry but by municipalising sll the thea-
ires in the country?

MR. SPEAKER; That 1s a very rele-
vant question.

SHRI DHARAM BIR SINHA: The
Film Finance Corpoartion will remuain
a subsidiary of the National Film
‘Corporation and the IMPEC will be
amalgamated with jt. So [lar as
monopoly and other problems are
concerned, it is difficult to say any-
thing at the moment The proposals
are that when this Corporation is
formed it should have ut least 100 art
theatres in the country,

SHRI SAMAR GUHA: The hon.
Miruster has said just now that about
J00 new theatres are going to be set
up. I would like fo know from the
hon, Minister, in view of the fact
that more than 76 per cent of our
people live in rural arcas, now many
of them will be set up in the rural
areas and how many in the urban
areas. I would also like to know
whether it is a fact that quite a num-
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“or of Indian flims as it has appeared
1n the press, are smuggled out cf thus
country and the producers are earn-
ing money from outside and if so,
whether these things will be looked
into.

SHRI DHARAM BIR SINHA: About
these 100 ari theaties, we have not
yet decided on the location? These
will be art theatres and we shall con=-
sider all those areas and places where
the art theat an get the audience.

So far as th er question is con-
cerned, there Jave been some com-
plaints which have been referred to
the proper authorities.

WRITTEN ANSWERS TO QUES-
TIONS

Utilisation of Unspent amount sanc-
tioned by R.E.C. for Tube-wells and
Electrification of Villages

*896. SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No. 5370 on the 2nd April, 1974 re-
garding assistance to Bihar by R.E.C.
and state:

(a) whether the unspent amount of
the last three years sanctioned by the
R.EC. is proposed o be utilised dur-
ing the current year for giving con-
nections to all the tube-wells and elec-
trification of villages:

(b) if s0 main features thereof;
and

(¢) the total number of pumping
set; and tube-wells remaining unuti-
li~~d for want of power connections
and the total number of willages in
Bihar already electrified and their
ratio to those not electrified?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K € PANT):
{a) and (b). The Schemes sanction-
ed by the Rural Electrificatiun Cor-
poration are phased for completion
over a period ranging uplo five
vears. The instalments are disbursed
according to the yearwise phasing as
well ag progress of the schemes The
unspent balances are carried forward
to the subsequent years. The balanee
amounts of the schemes sanctioned in
the last three years will, thevefore,
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be disbursed in the subsequent years.

The sanctioned amounts are intended
to electrify 4127 villages and energise
44954 pumping sets. Against the
schemes sanctioned in the years 1971-
72 and 1972-73, 258 villages had becn
electrified anq 1028 pumpsets energis-
ed upto June, 1973.

(¢) There are 67,665 villages in
Bihar. 9,560 villages had been elec-
trified wupto December, 1973. The
balance unelectrified villages are
68,105. The ratio of electrified villa-
ges to those not clectrified is roughly
1:6.

The details of pumping sets and
tubewells remaining unutilised for
want of electric connections are being
collecteq from the Bihar State Elce-
tricity Board. The information will
be placed on the Table of the House.

Agitation by Employees of LO.C,,
Marketing Division

*901, SHRI INDRAJIT GUPTA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

{a) whether the employees of 1.0.C,
Marketing Division, Eastern Region.
launched a go-slow agitation and re-
lay hunger strike from March 25;

(b) whether one of their demands
is for a commission of inquiry into
allegations of rampant corruption by
the Management;

() whether they have submitted a
memorandum allegi.g inter alia. that
1.OC. supplied drums filled with water
instead of Delvac oil to some custo-
mers; and

(d) if so, action taken to settle the
demands and agitation of the emplo-
yees?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes, Sir.

{b) The Indian Oil Employees’
Union has been submiting various
demands from time to time angd has
also heen reporting in the past cases
of irregularities, corruption and other
malpractices in the working of the
Eactern Branch and had also asked
for setting up a commission of inquiry
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into the allegations of rampant cor—
ruption by the management. Go-
slow agitation and relay hunger strike-
from March 25 was not specifically
agaiust any particular demand but in
genera] for settlement of all outstand-
ing demands.

(c¢) Yes. Sir. Specific cases men-
tioned by the Union were however
investigated by the 1.O.C. earlier also
ang services of the contractor who
carried the product from 10C's Ins-
tallation to the neighbouring Railway
Station for booking were terminated
with effect from 19th January 197[ for
unsatisfactory performance,

(d) The agitation was withdrawn
from 2nd April 1974 The Unijon has
also since submitted its charter of
demands for negotiations of a fresh
long term agrecment with the manage-
ment.

Introduction of three Tier system ot
Power Body

*903. SHRT PRABODH CHANDRA:
SHRI M. SUDARSANAM:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose
to introduce a three tier system of
power body in the country wviz. Cen-
tral, Regional and State; and

(b) if so, main features thereof?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) and (b). Proposals for restructur-
ing the power supply industry in a
suitable manner are under discussion
with the State Governments.
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Setling up of a Fertilizer Plant at
Saledipura in Rajasthan

*905. SHRI S. N, SINGH: Will the
‘Minister of PETROLEUM AND CHE-
MICALS be pieased to state:

(a) whether Government propose
to set up a fertilizer plant at Saledi-
rura in Rajasthan keeping in view the
availability of raw material and back-
-wardness of the Sikar District; and

(b) what is the recommendation of

the study team for the location of
fertiizer plant at Saledipura?

THE MINISTER OP STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Some
studies have been made on the feasi-
bility of setting up a fertilizer com-
plex in Rajathan based on the locally
available pyrites and rock phosphate
and further studies are under way.
A decision in this regard can only
be taken after full confirmatory data
becomes available in regard to the
cconomic availability of rock-phos-
phate and pyrites.

Demand for Five Days' Weoek in Courts

*906. SHR1 AMARSINGH CHAU-
DHARI:

SHRI HARI KISHORE
SINGH:

‘Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o siate;

(a) whether the lawyers and their
‘organisations are demanding in vari-
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ous States and Union Territories for
Ave days’ week in Courts; and

\b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). There
has beep a demand from Delhi Bar
Association for a five-day week in
Courts. As the matter involve: a
question of general policy having far
reaching implications, it is being consi-
dered by the Delhi High Court,

The Government of India have no
information about similar demand from
lawyers in the various States.

Manufacturing items by Foreign Drug
Firms without Licences

*907. SHRI BHALJIBHAI PARMAR:
Wil the Minister of PETROLEUM
AND CHEMICALS be pleased 1o
state:

(a) how many foreign firms with
more than 28 per cent foreign equity
are still manufacturing items without
proper industria]l licence for a new
article;

(b) the names of the firms with the
particulars about the names of pro-
ducts and production capacity; and

(¢) what measures Government
propose 1o take to stop this unautho-
rised production?

THE MINISTER OF STATE IN
THE MINISTRY OF FPETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). 2 cases
of firms with more than 26 per cent
foreign equity manufacturing items
without proper industrial licence for
druges and pharmaceuticals have been
reported to the Government. In res-
pect of one of them, namely, M's.
German Remedies a1 application for
c.0.b. licence is pending, and in res-
pect of another, namely, M's. Simith
Kline and French, the company has
already been asked to stop their
manufacture of Ampieillin capsules
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which are not covered under & c.o.b.
licence granted to them earlier. The
names of the products etad the capa-
city apphed for by M|s. German
Remedies are given in the statement
laid on the Table of the House,
{Placed in Library See No. LT-

6873/74].

Ountlay for Fiood Control and Drainage
System in States in Fifth Plan

*308. SHRI SETHI: Will
the Minister of ATION AND
POWER be pleased state:

(a) the total ouusy proposed for

flood control and drainage system in
the different States, State-wise in the

Fifth Five Year Plan;

(b) whether the flood control in the
river Baitarani and Brahman] ia
Orissa has been included; and

{c) if so, the broad features there-
of?

“THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
(a) to (c). The total outlay for flood
control and drainage, as indicated in
the Draft Fifth Five Year Plan, is Rs
281 crores of which the outlay in the
State Plans is Rs. 1726 crores. The
Fifth Plan outlay and the State-wise
allocations for flood control and
drainage are yet to be finalised.

In the draft Fifth Plan of Omssa
State a provision of Ra. 500 lakhs has
been mmade for flood control and dran-
age. This includes Rs 100 lakhs for
works in the Brahmani basin and Rs.
100 lakhs for the Baitarni Besin. These
provisions are for the implementation
of anti erosion works, drainage im-
provement and other small works in

these basins.

Hydel and Thermal Projects of Bihar
ﬂ,;:lnﬂtmtohmﬂllm
First Year of FH{th Plan

*009, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of IRRIGA-
PION AND POWER be pleased to
mthenmofﬂyddlmdmrmal
mjntlo!ﬁhlr!eftm in the
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Fourth Five Year Plan which are pro-
posed to be taken up in the fiest year
of the Fifth Plan?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
The following hydel and thermal pro-
jects in Bihar have spilled over from
the Fourth Year Plan to the Fifth
Five Year Plans,

(i) Kosi Hydro-electric Projects

This project envisaged installation
of 4 sets of 5 MW each during the
Fourth Plan period. Only 3 sets could
be commissioned during the Plan, The
fourth unit is expected to be commis-
sioned in 1974-75.

(i1) Subernarckh Hydro-electric Pro-
jects

This project with an installation of
2 x 65 MW each sets was taken up
during the Fourth Plan and the first
unit was scheduled to be commis-
sioned during the Plan. One of the
unit is now expected to be commis-
sioned r1 1975-76 and the other n

1976-T7.
(iii) Barauni Thermal Station Exten-
sion Scheme:

This scheme involving erectiom of
one unit of 110 MW will be completed
in 1977-78,

(iv) Patratu Thermal Station Exten-
sion Schemre:

This scheme for installation ol iwo
units of 110 MW each will be comp-
leted in 1976-77,

Suspension of Antibiotics
by Hindustan Antibiotics Limited

*910. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether the Hindustan Anti-
biotics Limited has abandoned a nww
line of antibiotics alter
investing some Rs. 4 crores to § crores
in the project; and
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(b) if »o, the reasons therefor?

THE MINISTER OF STALE IN

THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) No Sir.

(b) Question does not arise,
Increase in the late running of trains

*pl1. SHRI P. VENKATASUB-
BAIAH: Will the Minister of RAIl-
WAYS be pleased to state:

(a) whether the late runmng of
trains has shown an increcse in 1973-
74; and

(b) if 80, the figures as compared to

the preceding year and the reasons for
the increase?

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): (a) Yes Sir.

(b) Overall punctuality performance
of all passenger carrying trains during
the year 1973-74 (upto Feb., 1974) has
been 800 per cent on B.G. and 841
per cent on the M.G. as against 85.8
per cent on B.G. and 89 8 per cent on
M.G. during the year 1972-73. Deterio-
ration in punctuality of trains in 1973-
74 is mainly due to strike by Loco
Ruaning staff, work-to-rule agitations
by S&T, C&W siaff, students agita-
tions, other public and staff agitations
from tbme to time, shortage of water
due to drought conditions, frequent
power cuts, difficult coal position and
increased incidence of alarm chain

pulling.

Earnings from First Class Air-condi-
tioned Coaches during 1973-74

*912 SHR SHANKERRAO SAVANT:

Will the Minister of RAILWAYS be
IMeased to state-

(a) the total amount of revenue the
Railways earned during 1973-74 from
first class air-conditioned coaches: and

(b} the percentage of actual travel-
lers Lo the accommodation capacity of
first class air-conditioned cosches dur-
ing that period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI KURESHI): (a) The
earnings from passengers of air-condi-
tioned first class during the year 1873-
74 are likely to be of the order of Rs
4.06 crores (provisional).

(b) The percentage of passenger-
kilometres to the berth-kilometres
of air-conditoned first class coaches
during the full year 19873-74 is not
available. However, the same for the
first half-year of 1973-74 is as under:

Broad Gauge: 68.8
Metre Gauge: 43.4
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Setting up of Thermal Flanl by
Hindaloo

8647, SHRI RANABAHADUR
SINGH: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

{a) whether in spite of the wvarious
shortage of pawer and the resultant
tre:uendous loss in the produciion of
Aluminium, the setting up of HIND-
ALCO owned thermal plant which had
been agreed to 1n principle by Gov-
ernment ha:s been held up due 1o
1cdicpe; and

{b) if so, the steps Government pro-
pose to take in this regard?

TIiE DEFUTY MINICTER IN THE
MINIST..Y OF IRRIGATION AND
POWER (PROF. SIDDHESHWAR
PRASAD): (a) and (b) The Hindus-
tan Alumimium Corpn Ltd and their
subsidiary, the Renusagar Power Com-
pany Iid, approached the Gowt for
MW captive generating plant as an
permussion to import and install 1X135
extension of the present capacity of
the Renusagar Power Co After care-
ful consideration of the proposal, they
were advised that they could install
an indigenous generating plant of 110
MW as a captive plant, and that per-
mission could be given to them for set-
ting up a further generating capacity
of 1101120 MW provided they agreed
to release 55 MW of Rihand Power
aiready being supplied to them by the
UPSEB under a long-term contract.
They were also advised to obtain
necessary clearance under the MRTP
Act,

The Company then rroposed the
import and installation of a 250 MW
set. This proposal was discussed with
the Company and it was found that it
would be equally advantageous to
install 1200 MW or 2% 110 MW sets
which would be indigenously avail-
able, along with a 12 MW imported
back-presuze turbine. In April, 1974,
the requirement for MRTP clearance
was resolted but no proposal for a
1x200 MW or 2x110 MW sets have vat
Yeen received from the Company nnr
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Desintion. made to the peliifeal parths
by the companitbs

#649. SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
shute: v d. 4k

(a) the particularg of the compa-
nies which paid donations to the Poli-
tical Parties during the last three
years, party-wise; and

(b) whether Government have any
proposal to amend the Companies Act
to remove ban on political donations?

—— e e =

Names of Companies

U ——— it it

50

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) Sub-section (1)
of Section 283A of the Comanies Act,
1856, which is on the statule from
28th May, 1969, prohibits a company
from making political contributions.
Therefore, no company could, there-
after make contribution to political
parties without rendening itself liable
to prosecution under sub-section (2)
of the said section,

Whilst some instances under
examination, the details of the cases
of violation of the said prohibition
which came to the notice of the
Department of Company Affairs are
indicated below:—

are

Names of the Political Party(ics)
1o which cortribution was
made

(1) Chatturam Hortlram(P) Ltd.,

(is; Incustiial Corportion Lid.

i)y Victonia Iron Works Lud.,
Vazir Glass Works Ltd.

(v)

New Rajpur Mills Co. L.

{(vy
(vi) Esstern Seafood Exports Lid.

(b) No Sir.

i . o —

Bihar Pradesh Congress Committee.

Congress Mandat.
Samyukta Socialist Party.
Bharauya Jansangh

(@)
b)

{e)

Forward Bloc

Shiv Sepa

Ahmedabad Cuy Zilla Congress
Samaty.

fcerala Pradesh Corgress Com-
mittec.
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Supply of Parafin Wax for Indusizies’
in Andhra Pradesh

8652. SHRI Y. ISWARA REDDY:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there are 325 industrial
unitg in Andhra Pradesh utilising
paraffin wax;

(b) if g0, how much wax has been
allotted by the Central Government
for Andhra Pradesh during the last
one year; and

(¢) whether in view of the fact that
the total need for wax comes to 6000
metric tonnes per annum for Andhra
Pradesh, Government have decided to
increase the allocation of paraffin wax
for Andhra Pradesh?

THE MINISTER CF ETATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a Yes, Sir, as
per the figure furnished by the State
Government,

(b) 874 tonnes of paraffin wax was
allotted to Andbra Pradesh during the
calender year 1973.

(¢) The allocation of paraffin wax
is made on the basis of its estimated
availability in the year and its con-
sumption by each State i the preced-
ing year. Paraffin wax for the year
1974 has already been allocated to the
States in accordance with the policy
outlined above. There is. at present, no
surplus wax available for additional
allotment to the States. If, however,
at a Jater stage, some quantity of wax
becomes available, the case of Andhra
Pradesh for additional supply can he
considered on merits along with the
claims of other States.
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Meetings of the Shortages Committee

8654. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the number of meetings held of
the Shortages Committee during the
last one year;

(b) the persons invited to the meet-
ings of this Committee and the broad
features of the discussions held; and

(¢) whether Government will lay
a copy of the minutes of this Com-
‘mittee on the Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) to (c). No
“Shortages Committee” has been set

up by Government, Availability of raw
materials|canalised bulk drugs and
drugs intermediates, packing mate-
‘rials, formulations ete. are periodical-

54

ly reviewed ang discussed with the
repz_-esentatives of the industry, STC,
Various concerned organisations of the
Government viz.,, D.G.T.D. DGHS,
Ministry of Agriculture etc, and ap-

propriate actiop taken wherever cal-
led for.

Activities of Multi-Nationu] Drugs
firms affecting Indian Pharmaceutical
Industry

8655. SHRI BHALJIBHA] PAR-
MAR: Will the Minister of PETRO-

LEUM AND CHEMICALS bpe pleased
to state:

‘ (a)‘ whether the Indian Pharmaceu-
tical industry hag been totally curbed
by the activities of multi-national drug

manufacturing firms in our country,
and

(b) if so, what steps Government.
propose to take to restrict their acti-
vities and to encourage the Indian
pharmaceutical industry? '

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) The following steps are taken

to encourage the Indian sector of the
drug industry: —

(i) The Indian sector of the indus-
try is given preference in ap-

proval of manufacturing
schemes;

(ii) Manufacture of increasing
number of bulk drugs through
public sector undertakings;

(iii) Industrial licences are usually

not issued to foreign firms for

producing formulations unless
linked with the production of
bulk drugs:

(iv) They are asked to take up

production of bulk drugs from

more basic stages and to make
available a suitable portion of
their bulk drugs production
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to non associateq formulators
in the country as a condition
for being permitted expan-
sion in capacity or for taking
up new activity.

(v) Appropriate export obliga-
tions are imposed as a condi-
tion for permilting expansion
in capacity or taking up new
activity,
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Formulation manufactured by M/s.
May & Baker, Sandox and Cynamide

8658, SHRI K. S. CHAVDA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) what was the formulations
manufactured by M,s. Muy & Baker,
Sandoz, Cynamide based on permis-
sion letters during the last three
years;

(b) what amount of raw materials
were allowed to be imported by three
firme (separately) on the basis of
Pe:lniaﬂon letters, referred to above;
an

{c) what was the outflow of foreign
exchange due to this, company-wise
and year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) A statement
indicating the formulations manufac-
tured under permission letters during
the past thrce years by M/s. May &
Baker, Sandoz (India) Litd., and M/s.
Cynamide (India) Ltd. is laid on
the Table of the House. [Placed in
Library. See No, LT/6874/74].

(b) and (c). Raw materialg to drug
units including these three compames
are allocated on the basis of their
past consumption. No separate data
for raw materials allocated under
various approvals including permis-
sion letter is maintained.

Proposals from different institations
aboul drug industry in Fifth Plan

8659. SHR]I K, 8. CHAVDA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the salient features of the pro-
posals, submitted to his Ministry by
DGTD, DGHS, IDMA, OPPI and other
institutions in regard to Drug Plun
for the Fifht Five Year Plan; and

(L) the broad ocuthnes of dis-
cussions held for finalisation of the
Drug Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR1 SHAH
NAWAZ KHAN): (a) and (b). The
Task Force for Drugs ond Pharma-
ceuticals set up by the Planmung
Commussion which drew up the plan
for development of the drug indus-
try in the Fifth Five Year Plan
included the representatives of DGTD,
Ministry of Health, IDMA, OPP],
ete.

The discussions held with the
representatives, of 1IDMA, AIMO and
OPPI covered aspects relating to the
tevelopment of the industry, availa-
bility of raw materials, pricing policy,
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R&D efforts and quality control mea-
sures with a view to achieve require-
ments of drugs during the Fifth Plan
period.

Railway line between Silchar and
Jiribam
8661. SHRI N. TOMBI SINGH: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) the progress made in respect
of the proposeq construction of rail-
way line between Silchar and Jiri-
bam;

(b) whether the Project will be
completed during the Fifth Five Year
Plan; and

(c) if so, the expenditure likely to
be incurred and the time stipulated?
“ad

THE DEPUTY MINISTRY IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) to
‘(c). Preliminary Engineering cum-

Traffic Surveys for a new line from
Silchar to Jiribam have been com-
pleted and the reports are under exa-
mination. A decision for taking up
the work during the Fifth Five Year
Plan will be taken after the examina-
tion of the reports is completed.

Resefvation of quotas of seats in
Assam Mail and Kamrup Express
for Manipur

8662. SHRI N. TOMBI SINGH: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are con-
sidering increase in the guota qf seats
in Assam Mail and Kamrup Express
for Manipur;

(b) if so, salient features thereof;
and

(¢) if not, whether Government are
aware of the serious difficulties faced
by passengers from Manipur under
the existing arrangements?

L3l Avlla O,

4di'E ¥ ieviolilh f1itollel e LY

THE DEPUTY MINISTRY IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) No.

(b) Does not arise,

(c) Imphal Out Agency served by
Dimapur Railway Station serves the
passengers of Manipur State. The
Out Agency has been allotted a quota
of one First Class berth, one Third
Class 3-tier sleeper berth and two
third class seats in a 2-tier coach by
4 Dn Assam Mail. A quota of two
third class 3-tier sleeper berths by
6 Dn Kamrup Express has also been
allotted with effect from 16-11-1973.
The quotas allotted to the Out Agency
are not utilised fully. There is,
therefore, no justification for increasing
the existing quotas.

Loktak Multi-purpose IIydro-Electric
Project

8663. SHRI N. TOMBI SINGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Loktak multi-pur-
pose Hydro-electric Project is not
going to be completed according to
schedule;

(b) if so, the reasons therefor;

(c) the schedule as it stands today
after necessary revisiong; and

(d) the steps being taken by Gov-
ernment to complete it in time?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). The first unit
of 35 MW was originally scheduled
to be commissioned by March 1975.
However, due to the delay in the
delivery of the main generating unit
which is being imported, the first
unit is now expected to be commis-
sioneq by March, 1976. All other
auxiliary and balance equipments re-
quired for commissioning has been
ordered and partly received at site.
Progress on the project is constantly
under review to ensure completion as
per revised traget.
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Preduction of FA.CT. Udyoy Mandal
and Cochin Fentilizer Plamt

8666. SHRI VAYALAR RAVI. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state.

{a) the production of F.AC.T.
Udyog Mandal and Cochin phase 1
fertiliser plant during December,
1973 to March, 1974, month-wise; and

(b) its percentage to the installed
capacity of the plant?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b). The
production dunng the period and its
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percentage to the fotal nstalled capecity were as undbz: -V el
' )
Product December January March
1973 1974 . 974 Wi
Prodn. 9 Prodn. % Prodn. 9% Prodn. %
Udyogmandal
Ammonmum  Sul- B
phate 7922'2 48 0 56365 341 7433'3 450 633 878
Ammonum Phos-
16:20 60060 S4-6 65612 §9-6 6008 3 546 4&;*0 M8
20 :20 3426 9 589 1814'5  44'0 2029'8  SO°7 1367'3 33T
Superphosphate 4007°7  97°1L 4097°0 99 2 2045'6 71°§ 10668 258
Cochin Phase 1
. - - -
Uren 17190 5 1731°0 §'6 11214 © 4000 1ag00 40

*Trial productson has started, but the uut has yet to stabilise its operations.

8867 SHRI G Y. KRISHNAN: Will
the Minister of IRRIGATION AND
POWER be pleased to state.

(a) whether the Planning Commis-
sion have approved the scheme for
petting up of a power station st the
Linganmukk: Dam constructed acrousa
the Sharavathi nver;

(b) it so, the estimated cost
thereof;
(c) whether the generating plant

and equipment will be imported; and

(d) the time by which the power
station is likely to be commssioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). Yes, Sir. The
power station at Linganmukki Dam
acrosg the Sharavathi River envigaes
mstallation of two unils of 27.5 MW
each The estimated cost of the pro-
ject jg Rs. 937 lakhs. The generating
units are proposed to be imported.

iy
It is expected that the first unit of ‘the
power Station will be completed by
December, 1876 and the second umit
by June, 1877,

Amendment to MET.P. Act with »
view to mecling the grewing domand
of cossvmer geods
8668 SHRI C K JAFFER
SHARIEF:; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:

(a) whether QGovernment propose
to relax the rules and restrictions
imposed hitherto under Monopches
and Restrictive Trade Practices Aet in
order to meet the growing demand
of consumer goods in the coumiry,

(b) if so, the salient feature thare-
of, and

(c) the salient features of the
measures Government propose 10 take
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA-
BRATA BARUA) (a) to {(c¢). Consi-
deration of any Such propossl does
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not arise in as much as existing pro-
visions of the MRTP Act are design-
ed to meet the growing demands of
the consumer goods in the country.

Inerease in prices of aviation fael in
Bombay

8669. SHRI M. M. JOSEPH: Will
the Minister of PETROLEUM "AND
CHEMICALS be pleased to state:

(a) whether Bombay has become
the most expensive city in the World
for -aviation fuel whose cost has re-
gistered an increase of 300 per cent
since the oil crisis last year; and

(b) if so, the remedial action Gov-
ernment propose to take in {his
regard?

THE MINISTER OF STATE IN

THE MIINISTRY OF PETROLEUM -

AND CHEMICALS SHRI SHAH
NAWAZ KHAN): (a) and (b). No,
Sir, This is not so after the prices of
Aviation Turbine Fuel for Interna-
tional Airlines (including Air-India)
have been brought down by Rs. 504.72
per KL w.ef. 16-4-1974, at all Indian
airports serving international carriers.
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Exphnsion of Indis Pistons Limited

86Y2 SHRI DEVINDER SINGH
GARCHA: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Monopolhies and
Restrictive Trade Practices Comnus-
sion has cleared the expansion
proposals of India Pistons Lamited
stipulating certain conditions regard-
ing dilution of equity holding and 15
per vent export obligation; and

(b) whetber these recommendaunns
have been recenved Ly the Govern
ment and some action taken 1a this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR] BEDA-
BRATA BARUA): (a) and (b). The
Commussion has submitted its report
on these proposals recommending ap-
proval subject to certain conditions
regarding dilution of equity-hoiding
and export obligation of 15 per cent
in the fifth year. These recommenda-
tions are under consideration of the
Government,

APRIL 30, 1974
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Complaints against the dsitributers of
India Tube Company for Northern
india with MRETP Commiswlen

8674. SHRI BISWANARAYAN
SHASTRI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether complaints have been
lodged with the Monupolies and
Restrictive Trade Practices Commis-
sion against the distributors of India
Tube Company for Northern India as
well as against the Company; and

(b) if so, the action taken theieim?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). Yes,
Sir,

On 3rd November, 1972, Delhi Pipe
Dealers Association fileq a complaint
befare the Commission alleging that
the Indian Tube Co. Lid, and its 3
distributors in the Northern India
Region were indulging in certain res-
trictive Trade Practices. As requir-
ed by section 11 of the M.R.T.P. Act,
1969, the Commission referred the
matter to its Director of Investiga-
tion for preliminary investigation and
report. In his report, the Director of
Investigation completely exonerated
the Indian Tube Company Ltd. from
the allegations of indulging in any
restrictive trade practices, but he
found that the three distributors in
Northern India Region were indulg-
ing in certain restrictive trade prac-
ticsse. On 8th January, 1974, the
Commission initiated an inquiry and
issued Notice under Regulation 7 of
the Restrictive Trade Practices (En-
quiry) Regulations, 1970, to Indian
Tube Company Ltd. and its three
distributors. The Indian Tube Com-
pany was made a party as it was the
producer of goods in respect of which
the restrictive trade practices were
alleged to exist and in any Scheme of

distribution ~which might ultimately
be framed, its presence would be,
required. Ity presence was also

necessary because there were allega-
tigns against some of its officers.
During the pendency of the inquiry
the three distributors filed an applica-
tion under Section 37(2) of the
Monopolies & Restrictive Trade Prac-
ticeg Act on the 18th March, 1974 for
the approval of the Commission to
the Scheme of the distribution pro-
pozed by them which according to the
distributors would eliminate the res-
trictive trade practices complained of.
The Indian Tube Company Ltd.
agreed to supervise the implementa-
tion of the scheme. The Commission
by its Order dated 11th April, 1974

held that the Scheme did ensure that
the trade practices would no longer
be prejudicial to the public interest
and it was not necessary to go through
an enquiry under Section 37 (1) and
to make an Order thereoa. The
Commission accordingly approved the
Scheme and permit, it to be imple-
mented with effect from 1st May,
1974.

Rural Engineering Survey in West
Bengal

8675. SHRI S. N. SINGH DEO:; Will

the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any rural engineering
survey has been undertaken in West
Bengal during the last three years;

(b) if so, total amount sanctioned
and the finding of this rural engi-
neering survey during the last three

Yyears; and

(c) name of the villages covered by
the survey up-to-date, district-wice
and year-wise?

'THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
. POWER

(SHRI SIDDHESHWAR
PRASAD): (a) The Rural Engineer-
ing Surveys scheme was sanctioned
for West Bengal in October, 1971 and

"the field surveys work commenced in

1972-73,

{(b). The total amount of grant-

in-aid released to the State Govern-

ment for this work during the last

three years was Rs. 28.28 lakhs, The
villige-wise engineering surveys and
soil surveys have been taken up

in the districts of Midnapore and
Purulia,

The engineering surveys
have been completed in 456 villages
and soil surveys in 303 villages in

these districts,

(c) The names of villages cover-
ed, district-wise ang year-wise by
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engineering surveys are given in
Statement-I and those covered by
Soil Surveys are given in Statement-II
laid on the table of the House [Placed
in library. See No. LT 6875/74].

Rural Engineering Survey

8676. SHRI LUTFAL HAQUE: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have
undertaken rural engineering survey
during the last three years in the
country;
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(k) if =c, the progress mada so far
and the amount sanctioned State-wise
durirg the period; and

{c) the number ¢f villages where
the survey work had been completed
durirg the said period State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) Yes, Sir.

{b) and (c). The State-wise pro-
gress of survey wcrk and the amount
released for the scheme so far are
given below:

Amount
Sl.  Name of State N»>. of villages where relcased
No. during
Enge. Soil 1971-72,
surveys Surveys 1972-73
have been have been.  and 1973~
completed completed 74.
(Rs. in lakhs)
1. Andhra Pradesh 182 196 31°29
2. Assam ] 86 s 6° 55
3. Bihar . : . . . . . 31 8 24* 61
4. Gujarat ] . . 1 Is 935
Ahd
5. Haryana] . 729 33r 19°79
©. }ﬁmﬁal Pradesh 2 aa i 2+72
7 Jmu & Kashmir 3:20
8. Kerala . . . : . " . . 24 33 5+04
9. Madhya Pradesh © 243 .. . 1I9°24
10. Maharashtra . . . 41 44 14°00
11. Karnataka 1328 11°17 4095
12.  Orissa Y g . ¥ 144 49 1756
13.  Punjab . 103 108 6° 33
14. Rajasthan . 72 117 2160
15. Tamil Nadu 173 111 18-04
16. Uttar PradeshY . 695 1100 3163
i7. West Bengal 456 303 28-28
TOTAL 4308 3532 300° 70
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Theeat 8, Youth Congress Workers of
FACT

8677. SHRI VAYALAR RAVI
SHRI K. P, UNNIKRISHNAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the F.A.C.T. manage-
ment has threatened the Youth Con-
grems workers employed there with
diseiplinary action; and

(I;] it so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) and (b). An
employee of the Company (who
happens to be also the Secretary of
FACT Youth Congress Unit) issued
a pamphlet in March, 1974 containing
<ertain allegations against the manage.
ment and the Managing Director of
the compeny. As such action amounts
10 misconduct under the certified
standing orders of the company, his
explanations has been called for by
1ihe management.

Persens presscuted for vielating Law
Prohibiting Dowry and Child marriage
during last two years

8678. SHRI D. B. CHANDRA
‘GOWDA.: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of persons proee~
<uted for violating law prohibiting
dowry and child marriage in various
States during last two yzars; and

(b) what steps Government hnfe
proposed to educate the people in this
regard? i \

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ BINGH CHAUDHARY): (a)
The information is being
from the State Governments/Union
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territory Administrations and will be
laid on the Table of the House,

(b) The problems of dowry and
child marriage are social evils. It s
hoped that with the spread of educa-
tion amongst masses, particularly the
womenfolk, the evil of dowry and
child marriage would die out. Any
further information received in this
behalf from the State Governments
and Union territory Administrations
will be laid on the Table of the
House.

Fertilizer Faclory set up at Gua by

8679. SHRI ISHAQUE SAMBHALI:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Birlas have set up
a fertiliser factory with foreign
collaboration at Goa;

(b) whether this factory haz started
production without a wvalid licence;
and

(c) it so, what steps Government
have taken against it?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHR! SHAH
NAWAZ KHAN): (a} M/s. Zuan
Agro Chemicalg Ltd, have set up a
fertilizer plant with foreign financial
partitipation at Goa.

(b) No, Sir,
(c) Does not arise,

Powers vested in ESS0 in terms of ils
take-over agreement

8680. PROF. MADHU DANDAVATE:
Will the Minister of PETROLFUM
AND CHEMICALS be pleased to
state:

(a) whether the ESSO take-over
agreement has clauses vesting puwers
of veto in ESSO; and
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(b) if so, whether thepe powery are
on the issues of sale of assels exceed-
ing Rs. 50 lakhs of the new corpora-
tion, diversification to any other fields
and making any change in the debt
equity ratio?

MINISTER OF BSTATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) ang (b) Keep-
ing in view the provisions of Indian
Compamies Act, 1956, certain clauses
have been incorporated in the Parti-
cipation Agreement with Esso by
which the consent of both the majo-
rity and the munority shareholders
namely Government of India and
Esso respectively are requred by
special reeclution in respect of the
follow ing:

THE

(a) Any mcrease in the autho-
rised capital,
(b) Any changes in the debt

equity ratio from the agreed lmuts,

(¢) Any sale of individual assets
over Rs 50 lakhs,

(d) Diversification
lines

into  non-alherd

Such provigions are usually incor-
porated in mumilar agreements

Relaxation given te large housrs and
foreigy firms under Indusiries
Development and Regulation Act

8681 SHRI K S CHAVDA Wil
the Minister of PETROLEUM AMND
CHEMICALS be pleased to state

(a) whether relaxatlon given under
the Press Note of 2Tth Mav, 1968 18
one of the exemptions under the pro-
visions of Industries Development &
Regulation Act issued ULy Chemucal
I,

{(h) i1f so, whether all the exemp-
tions have been withdrawn from
large houses and foreign firms on
the 16th February, 1978:
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(c) it not, why the Zovelgn fams
and large houses have been given
advantage of this lacuna when all
other exemptiona mre withdrawn;
and

(d) whether Government have
studied the impact of the lacuna and
their findings?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (e). As al-
ready stated in reply to Lok Sabha
Unstarred Question No 4548 dated
the 26th March, 1974, the ememp-
tion/relaxation given under the Press
Note of 27th May, 1960 ;5 still valid
and it lmts the formulations to
those produced from the basic druge
produced by the conterneq company
and further lumits the gquantity of
formulations to be produceg there-
under to the quantity of the basic
drug aliowed to be produced and to
be utilised for captive consumption.
Further 1t also stipulateg that the
manufacture should not involve im-
port of any raw matenals or equip-
ment It was 1ssued under Section
29B of the Industries (Development
and Regulaton) Act, 1961,

Firms manufacturing Drugs

8882. SHRI BHALJIBHAI PARMAR-
Will the Minigter of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Starred Question
No 107 on the 27th February, 1974
regarding permission for product-mux
to undertakings und state

(a) the names of the firms which
were manufacturing thelr drugs and
were allowed formulations on the
sa«me bass,

(b) the duference in the meaning
of 'trade mark' and ‘mark’;

(c) the number of produst-mix
lotters tssued on the basiy of basic

drugs;
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%@ whether in most of the pro-
dpst-mix letters, this conditions has
nof been observed at all; and

(e) the loss of foreign exchange
and by way of building assets by the
foreign firms during the last three
veard,' due io issue of product-mix
latters, on the basis of which they
are continuing production even to-
day?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) Almost all
drug manufacturing firms manufac-
ture drug formulations,

(b) For the meanings of “mark”
snd “trade mark” reference is invit-
ed to the Trade and Merchandise
Marks Act, 1858,

(c) to (e). Presumably the refer-
ence here is to the Minstry of
Petroleum and Chemicals and Mines
ang Metals Notification dated 27-5-
1960 exempting the industrial under-
takings licensed to manutacture basic
drugs from the need of licences for
manufacture of formulations of those
basic drugs. In view of that Noti-
fication no {ssue of separate letters
was Necessary.

Seiting wp of a Thermal Powr
Biation at Kota (Rajasthan)

8683. SHRI LALJI BHAI: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

1a) whether Government of Rajas-
than had submitted a project report
on setting up a Thermal Power Sta-
tion at Kota fo the Planning Com-
mission and the Central Water &
Power Commwnission;

{b) whether National Coal Deve-
lopment Corporation and the Rail-
ways had assured Government of
Rajasthan In'1971 for adequate supply
of coal for this project;
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(¢) whether Rajasthan State Elec-
tricity Board has already acquired
507 acres of land from the State
Government for this purpose; and

(d) if 80, the progress made :n
regard to this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (d). Yea, Sir, The
project report is under examination.
In 1971 the National Coal Develop-
ment Corporation had indicateq that
coal supplies from Chirmari coal
mines could be made available. 1t is
understood that necessary land for
the project has been acquired,
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Damage to Elecirical Equipment due

to Fluctuations in Electricity Supply
in Rajasthan

8685. DR. KARNI SINGH: Wik the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware
that heavy fluctuations in electricity
supply are taking place in Bikaner
and other cities of Rajasthan, resul-
ting in heavy damage to electrical
equipment. including tubewell mo-
tors; and '

(b) the steps taken by Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD): (a) and (b). It is report-
ed by the Rajasthan State Electricity
‘Board that there are voltage fluc-
tustions in the power supply to
Bikaner and north-Western parts of
Rajasthan. These areas are werved
by the Bhakra Nangal system. The
fluctuations are due to heavy loading
of the long transmission lines serv-
ing this area

With the comstruction of additional
transmission lines and erection of
220/132 XV 100 MVA transformer and
installation of 2X20 MVA syn-
chronous condensers at Jatpur and by
arranging operation of the entire
systemn in an integrated manner with
the Bhakra Management Board sys-
tem, it is expected that the voltage
conditions in these areas would im-
-prove considerably.
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Agreement with Iraq fer Supply of
Iragl Crude

8688. SHR1 SHRIKISHAN MODI:
SHR1 P, GANGADEB;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether any agreement has
been signed with lrag relating to the
supply of Iragi crude recently; and

(b) if s0, whether the agreement
follows the pattern of the oil agree-
ment signed recently with Iran?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS
NAWAZ KHAN): (a )and (b). Bila-
teral arrangemenis for the supply of
crude oil have been entered into
with Iran and Jrag It is not in the
public interest to disclose the details
of these arrangements.

New Fertilizser Plant of Gujarat State
) Fertilizer Company

8689. SHRI P M. MEHTA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the new fertilizer g.alznt
which will be set up by the Gaujaras
State Fertiliser Company at an esti-
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mated cost of Rs. 121 crores will save
foreign exchange to the tune of Rs.

120 crores;
(b) if so, the facis thersof;

(e) whether the project would
fetch Gujarat Rs. 1.5 crores as Sales
Tax and Rs. 80 crores for the Centre
from excise duty, annually; and

(d) if so, when the project is
likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).
The Expansion Scheme of Gujarat
State Fertilizer Company for which
a Jetter of intent has recently been
granted would produce about 5
lakh tonnes of urea per annum. On
the bagis of a price of 300 per tonne
of urea, an import of egquivalent
quantity of urea would cost about
$150 million (or Rs. 120 crores) per
annum n foreign exchange.

(c) Anticipated Sales tax realisa-
tion to the Station the sale of 5 lakh
ionnes of urea would be about Rs. 1.4
crores per annum. The excise duty
realisation to the Centre on the saiud
quantity of urea would be about
Rs. 6—6.5 crores.

(d) The Expansion Project ls ©x-
pected to be completed towards the
end of the Fifth Plan period.

Preopéml i increase predmction of
Ammsonia by Udyor Mandal Unit of
FACT.

3600. SHRI G. Y. KRISHNAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have ap-
proved proposal for diversificatio: of
manufacture and increasing produc-
iwon of ammonia in the Udyog Mandal
unit of F.A.C.T. and

(b) it s0, the broad features re-
garding this proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b).
Proposals have been received from
FACT for:

(i) diversification of production
at Udyogamandal; and

(ii) expansion of Ammonia
cily at Cochin.

capa-

No decision has yet been taken by
Government on these proposals.
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Criminal Appeals ponding with
swcommmo

8692. SHRI K. NARAYANA RAO:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-

ed to state:

(a) the number of criminal appeals
pending in the Supreme Court since
1970, with an year-wise break-up;

(b) whether any special steps have
peen taken to expedite the disposal
of criminal appeals keeping in view
the fact that personal liberty is the
prime concern of these appeals; and

(c) if so, the salient fentures

thereof?

THE MINISER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) The number
of criminal appeals pending in  the

Supreme Court at present is 851,
Their yea--wise break-up 13 as
{ollows:—
1970 . . . i5
1971 237
1972 . § i 219
1973 . . . . 238
1974 152
Total . » . Bs1

(b) and (c). Apart from the provi-
sions in the Supreme Court Rules for
expediting  crimunal appeals, the
following other steps are adopted for
the purpdse:—

(1) A Bench is always provided for
earing of criminal appeals, either ex-
:lussvely, or for the hearing of such
appeals, interspersed with civil appe-
als, intersals, which are specially di-
rected to be heard expeditiously;

(1) Appeals imvolving sentence of
death are brought in the Daily Board
for hearing soon after they become
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ready for ‘hearing with a weeks notice
to the parties; time Hmit is fized for
making such appeals ready.

(iii) Specially directed criminal ap-
peals get priority over specially
directed civil appeals.

Rules under Inter-State Water
Dispules Act, 1858

8693. SHRI K. NARAYAN RAO:
Will the Minister of IRRIGATION
AND POWER be pleased tp state:

(a) whether any rules have been
Iramgd under section 13 of the Inter-
State’ Water Disputes Act, 1958; and

(b) 1if so, the saliert features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF,IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD): (a) Yes, Su.

(b) The Rules provide for—

(1) The Form and manner in
which a complaint as to any
water dispute may be made;

(2) notice to parties to nominate
representatives,

(3) procedure if representatives

are not nominated;

(4) remumeration, allowanplg or
fres payable to the Chaicman,
Members of shg Tribunal etc

(5) appointment of officers of the
Tribunal, and their terma ani
conditions of service;

(6) expenditurp to be borms b¥
the Central Government; and

(7) headquarters of the Tribunal
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St Boly PFavoured by Kriwhng
Water Blipiitey Tribusal for Control
of Tungabhadra Dam ang Reservoir

8684. BHRI K, NARAYANA RAO:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(2) whether Tribunal on the
Krishna River Water Dispute favou-
red a single body for the zontrol over
the maintenance #xd operation of
the entire Tungabhadra Dam and
Reservoir and spillway gates on the
left and right sides;

(b) whether it considered that
suitable legislationg would be needed
for this purpose; and

¢¢) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRA-
SAD): (a) to (c). The Krislria Water
Disputes Tribunal have considered
that control gver the maintenance and
uperation of the entire Tungabhadra
Dam and rerervoir and spillway gates
on the left and right sideg should be
vested in a single control body, but
this may be done by suitable legisla-
tion. Until another control body is
established, such control may be
vested in the Tungabhadra Board, The
matter will be considered by the
Central Government after the refe-
rences  under section 5(3) of the
Inter State Water Disputes Act, 1958
made to the Tribunal seeking explana-
tion/guidance are disposeg of hy the
Inbunal.

Expansion of Gujarat Refinery

8086. SHRI RAJDEO SINGH:
SHRI N, SHIVAPPA:

Will the Minister of 2ETROLEUM
AND CHEMICALS be pleascd to
state:

(a) whether the Central Govern-
ment have sanctioned :he expansicn
of the Gujarat Refinery at a cost of
Re 30 crores making it the biggest
refinery in the counmtry: and

.(B) wheéther thiz expansion deci-
sion was taken prior to srude price
rise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN): (a) and (b). The sche-
me for the expansion of the Gujarat
Refinery from 4.3 MTPA to 7.3 MTPA
at an estimated cost of Rs 28.08 crores
was sanctioned by the Government in
August, 1973.

Loss (o Raliways due to wam factare
of Monobleck Comcrete Speepers

8696. SHRI RAJ DEO SINGH-
SHRI M. 8. PURTY:

Will the Minister of RAILWAYS
be pleased to state:

. (a) whether orders for monobiock
concrete sleepers which are suitable
for high density and high speed traffic
were placed with two firms;

{b) if so, whether these firms sfter
consuming time subnmutted sub stand-
ard sleepers; and

(c) 1if so, the amount of losg to
Ruilways and the action token against
the defaulting firms»

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Orders
for manufacture of monoblock con-
crete sleepers were placed on 3 firms
in 1968 and 1969 and later on to three
firms 1n addition.

(b) No However, the firms could
supply only a small portion of the
order, some of which are being accep-
ted at reduted price, as they are fit
for use only on mamn hneg or loop
lines.

(c) Does not arise.



87 Written Answers
Proft earned by Gujarat State
Fertiliver Company

8697. SHRI N, R. VEKARIA: Will
the Minister of PETROLEUM AND
LHEMICALS be pleased to state:

(a) what 15 the total profit earned
by Gujarat State Fertilizer Company
during the last two years. year-wise;
and

(b) how much dividend has been
distributed to the share-holders per
share?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
profits made by the Company and the
dividends distributed per sghare dur-
ing the last two years vz, 1971-72 and
1972-73 are as follows:

Year Net Profit  Duvidend per share
197172 Rs 3,18,18,292 = Rs 16/
1972-73 Rs 3,74,79.124/- Rs 20/-

Gujarat Governmsat's Share Capital
in GSFC,

8698. SHRI VEKARIA: will
the Minmister of PETROLEUM AND
CHEMICALS be pleased to stale:

(a) whether Gujarat Government
has proposed to increase its share
capital from 49 per cent to 51 per cent
in Gujarat State Fertiliser Company;
and

{b) if so, the reaction of the Cen-
tral Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Yes, Sir.

{b) No decision has yet been taken
by Government in the matter,
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" Recpening of Raliway Lime frem
Junagarh to Delwarda

8699. SHRT VEKARIA: 'WilIl the
Minister of RAILWAYS be pleased to
state:

(a) whether the Railway line from
Junagarh to Delwarda has been closed
down;

(b) 1t so, the reasons therefor; and

(c) when it is likely to be re-
opened?

THE DEPUTY MINISTER IN THRE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Does not arise.

Demand for upgradation of Posis eof
Commercia} Clerks in Dhanbad
Division (Eastern Railway)
8700. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR

SHASTRI:
Will thé Minister of RAILWAYS be
pleased to state:

(a) whether the Railway Board by
letter No. 70/TC/RCC/IMP/426, dated
20th June, 1970 advised all General
Managers for implementation of the
recommendation of the One-Man
Expert Committee on compensation
Clayms and institution of enquiries
for the settlement of ciaimi for the
missing goods;

(b) if so, the numbers of poms
including Commercial Controllers,
sanctioned so far, Division-wise in
each Raillway for effective functioning
of this Organisation as per Board's
order. and

(c) the reasong for not sanctigning
the postg in this organisation on justi-
fication having been sent by Divisional
Commercia] Superintendent, Dhanbad
long before the Railway Authouity?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a) Yes

(b) A statement giving the requir-
ed information is attached.

(¢c) One post has been sanctioned
in Dhanbad Division.
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SraTEMENT
e e, o e Sl vl it
are not received at ion.
Railway Division No. of
Posts
Central . . . . . Bombay. R . I
Bhusawal . . 1
Nagpur . . I '
Jabalpur 3
Jhansi . . 3
_ 9
Eastern Sealdah . 2
Howrah . . 2
Asanso] 2
Dhanbad I
Danspur . 4
B
Northern . ‘ i . . Allzhabad . 1
Bikaner . 1
Delhi . . . I
Ferozepore . . . . . . 1
Jodhpur . . . . . . 4
Lucknow 1
Moradabad . . . . . L
Headquarter Office . , . . i 1
8
North Esstern . ) " . Izatnagar B . H
Lucknow . . . . . . 2
Varanasi . 2
Samastipur . . . 2
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Railway Division = No. of Podts
Northeast Frontier . . . Katihar . . . . . . -:
Alipurduar . . . . . . 1
Lumding . . & . . . I
Tinsukia . . . . . . 1

* Headquarters office ‘ ™ . . 2

7
Southern . . . . . Madrss . . . . . . . I
Olavakkot . . . . 2
Guntakal - . . . . 1
My~ore . . 1
Madura . . . . . |
Tuuchirappaln . 1
Headquarters Office I
, 8
South Central . . . . Secunderabad. " . . . X
Sholapur . . . . . I
Vijayawada . . . . . T
Hubl . . . . I
Headquarters Office 1
5
South Bastern . . . Adia . . . . . . z
Balaspur 2
Chakradharpur 2
Kharagpur . . . . . . 2
Khurda Road . . 2
Nagpur - . : 2
Waltair . . i i 2
Headquarters Office . R . :
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Railway Division No, oi posts
Western . . . . . Baroda . . . . . . I
Ajmer - ) . I
Rajkot: . . .
Bhavnagar . . . - . . 1
Bombay Central . . . . . I
Jaipur. . . . . I
i Korta . . . . . . I
?"'_ o : Ratlam . . s . . . .
Headauarters Office ; " < 1
9

Increase in Upgradation of Posis of
‘ Commercial Clerks

.y

8701. SHRI K, M. MADHUKAR:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the All India Railway

ommercial Clerks Association repre-
gented to increase the percentage of
up-gradation of the Commereial
Clerks from 45 per cent to 75 per cent
alongwith other demsnds in Novem-
ber, 1973; and

(bY if so, the action taken thereon
by the Railway Administration?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD; SHAFI QURESHI): (a) Yes.

" (b)- Action has been initiated to re-
wiew the gradewise distribution of
posts in various categories with a
view to examine the possiblity of
impreving promotional prospects.

Increase in Promotional Quota of Class
IO Ministerial Staff

8702. SHRI K. M, MADHUKAR:

SHRI RAMAVATAR
SHASTRI:

'

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the representatives of
All India Railway Ministerial Staff
Association during the course of dis-
cussion with Member, Staff, Railway
Board on 12th November, 1973 sub-
mitted a note regarding the problems
of Ministerial staff including imme-
diate implementation of commitment
of Shri C. M. Poonacha to increase
promotional quota of Class III Minis-
terial Staff; and

(b) if so, the action taken to imple-
ment each items of the notes for up-
gradation of Ministerial Staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD: SHAFI QURESHI): (a) Yes.

(b) Action has been initiated to re-
view the gradewise distribution of
posts in various categories with a view
to examine the possibility of improv-
ing promotional prospects.
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Demonstration by Ministerial Staft of
Eastern and North Eastern Zoues in
December, 1973

8703, SHRI K. M. MADHUKAR:
SHR1 RAMAVATAR
SHASTRI:

will the Mimster of RAILWAYS
be pleased to state;

(a) whether the Ministerial Staff of
Eastern and North Eastern Zones
demonstrated before Head of the
Offices from 3rd December, 1873 to 7th
December, 1973 amd submitted a
charter of demands through mass
deputation to communicate the senti-
'ments and feelings to
Board; and

(b) ¥ so, the salient features of the
demands and action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OP RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.
The Ministerial Staff of Eastern
Railway demonatration at the Divi-
siona] Office Asansol and submitted
a memorandum. where at certain
other places only the charter of de-
mands were submitted.

(b) The various demands raised in
the memorandum are as under:—

(1) Ninety six per cent upgradation,
(2) Need based minjmum wage,
(3) Bonus to all railway staff

(4) Augmentation of staff strength
in all offices,

(5) Withdrawal of EB test suitabi-
Iity test/selection and promotion ac-
cording to seniority.

(6) Waival of ban on recruitment,

(7) Yard stick for all grades of
Ministerial Staff department-wise,

(8) Leave percentage to be fixed
afresh in the different clerical grades
and segregation of leave reserve
strength from working strength,
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(9) Party in the working hours of
the ministerial staff employed in Ad-
ministrative/Divisional Offices and
workshops/sheds,

(10) Payment of overtime on hour-
ly basis after completion of normai
days work, etc. etc,

Such mssues are raised from time to
time by recognised labour organisa-
tions and are settled through discus-
sions m the meetings of the PNM and
the JCM at different levels. Further,
~epresentations coming from any
source including wun-recognised uni-
ons, are given due consideration and
action as deemed fit is taken. What-
evel demands are presenied to the
administration are given due conside-
ration with the utmost sysmpathy
taking into consideration factorg like
financial resources, framework of
rules and regulations justification for
accepting the demand and the repre-
cussions of their acceptance,

Alleged thefi of Coal and Alluminium
from Loco Shed and Yard at Chopan
(Eastern Railway)

8704 SHRI RAMAVATAR
SHASTRI:

SHRI K M MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state-

(a) whether the attention of Gov-
ernment has been drawn to the sdrous
cases of theftg of Coal and Alluminium
from Loco Shed and Yard of Chopan
(Eastern Railway):; and

{(bY if so, whether Government
propose to get the matter probed into
by C.B}”?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) No
case of theft of coal and alluminium
from loco-shed and yard of Chopen
has been reported during the years
1973 and upto 15th April, 1974

(b) Does not arise.
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Proposal for taking away offshore
operationg from 0.&N.G.C,

8705. SHRI P, GANGADEB;
SHRI D. D. DESAI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether there is any 'move to
take away offshore operations from
0. & N.G.C; and

(b) if so, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

{b) Does not arise.

Railways to suffer in Diesel Supply

8706. SHRI P. GANGADERB: Will
the Minister of RAILWAYS be pleas-
ed 1o state:

(a) whether Railways are to suffer
. in diesel supply; and

(b) if so, whether its increasing use
ir. the Railways is to be slowed down?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
{b). The Railways’ traction program-
me during the Fifth Plan takes into
account the optimum rate of electrifi-
cation and maximum use of the avai-
lable steam locomotives. The balance
requirement of power has to be found
by resort to dieselisation.

In order to enable the Railways to
meet the anticipated traffic target, the
railways requirement of diesel oil will
be met on a priority basis.

Written Answers o8
Compensation i Exchange Rate for
Import of Crude from Iran

8707. SHRI P. GANGADEB:

SHRI ANADI CHARAN
DAS:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state.

(a) whether Iran has indicated that
*he compensation i1 the price of crude
for exchange rate would not apply to
the new iransf2r price; and

(b) if so, whether India has been
disappoint=] ocevr thii stand?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) No, Sir.

(b) Does not arise.

Black Marketing of Kerosene Oil
supplied at Petrol Pumps

8708. SHRI P. GANGADEB:
SHR! SHRIKISHAN MODI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the supply of Kerosene
at petrol pumps is not fair in the
country particularly in Delhi and
Orissa;

(b) if so, whether many unscrupuiosus
persons manage to get a large quantity
and sell it at much higher rates; and

(c) the steps taken by Government
in this direction?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) Dispensing of
kerosene through petrol pumps has
not yet been started in Orissa. In
Delhi kerosene supplies both from
petrol pumps and otherwise are re-
gulated by the Delhi Administration
on ration cards.
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{b) and (c). State Governments are
empowered under the Essential Com-
moaities Act, 1955 to take
against black marketing or other
oifences. Whenever report are recel-
ved to this effect necessary action is
taken by the State Governments

action

Seazure of Indian Qil Tanker
‘Bailadila’ by Italian Authorities

8709. SHRI PURUSHOTTAM
KAKODKAR:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:
(2) whether Italian authorities

seizeg the Indian oil tanker ‘Bailadila’
on the 14th January, 1974 in the Port
of Flumicino near Rome;

(k) if so, reasons for the seizure;

(¢) whether there was any leakage
of crude oil into th& sea; and

(c) if so, the facts thereof®

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN). (a) to (d). In this
conrection reply given by the Deputy
Minister in the Ministry of Shipping
and Transport to the Lok Sabha Un-
starred Question No. 676 on 25-2-T4
may he referred to.

U.S. Interest in Extraction of (rude
0il from Coal in India

8710. SHRI N. SHIVAPPA:
SHRI P. GANGADEB:

Wil] the Minister of PETROLEUM
AND CHEMICALS be pleased tc
state:

(a) whether U.S.A has shown inte-

rest in Indian bid for extraction of
crude from coal; and
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(b) which other countries have
approached Government of India for
its exploration?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). This
Ministry has not received any propo-
sal from U.S.A. regarding extraction
of crude oil from coal. Two Japanese
firms, Mitsui Company and Mitsubi-

_shi Company have given their ideas:
to the Department of Mines for the
setting up of a coal liquification plant,

Tests on Indian coal with the assis-
tance of experts from the two com-

_panies are in progress.

Setting up of a High Court at Panaji

8711. SHRI PRABODH CHANDRA:
SHRI M. SUDARSANAM:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have
been urged to set up a high court for
Panaji; and

(b) if so. the decision of Govern--
ment thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI H. R. GOKHALE): (a) Yes,
Sir.

(b) The matter is being examined

in consultation with the Goa Admi-
nistration.

Proposal to Indianise Business of
Lubrication to avoid Import

8712. SHRI PRABODH CHANDRA:
SHRI R. S, PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to:
state:

(a) whethey there is a proposal to
Indianise the business of lubrication
to avoid its imports; and
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() if so. the broad features there-
u?

1iie MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
ANP CHEMICALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). The
lubricating oils are made out of lube
pase stocks and additives. The coun-
iry produces over 80 per cent of the
base stocks and the rest are imported.
"When the lube sector of the Haldia
Refinery goes on strcam at the end
af this year, the import of Dbase
stocks will be reduced to aboui 5 per
cenl. Efforts are also ‘I:Jeing macle to

conserve lubrirating  oils with ve-

refining and re-cycling of used oils.
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pyenuind Lo attach an Additional Third
Class Coach from Delhi to Sikara in
91792 Bikaner Mail
4714, SHRI S. N, SINGH: WL
Minister of RAILWAYS be pleasc. i-
‘:lille:

va) whethep persistent demand  a
Becn made for  an  additivnal Tio
Crass Couch irom Delhi to Sikar e
attached in 91/92 Bikanep Mail and il
0. 1he reaction of Government thars=
10:

[

'Y

hY the gverage total sule of licks:z
for D=2lhi from the Railway Stati:@:n:
Hetween Sikar endg lobara and
Fersel oana

() the capeacity of the present :
coaches plyving between Delhi a4
Sikar?

THE DEPUTY MINISTER IN THS

MINISTRY OF RAILWAYS (SHEI
MOHD. SHAFI QURESHI): (a) Y.

Running of an additional TII  cluss

coach between Delhi and Sikar
neither justified on traffic conside:: -
tions nor feasible operationally o

want of reom on 9192 Bikaner 2113
to haul an extra couach.

(b) and (¢). During the p..o !
April 1973 to March 1974 the delils
average number of fickels =cld 1
stations between Sikar und Leharu @
Delhi and rice rersa has been 69 007
o vespectively by all classes. This
much traffic can be adeauately cles:-
cd by exisling 2 through coaches i :..
one composite first-cum-second cizz=
coach and one partial 3-tier slecy:-
coach, running between Sikar urd
Delhi via Loharu. The aggregsts
capacity of these couches is 10 firs
class berths. 24 Second class sleep:-
berths and 66 seats or a total of 139
berths  seats.
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Decision (0 gtart 3 Flag Station near

raharsar oh daduipar-Hanuman Garh
Sectiva

SHIVNATH SINGH

6715 SHRI
RAILWAYS

Will the Mimuster of
bLe pleased to state

(a) whether a decision wae taken to
start a flag station near village Pahar-
gar on Sadulpur-Ranuman Garh Sec-

tion and

{b) if so, way the same hag not
been started so f?"

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) and
(b) No decision has been taken 1o
open a flag station near village Phar-
sar However the question of open=-
g a halt at this pownt 13 under active
consideration

Sanctlon of rural slestrification sche-
mes for Rajasthan for 1973-74

8718 SHRI SHIVNATH SINGH
Wil] the Mimster of IRRIGATION

AND POWER be pleased to state

(a) what schemes of Rural Electn-
fication have been sanctioned by the
Rural Electrification Corporation for
Rajasthan durmg the year 1873-T4
nd how many are still pending, and

(b) whether work on the sanctioned
schemes is not in good progress and
1f s0 what steps are being taken 1o
speed up the work”

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESIHIWAR
PRASAD) {a) The Rursl Flec

tiification Corporation has sanctioned
!5 schemes of the Ra)asthan BState
Electicity Board during the year
173-74 Thesc shemeg mvolve a loan
assistance of Rs 619 croreg for elec-
trification of 709 wvillages and energi-
sation of 12 507 pumpsets

15 more echemes costing Rs 740
crores were sponsored by the State
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Electriaaity Board Two of these sche-
mes have been returned to the State
Electricity Board for revision in a?

cordance with the guidelines prescribe-
ed by the Corporation The remain-
mng echemes costing Rs. 8.03 crores
are under consideration of the Corpo-
ration

(b) The schemes sanctioned by the
Corporation are phased for comple-
tion over a period ranging upto 5
yveais These schemes having been
sanctioned in 1973-74 are only at the
mitial stages of implementation

Demand for High Court Bench at
Jaipur

4717 SHRI SHIVNATH SINGH
Will the Minister of LAW, JUSTICL
AND COMPANY AFFAIRS be pleased
to state

(a) whether a deputation of over
one thousand people including advo
cates met him and the Prerme Minister
for having a High Court bench at
Jaipur,

{b) whether they were assu-ed that
an early and sympathetic decisior
would be taken in the matter, and

(c) if so, the progress made so far
in this regard and the time by whuch
the decision will be taken?

THE MINISTER OF LAW, JuSli
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) (a) Yes Sir

(b) and (¢) A number pof repre.en
tations and memeoranda have been
1eceived for the restoration of the
High Court Bench at Jaipur As the
question whether a High Court
should have a Bench at a place other
than its principal seat hwa in the first
instance to be considered by the State
Government in consultation with the
High (ourt the memoranda a2za th
representations have been forwarded
to the State Government for therr
views The reply from the State
Government 13 awaited.
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Remiitances by foreign drug firms

8718. SHRI GAJADHAR MAJHI:
SHRI BHALJIBHAI PARMAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) how much foreign exchange
has been sent out by foreign firms
(wi'h over 26 per cent foreign equity)
during the last three years, due to
unauthorised production of bulk drugs
and formulations;

(b) the details of the items, com-
pany-wise, the quantum of unautho-
rised production and the foreign ex-
change repatriated;

(c) whether Government propose to
ask these foreign firms to pay back
the foreign exchange to the Resperve
Bank of India: and

{d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAH-
NAWAZ KHAN' (a) to d)r 3t 18
not possible to compile the requisite
information as no specific study in
this regard has been made, Excess
production of Drugs by both Indian
and Foreign has resulted mn  reduc-
ion of imports of such bulk drugs and
formulations.

Permission for sharing of acCommo-
dation with allottee parents

87t9. SHRI BHALJIBHI PARMAR
Will the Minister of RAILWAYS
be pleased to state:

(a) whether permission for sharing
government  accommodation is not
given to the Railway employees who
share the accommeodation with their
allottee parents in Kishenganj and
other Railway colonies in Delhi;

{b) if so, the reasons therefor; and

1896 (SAKA) Written Answers 106

(c) number of such Railway em-
ployees who are living with their al-
lottee parents in accommodation allo-
tted by the Railway Housing Commit-
tee and are not being paid House
Rent allowance because they are shar-
ing accommadation with their parents?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI MOHD. SHAFI QURESHI)'
(ay to ¢c): Information is being co-
lected and will be laid on the Table
of the Sabha.

Amount provided for flood contr™
maasures in Orissa

8720. SHRI ARJUN SETHI: Will the
Minister of IRRIGATION AND
POWER bLe pleased to state;

(a) the amount provided outside
the Fourth Five Year Plan Ceilings to
take up the Flood Control measures
in the river Baitarni (Orissa) by
coustrueting a reservoir on the river;
and

(b) the amount provided in the
Fifth Five Year Plan to complete the
flood control measures therey

THE DEPUTY MINISTER IN 1HE

MINISTRY OF IRRIGATION AND
POWER (SHRI! SIDDHESHWAR
PRASAD): (a' and (b The

Bhimkund 1eservior project on the
Battarni has not yet been approved
for implementation No Central fin-
ancial assistance was provided for
the project during the Fourth Plan
The scheme is not included in the V
Plan of the State.
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Isvigailog facilities for Bihar du It
Jour of Fifth Plan

8721. SHRI SUKHDEO PRASAD
VERMA: Wil the Mimster of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the irrigation facilitiss
extended to the State of Bihar during
the 1st year of the §th Five Year Plan
have been finalised; and

(b) ig so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) 14 major and 26 medium conti-
nuing as well as new irrigation ache-
mes have been included in the first
vear of the Fifth Year Plan of Bihar.
The approvetl outlay on these ache-
mes in 1874-75 is Rs 3839 crores.
These are expected to create an addi-
tional 1irrigation potential of 15 lakh
hectares
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Assistance to Maharashirg for Anti-
Sea Eresion Schemes

8722 SHRI SHANKERRAO SaA-
VANT Wil the Minister of IRRIGA-
TION AND POWER be pleaseq to
state

(a) whether the Central Govern-
ment has given any help to the Gov-
ernment of Maharashtra for anti-sea
erosion schemes during the Fourth
Five Year Plan;

(b) if so, how much and on which
projects;

(c) whether Govermment propose
to give any help to the State of Maha-
rashtra for anti-sea erosion during
the Fifth Plan Period; and

(d) if so, how much and for which
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD). (a) No, Sir.

(b) Dees not arise.

(¢) There jg no such proposal.

(d) Does not arise.
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Proposals to levy a Cess o power rates

Will the

8727. SHRI B. V. NAIK:
AND

Minister of IRRIGATION
POWER be pleased to state:

(a) whether Government have re-
ceiveq any proposals to levy a cess
on power rates and plough it back
into areag where hydro-electric power
is generated to and development; and

(b) if so, the reaction of Govern-
ment thereto?

APRIL 30, 1874
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) Does not arise.

Shortage of Kerosene Oil in Dadra ang
Nagar Havell

8728. SHRI R. R. PATEL: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there l8 an acute shor-
tage of Kerosene oil in the Dadra and
Nagar Haveli;

(b) if so, what steps Government
are taking to supply kerosene accord-
ing to their need; and

(c) whether Government will ins-
truct the local authorities to distri-
bute kerosene on ration cards?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMIALS (SHRI SHAH-
NAWAZ KHAN): (a) and (b). Due to
the inrease in demand of diesel oil,
production of keresene oil had to be
curtailed from the refineries in order
to maximise the production of diesel
oil. Kerosene quotas to the States had.
therefore, to be curtailed. For April
25 per cent cut had to be imposed on
quotas allocated to all States. Cuts
in Kerosene quotas are likely to re-
main upto June 1874.

{c) State Governments have been
advised to regulate the distribution
of kerosene oil equitably in view of
the cuts. Arrangements in this re-
gard are, however, to be declded up-
on by the concerned State Govern-
ments.
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Amoung Sanctiomed for Improvement
of Power Position in Dadra and Nagar
Haveli daring Fifth Plan

8728. SHRI R. R. PAEEL: Will the
Minister of IRRIGATION AND
POWER be pleased lo state the {otal
amount sanctioned for the improve-
ment of power position jn Dadra and
Nagar Haveli during the Fifth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The size and content of
the Fifth Pan is under finalsation.

Closure of Industries in Dadra and
Nagar Havell Jdue to Power Shertage

8730. SHRI R. R. PATEL: Will the
Ministe~ of IRRIGATION AND
POWER be pleased to state:

(a) whether there is an acute short-
tage of power in Dadra and Nagar
Haveli and due to that many indus-
tries have been closed down; and

(b) if so, what steps Government
propose 10 take to Increase the power
in that territory?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): ta) No, Sir. A complant
about low voltage conditions was,
however, received.

(h) The voltage situation would
improve with the commissioning of
a 132 KV sub-station at Atul near
Vapl.
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Advangce Technology for Development
of Water Resources

SHRI RAMACHANDRAN
KADANNAFPALLIL.

SHRI K P UNNIKRISH-
N&N-

Will the Minister of TRRIGATION
AND POWER be pleased tp =tate

8733

(a) whether any effort has been
made to deielop the Water resouices
using the advance technology which
has been successfully introduced i1n
several developed nations,

fb) ¥if so, what s the result of the
attempt made in this regard, and

{(c) the extent to whuch It ca: be
introduced 'n India?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sar

(b) and (c¢) To suit the Indian
conditions the advanced technology
of developed nations needs to be
suitably modified This is being done
As a result thereof bigger water ie-
sources projects are being planned
and these are technically and econo-
mically more sound
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Irrigation and Power Projects in West

Bengal
8734. SHRI GADADHAR SAHA:
will the Minister of IRRIGATION

A D POWER be pleased to siate:

(a) the names of various irrigation
and pewer projects run by Central
Government in  West Bengal at
present;

(t) tne number of irrigation and
power pojects for West Bengal under
consideration of Central Government
at present;

(c) the total amount of financial
asmstance given to West Bengal State
Government during the last two years
as against the amount sought by the
State Government; and

(d) the total amount of assistance
proposed to be given to the State Gov-
ernment during the financial year
1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) There is no irrigation

or power project in West Bengal
which is being run by the Central
Government,

(k) There is no proposal under

consideration of the Central Govern-
ment for a Central irrigation project
in West Bengal. A Thermal Power
Pioject at Farakka is contemplated
during, the Fifth Plan in the Central
Sector.

(c) and
Assistance for State
in the Fourth Plan was given
in the form of block loans and
grants for the State as a whole and
it was not relatable to any particular
project or head of development. How-
ever, the assistance given to the
Govt. of West Bengal for their Annual
Plans 1972-73 and 1973-74 was Rs.
46.84 crores and Rs. 44.94 crores res-
pectively. The assistance proposed to
be provided for their Annual Plan
1974-75 is Rs. 44.94 crores.

(d). The Central

Plan Schemes
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Decentralisation of Powers of Railway
Administration

8735. SHRI ANADI CHARAN DAS:
SHRI D. D. DESAJ;

Will the Minister of RAILWAYS
be pleased to state:

(a) whether there is any proposal
for decentralisation of Railway Ad-
ministration and pruning of the Rail-
way Board; and

(b) if so, broad features thereof?

THE DEPUTY MINISTER IN THE.
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
No such proposal is under considera-
tion. '

(b) However, a proposal to dele-.
gate additional Powers to the Gene--
ral Managers is under examination.

“Potential Oil deposits in Bombay.
High and Cambay Region”

8736. SHRI D. D. DESAI:

DR. LAXMINARAIN
PANDEYA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether his attention has been
drawn to the statement of Professor
Kalinin, Soviet Geologist and oil spe-
cialist that studies both on land and
off-shore in the Cambay region have
established that thig area was very
promising for India;

(b) whether he had suggested that
bolder efforts should be made to ex-

plore new areas and new types of
deposits; and

(c) if so, Government’s reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALs (SHRI SHAH-
NAWAZ KHAN): (a) Yes. Sir.

(b) Yes, Sir.
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(c) Government ig seized of the
matter and every effort is being
made to explore for oil

Target for Power Genezatlog in Astum
during Fourth Plan

8737. SHRI TARUN GOGOI:
SHRI NIHAR LASKAR:

Wil the Minister of IRRIGATION
AND POWER be pleased to state

(a) whether the target for power
generation in Assam has not been
achieved during the Fourth Five Year
Plan:

(b) if so, the reasong therefor; and

(e¢) to what extent it was short of
the targets?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (c). The achieve-
ment by the end of the 4th Plan has
been 1115 MW against the target of
1415 MW.

(b) The reason for he short fall
has been the delay in the supply of
the equipment for the Namrup Ther-
mal Station Extension (30 MW) Pro-
Ject.

New Rallway Lines in Amsam during
Fourth Five Year PFlan

8738. SHRI TARON GOGOI:
SHRI NTHAR LASKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) what was the total number of
new rallway lines undertaken during
Fourth Five Year Plan in Assam State;
and

{b) how many of them are gtill
pending completion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a)
No railway line was undertaken in

APRIL 80, 1874
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the Assam State during the Fourth
Five Year Plan,

(b) Does not arise.

Demonstration by REallwaymen on
21-1-1974 before Deputy Commimiomer,
Dhanbad

8739 SHRI RAMAVATAR
SHASTRI:
SHRI K. M, MADHUKAR:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether there was masive de-
monstration of Railwaymen on the
21st January, 1974 before Deputy
Commussioner, Dhanbad and memo-
randum was submitted; and

{b) if so, what were their demands
and the action taken thereon by
Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) {a)
and (b) Information is being collec-
tcd and will be laid on the table of
the Sabha.

Refusal tg accept memorandum from
Employees Co-ordination Committee,
Dhanbad by Divisional Superin-
tendent, Dhanbad

8740, SHRI RAMAVATAR
SHASTRI:

SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether a telegram dated the
18th January, 1974 from Sri Chinmoy
Mukherjee, ML.A, Dhanbad was re-
ceived regarding refusal by the Deputy
Divisional Superintendent, Dhanbad
to take the Memorandum o¢ Divisional
Railway Employees' Co-ordination
Committee, Dhanbad in course of mas-
sive demonatration of thousands of
Railwaymen on 17th January, 1074
and the memorandum was ultimately
submitted to 8.D.0., Dhambad;
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(b) if e0, the broad ocutlines of the
incident and the rTeport and remarks
of 5.D.0. and Deputy Commissioger,
Dhanbad;

(c) the policy of Government re-
garding the acceptance of the Memo-
randum pelating to the grievances and
demands of the employees; and

(d) action taken by Government on
each item of the demands contained
in the aforesaid Memorandum?

1HE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

tb) There was a violent demuns-
tration in front of Divisional Office,
Dhanbad by a group of Railwaymen.
The group wag provocative and was
abusing the officers. They had also
brought an effigy of an officer with
an indecent garland ete, Since the
Divisional Superintendent was away
from the station, the District Engi-
neer went to meet the staff. They
did nol hand over any memorandum
to him and instead insulted him
using unfortunate language. Then
followed complete chaos in the build-
ing as a result of which the iocal
Magistrate had also to intervene with
the help of police.

The report of the 5.D.0. and De-
puty Commissioner, Dhanbad are not
available with the Railway.

(c) The memoranda from recogni-
sed Unions are received and dealt
with. Their demands are alsg dis-
cussed through the warious tiers of
the Permanent Negotiating Machi-
nery and the Joint Consultative Ma-
chinery

Memoranda received from unre-
cognised Unions are given due con-
 Sideration and such gsction as is feasi-
.ble is taken. They are not normally
‘Teceived by hand.

i (d) As already stated, the memo-
Tandum was not given to the Ad-
ministration.
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Funds allocateq and spent for Railway
Hospital ang Health units of Dhanbad
Divisien

8741. SHRI RAMAVATAR SHAS-
TRI:
SHRI K. M. MADHUKAR:

Will the Minister of RAILWAYS
be pleased tp state:

(a) the policy followed regarding
allocation of fund to Railway Hosepital
and Health Units;

(b) the funds allocated and spent
for Railway Hospital and the respec-
tive Health Unite of Dhanbad Division
separately in 1871, 1972, and 1073;

(c) total number of Outdoor pati-
ents registered in each Health Unit
and Railway Hospital of Dhanbad
Division in 1871, 1972 and 1973; and

(d) total number of Railway em-
ployees and their dependants, residing
within the jurisdiction of Railway
Hospital and respective Health Units
and the procedure followed for taking
corréct census in Dhanbad division?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Funds are allocated on the basis of
local opaditions, requirement of the
place and people besides bed stren-
gth of the Hospital and case load

tb) Statement 1 showing the allo-
cation and expenditure of the Dhan-
bad Division is laid on the Table of
the House. |Placed in Library. See
No. LT 6878/74]. The funds to indi-
vidual health units are not allocated
as such by the Division. The staff is
sanctioned according to needs and
the drugs and stores are also provi-
ded accordingly.

(c) Statement If is laid on the
Table of the House. ([Placed in Lib=-
rary. See No, LT-6876/74).

(dy Statement IIT is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-68878/74). The pro-
cedure followed for estimating Rail-
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way population catered for in Dhane
bad Division as elsewhere, is that
the number of Railway employeeg at
a station is multiplied by five, i.e,
average family size.

56 per cent cut in Supply of Furnance
Qi to Indusiry

8742 SHRI NIHAR LASKAR:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the 10 per cent cut in
furnace oi] consumption by industry
is hikely to be raised to 20 per cent in
view of increased difficulty in itg pur-
~hase in the international market;

(b) if so, the facts
thereabout; and

{c) to what extent it will affect our
industrial production?

and reasons

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SHAHNA-
WAZ KHAN) fa) Cuts in fornace oil
supr 'ies ares bemng dzcided on a month
tn month hasis taking into account
the hkely availability during the
month

(k) ungd (c¢) Since January, 1974 o1l
companies are supplying upto %0 per
cent of consumer demands based on
theu 1973 offtakes. The balance 10
per cent was expected to be saved
by adopting measures of economy in
the use of fuel without affecting pro-
dvetion However, in view of the
anticinated fall in  availability of
turnace o1l in the coming months the
cut for certain specified industries
will have to be enhanced by addi-
tionzl 10 peffir cent from May 1974,

APRIL 38, 1874
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Mzhasashire orushing Unlls fholag
Wageng Shertage
8743. SHRI DHAMANRAR: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether due to pon-awailability
of wagons to camry ootton-seed ofl and
cake, the Maharashtra crushing units
are facing a crisls; angd

(b) it so, whether some Immediate
stepe will be taken to provide the re-
quired wagons to carry oil and- cakes
worth Rs. 15 crores to Delhi, Kanpur
and Caloutta?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHD- (a)
No

L]
th) Does not arise.

Saving of Power Drive Launched by
D\ES.U.

8744, SHRI DHAMANKAR: Wil
the Minister of IRRIGATION AND
POWER be pleased Lo state-

(a) whether the drive launched by
DBSU to save power has not ylelded
the required resulls; gnd

(b) 1f not, what is the net saving 1
power and the quantity supplied tu
Harvana per day?

THE MINISTER OF IRRIGATION
AND) POWER (SHRI K C PANT)
fay and (b). The various measure’
adopt.d by DESU for conservini
powe, 1n the Union territory of Delh!
were to yield a saving of about ont
Jukh units per day It has, however
nut been possible to assess the exac!
quantum of saving.

During the month of April (upk
2nd instant), the DESU have bee
able to supply about 14 lakh unit
per day to Haryama over and b0
their share in the Indraprasth
Station.
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Sujarst Gevernment propoml for new
Mallway Lines n Gujarat Siate during
Fifth Five Year Plan

8745. SHRI P. M. MEHTA: Wil the
Minister of RAILWAYS be pleased to
state:

(a) whether Gujarat Government
had given number of proposals for
setting up new railway lines in the
State of Gujarat;

(b) if so, whether most of them
have been rejected by the Union
Government;

(c) if so, how many new railway
limeg will be set up In the State du-
ring the Fifth Five Year Plan; and

(d) how many were undertaken
during the Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURESHI): (a)
Yes.

(b) The recommendations of the
Gujarat State Government for Dew
lines and gauge conversion projects
in the State are receiving considera-
tion. The position in respect of the
important proposals is given below:

(i) Bhavnagar-Tarapore B. G.—
provision has been made in
the Budget for carrying out
engineering-cum-traffic  sur-
veys for this line, The pro-
posal will be further consi-
dered after the propused
surveys are completed.

(ir) Gandhidham-Lakhpat B. G.—
Engineering and traffic sur-
veys for this B.G./MG. link
have been carried out and
reporty are under examina-
tion.

Delhi-Ahmedabad MG. to
BG conversian—surveys
have been carrfed out =and
reports are under examina-
tion.

(Lin}
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(iv) Ankleshwai-Rajpipla N. G. to
B. G. conversiou—Considera-
tion to the proposal will be
given as and when requisite
information regarding the
transport requirements of
Nawagaon Dam project. de-
tails of which have been as-
ked for from Gujarat Gov-
ernment are furnished by
them,

(v) Bhavnagar-Mahuva N. G. to
B. G. conversion—The Un-

mittee has recommended a
survey for this conversion.
The question of carrying out
a survey will be considered
after the cases of 12 sections
for which surveys were ini-
tially carried out as sugges-

ted by the Uneconomic
Branch Lines Committee are
finally decided.

(vi) Chhota Udepura-Pratapnagar
and Chhuchhapura-Tankahala
N.G. to BG. conversion—a
survey has been carried out

and the report is under exa-

mination.
(vi1) Nadiad-Kapadvanj N. G. to
B.G. and extension upto

Modasa and Shamlaji Road—
a survey is in progress for
this conversion and extension
upto Modesa, and alternati-
vely for a metre gauge line
from Shamlaji Road to
Modasa and Kapadvanj.

(c) Proposals for new lines to be
constructed during the Fifth Five
Year Plan as a whole have not yet
been finalised It is therefore diffi-
cult to indicate which, if any, new
lines will come up in the State dur-
ing the Fifth Five Year Plan.

(d) The following projects were
taken up during the Fourth 5 Year
Plan in Gujarat:

(i)Conversion of Viramgam-
Okha/Porbandar M.G. to B.G.
(length 3557 kms; cost Rs,
42.92 crores),
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(ii) A new B.G. line between Sa-
barmati and Gendhinagar
(length 27.85 kms,; cost Rs.
2,85 crores).

Loat suffersd by Gujarst State
Fertillzser Company

8746. SHRI P. M. MEHTA:

SHRI NAWAL KISHORE
BSHARMA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state.

months has been incurred by the joint
sector concern, Gujarat State Fertili-
zer Company;

(b) whether this loss has been
mﬂeredduetoth.ll‘leﬂnq)i‘mee
and incompetence of high
officers and it is feared that ufm-ther
loss of Rs, 5 crores would be
during the next two months
these technical defects are repaired,
taking to the loss to Rs. 10 crores in
four manths;

(c) i so, the facts thereof; and

§E

(d) what steps are being taken in
this regard by the Central Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
(a) and (b), The Company
which is a joint sector undertaking
with equity participation by the State
Government and the public, has been
incurring a production loss of about
800 tounes of uTea per day due to
the shut down of the second Urea
Plant from 5th February, 1974.

(¢) and (d). This gshut down had to
be taken due to leakage in the urea
reactor caused by corrosion in the
Titanium lining of the equipment.
The damage was fairly extensive in-
volving ermplex repairs calling forth
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special skill and' expertise and the
services of experts from thy supplidrs
of the equipment from Japan have
been requisitioned. These experts are
now engaged in locating and rectify-
ing the defects. The work in this
connection 18 expected to be com-
pleted by end of May, 1974,

At the company's request prompt
assistance was given by the Gaeyt.
of India in securing the services of
the Japanese technicians, The pro-
gress in regard to the repair work
being closely watched by Govern

ment

B

[]

Agitation threat by PFower Enginsssre
£747. SHRI P, M. MEHTA;
SHRI V MAYAVAN:

Will the Minister of INRIGATION
AND POWER be plaased to state:

(a) whether the power engineers in
the country have threatened a fresh
agitation to demand parity with the
IAS and better working conditions;

(b) whether All India Power Engi-
neers Association hag submiited m
memorandum to Prime Minister in
this regard; and

(c) 1f s0, the step being taken to
seitle the issue amicably?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K C PANT)
(a) to (c). The All Ind=m Power En-
gineers’ Federation have addreased
the Prime Minister of India on 1st
April, 1074 urging that the disparities
beiween the ‘Engineers’ and ‘“IAS’
be removed. They have also stated
that their letlter may be teated
as a notice of their decision to
take such gction as they may consider
necessary including mass casual leave,
cease work and stepy 1o pocure
parity with the IAS. The matier is
receiving attention.



139 Written Answers VAISAKHA 10, 1806 (SAKA) Wriiten Answers

Shortage of Power in Gujarat in
Fourth Plan

8748, SHRI P. M. MEHTA: Will the
Ministe: of IRRIGATION AND
POWER be pleased to stiate;

(a) whether a shortfall of 400 M.W.
in power gemeration target highlights
the official review of the Fourth Plan
performance released by the Gujarat
Government;

(b) if 80, to what extent the short-
age of power waa felt by the Gujarat
State in the Fourth Five Year Flam;

{c) the target fixed and to what
extent it was achieved; and

{d) the reasons for the ghortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir,

{b) angd (c). An additional installed
capacity of 754 MW was targetted
during the IVth Plan out of which a
target of 334 MW could be achieved.

(d) This was due to delay in the
commiisioning of Ukai Hydro and
Uka: Therma! Projects. This delay
wus causad due to late supply of
cquipment to these projects.

expansion Plan of Gujara; State
Fertilixer Company

#T50 SHRI YAMUNA PRASAD
MANDAL:

SHRI R. 8. PANDEY:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state

(a) whether Governmen: have
approved the expansion plan «f the
Gujarat State Fertilizer Company; and

() it mo0, the broad outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). Yes, Sir. M/a.
Gujarat State Fertilizer Company
Limited have been given a letter of

intent for the substantial expansion -

of their existing fertilizer plant at

130

Baroda for development of the foi-
lowing additional capacities:

Product Capacity (in
tonnes per annum)
Anmmmonia 4,406,600
Urea 5,28.000

The expansion scheme will have

fuel o1] as the feedstock.
Supply of Iranian Crude oil to Haldia
Refinery through Fromch Suppliers

8751. SHRI YAMUNA PRASAD
MANDAD: Wil the Ministey of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Haldia refinery is like-
ly to get Iranian Crude through
French suppliers;

{b) if so, the reasons for not obtain-
ing the crude from Iran directly; and

(c) the estimated price of the crude
demanded by the French suppliers?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 SHAHNAWAZ
KHAN): (a) to (c). The contract for
the supply of crude oil by the French
oil company M/s. Total International
(Private) Ltd. was signed by the
Indian Ol Corporation on 28th Sep-
temher, 1967. Since then far reaching
changes have tsken place in the
crude oil supply situation as well as
its price. This has necessitated re-
negotiation of the pricing clause with
the French company. Pending the
renegotiations of this clauce, small
quantities of Light Iranian crude oil
recently contracted for direct pur-
chase from the National Iranian Oil
Company have been obtuned for
Haldia Refinery only as an ad hoc
measure <o that there may be no
delay in its commissioning.

Private and Publly Limited Companien
in West Bengal and Asam during
1971-72 sag 1973-78

8752. SHRI A K. M. ISHAQUE:
SHRI LUTFAL BAQUE:

Will the Minister of LAW, JUSTICE
to state:
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(a) the nameg of private and public
Hmited companies functioning in West
Bengal and Assam during 1971-78 and
1£72-73 together with the amount in-
vested 1n each of them and also the
number of such companies and firms
as were registered during the pame
period 1ndicating the working capital
i each case; and !

(b) the number of companies which
wcie'closed down o wound up during
the satne period indicating the work-
ing capital n each case?

IiHE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
CUMPANY AFFAIRS (SHRI BEDA-
BHATA BARUA): (a) As per the
Statutory Reports laid before the
Parhament under the provision of the
Ci.mpantes Act, 1855, the number ol
piivate and public compames, Lmi-
ted by shares with their paxd up
cacital m the States of West Bengal
and Assam as on 3ist March, 1972
and 3lst March 1973 are given be-
Kw —

= _ - -

Ason 31372 West Asvam
Bengal

Pubhic Ltd. Companies 2485 95
Private Ltd. Com~

pames 684 150

TotaL 9332 445
Pard-up Capital Rs.

1D Crores) 667 1 <4 5
Pubic Lid. Compan-

L 251% 95
Private Lid. Comp-

anies 7195 370

Torat 9710 468
Pad-up Capusl (Rs,

)0 Crores 674 2 573

The compilation of the information
tegarding names” of Dprivate and
public limited companies, Iimited by
sh:res registered and at work in the
Stutes of West Bengal and Assam as
on 31st March, 1972 and 31st March,
1973 and thewr individual paid up
capita] would involve considerable
time and labour. The Department
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has however prepared an alphabetical

list of companics working in Indis as

onamnmhxmwmnulm
18 mt present under print.

The information regarding number
of companies limited by sbares, both
public limited and private limited, re-
gistered under the Companies Ach
1956 in the States of West Bengal
and Assam during the vesrs 1971-72
and 1972-73 is given below:—

1971-72  1973-73
W'est Bengal 337 45
Assam 32 26

The names and authorised capital
of each of these companies are given
in the Statement 1 13 laid on the
Table of the House, {Placed n Lib-
rary See No. LT-6877/T4)

Ag regards firms, no mnformation i
available since they form the State
subject

(b) The information regarding
number of companies ceased !l'ln!:-
tioning either by going into liquida-
tion or being struck off under Sec-
tion 560(5) of the Companias  Act
1956, in the States of West Bengal
and Assam during the years 1971-72
and 1972-78 is given below:—

1971-72 197171
West Bengal 64 &b
Assam 3 15

The names and paid-up capital of
these cumpanies are given in the
Statement (I 15 laid on the Table of
the House [Placed in Library. Set
No LT—6877/741.

8753 SHRI A. K. M. IBHAQHE
Wil the Minister of LAW, JUBTICE
AND COMPANY AFFAIRS be pleased
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
{COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): A Statement s
laid on the Table of the House.

{Placed in Library. See No. LT-6678/
74].

Joint Stock CompPanies in West Bengal
and Mabarashirg at the end of
1972-73 and 1973.74

8754. SHRI A K M. ISHAQUE:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be plvased
1o state:

(a) the total number of joint stock
companieg functioning in West Bengal
and Maharashtra at the end of 1972-
73 and 1973-74;

(b) the total paid up capital of
these companies at the end of each
vear; and

(c) the joint stoclke companies set up
during that period “along with the
particulars of their paid up capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). The
total number of joint stock companies
limited shares both putlic
lirnited and private limited, registered
under the Companies Act. 1856, and
at work in the Stategs of West Ben-
gal and Maharashira as on 3lst
March, 1973 together with their total
Paid up capita] as per the Statutory
Repori presented in the House under

the Companies Act, 1958, are given
below:—

(RS, 10 Crures)

— . —

Py

1972-73 as on 31-3-
T3

f—_--uﬁ‘—u—:-n---n.

No. Paid-up
Capital

West Bengal
Maharashtra

9710
7676

674°a
9148
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Information for the period 1973-T4
in not yet available.

(c) The joint stock companpies lim-
ted by shares both public Limited
and private limited registered under
the Companies Act, 1956 in the
States of West Bengal and Maharash-
tra during the years 1872-73 and
1973-74 (upto 30th September, 1974},
together with their authorised capi-
tal are given below:—

(Rs. in Jakhs)
1972-73 1973-74
(upto 30-9-74,
Na.  Auth. N> Auth
capital Cnpm‘“
West Bengal 445 4940 267 2076
Maharashtra . 700 1699 425 SiuR

Undertakingy in West Bengal and
Maharashirg with Capital Investmeat
of Bs. 19 crores and above

8755 SHRI A. K. M. ISHAQUE:

SHRI DEBENDRA NATH
MAHATA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to stale:

(a) names of undertakings in West
Bengal and Maharashtra with a cap:-
tal investment of Rs. 10 crores and
above; and

(b) number of shares held by Go-
vernment in each of them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b). In-
formation is being collecled and it
will be laid on the Table of the
House,
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val for twe Giant Fertiliser
Projects in Private Sector

8756, SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government explored
the posmbility of setting up fertilizer
projects in the public sector before
approving two giant projects in the
private sector, dind

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI SUAH-
NAWAZ WHAN): (a) Yes, Sir Five
projects have already been approved
m principle for implementation in the
public sector dunng the Fifth Plan

period
(b) Does not arise.

Malpractices and Corrubtion in Rail-

way Commission at Muzaffarpur
(North Eastern Railway)

$757. SHRI JYOTIRMOY BOSU
Will the Minister of RAILWAYS be

pleased to state,

(a) whether Government are aware
of the malpractices and corruption
prevailing 1n the Railway Commuission
at Muzaffarpur (North Eastern Rail-
way),

(b) | so, whether Government have
investigated into the charges against
the Chairman of this Commission;

(¢) what are the criteria for ap-
pointment of Chauman o' Railway
Commussion, and

(d) whether these criteria are
fulfilled i the case of the present
incumbent? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
complatnt purporting to be from some
residents of Muzaffarpur and other
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adjeining aress alleging malpractices
and corruption against the Chairman,
Railway Service Commission Musza~
ffarpur, has been received recently.

(b) As per rules no investigations
are being conducted on thig pseudon.
3mous complaint,

{¢) 1n accordamce with the Railway
Service Commisison  (Chairman.
Member-Secretaries and Agssistant
Secretarses ) Recruitment Rules 1970,
the post of Chairman in the Railway
Service Commissions is to be filled—

(1) Either by direct recruitment
from among a panel of names
of persons with details of
educational qualifications, ex-
perience etc., who are consi-
dered suitable. furnished ¢to
the Union Public Service
Commussion who select and
recommend a candidate from
the panel The fleld of
choice will consist of Retired
Railway/Government offi-
cers, ex-Members, Member-
of Parliament and men of re-
pute e.g educationists, emi.
nent lJawders etc.

Or by transfer on deputation
of officers of the Central or
State Governments or Rail-
ways, the selection being
made in consultation with
the Union Pubhc Service
Commission

(1)

Whichever the mode of selection
the appointment is made in consulta-
tion with and on the basis of the ve-
commendations of Union Public Ser-
vice Commission.

(d) Yes.
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Taking over of giling of produeis of
Mjs Hindustan Beown Boverl by
M/s. Larson and Toubro

1]

8758. SHR1I JYOTIRMOY BOSU
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether M|s Larson and Toubro
are taking over the entire selling of
important products of M|s Hindustan
Brown Bevert,

(b) if so, the saltent features there-
of;, and

(c) whether Government propose to
stop this transfer in the public in-
terest?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) t (c). The In-
formation is being collected and will
be placed on the Table of the IHouse.

Termination of services of Khalasis
under AEN/M, Dornakaj

875¢ SHRI JYOTIRMOY BOSU-
Will the Minster of RAILWARS be
pleased to stale:

(a) whether services of 22 CMR
Khalasis under AEN'M, Dornaka] were
abruptly terminated after they had
put in 8--10 years continuons gervice
and attained temporary status; and

(b) if 0, the reasons therefor?

THE DEPUTY AINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI,. (a) and
(b). These casual lmbourers were in
enployment continuously from 7-11-72.
were discharged on 18-9-1073
de¢rease in the tempo of work,

new works are taken 6p in the
, they will be given nreference
or engagement

il

¥
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Asian Cables Corgporstion Limited

8760, SHRI JYOTIRMOY BOSU:
Will the Minster of LAW, JUSTICE
. AND COMPANY AFFAIRS be pleased
to state:

(a) on what date exactly, the con-
troiling interest of Asian Cables Cor-

{c) principal share-holders of Asian
Cables and number ang value of
shares held by each (1) before its
take-over by Duncan Brothers (if)
immediately after take-over and (iif)
at present;

(d) whether the Company referred
to above was at any time charged
with violation of the Provisions of the
Companies Act and Monopoliegs and
Restrictive Trade Practices Act and

(e) if s0, the nature of violations
committed?

TME DEPUTY MINISTER IN THE
. MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRl BEDA-
BRATA BARUA): (a) Some of the
shares of M!s. Asian Cables Corpors-
tion Limited have been acquired by
the Goenka Group on or before 13-8-
66 as under:

S. No No. of Shares o, of
total

1. Duncan Rrothers
& Co. Ltd. 20,000 82

2, K. P. Goenka &
Sons Ltd. fr4,700 721

. Jaipurlnvest-
Gl e 19
-

(b) The composition of the Board
of Directors op 21-4-1906 (1} imme-
diately after 21-4-1988 sng (D) at
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present i3 given in statement I; laid
the Table of the House. [Placed in
Library Ses No. LT-6879/74). ’

(¢) The required information is
given in statement II [Placed in Lib-
rary See No. LT-8878/74.]

(d) Information available with the
Registrar of Companiss, Maharashtra
shows that the Company has not been

against so far under the

proceeded

Companies Act., According to the in-
formation furnshed by the company to
the Registrar, Restrictive Trade Agree-
ment, it has no agreement so far with
any agent or distributor which could
come within the purview of the MRTP
Act, 1969.

(¢) Does not arise

arit & firgeitercwr & g rweer
fuefia wgraay

8761, it svwwhrwrf : war ferwr
site fagey et arY & fageteo & fa2
TG §T WIfGw g7 & AR 7
18 feamaz, 1973 ¥ warafen a@
d%T 5270 % TOT waww Fqg WA
Y w7 w0 fw

(%) 37 30 amT & AW W §
for® fa¥r awr fagdiew farm g
T fedy A w aq fawr
qr , WX

(@) & amt w1 fagiwm ww
a% w7 feqr wiym 7

forarf wfte fegqer siorvera &f Twinl)
(vt fedwe o) (%) am fage)-
= fre 30—-11-1973 4% TR
Troq faareft 1% #Y 39 T w1 @l
A T AW § | T WA ¥ Ay
o W W W faww @
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fe i & | [avarew ¥ ver war
T gwar uwe e 6880/74) |

(1) ar fagdre fom oo
afige &\ & 2203 T ¥ faorlt
w ¥ oforee # o€ § 1 oY
¥ wTZ FEWT ® wETT, T ey
¥ 1975-76 & wr aw  fagdyw
g amx ot wereT §

awerm § wgeheit wr fageferon
8762. wit wiwelt wrf: w7 ferer
wic fegn wat o @ &t For &G
f'.-.

(%) e w gw ageET A @
¥ a% fee) awdtat &1 fagdlr )
W, ek

(w) fere apdat & fagieom
LALCR VIR S if
fewrf e fege s & Iwht
(ot fedwe o) : (%) TwEwE
¥ 196 agdw qwTeT § 1 ww aw
185 ¥1 fagdeTe feqr W1 awr
g

(@) roram og faordt avd
¥ oF W7 axdiw RwaTew w1 fagd)-
s T g aipta AR

Fewye oie fuelyey & dw wwsy alt
mifigat wr oy faca wen

8763 shwm ol wef : w7
wft g o Yy w0 fr

(%) wr JwgT & gH® Y FAETC
45 e o O ot ot
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(w) ll'fl‘[h o xo¥ s oo §
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Orissg Comcrete Products Limited

8764. SHRI SAKTI KUMAR
SARKAR:

SHRI LUTFUL HAQUE:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS

be pleased to state:

(a) the composition of Board of
Directors of Orissa Concrete Products
Limited;

(b) the names of the principal
shareholders ang value and number
of shares held by each;

{c) whether any enquiry has been
made into the affairs of the Company;
ang

{(d) if so, the findings of the en-
quiry?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW JUSTICE AND
‘COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a), Information is
being collected and will be laid on
the Table of the House.

(b) The names of the shareholders
a8 available from the Annual Return
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made upto 30-5-1973 filed by the
compuny are as follows: .
1. Government of Orissa
& its nominees :

1,570,000

2. Sh. Sudhakar Das 20,000

3. Sh. B. P. Rungta 1,09,000

4. Smt. Vidya Rungta W/o

Sh. B. P.)Runm ’ 55000
Smt. Lata Rungta Dju

Sh. B, P. Ruhgta 5,000

Total 3,00,000

'i'h?nomimvameoiuchnhn:uu
Rs. 1f-.

(c) and (d). Though no investigation
was made into the affairs of the
company, certain complaints by Shri
Sudhskar Das, erstwhile Managing
Director, were looked into, in consul-
tation with the State Government and
by the Registrar of Companies by
undertaking a limited inspection under
seclion 209(4) of the Companies Act.

Ananda Bazar Patrika Private
Limited, Calcutta

8765. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the composition of Board of
Directors of Ananda Bazar Patrika
Private Limited, Calcuttas;

(b) the names of the principal share-
holders and value and pnumber of
shares held by each;

(c) whether any enquiry has been
made into the affairs of the Company;
and

(d) if g0, the findings thereof?

THE DEPUTY MINISTEX IN THE
MINISTRY OF LAW JUSTICE ANOD
COMPANY AFFAIRS (SHRI BFDA-
BRATA BARUA): (a) to (d). The
information is being collected and
will be laid on the Table of the House.
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Change in they ewnership of Balmer
Lawrie & Oe. Ltd, Caloutts

a766. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the ownership of
Balmer Lawrie & Co. Ltd. [Calcutta)
has been changed recently;

(b) the particulars of the present
largest share holding group of Balmer
Lawrie Co. Ltd.; and

(c) whether any complaints have
been lodged with the Department of
Company Affairs against that group?

THE DEPUTY MINISIL! IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): (a) and (b) Yes,
Sir. Balmer Lawrie & Co, Ttd has
recently become a Government com-
pany as defined in Section 617 of the
Companies Act, 1956 According to
the latest available information, out
of the total number of 1,44,030 shares
of Re. 100/~ each of Balmar Lawrie &
. Co Ltd., Indo-Burma Petroleum Co.
1id., a Government Company, holds
1,15,306 shares singly and 250 shares
jountly  with the directors of the
Balmer Lawne & Co. Ltd.

(¢y Does not arise.

Major and medium irrigation schemcs
for Rajasthan in Fifth Plan

8767. SHRI SHRIKISHAN MODL
Will the Minister of IRRIGATION
AND POWER
be pleased to state:

(a) the major and medium irrigation
schemes proposed to be taken up
during the 3th Five Year Plan period
in the State of Rajasthan; and

(b) the allocations made for The
purpose?

APRIL 30, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a). The details of the
major and medium schemes to be taken
up during the Fifth Five Year Plan
period in Rajasthan are yet to be
finalised.

(b) The tentative outlay on these
schemes for the Fifth Plan is likely to
be about Rs. 133.85 crores.

Electrification of villages in Rajas-
thap in 1973-74 and 1974-75

8768. SHRI SHRIKISHAN MODI:
WIill the Minister of IRRIGATION
AND POWER
be pleaseqd to state:

(a) the number of villages electri-
fied 1n the State of Rajasthan during
1973-74 and the number of villages
proposed to be electrified in 1974-73;

and

(b) the time by which the program-
me of electrification of all the villages
in Rsajasthan will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESIIWAR
PRASAD): (a). 870 wvillages were
electrified in Rajasthan during 1973-
74. About 10u7 more villages are
proposed to be electrified during
1974-75,

(b) There are 32,241 villages in
Rajasthan. 5,791 villageg have already
been electrified. The total ig likely
to reach 8742 by the end of the Fifth
Five Year Plan While the remaining
villages will be progressively electri
fied, it is not possible to indicatc the
time by which electrification of all the
villages in Rajasthan will be complel-
ed.



145 Written Answers VAISAKHA 10,

N Ratlway tines in arcas
C::Iu Hllll;‘i‘.mml'?:!!m

8768, SHRI SHRIKISHAN MODI:
Will the Minister of RAILWAYS be
plessed to state:

(a) the milage of rallway lines laid
in the hilly areas of the country
State-wise during the last fourth Five
Year Plan periods, and programme, it

any, under the 5th Five Year Plan;
and

(b) itg percentage in relation to
the lines laid during the above period,
separately, throughout the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) »nd
(h) A statement is laid on the Iable
of the House [Placed in Library. See
No. LT-8831/74].

Quotg of Petrol and Diesel for differ-
ent States

8770 PROF NARAIN ~CHAND
PARASHAR Wi} the Mumuster of
PETROLEUM AND CHEMICALg be
pleased to state

(a) what is the existing quota In
tespect of petrol and Diesel in case of
each one of the States and Union
territories as on lsat January, 1874;

(b) whether the quota of any
States Union Territory has been re-
duced recently in respect of any one
of these commodities and U so, the
name of States concerned along with
the extent of reduction;

() whether any acute shoriage of
these commodities has been reported

from any of these States Union Ter-
ritories, and

(d) the action taken by the Govern-
ment to relieve the shortage?

THE MINISTER OF STATE IN TIIE
MIN'STRY OF PETROLEUM AND
CHEMICALS (SHR! SHAFNAWAZ
KHAN): (a) and (b). No state-wise
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quotas of petrol and Diesel Qil are
fixed by the Government.

(c) No reports have been rececived
from any State|Union territory about
petrol shortage. Reports have however
been received froom some parts of the
country about Diesel shortages in view -

of the sharp increase in demand of
Diessl 01l
(d). (1) Kerosene ,production has

been reduced to maximise the
production of Diesel Ofl for
meeting the additiona] demand.

(ii) Certain specifications of diesel
oils have been relaxed tempora-
rily to ensure maximum produc-
tion.

Construction of new Railway Heousing
Colonies for Clam IV siaff during
Fifth Five Year Plan

8771 PROF. NARAIN CHAND
PARASHAR: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether there is any plan to
construct new Railway Housing Colo-
nies in place of the old and out-moded
colonies which are used by Class
Railway staff; *

(b) if so, whether any phased pro-
gramme has been drawn up for this

purpose during the Fifth Five Year
Plan;

(c) the year-wise target fixed in
this regard; and

(d) the total cost involved in each
case?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) to
(d). Railways Fifth Five Year Plan
provides for an cutlay of Rs 40 crores
under the Plan Heag ‘Staff Quarters’
which includes Rs 10 crores towards
construction of staff quarfers of all
types in replacement of old quarters
that have out-lived their normal life
and are beyand economic repairs.
Within the above ceiling, quarters
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will be constructed on a programmed
basis during the Fifth Plan. About
e e aseunt o e

re ent accoun
tedxlmlnalygl;::rnoent of these are likely
40 be made avallable for houmng
Clasg IV staffl.

mmmlmm

for generation of Hydel Power
in Fifth Flan

8772. PROF. NARAIN CHAND
PARASHAR Wil the Mnister of
IRRIGATION AND POWER be pleased

to state:

(a) whether any foreign collabora-
tion 1n the form of financial assistance
hag been sought for the generation of
Hydel Power in the Fifth Five Year
Plan so as to step up the power pro-
duction,

(b) if so, the break-up of the likely
financial assistance, source-wise, and

(¢) the break-up of the asmstance
for the various projects, State-wise in

Indza?

THE DEPUTY MINISTER 1IN TITE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR

PRASAD) (a) Yes, Sir

(b) (1) USSR Deferred Terms of
Payment and Indo-USSR Trade Agree-

ment Rs 32 crores approx (ci1f?

(i) Cansdian Loan and Grant-Cana-
dian $4972 million (fas.).

(¢) (1) Linganmakki Hydro Electric
Project (Karnataka) Rs 32 cRrores

approx. (cd.f.).

(i) Kundab Hydro Electric Project
Stage IV (Tamil Nadu) Canadion
$ 4972 million (fas)
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Flastic Quoty for Small Scaly
Industries

8773 SHRI D. P JADEJA,
SHRI ARVIND M. PATEL

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state,

(lte) W:ether there are certain small
scale industries which are producing
plastic goods and have not been re-
gistered with the Directorate of Small
Scale Industries, aie getting the Plas-
tic quota from the manufacturers
and are selling it in open marxet
while other concetns which are re-
gistered are ignored in the matter or
such facilitiey due to which they are
facing great hardships for getting the
raw material,

(b) whether in view of that Gov-
ernment are considering to take over
the distnbution of raw plastic in its
cwn hands; and

(c¢) 1f so when and if not fthe 1ea-
song therefor?

THF MINISTER OF STATE IN THE
MINIBTRY OF PETROLFUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a) There are small scale
Plastic processing umits who aje not
registered with the State Director of
Industries and are getting the raw-
materials from the indigenous raw-
material manufacturers If the units
do not require any imported ‘controll-
ed raw materials they need not nece-
ssarily get themselveg regustered with
the State Director of Industries Since
there is no control over the distiibu-
tion of plastic raw materials, 1t 1~ quite
possible that there arc units who are
not registered with the Director of
Industries and are getting the raw
material Governmeni is not awae of
the sale of raw materials in the pen
market by these units

(b) and (¢) There is no proposal to
take over the distribution of plastic
resins ‘The Government is, however,
examining certain arrangements to
ensure that all new processing units
(ie, units registered on ang after lat
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January, 1870) in the small scale sec-
tor, mie enabled to get a part of indi-
genous production of thermoplastic
regins viz, PVC and polyethylene.

Trains cancelled in Saurashira Region
during the last Six Months

8774, SHRI D, P JADEJA:
SHRI ARVIND M. PATEL.:

Will the Minister of RAILWAYS
be pleased to state:

(a) the number and routes of trains
cancelled in Baurashtra region during
the last six months,

(L) the reasong for the cancellation;
and

(c) when they are
restored?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAY3 (SHRI
MOHD. SHAFI QURESHI); (a) and
{b). 69 pairs of trains have been can-
eelled 1in Saurashtra region for varying
periods during the last six months due
to the difficult coal position A list of
the sections affected is attached

{¢) Some trains have since been res-
tored,

Restoration of other trains will be
considered when adequalg stocks of
coal have been bujlt up and the posi-
fion cases in this regard.

likely to be

Statement

L.st showing sections on  which
trains have been cancelled during the
Jast s1x months in Saurashtra regiwon.

Ahmedabad-Botad-Bhavnagar.
Surendranagar-Palitana.
Bhuvnagar-Palitana.
Porbandar-Jetalsar-Dhola.
Rajkot-Junagadh-Veraval.
Mahuva-Dhasa

Mahuy a-Rajula Ja.-Victor.

Kh jadlya-Dhan-Veraval.
Junagadh-Delvada.
Veiaval-Delvada.
Dhari-Junagadh.

Galthada Swaminarsyan-Ningala.
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Bagasra-Kunkavav-Derdi.
Saradiya-Shapur-Junagadh,
Kodinar-Prachi Rd.
Botad-Jasdan,
Wankaner-Morbi-Navlakhi,
Sikka-Kanalus.
Dahinesara-Maliya Miyana.
Dhrangadhra-Surendranagar.
Than-Chotila
Khambhaliya-Salaya
Mehsana-Rajkot-Okha.
Mehsana-Rajkot-Veraval,
Mehsana-Surendransgar-Bhavnagar,
Mortri-Tankara.
Morbi-Ghantila
Joravarnagar-Sayla

Proposal to set up a Plastic Industry
in Gujarat

8775. SHRI D. P JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state

(a) whether there 1s any proposal to
instal a plastic manufacturing indus-
try in Gujarat State, ang

(b) if 80, the site selected therefor?

THE MINISTER OF STATE IN THE
MINISRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN). (a), There 1s no proposal for
setting up a new umt in Central
public sector for manufacture of any
thermoplastic resin in Gujarat State

(b) Does not arise.

Pewer production in Gajarat during
last six memths

8776. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of IRRIGATION
AND POWER
be pleased to state the progress
achieved in the field of power produc-
tion in Gujarat State during the last:
six months?
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THE DEPUTY MINISTER IV THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): The power production in
Guarat was 29081 million units from
‘October 1873 to Ma-ch, 1074 as com-
pared with 2605 million unity from
Apri, 1973 to September, 1973, The
power supply position will further
improve with the commissioning of
the Ukai Hydro Project (4x75 MW)
and the Ukai Thermal Project
(2x120 MW) which are in an
advanced stage of construction

Negotintiona with Rallway-men
Foderations to aveld Nation-wide
strike

8/77. PROF, MADHU DANDAVATE.
Will the Mimster of RAILWAYS be
pleased to state

(a) whether negotiations were con-
«ducted with Federations of Railway-
men with a view to avoid the nation-
wide strike of railway-men; and

(b) if so, what is the outcome of
these negotiations?

THE DEPUTY MINISTER L+ THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI)- (a) and
(b) Discussions are still being held
with the representatives of labour with
a view to avert the strike,

Differences betweten Railway Mintstry
and Rallway Board on threatened
Nation-wide Rallway stirike

8778, PROF. MADHU DANDAVATE:

Will the Miuster of RAILWAYS be
be pleased to state:

(a) whether there are differences
between the Union Ministry for Rail-
ways and the Railway Board on the
issues arising out of the threatened
nation-wide Rallway strike;

{b) it so, what is the nature of the
differences; and

(c) whether it is true that because
of these differences the Lahour Minis-
try has been asked to initiate talks to
avert the proposed Railway strike”
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THE DEPUTY MINISTER IN
MINISTRY OF RAILWAYS (
MOHD SHAFI QURESHI): (a) No

(b) and (c). Do not arise.

Scheme for rationing of furnase oil
8779. PROF. MADHU DANDAVATE:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government propose to
introduce a scheme of informal ration-
ing of furnace oil; and

(b) if so, the salient featu-es of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b) At present, there
is pno proposal for rationing furnaoe
oill. The oil companjes will however
issue cards to all furnace oil customers
and supplies made to them every
month will be entered on this card
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Inter-state River disputes

8781 SHRI SAT PAL KAPUR. Will
the Minister of IRRIGATION ANV
POWER be pleased to state:

ta) how long the present inter-state
river disputes have been pending with
the Central Government;

(b) the total pumber o projects
under these inter-State river disputes;
and

(¢) the total cost of construction of
these projects, amount spent and prog-
ress made o0 far and the ratio of comt
sharing between the Centra) and State
Governmenta?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (BHRI SIDDHESHEWAR
PRASAD): (a) The following rivers
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water disputes are pending with the
Triburals as indicated agmunst each

\) Godavan  Apnl, 1969
(1) Narmada October, 1969
(m) Krishna The dispute was reler-

rea to the Trdbunal 1n
aplil 1569, The re-
port of the Trbunal
with the dectsions was
received on 24 12 1973
The reference made
by the Statés / Centre
on |hcs:ddenm§: are
now pending with the
Tribunal.

The Cauvery waters dispute 13 under
active consideration of the Cential
Government since the discussions by
the Chief Ministers of Karnatlaka,
Kera:a and Taml Nadu with the Union
Minuster for Irngation and Power in
May 1972 The consensus at this meet-
Ing waas to settle the dispute by nego-
tiat on

(b) 37 major and 87 medium 1111~
gation projects unde; these inter State
niver disputes arc pending clearance
by the Government of India

(c) The total estimated cost of these
prosoets 13 about Rs 1580 crores
Since the project: are not yet appro-
ved by the Planning Commission, the
work on these projects and the
expenditure thereon in geneial have
not been very substantial,

Lirigation projects are financed enti-
rely by the State Governments, hence
the question of -haring of cost with
the Centre does pot arise

Loss in supply of irrigation water
through canals and seepage

8782 SHRI SAT PAL KAPUR will
the Minister of IRRIGATION AND
POWER be pleased to state.

{(a) whetlrer Government have made
any estimates of the percentage loss of
frrigation water supplied through
canals due to seepage, and
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(b) whether any scheme iy contem-
plated to cut down this loss of water

through seepage by adopting the ays-
tem of canal lining; and

(e) if so, the main features thereot*

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) The seepage losses In
canal systems very widely depending
upon varwus factors such as soil
churacteristics clmate, canal section
and length, life of the canal etc It is,
therefore, not possible to make any
firm estimates of such losses. These
losses in aliuvial so1l are generally
about 45 per cent of the discharge
at the canal head, but are m‘uch less
in retentive soils

(b) The lining of canal 13 being
done wherever 1t is economieslly and
technically justified,

{(c) A study to evolve economical
type of liming for adoption in various
situations 1s being carried out

Declaration of water resourcss 2s a
Natienal amset

8783 SHRI SAT PAL KAPUR Wil
the Minister of IRRIGATION AND
POWER be pleased to state

(a) whether Government have “been
considering the question of declaring
the water resources in the country a-
a nationa] asset &nd Cemtral subject
and

(b) whether some of the States ar
opposing the move and if so, the parti
culars thereof®

THE MINISTER OF STATE IN THI!
MINISTRY OF IRRIGATION AN!
POWER (SHRI SIDDHESNW AT
PRASAD): (a) and (b). A proposal fo
constituting a high powered Nationa
Water Resources Council to evolve !
national water policy and guide i
implementation and to resolve inter
State water disputes expeditiously la'
been under considerstion for somt
time As a first step, proposals fo!
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amendments to some provisions in the

were referred to the
States for their comments. While a few

should be limited to disputes on nter-
State river waters only and that the
sxisting powars of the States in regard
to the use and romitel of water should
eontinue @8 heretofore. The matter is
munder further study in the light of the

wlews expressed by the State Govern-
ments.

Setting up of 2¢ new Raral Electrifica-
tion Projecis during FMth Plan

8784. SHRI VIKRAM MAHAJAN:
Will the Mnister of (RRIGATION
AND POWER be pleased to state the
names of the States where the 20 new
Rural Projects are
proposed to be set up during the Fifth
Five Year Plan and the mrep o be
gserved by them and the funds allotted
fur ti.e purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): Six of the proposed 20 new
Bural Electric Cooperatives would be
in the States of Andhra Pradesh,
Bihar. Madhya Pradesh, Rajasthan and
Orissa  In Andhra Pradesh the coope-
ratives will be in Cudappah and Viea-
khapatnam Districts. The loan assis-
terice for these two schemes s
Ras 110.86 lakhs and Rs 115.50 lakhs
péspectively. Loeution and financial
allocation for the remaining Coopera-
tivey have pot yet been finalised.

Ywtfwrct ot gy & saey afeew
W grer wify of agran

. 878s. ot wynlrew far wrew :
v ferwr§ ol foge ot 70 wNA WY
0w fe

(%) way ofewsr v & e qay
7 tfed @ wew ¥ sRes
feafir fared o¢ @y wee fwar § O
627 L.S.—¢

I58
feafo X s o7 ® Py W ¥
agTIeT ¥ arvAr €Y R ; s

(=) afz @, &t & wF anfr
T 61 YT ¥ E 7

Towrk it fegeesiorrery & ooy
(o forvwr s ) ¢ (%) ee(a).
qfrw dar woere F wmar @ fis Sy
fe wer ¥ qut W 3, ofeww awrer &
ANz A fem g A
&, ofvTR I & g walt 7 fawk
W fagy Wt W) qur forer wregar oY
fewte & <o fagy wivs 9 wwnk «1
ww vad % fox sfwfee wivaeert
*! shefrgfer & = 7 34 wgram
st &1 w A, T §wE
- %1 wiwgsamal ¥ wrq wawher g T
oY geary war & wf

Unrealised ameunt of demmurage
charges during 1971-72, 1972-78 and
1973-74

8786. SHRI NAWAL KISHORE
SINHA Wil the Minister of RAIL-~
WAYS be pleased to siate:

(a) the tolal unrealised amount of

demmurage cherges during 1971-T2,
1972-73 and 1973-714, year-wise;

(b) the total smount of unrealised
siding charges during these three
yexrs, year-wise;

(c) the reasons for not
them; and

{d) the steps taken to realise these
unrealised amounts?

realising

MIN'STRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) (a) and
MOHD, SHAFI QURESHI): (a) and
(b). The amounts of demurragze char-
gés anvd siding charges outstanding at
the endd of 1971.72 end 1972-T8 wre °
as undar:
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Charges

Rs. 347 lakhs Rs. 29 lakhs
Ry 519 lakhs Rs. 24 lakhs

Demuarrape
Charges

1971-72
1973-73

amounts due to the consignees are
withheld for adjustment agains: the
Railway dues.

Supply of power to West Beugal from
Santaldfh Power Station

8787. SHRI N. K. SANGHI Will the
Mnister of IRRIGATION AND POWER

be pleased to state:

(a) whether even after commis-
sioning of the Santaldih Power Sta-
tion, the supply of power to the In-
dustries in West Bengal has not im-
proved,

(b) whether the situation has
corded further deterioration and a
per cent cut in power supply is now
being planned; and

(e) if so, the causes therefor and

re-
25

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
(SHRI SIDDHESHWAR
PRASAD): (a) and (c). The 120 MW
unit at Santaldih has not been able
to stabilse its generation because of
teething troubles. In the lust few
days, due to cutages and eupply of
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poor quality of coal, the generation in
the Bande] Station of West Bengal and
the power station of Durgapur Pro-
Jects Limited has declined. The genera-
tion in the DVC  system has also
been low As a consequence of these
reductions, the power shortage situa-
tion has deteriorated resulting in an ad-
verse effect on industries in the State,
The West Bengal Government have
not indicated about any 23 per cent
cut in power supply being planned
by them. They have, however, reported
that load shedding has beep resorted
to in the State from time to time, to
match the load with the actual avail-
ability of power This is in addition
to the 15 per cent cut which has been
in operation for quite some time Con-
certed afforts are being made to im-
prove the availability of power of the
power stations in the State and to
stabilize the operation of Santaldih
unit by deputing experts from BHEL.
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Shortage of small packs ef life saving
drugs

8788 SHRI N K. SANGHI Wil the
Ministe- of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether small packs of many
Lfe saving drugs are not being manu-
factured by the drug companies be-
cause they sell slightly cheap and the
patients are being forced to buy costly
bigger packs;

{b) whether small packs of
tablets of ‘Sorbitrate’ are available in
the market and if not, whether Gov-
ernment have inquired into the causes
of their non-avallability; and
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THE. MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Government have not
received any complaints about non-
availability of small packs of life-sav-
ing drugs. Normally the prices of
small packs are proportionately higher
than the price of bigger packs of the
eame drug

(b} Packs of Sorbitrate containing
100 tablets aré available in the market.

(¢) Does not arise.

Losy; suffered due to running of
Rajdhan Express from New Delhi to
Howrah

8789. SHRI C. K. CHANDRAPPAN:
Will the Minjster of RAILWAYS be
pleased to state:

(a) whether the running of Rajdhani
Express from New Delhi to Howrah
results in a loss to the tune of Rs, 13
lakhs to Government;

(b) if so, the reasons therefor;

t¢) whether Government have to
face direct and indirect expenses for
sunning the Rajdhani Express on this
line; and

(d) if s0, salient features thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFII QURESHI): (a) to
<d). It is not possible to work out the
loss or profit in operating any siugle
train because expenses are not
train-wise. However the direct ex-
penses of running the pair of Rajdhani
Expresses between New Delhi and
Howrah ure estimated to be Ra 37.22
lakhs for the year 1073-74. These
direct expenses include cost of diesel
il engine crew, train staff etc. and
also interest, maintenance and depre-
Uation of coaches and engines but
+xclude cost of provision and mainte-
nance of Permanent Way, Signal and
Tele-communication, overheads, etc.
The total sale proceeds from tickets in
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this pair of trains during 1973-T4
amounted to Rs. one crore and thirty
two thousand.

Expleration for oil in Himacha!
Pradesh

8780. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stite:

(a) whether O. & N. G. C. is con-
ducting exploration for oil in Hima-
chal Pradesh; and

(b) if so, the results thereof so far?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Yes; Sir.

(b) In the three deep and five struc-
tural wellg drilled go far in the Jwala-
mukhi area no oil or gas of commer-
cial significance has been encountered,
Two moTe locations have been releas-
ed for drilling at Changar Talai and
Ram-shahr areas of Himachal Pradesh.
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Completion of irrigation projects of
Fourth Plan in Fifth Plan

8795, DR. KARNI SINGH; Wili tae
Minister of IRRIGATION AND FOWER
be pleased to state:

(a) the names of the irrigation
projects which have been carried over
from the Fourth Plan to the Fifth
Plan;

(b) the time by which each of them
is likely to be completed; and

(c) their original and revised ezti-
mates?

THE DEPUTY MINISTER IN THS%S
MINISTRY OF IRRIGATION AYD
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (c). The namsas
of major and medium irrigation pro-
jects which have been carried owver
from the Fourth to the Fifth Plan
indicating their original and revi:z2d
costs are given in Statement 1 ==
2 respectively, laid on the Table _E
the House. [Placeqg in Library. <S:e
No. LT-6882/74].

(b) The draft Fifth Plan envisag-
es completion of all medium projez!s
which are carried over and all majac
projects which are in advanced staze
of construction. The following pro-
jects are likely to be carried over
to the Sixth Plan:—

(i) Upper Krishnag in Karnatalka

(i) Kallada in Kerala

(ii1) Warna and Krishna in Maha-
rashtra

(iv) Rajasthan Canal Stage II in
Rajasthan and

(v) Sarda Qahayak Pm;ert in
Uttar Pradesh,
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Reviey Petition Flled by Karanstaka
before Krishng Water Dispute Tribunal

879¢ SHRI A K KOTRASHETTI*
Will the Minister of IRRIGATION
AND POWER be pleased to state:

ta) whether there 1s a provision to
review the decision of the Tribunal
on Knshna Water Dispute if any of
the contesting parties pray for review,
and

(b) if so, whether Karnataka has
filed any review petition before the
Tubunal to review the allocation
of water to Karnataka?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) and (b) The deci-
sion of the Krishna Water Dispute
Tnbunal shall be final and binding
on the parties to the dispute and
shal] be given effect to by them n
accordance with the provision of
section 6 of the Inter-State Water

Disputes Act, 1958,

Section 5(3) of the Act however,
pirovides that if the Central Govern-
ment or any State Government 18 of
the opinion that anything contained
in the Tribunal’s decision requires
explanation or that guidance 1» need-
¢u on any potnt not onginally refer-
red to the Tribunal the matter may
be agamn referred to the Tribunal for
further contideration The Tribunal
may form a further report giving such
explanation or guidance as it deems
fit, and m such a case the decision of
the Tribunal shall be deemed to be
modified accordingly

Such a reference has been made by
the Karnataka Government to the
Krishna Water Disputes Tribunal

Non-payment of TA/DA to Hony,
Railway Magistrates in Karnataka

8797. SHRI A, K KOTRASHETTI:
Will the Minister of RAILWAYS be
Tleaseq to state:
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been paid their TA and DA for over
a year;

(b) 1f so, the reasons therefor, and

(c) what are the earmings to the
Railways by way of fines and penal-
tieg a3 g result of working of Mobile
R::lwn) Magistrates courts in Xarna-
taka?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b) TA and DA have been paid
to all Magistrates in Karnataka
However, as the rates have been
revised, arrangements are being made
to pay the difference between the
amount paid and amount payable,
wherever due

(c) Amount realised through Hono-
rary Railway Magistrates, ;n Karna-
taka during 1973 1s as follows —

() Far & ks Cha — Rs. 61
(Credited I:.' qu]a:fg ot

— -

) Judicial 1 inc@mm e
(Credited to Stute Gov .)

Rs 18,348

Seats of Judges vacant in Calcutis
High Court

8799 SHRI S, N SINGH DEO

SHRI DEBENDRA NATH
MAHATA

‘Wil the Minster of LAW, JUSTICE
AND COMPANY AFTAIRS be pleased
to state*

(a) whether mx geats of judges
have been lying vacant in Calcutta
High Court for a long time;

(b) whether more than 68 thousand
cases are pending tnh that High Court
and i so, for how long; and

(c) whether theas seals are propos-
ed to be filled up shortly?
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a). No, Sir. At
present there are only three vacan-
cieg in the Calcutta High Court,

(b) At the end of 1973, 66,588 cases
were pending in the High Court and
out of these 33,828 were pending for
more than 8 years, 19,528 cases were
pending for more than 5 years and
5,600 cases were pending for more
than 10 years,

(c) Proposals for filhng the vacan-
cies have already been approved and
appoiniments will be notified ghortly.

B. N. Elias and Company Private Ltd

8800, SHRI 8. N SINGH DEO: will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(&) the compomtion of the Board of
Directors of B N. Elias and Company
Private Limited,

(b) names of principal shareholders
of the Company and the value and
shares held by each; and

(c) the mamn line of buainess and
the total paid up capital and assets of
the Company at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA)' (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House.

Closar tlﬂ.dl.-m'm in
U.P.ll.uhq-m

880i. SHRI RAM BHAGAT
PASWAN: Will the Minister of IRRI-

I70

GATION AND POWER be pleaseg to
state-

(a) whether the acute shortage of
power in U P, State has resulted in the
closure of all gteel re-rolling units ;n
the State and consequently rendermg
more than a million jobless; ang

(b) if so, the remedial measures
proposed/taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a). The UP. State Elec-
tricity Board has informed that power
supply which was stopped to re-rolling
mills from the 6th March, 1974 was
restored from the 16th Apnl, 1974 and
that supply is being given from 9 AM.
to 8 PM for 5 days in a week,

(b) Power position ig lkely to im-
prove further with the following new
generating capacity expected to be

commissioned in UP during 1974-
65—
Shra Extension =~ —2x100 MW
Yamuna IV ~1x]00MW

YAMUNA @I (Chibro)—4x00 MW
Rehef 15 also being givem to U.P.
from the neighbouring power systems
to the extent possible

Manafacture of Chikiets by Warner
Hindusian

8802. SHRI K. S. CHAVDA: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whethey M/a. Warner Hindustas
are manufacturing Chiklels under
divermfication, if s0, reference num-
ber and date when the Minisiry refer.
fed It to DGTD. and the troad
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features of the reply of D.G.T.D. ac-
cepting diversification for Chicklets;

(b) which were the machineries
allowed to M/s. Warner Hindustan for
this project;

_{c) whether this Firm hes been
manouvering to coatinue with the
impotation of Bitapicoline in our
country for the manufacture of Nia-
cynamide: and

(d) whether some small scale manu-
facturers who want to invest in bulk
drug manufacturing are prevented to
do so by such multi-national firms in
our eountry and if so, the steps taken
to check this?

THE MINISTER OF STATE IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) and (b). The informa-
tion is being collected and will be
placed on the Table of the House.

()., No, Sir,

(d). Under the Industrial Licensing
Policy, no industrial licence is requir-
ed by small scale manufacturers,
Comparative Study 'of Price Confrol on

different Sectors of Drug Industry

8803, SHRI K. 8. CHAVDA: Will the
Minister of . PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have made
a comparative study of the effect of
price control on foreign sector, Indian
sector and small scale sector of the
drugs industry during the last three
years;

(b) whether price control has hit
barg: the small scale sector, because in
package deal for a number of items
the foreign firms have taken great
advantage; ang

(c) {2 so, what steps Government
have takem or propese to take 1o do
:::;r with package deal in priee con-

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a). The study made in yes-
pect of 18 loreigh end 5 other com-
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panies” revealed that the profitability
on turn-over of formulstions declined”
from 1472 per cent in 1969/89-70 to’
7.54 per cent in 1972/72-78 for foreign*
companies and from 1248 per cent to
7.00 per cent for other companies,

(b). No, Sir. The prices of formu-
lations produced by the small scale
sector were fixed in 1970 under the’
Drugs (Prices Control) Order, 1970
after taking into account the prices of
comparative products produced by the
firms in the organised sector and &
few other firms in the medium and
sma}] scale sector.

(c) Does not arise.

lmplementation of . Subarnarckha 1
Embankment Scheme

.8804. SHRI R N. BARMAN: Will
the Minister of IRRIGATION AND
POWER be plessed to stat::

(a) the progress made in the imple-

mentation of the Subarnarekha Em-
bankment Schem, during 1973-74; and

(b) the time by which it will start

. functioning?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). There was
no progress gn the implementation of
the Bubarnarekha Embankment Sche-
mes of Orissa and West Bengal during .
1978-74, These schemes are to be re-
vised taking into eccount the recom-
mendations made by the Subarnare-
kha Committee constituted by the
Ministry of Irrigation and Power for
evolving a comprehsnsive flood control.
plan of the basin. The revised sche-
mes have not yet been finalised by the
State Governments ot m Bengal
and Orlesa.
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jmpusition of Restrictiens en
Bhaniuatons

8905, SHRI R. N. BARMAN: Will
the Minister of IRRIGATION AND
POWER be pleased 1o state:

(a) whether Government have
advised the Stategy to impose restric-
tions on illuminations due to acute
power shortage in the country; and

(b) what action Government pro-
pose 10 bring uniformity in imposing
the restriction on Mlumination
throughout the country?

THE DEPUTY MINISTER IN THE
MINIBTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Certan
general guidelhines for eflective power
rativming have been evolved and cir-
culated tg the varioug Stats Govern-
ments and State Electricity Boards
These recommend curbing of wasteful
and conspicuous consumption of elec-
tricity including decorative 1llumna-
ton, illumination of hoarding, use of
neon-signs, use of electnaty for
window display in commercial areas,
decorative i1llumination on marriages
ung other functions illumination in
parks and other public places etc
The restrictions are however to be
imposed by the States,

Fish Plates missing from Rallway
Tracks between Jallpaiguri and
Rangapani Statioms (N.E. Railway)

8808. BHRI R. N. BARMAN: Wil
the Minisier of RAILWAYS be pleased
1o state:

(a) whether recently the fish plates
were found removed from the Railway
tracks between New Julpalgurl ana
Rangapani Stations in ‘West Bengal;

. (b) whether an enquiry into this
incident way made; and

(e) if so, the results of the enguiry
and if not, reasons thevefor?

174

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a). Yes.
These two stations are located on the
N.F. Railway and pot N.E. Railway.

(b) and (¢). On 29-3-1874 at about
08/15 hours, Railway Engineering
mate reported theft of 8 pairs of fish
plates and 32 numbers of bolts near
Mahananda Bridge between Rangapanj
and New Jalpaigun stations. On re-
ceipt of this information. Officer-in-
Charge, Government Railway Police,
Silligur; Town, reached the spot and
with the help of Railway Protection
Force dog squad arrested one person
The case has been registered by Gov-
ernment Railway Police, Siligur:
Town and investigations are in pro-
gress.

Assistant Station Masters/Station
Masters, Bikaney Division Charge-
sheeted for Wrong Booking of
Salt during 1972

8807. SHRI NARENDRA SINGH:
Will the Minister of RAILWAYS be
Lleased to state:

{a} the number of Assistant Station
Masters and Station Masters on Bika-
ner Division charge-sheeted for wrong
booking of salt during 1872:

(b) numbe: of charge-sheeis since
finalised ard the number still pend-
ing;

(cy the reasons for not fnalising
those charge-sheets: and

fd) what action is being taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Twenty four Station Masters and
Assistant Station Masters of Bikaner
Division of Northern Railway were
charge-sheeted for wrong booking of
salt during 1972. Out of these twenty
four cases, four cases have since been
finglised and twenty cases are still
pending.
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(c) It has not been possible to
fimalise these cases for various reasons
such as the dehinquent employees not
cooperating i the departmental
mnquiry ang adopting dialatory tactics.
The delinquent employees not tuitung
up for inspection of documents and
sometimes due to the absence of the
Assisting Raillway Servants nomnated
by the delinquent employees

(d) Every effort 1s being made to
finahse the pending cases as early as

possible.

Complaint made against British Firms
by their Employees to MR.T.P.
Commisgion

£§808 SHRI SHASHI BHUSHAN"
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether a delegation of Indian
employeeg of some British firms 1n
Calcufta recently waited 1n g deputa-
tion on the Chairman of the MRTP
Commussion and complained that the
British employers were disposing of
properties through secret deals and

1b) if s0, the steps taken or
proposed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) (a) Certain repre-
sentatives of M/s Hindustan B:.wn
Bovery Employees Fedeartion had
called on the Chawrman of the MRT -
P Commussion and complaned re-
garding transfer shares of Hindustan
Brown Vover:1 to M/s Larsen and
Toubro Ltd

(b) The Minstry of Finance who
are administrative concerned with the
administration of the Foreign Ex-
change Regulations Act, 1973 has
stated that no Yoreign company can
hold, acquire or dispose of property
in India without the prior approval
of the Reserve Bank of India. The
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applications for disposal 2f property
are scrutinised with regardg to the
valuation of the assets, ete; and per-
mission given, Thesa powers came to
be acquired from lst January, 1974 and
are adequate. While Finance Ministry
have not come across any instances of
clandestine deals further investiga-
tions could be instituted by them In
specific instances involving wiolation
of Foreign Exchange Regulation Act
could be supplied to them

Irrigation Canal in Orissa

8809 SHRI SHYAM SUNDER
MOHAPATRA Will the Minister of
IRRIGATION AND POWER be pleased
to state

{a) the mileage in irrigation canal
in Orissa since First Five Year Plan,
plan-wise, and

{b) the estimated plan for construc-
tion of irrigation canals in the Fifth
Flve Year Plan with particular refer-
ence to Balasore and Mayurbhany
Districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (4) 2 major projects v
Hirakud and Salandi and 6 medium
schemes 14z. Salla Salki Stage-I
Budhabudhiani, Dhane) and Hiraghar-
bati which were taken up in different
Plens' and have since been completed
involved a length of about 433 km of
main canals and hranches

3 major and 12 medium projects
now in various stages of construction,
would on completion, add another 1000
kms of canal.

(b) The Fifth Plan proposals have
yet to be finalised,
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First Five Year Plan

8810 SHRI SHYAM SUNDER
MOHAPATRA; Wil the Minister of
RAILWAYS be pleased to state:

(a) the railway mileage added in
Orisse, Plan-wisg since Pirst Five Year
Plan,

(b) how doea it compare with West
Bengal, Bihar, and Maharashtra; and

ic) what 1s the percentage of load
of goods trafic in South Eastern Rall-
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way as compared to all India level
and what is the percentage of Oriya
employees in South Eastern Railway
and Eastern Railway from Grade IV
onwards?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAICWAYS (SHRI
MOHD SHAFI QURESHI): (a) and
(b) Railway Kkilometrage for each
State is not available for the period
earlier than 31st March 1959, Further
the boundaries of some of the States
have also changed from time to time,
so that whatever data are available
should be viewed in that light, The
available figures for the four States
1n question are furnished below:—

Rowe Kilometres of Government Raslways as on 3151 March

State

1959 1961 1966 1969 1973
Orissa 1368 1445 1711 1872 1876
West Bengal 3045 3037 3415 3667 3702
Bihar 4809 4953 5206 5147 5166
\Msharsshtra . 5139 5206 s201 5228

(¢) The proportion of goods traffic
carried by the South Eastern Railway.
mn terms of tonnes origwnating and not

toameﬁ kilometres to the tota]l traffic
on the Indian Railways for the year
1972-73 is as under;

Tonnes Onginating
Tonnes Kilometres

South Eastern Toutal Indian  Percenlage of
Raulway Railways § South Easst-

Malhons)  {Mulbom em Rly. wo

: ’ Total
593 201-3 295
26,657 3 §136,542 0 19 8

Statistics of number of emplovees on
the basiy of language or region of
vligin are not mantained

Supply of Power (o Indusiries in
Orissa

A8l SHRI SHYAM SUNDER
MOHAPATRA- Will the Minister of
IRRIGATION AND POWER be pleased
to state:

(s) what ig the position of power

supply to industries in Orissa at pre-
sant:

(b) whethey it is able to cope up
with demand, and

() if mot, how long the shortage
will continue gnd Government's policy
in this regard®

MINISTRY OF IRRIGATION AND
POWER (SHR! SIDDHESHWAR
PRASAD): (a) and (b). The position
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of power supply to industries in Oris-
sa is satisfactory at present as the
generation jis adequate to meet the
load demand.

{c) Does not arise,

Allsged Malpractices in regard to
Pricing and Marketing of Produets
induiged by Foreign Companies

8812. EHRI D B. CHANDRA
GOWDA: Will the Minister ot LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaseqd to state:

(a) whether Government are aware
of the malpractices being indulged
into by foreign-owned companies in
regard 1o pricing and wmarketing of
their products;

{b) whether Government have
ordered any imvestigation into their
functioning; and

(c) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHR! BEDA-
BRATA BARUA): (a) Government
have reasons to believe that three
companies, namely, the Cadbury Fry
(India) Private Lid., the Colgale—
Palmolive (India) Private. Ltd and the
Coca-Cola Export Corporation Limit-
ed are indulging in monopolistic trade
practices and, therefore, references
were made under Section 3L of the
MRTP Act to the MRTP Comrmission
for en inquiry and report. The Reports
of the Commission im these cases are
awaited. The details of the certain
studies undertaken by the MRTP Com-
mission in certain flelds were given
to the House in reply to Unstarred
Question No. 5400 om the 2nd April
1974, A list of {foreign controlled
undertaking or companies in which
there iz a high percentage of foerign
equity participetion, in respect of
which there ave charges that they wre
indulging In restrictive trade meﬁul
which are being inquired inty, was
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laid on the Table of the House in reply
to Unstarred Question No. 888 on the
26th February, 1974. The suggestion
made jn part (a) of Unstarred Ques-
tion No, 7867 answered in the House
on the 23-d April, 1974 has been
brought tothe notice of the MRTP
Commission for its consideration as
to whether it would lLike to initiate
suo-motu inquiries in respect of the
companies cited therein, along with
those initiated by the Commission as
indicated in paragraph 5 of Chapter
IV of the Commission's Annual Ad-
ministrative Report on the Working
of the MRTP Commussion for the ycar
ended 31st December, 1672

(b) Only in the case of the Cadbury’
Fry (India) Private Limited, Govern-
ment had appointed Inspectors under
Section 44 of the MRTP Act foi mak-
ing an 1nvestigation into the Affars
of the Company.

(¢) The Commission's views thit
the studies undertaken by it are quite
time consuming and it would not be
in the interest of investigation to
disclose details about such studiey till
sufficient matetrial has been collected
and the Commission takes a deciuon
to institute formal proteedings was
brought to the notice of the House in
reply to Unstarred Question N¢ 3400
on the 2nd April, 1974.

Availability and consumption of
Petrel, Diosel and Kerosene Oil

8813. SHRID B CHANDRA GOWDA
Will the Minister of PETROLEUM
AND CHEMICALS be pleaseq o state

(a) the actual availability and con-
sumption in the country of petrol,
diesel and kerosene oil as on 1Ist
March, 1974: and

(b) whether efforts are being made
to meet the requirernsnts of diesel,
Kerosene oil and petrol through iadi-
genous production and supplementing
the production capacity with the help



of friendly countries, if »0, the facts
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
RHAN): (a) and (b). The actual
figures of availability and consumption
of individua) petroleum products can-
not be disclosed in the public interests,
Availability of Motor Gasolene (Pet-
rol) i1s at present adequate to meet
the current demands in full Availa-
bility of all petroleum products includ-
ing diesel and Kerosene Oil in 1974~
75 will however depend wupon the
forejgn exchange which can be spared
during the yeér for import of crude
oil and other deficit products. Based
on the present indicationg of foreign
exchange availability, it would not be
possible to meet the full requirements
of kerosene and diesel oil in the coun-
try unless utmost economy is exercis-
ed in their use to achieve substantial
rurhs 1n the consumption

Release of Water by Andhra Pradesh
for Karnataka

U814. SHRI K MALLANNA;
SHRI C. K. JAFFER
SHARIEF:

Wil the Minmister of IRRIGATION
AND POWER be pleased to state:

(4! whether the Andhra Pradesh
(Government has released water for
diinking purposes for people in the
State of Karnataka after the Krishna
Water Dispute Tribunal was set up:
and '

(b) if so, the quantity of water 0
far releaged?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT SIDDHESHWAR
PRASAD): (a) and (b). According
to the enguiries made with the States,
after the Xrishng Water Dispute Tri-
bunal was set-up, the question of
Andhra Pradesh Government agree-
ing to release water for drinking pur-
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poses for the people in the State of
Karnataka did ont arise,

Losy {0 Petro-Chemical Industry gue
to incresase in Price of Naphtha

8815, SHR1 K. MALLANNA. Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether  there hag been any
loss in the petro-chemical indusiry
between March 2, 1974 when the price
of naphtha was raised from Rs. 445 to
Rs. 2320 per tonne and 25th March
1974 when the price was reduced to
Rs. 1,000; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (aj and (b). Govenment do
not have any information on this
subject,

Fake 1T, Deduction Certificates
(Hubli-Mysore) Signed by Subordinate

8316, SHRI K. MALLANNA: Wwill
the Minister of RAILWAYS pe pleased
to mt?;

(a) whether officialy of the Central
Bureau of Investigation and the
Inceme-tax have found a nationwide
racket to defraud the -1.T. Department
of lakhs of rupees by the creation of
fake IT. Deduction Certificates
(Hubli-Mysore):

(b) whether many LT. certificates
which ought to have been signed by
the divisional level railway officer,
had been signed by subordinate clerk;
and

{¢) if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRIL
MOHD, SHAFI QURESHI): (a) to
(c). The inoframtion is being collect-
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cd and wil lbe placed on the table of
the House

-Amount sanctioped by R.E.C. in Orissa
during 1973-4

3818. SHRI GAJADHAR MAJHI:
Will the Minister of IRRIGATION
AND POWER be pleased 1o state:

(a) the total amount of money
sanctioned for the works taken up
with the asmistance of the Rural Klec-
trification Corporation in the State of
‘Orisea during 1973-74 and the parti-
xculars of the works completed so far:
-and

(b) the works in Orissa which are
-still under consideration by the Rural
Electrification Corporation for finan-
cial gssistance?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Rural Electrifi-
«ation Corporation has sanctioned 14
schemes of the Orissa State Electri-
city Board during 1973-74 These
schemes involve a loan assistance of
Rs. 4.74 crores for electrification of
972 village and energpisation of 8409
pumpsets These schemes are phased
for completion 1n a period ranging
upto 5 years angd are still in the initial
swages of implementation.

(b) Ten schemes of the Orissa State
Electricity Board, costing Rs 357
crores, are at present under conside-
ration of the Rural Electrification

Corporation

Proposal fo abolish Compulsory Filing
of election returnz by candidates

8819. SHRI GAJADHAR MAJHI:
SHRI M, S PURTY:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
1o state.

(a) whether Government are con-
&idering any proposal for abolishing
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the compulsory filing of the election
returns by the candidates; and

d(b) 1If 80, the salient fealures there-
?

Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITI-
SRAJ SINGH CHAUDHARY): (a) No,

ir.

(b) Does not arise

Request by Chalrman eof Electricity
Boards for implementation of Power
Production Schemes

8820. SHRI G Y KRISHNAN WwWill
the Minister of IRRIGATION AND

POWER be pl=ased to state:

(a) whether Chairman of Electricl-
ty Board from several States in the
country have requested the Central
Gqvernment that power production
schemes, gubmitteg by the Statez to
tie Central Government during the
current year be approved expedi-
tiously;

(b) whether they have alsg reques-
ted Central Government to help those
States which financially are not in a
position to implement the approved
schemes during the current year; and

(c) if s0, the decision taken by
Government in this regardy

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a). All schemes included
m the State Sector of Filth Plan ex-
cept a few which total up to about
690 MW, have been sanctioned These
schemes have been held up either be-
cause of inter-State aspects or because
arrangments for fuel have yet to be
finalised. Chairman of a few State
Electniaity Boards have been pressing
for the clearance of thes schemes, as
well as of some others which are not
included in the Fifth Plan.
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(b) and (c). Requests have been
received for additional allocations for
power projects from some BStates.
‘These would be examined in the con-
text of the availability of resources
and the progress of implementation
achieved during the course of the
year. .4 PR
Supply of Diesel Oll and other Lubei-

eaats to N.CD.C. Coal Fields

8821, SHRI RANA BAHADUR
SINGH: Wil} the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the quantity of daily consump-
tion of the N.C.D.C. coal flelds of
Sangrauli in Madhya Pradesh of diesel
oil and lubricants in their total ope-
rations;

(b) the Depot from which thig large
demand is being met at present;

(c) the distance of this depot from
these coal mines;

(d) whether Government propose
to open a depot at Morwg in Sangrauli
val field; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): (a) Daily consumption of
high speed diesel oil and lubricants
for Jhingsrdah snd Gorb: mines in
gmngraul.l cnal fields has been as un-
er:

HSD. Oil 8,533 litres
Lubricants 1,408 litres
(b) These supplies are made at

present from Mughalsarai depot.
(e). About 175 kilometers.

(d) and (e)., The consumption in
Sangrauli ecal flelds is not large enou-
Eh as yet for opening a new depot.
Cosl Authority has. however,
Suggested setting up a depot in San-
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grauli area in the 10C which is re-
ceiving TOC's consideration.

Production of Raw Petroleum Coke in
Baraunl Refinery

8822. SHRI TRIDIB CHAUDHURI:
SHRI N. SREEKANTAN
NAIR:

Will the Minister of PETROLEUM
AND CHEMICALS
be pleased to state;

(a) the total annual production of
Taw petroleum coke in the Barauni
Refinery in 1972, 1973 and during the
Ist quarter of 1974:

(b) what is the total annual capa-
city of production of calcinated pet-
roleum coke in the calcination plant
of 1I0C at Barauni and the quantity
of calcined petroleum coke actually
produceq there in 1972, 1973 and 1974
{1st quarter);

() iotal accumulated stock or raw
petroleum coke lylng unutilised at
Barauni; and

{d) whether more than 40,000 ton-
nes of the accumulated stocks of raw
petroleum coke in Barauni have be-
come highly contaminated and cannot
be utilised for any purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN)- (a) The total annual pro-
duction of raw petroleum coke (in-
cluding the Raw petroleum coke pro-
cessed in the Coke Calcination Plant
at Barauni Refinery) since 1972 is as
follows: —

Year Towml productwn
Raw petroleum
Coke (1n tonnes)
1972 . 7057
1973 . 83130
Ist quarter of 1974 (January-
.'«;uch‘i . ‘ . 25028
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{b) Barauni's Coke Calcination
Plant is designed to process 80,000
tonnes/vear of raw petroleum cole.
The design guarantees a yield of 66.6
per cent to 75 per cent of calcined
petroleumn coke, sn don this basis the
yield works out to 40,000 to 45,000
tonnes/year, depending on the quality
of feed The nef produtcion of calein-
ed petroleum coke since 1972 js as
under-—

Net n
productio Egrm
Colke (in tonnes)

Year

1972 .

1973 .

Ist Quarter ot 1974 (January-
March) &

22603

16204

10013

(¢) The total stock of raw petro-
leum coke at Baraum v 50000 to
60,00 tonnes< nt present.

(d) No Sir In view of the high
inventory of coke at Barauni Refine1y,
raw petroleum ccke had to be stocked
at <everal places on the ground besid-
es the pucca platform, Th= bottom
lavers of some hecaps on ground are
hkely to get contaminated with mud,
dust etc, but thic gquantity 1 consi-
dered to be small It may however
be mentioned that while ash content
stipulations gre stringent in case of
raw petroleum coke required for cal-
cina‘ on purposes, the Iimit of ash
acceptable for many other industrial
wses like carbide industrv 1s much
hgher.

I A T AT AT GO T o
g & T wen

8823 siwfawRaw: w1 W
wet 77 WA WY AT W e

(w) sevsRwr oty fagrs o ofisy
a7 wrerer Ay o feqr anely Ay gy
w1 3a% g fegi s qoar
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(w) ®m Tow sTeTT W W
“!:mgwﬁm frare ity ;
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(%) = (1) Fea goif oy Fmtor
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fe qew mifagrn ) 7wy FEeT I
fant =7 & @ w7 @ afyur
s f4m g1 7w Far s1ar & wv
ATTA BT 7T 1 AT (e A% ST A
wort Faapy swrert § arovay Oy sy gy
wrawfes oift wg 1 oWt T
aerr & drw awr gffere s
TGV UTFENT & §F (WA T3,
a7 vt gt w7 fmfor e o araTaTa
T Ffau f W ke 7 fr mr
txv ginfrer gyw grawm ¥ QR
& 481 & "EAT | wery X S1A 9
Ngmgealdr momada®
Ty o et Y § 1 O aUEIT
* 1 feufy 3 qewe g fon v B2
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wswe qtw & o forelt § W W
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w179 ¥wT I oW Hreg aga gt
*® wrar af e ¢ fawre fasar o @
¢ oY vy v Fagw e 30w
WS & wroor-SwE-afa-ena
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g a3 et farar wd fsar mar &)

() "z (%) waaNiwde
TR %1 F T A § ) gveE W
faeara G 2w @ § o gfec o
¥ rauRii-wed e W @ o3
forr 31 W &7 % @ are fawy
WA aa & v fowara dw @
TH IF TF A4t agw = & fag
WA T gQ ¢ | e o et
& forg Tvere of aga ww § st ag oy
Afvem & a9 wTH W QT A WX
ARAYT & A § Frafaa v Aoy
& fo & oate i, wfau @@ s
senfar s w1 g faa sy
Lacii ]

FtF T 7 A e e O
e % f7 g vA3 M FA
9 d1{gare ag f5n ar @ @, wiag
& RUWAT € ¥ IR AT faee s
WV Agr IEAT
g4 WA ¥ EwEl o W ouw W

sTrEa
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(=) s i Saar

Boycot of Sessions Courts by Advo-
cates in Delhi

8827. SHRI' NAWAL KISHORE
SHARMA.:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the advoctes in Delhi
Courts have boycotteq Sessions Courts
in Delhi;

(b) if so, their maip demands and
he extent to which Government are
2onsidering to meet them;

(¢) whether such demands hm;e also
been received from the advocates from
the various parts of the country; and

(d) if so, the salient features there-
of?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) and (b). It
is understood that the advocates boy-
cotted the District and Subordinate
Courts of Delhi on 6th April and 20th
April, 1974, which were Saturdays.
The Delhi Bar Association passed a

43l Lhddd oy, 111

'y ekl s2TkaWSiv 1y5

resolution on” 29th March, 1974, ask-
ing for the observance of Saturdays
as complete holidays and intimated
that if their demand was not conced-
ed by the 5th April. 1974, the mem-
bers of the Bar will abstain from
putting in appearance before the
Courts on Saturdays thereafter, After
the resolution of the Delhi Bar Asso-
ciation was requested in the circums-
Court and some representatives of the
said Association had met the Chief
Justice, Delhi High Court, the. Presi-
dent of the said Association was in-
formed by the High Court that the
matter  requires to be examined in
the context of the huge arrears and
old cases pending in Courts and
heavy fresh inStitutions ang that it is
likely to take some time. The Asso-
ciation was requested in the circums-
tances to reconsider their decision.
As the mattée¥ involves a question
of general policy having far reaching
implicauons, 1t is being considered by
the High Court.

(c) No, Sir.

(d) Does not arise.

Tamil Nadu Government request for
Sethusamudram Scheme in Fifth Plan

8828. SHRI B. S. MURTHY: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Tamil Nadu Gov-
ernment is pressing the Centre to take
up the Sethusamudram  Scheme in
the Fifth Five Year Plan;

(b) whether any discussions have
been held with the- State Government
on this; and .

(c) if so, the results thereof? .

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) There has been no meeting
recently between the officials of the
State Government and the Centre,

(¢) Does not arise,



193

Representation frem Finger Print
Examiners of Railways for better
scales of Pay

8829. SHRI PANNA LAL BARU-
PAL: Will the Minister of RAIL-
WAYS be pleased to state.

(a) whether Railway Board have
received representations from the va-
rious ‘Finger Print Examiners of the
Railways in the year 1974 for better
scales of pay: and '

(b) if so, what action has been taken
by the Railway Ministry ang the pro-
bable date by which final decision
"Will be laken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD. SHAFI QURESHRI): (a) Yes

(b) The revised Pay scales recom-
mended by the  Pay Commission for
Finger Print Examiners have been
accepted by Government, It is not
proposed to modify these scales, which
have heen already notified,

Agreements with different countries
for Crudz 0il

8330. SHPRI SAMAR GUHA: Wil
the RMinister of PEFROLEUM AND
CHEMICALS be pleaszd to state:

(a) facts about recent acreements
entered inlo wiih different oj] produc-
ing countries fo, import and payment
for crude; -

(b) wheilar the extent of pressure
on Indian creiga exchange will be
lessened during the yvears 1974-75
and 1975-76;

(¢) the extend of expenditure for
crude export likely to be reduced
due to such agreements with Iran,
Iraq and other countries; and

‘(d) whether price of crude products
will be revalued on the basis of such
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relief on foreign exchange expendi-
ture?

THE MINISTER OF STATE IN THE
MINISTRY OF. PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Bi-lateral arrangements
have been entered into with Irag and
Iran for the supply of crude oil on
deferred payments bhasis. It is not in
the public interest to disclose the de-
tails thereof. b

{(b) and (c¢). There is no reduction
in the expenditure on crude imports.
However for the period for which
deferred payment facilities have been
provided the pressure on foreign
exchange resources will be lessened
to the extent of credit facilities
available.

(d) The price of petroleum products
will not be affected on this account.

Amount of demmurage paid to Rail-
ways during 1971—73

8831. SHRI SAMAR - GUHA: Wwill
the Minister of RAILWAYS be pleas-
ed to state:

(a) the total amount of demmurage
paid to the Railways for delay in
ur’cading of goods wagons during the
yeurs 1871-—-173;

(b) whether any action is being
tzzen for deiay due to deliberate ma-
n:pulation by iraders and business-
men; .

(e) if so, the salient features ihere-
of:

(d) whether other causes of bottle-
necks regarding movements of rail-
way wagons have beep ascertained;

(e) if so, the gist thereof; and

(f) measures adopted to ensure free

- movements of wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYsS (SHRI
MOHD, SHAFI QURESHI): (a) The
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information is being . collected and
will be laid no the table of the Sabha.

(b) and (c). (i) The rates of
demurrage charge have been enhanced
with effect from 1-12-1972 to make
them more stringent;

(ii) The Indian Railways Act has
been amended to reduce the Railways’
liability as a ‘bailee’ for loss and
damage from 30 days to 7 days after
termination of transit.

(iii) The consignees are contacted
and persuaded to take delivery and to
remove the goods from stations.

(d) Yes.

(e} and (f). (i) Temporary bhottle-
necks are created as a direct result
of accidents, breaches, civi] distur-
bances and strikes etec. These are
removed soon after the cause is
eliminated, ’

(ii) A change in pattern of move-
ment can result in transport bottle-
necks du= to inadequate line capacity.
Plenning end execution of line eapacity
works to ecater for such additional
movements is a continuous feature of
railway working,

Setting up of a High Power Committee
on power crisis

8832. SHRI SAMAR GUHA. Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any high-power com-
mittee has been set up to find out the
bagic causes for the existing power
crisig in the country;

(b) if not, whether Government
have made such assessment; and

(c) if so, the facts about the basic
causes loading to -the present power
crisis in the country?

APRIL 30, 1974
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THE DEPUTY MINISTER IN THE.
MINISTRY OF IRRIGAION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir.

(b) and (c¢). The Minisiry of Irri-
gation and Power, in consultation. with
the CW&PC, is constantly reviewing
the power supply position in the
country, assessing the causes for power
shortages and devising remedial.
measures. The basic causes for the
present power shortage are:

(1) Shortfall of 54% in achieving
IV Plan target for additional
generating capacity;

“7 (2) Reduced plant availability due-
to non-availability of spare parts
appropriate quality of coal and
trained technical personnel;

(3) Delay in completion of some
_of the inter-State and other trans-
mission lines; and

(4) Failure of rains in the catch-
ment areas of some  hydro-clectric
projects.

Coordination betwee, {he Ministries
of Railways and Transport and Ship-
ping

8833. SHRI B. 5. MURTHY. Will
the Minister of RAILWAYS be
pleased to state:

(a) whether any steps are being
considered jointly by his  Ministry
with Transport and Shipping Depart-
ments for coordination wherever it is-
possible; and

(b) if so, the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI.
MOHD. SHAFI QURESHI):' (a) and:
(b). Some of the steps suggested by
the Ministry of Railways to the Mi--
nistry of Shipping and transport for
the purpose of achieving Rail-Road.
Coordination which are at present
under their consideration are indicated
below:—
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(1) State Governments being
asked to give priority to the
provisions of link roads to connect
Railway Stations with the interior
areas.—The Ministry of Shipping
and Transport have written to the
State Governments accordingly.

(2) Action being processed to
amend Section 44(2) of the Motor
Vehicles Act 39 to permit represen-
tation of Central Government (Rail-
ways) in the Regional/State
Transport Authorities,

(3) Securing by the Railways of
representation on some of the
Transport Advisory Committees/
Boards formed by some of the State
Governments,

(4) State  Governments  being
asked to form Transport Develop-
ment Councils at the State level on
the lines of the Transport Develop-
ment Council at the centre, in which
Railways should also get representa-
tion. The Ministry of Shipping and
Transport have advised the State
Governments in this' case also.

(5) Strengthening the Inter-State
Transport Commission and dele-
gating to it powers to ¢rant, revoke,
or suspend or counter-sign any
permit under Section 63 A(2) (d) of
Motor Vehicles Act. This is being
opposed by the State Governments.

Railway lines in Andhra Pradesh
conforming to All India average

8834. SHRI B. S. MURTHY: Will the
Minister of RAILWAYS be pleased {o
state,

(a) whether all railway lineg in
Andhra Pradesh conform to the all-
India average; and

(b) if not, the reasons for the same
and the steps to be {akea tp clear
the backlog?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
‘MOHD. SHAFI QURESHI): (a) Yes,
Sir. The route kilometres of Railway
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lines per lakh of population in Andhra
Pradesh is 10.9 as against the zll-India
average of 11.0.

(b) Does not arise.

Extension of Railway line from
Gandhidham to Lakhpat via Mandvi
and conversion of Gandhidham to -

Bhuj metre gauge to broad gauge

8835. DR. MAHIPATRAY MEHTA:
Will the Minister of RAILWAYS
be pleased to state whether surveys

. for ‘extension of railway-line from

Gandhidham to Lakhpat wig Mandvi
and conversion of metre-gauge to
broad-gauge railway line from
Gandhidham to Bhuj wil] be comple-

‘ted long before and when these pro-

fects will be taken up?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): Surveys
reports for the construction of Gandhi-
dham-Lakhpat new M.G./B.G. railway
line via Mandvi including an alerna-
tive involving conversion of Gandhi-
dham-Bhuj M.G. section to B.G., are
under examination. A final decision
regarding taking up of the projects for
construction will be taken after the

examination of the reports is comple-
ted.

Petroleum deposits in  Masulipatam
and Repall, areas

8836. SHRI B. S. MURTHY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether any scientific study
has been made to find out petroleum
deposits in Masulipatam and Repalle
areag and the Seg coast ip these areas:
and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.
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(b) The geological and geophysical
surveys, shallow drilling and gravity
magnetic surveys conducted have not
so far led to the discovery or possible
presence of petroleum deposits in these
areas. The work for oil exploration is
continuing.

Report of Russia offshore Seismic ex-
pedition, 1967

8837. SHRI B. S. MURTHY : Will the
Ministey of PETROLEUM AND CHE-
MICALS be pleased to state

(a) whether the Report of Russian
Offshore Seismic Expedition 1967 has
been critically studied; ang

(b) if so, the important areas selec-
ted for further seismic investigation
for digging wells for extraction of oil
and gas?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN): (a) Yes, Sir.

(b) Further

seismic investigation

using modern and sophisticated tech- .

nigques hag been carried out in the
southern part of the Gulf of Cambay
and its adjoining Arabian sea where
structural indications. were obtained
during the Russion offshore seismic
during the Russian offshore seismic
expedition. Several locations for
exploratory drilling have been released
based on the results of these surveys,
two of which have already been
drilled. The other important areas
which would need further seismic
investigation on the™ basis of - the
results of the Soviet seismic expedition
in the Indian Continental shelf are, the
western part o: the Gulf of Cutch and
the adjoining Arabian sea, the area ol
Kathiawar Coast, the area south of
Bombay in the Arabian sea, the Palk
Strait, the area off the Coromondal
coast and the Bengal and Mahanadi
shelf area. To carry out these
investigations, ONGC have already
ordered a . fully equipped seismic
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survey ship which is expected to be
delivered in early 1975.

Relief to Appendix 2 IREM staff
reverted in excess of quota (Western
Railway)

8838. DR. KARNI SINGH Will the
Minister of RAILWAYS be pleased to

state:

(a)  whether as a consequence of
promotion of senior suitable staff in
25 per cent quota against leave vacan-
cies, in the posts of Clerks grade I in
the Traffic Accounts Office and F.T.A.
Office, Western Railway, Ajmer and
Delhi respectively Appendix 2 IREM
qualified staff promoted in their own
quota from 1-4-68 onwards were re-
verted on expiry of leave vacancies;

(b) whether the above irregularity
has since been stopped and if so,
from what date; and

(c) what relief has been given to the
Appendix 2 IREM staff reverted in
excess of their quota?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS {SHRI
MOHD. SHAFI QURESHI): (a) No
reversions have taken place as a con-
sequence of promotion of senior suit-
able staff in 25% quota.

_(b) and (c). Do not arise.

Entry of R.P.F, Personnel into Parcel
clerks residences at Kalka Station

8839. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether some R.P.F. Personnel
entered into the residences of some
Parcel Clerks at Kalka station dur-
ing January-February, 1974 and for-
cibly removed some valuable articles;

(b}. whether representations by
such -staff to higher -authorities were
lodged by lelegramsMemorandum;
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(c) if so, whether Government pro-
pose to order institution of criminal
proceedings against such R.P.F. Per-
sonnel; and

(d) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). A complaint has been received

that on the night of 25/26 January,
1974 1wo R.P.F. Rakshaks who had
apprehended Shri Ghanshyam Nath
Parcel Clerk of Kalka while he was
illegally carrying Railway coal stolen
from an engine, accompanied him to
his residence and extorted two wrist
watches and gold ear rings to let him
off.

(¢)e and (d). Unfortunately, no
crimina] proceedings could be insti-
tuted on account of inadequacy of
evidence against the Rakshaks. How-
ever, on the basis of enquiries
conducted by a Superior Officer of the
RPF, charge sheets for immposition of
major penalities have been ordered to
be issued against one Sub-Inspector
and three Rakshaks,

gAY O {5 (Wo o) & T iy
¥ gr ¥ fammw @ w@

8840. =t Ar T wiga : 7T
feard st faga wet ag Tam i T
o fF

(%) wagx faar ma sq@ A
LT Fig ¥ T F fawqx F F14 F
T wfq §; HIT

(@) 3@ Agz ¥ faato w14 w7
aF I AT SJ0A9r |

faard sk faam sAem #
oAt (s fagmme  wEw)
(%) == (@). 7g afvars=r o
famtor #7 grfeas vaear 4 & 07
THF A AR F 7T GF (7§
T AAEAE |
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Construction of Upper Sakri Dam in
Biha.-

8841. SHRI CHAPALENDU BHAT-
TACHARYYIA. Will the Minister of
IRRIGATION AND POWER be pleased
to state:

(a) the objectives for which the
scheme of Upper Sakri Dam in P.S.
Ganwan, Bihar was originally framed,
the agency through which the Dam
is going to be constructed and its esti-
mated cost;

(b) the total area in acres in Gaya
and Monghyr Districts which will be
benefited by the scheme; and

(c¢) the total area in acres and
number of villages and number of
mica mines which wil] be submerged
by this proposed Dam and number of
estimated oustees as a result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) During the Hathia

“periog there is shortage of water in

the present Sakrt Irrigation system.
In order to solve this- problem and
also to provide assured irrigation to
additional areas the Government of
Bihar .are investigating ga storage
scheme. Field investigations for the
Upper Sakri Reservoir Scheme are in
progress and are expected to be com-

pleted early next year. The esti-
mated cost of the scheme is about
Rs. 12 crores.

(b) The net area likely to be

benefited in Gaya, Patna and Monghyr
districts would be about 40,000 ha.

(c) Detailed information about the
area, number of villages and mica
mines, if any, to be submerged by the
proposed reservoir and the number of
oustees will be known only after the
field investigations, including geological
investigations, have been completed
and the detailed report finalised.
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1212 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED 1SSUE OF NEWS!NINT QLOTAS
TO FICTITIOUS NEWSPAPERL AND PLRIODI-
CALS

MR. SPEAKER Shri Atal Bihari
Vajpayee

SHRI SAMAR GUHA (Conto1) bir,
we have not received the statement

MR SPEAKER It iz not with me
also .

st wew fagrt aredadt (vifrae) -
wzae #ft fasrd
THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1

K GUJRAL) On my file I have got
a cyclostyled copy

MR. SPEAKER Our offive has not
received it Perhaps 1t :s sull in your
Ministry

SHRI I K. GUJRAL I am very
sorry Sir What happened was that
it was received last rught and we could
finalise 1t only in the morning The
copies may have bren submitted 1 few
minutes ago

MR SPEAKER There is no use the
copies beihg submittcd just now At
least it should come t, the Spcaker
The statement hag come too Jate

SHRI SAMAR GUHA
taken up in the afternoon

MR SPEAKER Mr Vajpayee

ft ww fagd sl : F
wfrasrfn are gz 8 o faww
¥t ot g ot garwr el oy
s framy g oY s v g fr
g ¢ T F UF qR0T X

“oN% Wrft  gwreTTowt aey
qfrwg! ¥ o@er® sTaw w1 ¥y
feg ang & swrer”

It tan be
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SHRI 1. K GUJRAL- Newsprint
quota to new newspapersiperiodical
18 allotted only after it has completed
certain formalities These are:

a4

Firstly, 1t has to get the proposed
title of the publication cleared accord-
ing o procedure laid down in the
Press ang Registration of Books Act
by making an application through the
district authorities in whose jurisdic-
tion the place of publication romes
After the title has been cleared, the
intending publisher has to file a dec-
laration, agaip through the district
authority concerned, for bringing out
the publication

Newsprint allocation to newspapers|
periodicals 13 made by the Chief Con-
troller of Imports and Expoirts on the
recommendation of the Registrar of
Newspapers 1n accordance with the
Newsprint Allocation Policy announ-
ced in the form of a Public Nouce
each year The Registrar of News-
papers before re.ommending the
newsprint quota, cnsures that the
Priss and Registration of Books Act
formalitics have been cnmpleted Nu
new sprint quota 1s allo*ted to & news-
paper periedical until these formalitie;
have been completed

Subject to the provimuns of the
New sprint Allocation Policy in a given
heensing period, the presen’ practice
15 to allot an imtal quota ol news
print to a publisher for a proposea
publication also In the case of 2

equivalent to 75 per cent of the valuc
of the Lnported newsprint applied
tor is to be furmsbed by the
sher The bank guarantee is releas-
ed only after the publisher has fur-
nished performanie particulars for
the first three months of publication

as lald down in
cmmunmmuhmﬂ-
ted with the applicstico. The pud-
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iisher has also to furnish an Income-
tax Verification Certificate or Exemp-
tion Number obtained from the proper
authority.

Where the circulation of a news-
paper has been checked by a Circula-
tion Team of the Registrar of News-
papers and assessed at a figure lower
than what is claimed, the lower asses-
sed circulation is taken into account
in calculating its newsprint quota.
Quota already jssued to a newspaper
during the previous two licensing pe-
riods is also readjusted on that Lasis.

It hag come to Government’s notice
that some publishers, who have ob-
tained newsprint quota after complet-
ing the required formalities, have not
.come out with their publications.
There have also been instances of
publications in receipt of quota having
been subsequently foungd to be non-
existent. Such mal-practices get
deteched only when a circulation
4eam of the Registrar of Newspapers
undertakes a periodic check of the
place of publication and makes a re-
port, or a specific complaint with do-
_coumentary support is received. When
a case is detected. the publisher con-
cerned is asked to account for the
newsprint quota he has obtained, It
he is not able to do so, the case is re-
ferred for investigation to the Enforce-
ment Branch of the Office of the Chief
Controller of Imports and Exports.

1f, in order to prevent such mal-
practices, a decision were to0 be taken
not to issue newsprint quota until
_after a proposed publication has heen
proved to be in existence for a pres-
_cribed minimum period, bonafide pub-
lications would also be affected. They
would have a genuine grievance that,
~without an initial allocation of news-
-print, it would not be possible for
them to come .into existence. How-
ever, in view of complaints of misuse,
“the procedure for allotment of news-
-print to new publications is under re-
‘view and will be announced in the
Newsprint Allocation Policy for the
11974-75 licensing year.

VAISAKHA 10, 1896 (SAKA)

fictitious news=
papers etc. (C.A.).

I shoulg like to assure the Honour-
able Members that Government are
painfully conscious of the resort to
misuse of newsprint by unscrupulous
elements. Instances of such misuse,
when they come to the notice of Gov-
ernment, are taken up for appropriate
investiga‘ion and action. The circula-
tion teams of the Presg Registrar are
limited in number and normally a
place of publication can be visited and
checked only once in three years or
so. To make the circulation checks
more effective, it was decided recently
to decentralise the system ang circu-
lation officers have now been posted
one each at the regional centres of
Bombay (covering the western region)
Madras (covering the Southern re-
gion). Calcutta (covering the eastern
region) and Delhi (covering the nor-
thern region).

206

The evil, however, can be effectively
checked only with the co-operation of
the newspaper industry itself, News-
print quotas are allotted only to news-
papers, including proposed publice-
tions, and any misuse of quota can
only be with the connivance of pub-
lishers. I may also add that the news
published in ‘Economic Times’.of yes-
terday hag been taken notice of and
C.BI1 hag been asked to conduct
necessary investigation.

SHRI SAMAR GUHA: On a point of
order. In the last sentence, it has
been said....

MR, SPEAKER: I am not allowing
any point of order during call atten-
tion. Your name is already there.
When your turn comes, you can speak
on it.

SHRI SAMAR GUHA: This is quite
relevant.

MR. SPEAKER: When your name
is there amongst the Members, you
can put forward that point.

SHRI SAMAR GUHA: I want to
make a submission., It is not a point
of order. The news referred to other
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[Shri Samar Guha]

officialg alsg in the Ministry o Com-
merce as also of the STC in Bombay
and Delhi. This is not concerned
only with the Registrar of News-
papers. I am telling that this does
not concern only the Minister of In-
formation and Broadcasting, it con-
cerns the Minister of Commerce also.
That is my point.

MR. SPEAKER: Please do not take
the time of the House.

SHRI SAMAR GUHA: The officials
of the STC and the Ministry of Comi-
merce are also most concerned. You
please consider whether this is rele-
vant or not. He ig concerned only
uptc the point of Registrar of News-
papers.

MR. SPEAKER: I have made ob-
servations on previous occasions. The
only Minister to whom it is addressed
replies to it. The Minister who ig
addressed in the present case is Mr.
I. K. Gujral.

Now, Shri Vajpayee
st wew fagrd s o
Frad fafreeT agt 2rar a1 #=a1 g

qEqR WEIT, I F H@AL FAT
&I AT FHT AT AT E 1 IFCOTHERET
oF HT HEAR A Fi0d a5 3 2
FE AT A9A ST AT HeAT T ¥ T
fou faaw gt @ &1 TRl a% HEard
FTUS FT qaTH & 9 BT Jeq & 214 AT
AT 3 AT qaT 7 W @ T
faws <€ &1 7 ITTEH FT AHAT
=q THA I3 T AT FIfF a7 TH
SATAETT FI9T § TIT §AT &Y 2 |
afraag @ g fx gw mead 9
F1 937 AR AT =T Tifge 9 oo
R F IAAI AGN BT TR | T T ;AT
7 Famii § T0T A ATT FIOIFT A
FITT HT HIA 3T H B1F G & AZA 77 |

gW @Ml FT 48 92 & a7 Aload
g 2 fa ST F a<TRT 9T wEA
FOACTIEA 31 gAR 2 Hi<-fafaw

etc. (C.A).

FTNIIT 39 IBH ¥ THFR FT @ 2
I W@ FET At gear sat
213U gEar ) FET FT FAT g
AR MIT TR F [AT 3d aR 7
HI1E CF fafq 7 qoar MR E U8B
T gy faea 21 & 54t wAlRA A
ST AW G a8 Tyl aw I g fw
Farer & @A FHT HGAR FAT T2
gar & A1 fafor st A @z
zfen FTORAT mow d§ @e ¥ F
AT N g/ SHIT 3T 9= Wr g v,
g 2 9T T93 AT BT Qe
FETH?

RI AT 4 & AT FOrAIW A
T § SuFT famwor & & frar st 27
qdt ngea 7 F31 fr gafr afFwar &
ZASHAHATF AT A S
ag o aAr f 39 § etgfaat grasdr
afea ag fageT og 2 fa arafagi &
fac wzarsrAY IR &1 & T@r g
21 63T 1973 &1 TF FIAF G T
# FRFTH AR IS4 TI09T, T 357
FLWIF

Newspapers claiming circulatiors
of 2,000 copies are not required to

submit a Chartered Accountant’s
certificate in support of their claim.

A & 9 FIg ard feard 1€ 21
TAAT T AT T TP AT 2
The Bank guarantee ig released
only after the publisher has furni-
shed performance particulars for the

first three months of publication
certified by a chartered accountant.

Wil AZIRA & § JMT TFIA TTEIC
fatd €1 9T OF qAA F IATH F
w% £ {7 foay agaeT 2 gL aF §
37 ART UFTIIT 7 dfcfEFe TEf AT
ST 7YX WIS WG wE @ 8 wh
Al @ 1§ 3@ § FIA qO1 g4 A
aag 7
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Qkr srrarc Pt afere oY &
Y frerad At & av wfy it oA
€, ¥ et QA ¥ i
gres %2 @ §, won 7 i § whe A
#x @ ¥ | 37k forg wramamd ¥ waarQ
WIS JAT OF T AT My § W
WA wok P aqw I
»7 wftew, Q8o 2o wo & Fmatea ¥
a5 rforog qarag & wfgerd WY
wifae § 1 ag oF aT1 Wi T AW
aqrd 1 ag S g FE gaR e drourde
¥ vt  fr a7 s & Bfes oY a9
gag Ffoma wrdw &1 et &
uwt far Z g i TRpTET A E

Incidentally malpractices indulg-
ed m by certain individuals in the
Bomimy Office of the State Trading
Corpuration have also been urear-
thed Here it is allged that two offi-
cials handiing allocation of news-
print s¢t up an agency of their own
and suld newsprint for a premium.
The agency, it is stated, operated
from the STC office itself,

a¥o Zlo WYo ¥ ZTv A Er ag =Y
arg a4 &1 foeg aTry & aE g
337 § 7995 79 § 1 7 3 fewA § e
gUITT Mo EYe HTo 7 MAT R, WAL
T 2 AT Ew wed fAag R am
agx ¥, qrRy ¥ 1y fRAT qvA e
™ TR AT g & & wer
wrew ¥ wewm owen §Fofe oW
IE U Aeaew § 050 Yo Ao WX
Aoy §FAm 7 |1 A ?

M gz T fem ¥ fw i
A9 & woaT ¥ ow ek 0y T
Ao fir few smare o1 o feeem
& sy wigen § e o ow v S R
S1E yTirET ooy v & FF FaeT eERe
forra & 3aiy wrrey evar fey € Wit
W & srare oy spwhire foray way & ¢

VAISAKHA 18, 1898 (SAKA)
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AT ¥ 21- 7- 7397 Q% Jawwd
fdt | g Tl ¥ 99 w7 Jover
g dy :

“Mr. Gujral said that the Govern-
ment would launch prosecution
against thoge indulging in malprac-

tices with the newsprint circulation.
Checking will be stricter.”

I¢ 21 ATE 1973 FT &1 &1 3417
&, X v § W Ry it
1974F w7 wg WE s gw ¥aew
arga § fr wgawe ¥ wiwd I fag oy
% ot 7 frr T &7 Hywrwgm
fet oy are® & wdi ww waEar S
T & | ¥ 1 waarT @ A, a A
gEATT AT AR e W @@ & feedr
T oF waare g o 1 & s g,
15 g7 ¥ TOT=T AT BvN AfEs I
50 gwre Agewr fran T FOT A
LA DU

ot ydferan wg (erads gEe) ¢
¥ ar wma 2 7

=t wew fagrd wgw) -
am gre &ifsw | ¥ T vwrgom ) &
am 7@ @ &m0 ww =9\
AT a7 T alirr we we § )

& s wge g s sqr e w1
¥ qfteds b @goom & wiwl Wt
TR T AR UTHE I &
feg ST #? ¥ Wt v T ERe feTe
feaTaT 37 uTETY 9T qRATAE A A7
UF ZTUEHIY GO AEAT O WY
T4 *F0 qAT & WG, W7 GHT AT
wei ¥ foo &ard ? & qo W §
famAiocen wHE? W e v oy
e farerge T8

T WY welr wgiew 340 fn ~qufie
% oo siciveror ek . gar-
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W, TR AP, e (Ao
WX gae o e, TYHY wiafufiat &
-dradrer st & forg wYE afifly ol
€ squrea §ar At ? Pafew s
- qAfE WT AT 7 WY , qHe e e
T W A 4R W], 6] e
¥ F A RwwE ¥ R
e T@ IR WA AT @
T Qa1 §, P it = e T
€l ¥, feroeds ® gy wvii TR
ey W W oW R
‘e F sk § R & wgwr g fr
Tt AEET KF T TETH OF |
. ot wre Wo MorTTH : WEIW WENW,
g ot wreAr Y TR & sarfE s
ft A ara v Sw ¥ gafees KA ¢©
ok ¥ ¥ Wi 7 O | feww
# Wt s aeere &y o= dtfen vt
¢ ow AT gt e o o O g W
wrt wg &feT vt § e fax WY
wriow g7 v@ § fo wrr & s
sy ¥t dfew &7 ar @® 1 1972
¥ ol 116 wEATTRY ¥ ot gk T
fie o oo o fare & o Ay
. St it oy st T@ ey g fay T v
fs vt agewn forgw fer mn
-t I Wy "yfive wreT v | e Ay
wwow 50077 gt gw ¥ aw ey
‘wiife TgP WY =2 fey 9T
Ffwwr 7k aft qfvww afy & f wn-
e wx & Jqvey wwlr § wite a
At omray ot § o

Fay % wyr pRrg Nfeweay § fe
TSR WTERYEI: Wi W

otwwC e | gERfaw R

wor St o g 1 o g ey oY
v ® faq w7 § fo owit @y
o HTCRT arad K awry wudfe
& TR IR & g Wi
e g T fafaedt Wi EEew
Fgw AF qEATHAG e w AT WA
TERTHET IF | TR (Aq Tz fY A
gmy feaig og & & TWa§ | TE
fag = fafcdy & wrq amr w06 qw
et § hewT woN Wgy § e e

qarfeRw g warH |

®ATE  FrT WA X qaferes
TRt vz fasieg | g7 T STl
gfem & a1 areg Wt givew wr WY
e a1 Awfwe € w1 Qg
farive ® w7 9T T IARTE 1 WH
faay ging FARr WET ¥ W
@&“ Q%o o Flo !T&i it
fafirr ¥ tetinfafod T o Srgr
drafea foed a7 mwa At gl g, =
7y fodr g2 a% g0 WET adT FT AHT
§ o= mifrivz &Y azfor @t aso qoras
w190 ey wit qerrEE forw, wfe
forfest & Fardrardt gt s gy
g e w1 W aff @ frag
A6 AR ¥ ) W F & 47
wrz § oy & 3o A Al @
& fwa &z wier & o s OO
&1 g g ar § Atw e
& wardy fufoer woy it 2t R Fe
ol ey Ferfeoy &1 g e &% 1 for
oY g furfe Fafrely @ wrw W vt
wr oy forar &, e 9 fr fodit 7
fod ooy & g W QAT WA W
& wy ot ¥ wry « Mfowy @ ww
fewer worc ot off § vob frme ¥ 7

v v vk o e gt 50
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TE FFz F G A F JRA9C &
et of =tz 71 0 & AR feaq &
femeoe & W< fawelt &1 dqr &
TE ¥ FAIEl § gW G QE AMA
Srewe § W a0 wy @ra 1 39 fag v
e wdal § gwfar #r qe0wT 739
Afewa g arei & |

fsrd w1 w1 &7 FOA ST E
g @1e ¥ fagard §, ag wriadr agad &
facgaa g & a7 afadr sy, TIE,
sfaaHoqmardry | Fena ¥ $7a7

ag 1 fF o1 77 w@aR faFas § 3
gger ferer o e wfeee T & sad
SATET WUT A0 | H(IF FATT (FaT
far &7 oot v gdr F37 {5 B waar<t
FI AE2T TFiFEZ F qrizfEre TG
g TR g @R fw AR wEr
fa'?':rr ‘T’Fﬂ' ¥ H FIEAT TG

Sn & mifsfeE: T—T"hg “F § At w%
f& o5 IFF (WATE 98 TEETE
faar & ar =47 ?

TFo e Hro ¥ qHAL T garfaas
S ATHAAT ST T F2T, T HFATT H G
T AT qT R FEse fFAT A7 W
agi &, 1A= orar  9H fawar 2

“Necessary action is being taken
by the STC to investigate whether
the concerned officials in the Bom-
bay branch are i, any way involved.
But in the mean time the officers
have been transferred from that
Section so that they can look into
it. The gentleman who made alle-
gations tp the STC has made only

VAISAKHA 10, 1896 (SAKA)
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fictitious news-
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oral allegations although he promis-
sed 0 give documentary evidence,
He has not done so ag yet. I hope
the gentleman will do so at an.
early date.”

214

S ATART FNOFG AFAT AT
w12, F FAA A, ¥ A==
eIl AT f5HH THo Eioto HTT
R e fafaed faadt @ d ai
forad za F5IT 0N F AR T
fazi@ 1 ag a1z #wadr g faad
ary arfeet 9% T fFar strar § AR
WA w1 oew wa 2 (F e
Tz R fFaar fagaez giwr

ot wg faad (amwr) o oweEA
wereg, “uREifas zew |/ S @ax
BT Y ST OF fEed A1 WX 7 "eaAT S
FT oA f&=rT SrEar & | S9H F30
g

“A1l least 25 per cent of about 3000
newspapers and periodicals recom--
mended to the Government for issue
o” newsprizt quota are stated to be
ficiiticus narties or those who
sre hand in glove with certain cor-
rupt elemenis in officials agencies
who are adept in circumveitling

resulations and exploiting loopholes
thereof to make quick money™

# ga¥ we¥ W WERT § OFE
fe za¥ ST aga & TedR wra R
T 2, 25 Sfawd F1E wmEET qrer A
&, =T 25 afwd Fsiae TR wEary
FY faar waTd FR TSl afg TE
it & AT 987 T &L OF AAE B
Y T ¥, IEET A ANTE § AZ gL Al
aFar 8 |

a&r s ‘g9 g gfear, 1972"
T § 399 UF WAAaT ard & 2T
ZEF T99 T2 § Y gER AT A
Fal T & ¢ '



1215 Newsprint to

Ifi aryg, forma]

“During 1971, there was a record
increase of 128 in the number of
dailies or 18,1 per cent. The num-
ber of periodicals went up by 1182
or 10.7 per cent during the year.”

FT WA A TOET gEE-F A
TE QAT 1971 ¥ T IqF  IFd W
st 7 famr i fag 39 avg a8 9am
9T Fqi &1 ANHE 3 FT w9 fHaAT
%X, 3. ag far et fa,
famm st fw sr@eTd #1 ST AwiEe
faar war 3€ F 39q a8 25 Sfvm aF
TR TEETd F1 G6T 9§ wE ! W
AR A F A W OF T H I A

HeT wgeT AFgrafe 2297 wETAe
q&i &1 gw @rl A Ay & § )
FART 127 91 T §—15 g Fifadi
¥HFT 289X FIAET aF 1 ug
AIHET & | A § 9T "AgIET § ST
|G o ST A 59 6@ a1 waari
FT A 3T F AL TATLHT fardr—
o #y 27 fawifeal # ara 77 7@
E—FAT TTH(T F ATT STF] ATE ATTHIL
gfF T9w@T 77§ aF wEay w0
TAAZ A F e ¥ FaEiw fawRfo
SR P Re HE A R A R
T2 ? aify s ws A o glu-
Fifei = & w5 T §oras dm
AT 44T I AW wFARE A
famrfro F=a 27 | A1 3 WY FaE
AT wEEd &% |

FD A qg7 7 A9C FVTHT F
[T AT o7 FIT 2FALTT mH T 7
e § w7 feew & G o o o, ity
TME A F AT A EGL ARG
F A GUIT 9 | &Y, ST ey
@ AT AT A TN 3, g@aT gr
T3, fFR I F 7 gmam &
' ﬁ:ﬁa%arﬁﬁ, 1970 ﬁma’rrr‘f%
gowar T g #R o FfF @

APRIL 30, 1974

fictitious itewspapers
ete. (C.A).

Y & TAWH T AT & q¥8 I
g =u fag 37 g s Taw w7 g
T E SARr A WY s AR [\
& 1. 9 F9g JT AR A wreEEA faar
a7 f& JY FAIEr 2, dETR-TEl #
FIH FW a1 AL & ITFT AT
ars w6 eraEey A wfaftfkea  fen
.3 Afeq wrae Sfafafae ey
fear ? =AY wEA =, WMEANT Ty
&Y ST AT TR FUH  FUET § AAE
R Tqd IR Al A gorrer ML F
figems |

216

dr g wfay ¥eEz g fF ave
A A A A FQIE 1 A
FATATEL BAET § 1 AT fag gr
mﬁ%a‘raﬁaﬁlﬁ% fasrs @ s
aF FEAR) TGl FCT ar Blg a
& faens FEARET 4 F1 Afgwriar
T 41 fgema 2rt? TafaT a3 e
I I & I AT 9130 ) “eraar”
“graer’ “sfar”’ Qw0 ST omEAe § Q
I FI FIAAE A A GIATHAT 77T 3
Ffrs A/ F1 Tewr {RT WA @
Fifr 39 F 9% g9 ZAT T 1t
T & ALY HEL agmEd A %
E1E IR

W T AR g9 0 T 3T
TRTEY T AT & 0% TR I
&1 AT mﬁa.w & 0T OSIET AT
waiFT T g, TR A P A
g1 uF g 7 oo oE
1 QET HEEH X ST R(AE 7T [AET-
;AT 5 1 W VTR A9 AT §§,
W o WEE T G
famars 2 @ & afe ag a1 s afwm-
AT ATEHT &, T ST TR TEATD
gE erfrar & 3% sdwr F&0 A
@A 1 qFo o Hio H T We



217 Newsprint to

ESM AT EH F § ag Ay ;i Ak
A AAFT GCFR AT 3 qif a9
S qHTT-T §, T 99 <Y g,
A P AT HR [ G g
T A9GT FH ST @ & I9 #1 w1iw
e ¥ F1T faw gIm

SHRI 1. K. GUJRAL: I have seen

the allegation, ag my hon. friend, Shri
Madhu Limaye, has pointed, that 25
per cent of the papers allocated news-
print are fictitious papers. I think it
may be a hurried statement because
I do not think the situation is that bad
«or the dimensions of the problem that
serious. There ig malpractice, as I
have said in my statement. Now it
is being inquired into. My dilemma is
this. Thig House rightly has always
been very much concerned about the
freedom of the press ang rightly it
has always emphasiseq that any paper
which is brought out should be given
its quota. Even the Supreme Court
has said that under art, 19(1), natu-
rally anybody hag the right to bring
out a newspaper and therefore, he
:should be givep his quota for bringing
-out the paper. Our difficulty is that
if we do not follow that strictly of
giving newsprint to ‘anybody who
comes out with a paper, we are accus-
ed that we are trying to suppress
freedom of the press; but if we give
newsprint like this, some malpractice
takes place. Then again my hon.
friend, Shri Madhu Limaye, thinks
that we are at fault,

st wg Gamd@ : AT @17 wad
e G FFA 3 | BoIT A T8 7Y
FST AIF IHE FI3T % 5 |

SHRI I. K. GUJRAL: Therefore, in
regard to both things, the position
becomes very delicate. At one stage
we had thought and we were follow-
ing for some years the practice that
whenever a new paper was started, we
asked them first to start it and then
come to ug after three months or six
‘months for the newsprint. Then they
came with the complaint as to on
what they should print their paper for
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the first three or six months. So we

changed the policy. We said we will
give it from the very beginning. When
we give it from the very beginning,
this happens. If you will read the
allegation in the Economic Times, you
will see that basically it is against
those papers which have got newsprint
quota as new papers. Therefore, that
Now we are
again thinking of revising the policy
and coming back to the original policy
that we do not give newsprint in the
beginning.

Now Shri Pilop Mody . doeg
agree.

SHRI PILOO MODY (Godhra): Of
course, not,

.not

SHRI I. K. GUJRAL: I am quite
willing to sit with my - friends from
the Opposition and discuss this issue
as to what should be our policy in
regard to the newspapers.

SHRI PILOO MODY: See me at one
O’clock.

SHRI 1. K. GUJRAL: It is not very
safe to see him at one Q’clock; he is
not very sane at that time,

Th'erefore, I would submit that this
is the dilemma we are faced with.

"~ So far as the officialg are concerned,
I do not think my friend is right be-
cause np official ever recommends
allocation of newsprint. The policy
is very clear. We follow that but if
any official is found guilty, I can only
assure the House that he will not be
spared. '

My friend Shri Madhu Limaye then
pointed out certain things in respect
of Bennett Coleman. The Boarq of
Directors of Bennett Coleman  has
been constituted by the High Court
of Bombay andg not by the Govern-
ment of India. Therefore, thgse gene-
ral allegations have to be viewed in
that context. . .

o wy formg @ FiOT & A TATFRT
g
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St Ao Fo ANOA : FWE *
TR, TERHT & 4 T § )

My friend has also pointeq out that

papers like Pratipaksh are not given

newsprint. I think there he ig not
right,

st w9 foma : #F FRT AT
W g |

sftmifo o TAUR : FATHHT

T FW G, AT AT A8 2 & AN
Fiferw F7 & f5 9T F 1 17 9w 3 =@
‘Afara’ &Y AT TR A 416 &7 w@ar
g | g ar T9r @ FI UF AET
ST AT E, FHAR AT E 1

SHRI ANANTRAO PATIL (Khed):
Sir,—(Interruptions)-—as my name
has been taken by Shri Madhu
Limaye, I would like to make a clari-
fication, for the information of the
House and the Governmert alse, as
far as the STC, Bombay, is concerned,
the atihorwisalions are issued by the
Press Reglsu ar on STC, Bomhbhay., The
newspa 2 10 8o to 1;(*

cr Soms ?i the off

el
ST

e

de huve s with t‘ i li_D agd its
&8s we:l az th: imnort houJ-s

Suprose, if I am 1o gei ny news-
print guota on Monday, then I am

acked to come on Tuesday or Wednes-
day. I have to stang in the line for
three days, because I am not clearing
my gocds through their - clearing
house. That is what is happening in
Bombay.

SHRI DHAMANKAR (Bhiwandi):
Mr. Speaker, Sir, it wag very shocking
to read in the Economic Times about
the racket in newsprint which is being
indulged in by the press people the
publishing houses and the press itself,
Up till now, we were thinking that
the press is abeve board, and it was
expected to propesate w=ws ang curb
this btlackmarketing and racketing
practice but actually when we find out
parctice but actually when we find
that the press in alse indulging in
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how things are happening in this coun-
try.
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I have read the statement of the
hon. Minister very carefully and I fail
to understand how in spile of checks
and counterchecks in the Ministry of
Commerce and the office of the Regis=
trar of Newspapers, thig blackmarket-
ing continues to go on, on a very
large scale. i

_In spite of restrictions of newsprint,
some English newspapers from Delhi
and Bombay continue to have. eight
pages for nearly fiveg days a week,
while others have enforced a restric-
tion to only four pages; and not only
that; they drop one issue in a week.
It seems that the affluent newspapers
owned by monopolists have cither
hoarded huge stockg of newsprint or
they have some sort of arrangement
and understanding with the Registrar
of Newspapers and the Ministry of
Commerce by which they manage to
gei surpius newsprint beyond iheir
quotn. Those newsnpapers and periodi-
cals such as Sadhane and Antar Bha-

rati in riaratni and ciher Ineglish pe-

riediealy who stiietiy go by reguls-
tions hawa {5 suffer whila those who
{nka —ceourse to malpractices manage
to gel enough newsprint for their
dailies as w=1l as special numbers.

Magarzires ang periodicals specialised
in cinema film stars do not find any
dearth of newsprint and they continu-
ously issue special numbers on vari-
ous occasions. If we are really short
of newsprint, then the Government
must see that the regulations are
strictly enforced and there are no
loopholes left either with the Regis-
trar of Newspapers or with the Min-
istry of Commerce and plug all the
loopholes.

In this context, I would like to ask
the following questions; whether
newsprint quota is allotted on the
circulation basis or on the basis of
pages the newspaper was issuing until
the date of enforcement of regula-
tions; have the Government examined
the credibility and bona fides of all
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the newspapers and periodicals who
are allotted newsprint quota; i3 it a
fact that some big units have hoard-
ed newsprint and are supplying it to
newspapers and periodicals professing
a particular ideology; is the Govern-
ment aware that blackmarketing in
newsprint is rampant and, if so, what
steps Government intends to take to
curb blackmarketing in newsprint.
The hon, Minister has stated that CPI
enquiry will be instituted. Till it is
over this racket would continue. 1Is
the Government thinking of importing
more newsprint? What it the ton-
‘nage and when is it expected? Is the
Government envisaging new unitg to
be put up in the country to meet the
shortage? What steps does the Minis-
ter intend to take to enquire into the
racket which hag recently come to
limelight? Do ‘the newspapers and
periodicals which have stopped pub-
laction still continue to get their
quota? What immediate steps the
Minister will take to curb malprac-
tices? There is one more malpractice.
Newsprint is imported in rolls and
some surplus, admittedly is there, for
damages on the surface, cuttings, etec.
That newsprint is sold in the black-
market. I would request thé Minister
to take proper steps to check those
malpractices.

SHRI I. K. GUJRAL: Allocation of
newsprint for the current period is on

the basis of perfomance for the last

year, circulation as well ag nages.
The policy was on the total perfor-
mance minus thirty percent, This
was allotted to the newspapers and
periodicals, I do not know what my
hon. firend means by bonafides. So
far as managerial bonafides are con-
cerned we try to get the ABC certi-
ficate or the Chartereq accountants
certificate or a certificate on circula-
tion. One of these three things is
taken into account, Even then there
are certain malpractices.

SHRI DHAMANKAR: They are re-
gistered, but they are not published.

SHRI I. K. GUJRAL: We take strict
action in caseg that come to our notice.
627 LS—S8.
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We have sent some cases to CPI en-
quiry also. About hoarding, I do not
think that there is any hoarding. But
a stage has come. There was buffer
stock available with big papers some
years ago; that buffer stock is taken
account of ang the whole quantity is
made good. About the import of more
paper, I wish we could it is just not
available. About setting up of manu-
facturing capacities I have said ear-
lier in the House that some factories
are being set up. If there is some
damage to newsprint, that is damaged
at the cost of newspaper. It is be-
cause we give a certain percentage
only for damage as damages in
printing; if there is anything over and
avobe that, that is on the accousnt of
the newspaper itself.

SHRI DHAMANKAR: The surface
of the roll is damaged. More quan-
tity .is sold under that name.

SHRI I. K. GUJRAL: It is not for
me to decide. Suppose a newspaper
is entitled to 100 tonnes. What we
do is this. We calculate their allo-
cations. We calculate their quota and
allow cutting damage, etc. which is
called genuine damage during transit.
during printing, ete. Sometime before
it used to be ten per cent and we
have now reduced it to 6 or 7 per
cent, if I remember right. That is
what is generally done.

SHRI JYOTIRMOY BOSU: This
racket is widespread. The shortage
to my mind is very marginal. But
artificially it is being magnified in
order to enable blackmarketeers to
make hay while the sun ghines. Today
I am told the control price ig Rs. 2800
per tonne and in the blackmarket it
goes to 4500 or even Rs, 6000 per
tonne. Malpractices are done through
four broad counts and they are known
to the Government for years. They
are fully informed of it. They have
done it with a purpose in mind be-
cause the biggest newspapers are in
connivance with some corrupt qfﬁcia]s
in the Office of the Registrar of News-
papers. Secondly it is done through
STC, thirdly, through inflated circu-
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lation ang fourthly by malpractices
adopted by private importers who
number about twelve. Talk of world
shortage creates panie and there also
the Government cannot get out of the
responsibilty. The Government have
encouraged blackmarketters in every
gphere of life. Therefore, Sir, they
have deliberately bungiled in the im-
portation of newsprint and kept the
production of Nepa to a fraction of the
built in capscity. Since the allot-
ment and distribution system has
been deliberately kept in an extremely
complicated and unclean manner, the
Registrar of Newpapers fixes the
annual quota on a theoretical circu-
lation basis and the influential news-
papers manipulate the circulation
figures and take the maximum news-
print quota that they can get. They
have been talking about diffusion of
ownership for the last so0 many years,
But we wunderstand their kindness.
sympathy and friendliness 1o the big
tycons who are the biggest consumers
of newsprint They are aot coming
forwerd because they do not want to
disturb the set-up for their very poli-
tical existence. Unless they can con-
trol the mass media, they cannot curb
the activities of the Opposition They
are doing this

Now, Sir, they are allowing new
editiong from new places Mr Gujral,
will you be able to tell us, if you have
real shortage of newsprin!, how new
editions are being allowed to be taken
out and will you also be able to en-
Jighten the House how top many
newspapers are being allowed to take
out many editions from the sam# city
throughout 24 hours”® This is possible,
because there is no real intensive
physical check of the circulation.
There 13 the Circulation Officer whom
I call the VIP in the newspaper
world I have known Circulation
Officers being put up in Grant Hotel,
Calcutta at the cost of big tycoons
owning néwspapers. In regard 0
each Circulation Officer, i you emrry
out a probe of his assets; you will

circulation?
self would be able to make out from
the press report, oiicially circulated.
This is up to 1872. We do not have
anything after that. On page 11, it
SAYys;

“The newsprint allotted to daily
newspapers in 1971-72 amountedq to
1,863,000 MT forming 87 per cent of
the total allocation.”

This is to daily newspapers. 8o,
this certainly is one of the biggest
trades ang the Government 1s fully
aware of this. 1 can assure about
this I am not exaggerating at all
We are told, somebody in Bombay,
somebody who 1s interested posted
some letlerg to some of the genuine
allottees, genwne ip the sense hsied
allotiees, and those letters came back
with a marking ‘addresaee not known,
addressee not traceable’ Sir, the
corrupt officials with the collabora
tion of dis-honest businessmen—again
they are very close to the ruling
party; most of them are—produce
fictitious allocation and get quotas re-
leased from the Government. Two
STC officals from Bombay were
sending lettery to genuine allotiees
stating ‘we can give you more of
newsprint provided you give us the
business of handling your newsprint',
Sir, with all their professed dus-
approval of black-marketing and eco-
nomic offences, so far, what they
have done is, transterring these two
STC officials This is Hke what hap-
pened in the case of Mr. Baleshwar
Prasad After all this, he is goinf
on leave Ta should be gent to
Simla so that he can cool his heels
This is what the Government Is cap?-
ble of doing. 1 am coming back 1©
STC officials. I have travelled back
from 8'mla. They talk about diw-
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Take, for example, the case of
Ananda Bazar Patrika, which was
caught red-handed blackmarketing in
4500 maunds of newsprint, Shri
Gujral's letter is still with me. Why
do you not prosecute them® 1If you
prosecute them, Apanda Bazar Patrika
having the largest circulation in eas-
tern India, they would not say good
things about the Congress. So, they
hesitate to take action.

Again, take the case of Basumati of
Shri AL K. Sen It was detected in
1867. The prosecution order came
anly in 1974, and that too because
Pressure was coming from West Ben-
gal Congress that Shri A K Sen wa
creating trouble, could you prosecute
him. From 1987 to 1874 Basumai:
was doing blackmarketing in news-
print, and Shri Gujral knew it fully
well. But the whole thing was kept
pending till such time when Shri
Siddhartha Shanksr Ray wrote that
Shri A. K, Sen is creating political
problems in West Bengal, 50 why not
Prosecute him. [ want answerg to
all my questions.

SHRI I, X, GUJRAL: Bir, you and
T have knewn Shri Jyotirmoy Bosu
for a long period,

MR. SPEAKER:
Well by now,

SHRI ], K GUJRAL: Most of
What he says maturally needs no
veply. In order to coinvince him-

I know him too
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self, he keeps on repeating things
which he knows are patently wrong.

SHRI JYOTIRMOY BOSU: Re-
garding Ananda Bazar Patrikg I will
supply all the papers tomorrow. He
was caught red-handed.

MR, SPEAKER: Let the Minister
reply; have the patience to listen.

SHRI 1. K. GUJRAL: For instance,
he I8 very much concerned about
Boasumati today and he is very happy
it is being prosecuted. But I think he
will remember that he was more keen
than Shri Siddhartha Shankar Ray,
that no action should be taken . ..

SHRI JYOTIRMOY BOSU: 8ir, may
I point out . . ..

MR. SPEAKER: 1 would request
him to resume his seat. He speaks
so much and when a reply comes, he
tries to contradict every minute. He
has to get the habit of listening.
Why does he not have the patience
to listen? Why has he developed
this habit recently? This was toier-
able to some extent, but not on
every occEsion.

SHRI ATAL BIHARI VAJPAYEE:
Sir, when we speak, we do not mus-
lea]l others We speak atout facta

MR. SPEAKER: That you cannot
understand yourself. We understand
it very well

SHRI JYOTIRMOY BOSU: Sir, on
a point of submission. I have made
two categorical allegations. Firstly,
though Shri A. K. Sen was caught
red-handed, why no action was taken?
bhe wag not prosecuted for seven
years? Secondly, even though
Ananda Bazar Patrika was caught
redhanded, why no action was taken?

SHRI I. K. GUJRAL: So far a»

228

going on.
the system of enguiry that we follow

i
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So far as the Ananda Bazar Patrika
iz concerned, I have written to him
that the case does not lend itself to
prosecution, That is why we did not
proceed with the prosecution,

SHI JYOTIRMOY BOSU: What he
says is untrue.

MR. SPEAKER: My trouble is
that you are too near me.

SHRI JYOTIRMOY BOSU:
shift somewhere, if you want.
seat wag allotted to me,

I can
This

MR. SPEAKER: It does not mean

that you keep on shouting all the
time.

SHRI JYOTIRMOY BOSU: Shout-
ing is the last thing I do.
SHRI I. K. GUJRAL: ©Now,, Sir,

you will agree with me, on the basis
of this statement, how truthful he is
in making the statements.

MR.- SPEAKER:

I cannot express
any opinion. You can answer him
yourself. I have any own opinions
about him.

SHRI I. K. GUJRAL: He has ask-
ed me a question regarding new edi-
tions and new papers which have
been published by some chain news-
papers in the "course of this year.
This is not for the Government to
decide. The Government has no po-
wers to decide whether the papers
will have now editions or not. The
Supreme Court judgment is there.
It has given these powers to them.
It is not a question of my reaction,
my liking or disliking, and to see
whether they are printing neyw edi-
ions within the newsprint allocated
to them although it has meant also
that gome of their papers, old. edi-
tions, are suffering. For instance, one
paper which has publisheq new edi-
tions is mow finding itself in a great
deal of difficulty—it is the Beombay
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edition—and they feel that they may
not be able to coninue that edition.
I think, it is not a good managerial
policy on their part to over-siretch
themselve; and to think that, later
on, the Government will come to
their rescue which the Government
finds it very difficult to do although
we would like all the papers to con-
tinue. In spite of the difficulties of
newsprint, we have not allowed a
single paper to close down in the
course of the year and we have not
allowed a single journalist to he
retrenched in the course of this year.

Everything else that my hon,
friend has saiq is not very much re-
lated to the issue before wus, whe-
ther the mnewsprint shortage is a
bogey or not, whether the diffusion
will come or not, and there will be
other occasions -for me to reply tlo
these things.

-~ SHRI SAMAR GUHA. Sir, the
news-item that appeared in the Eco-
nomic Times at least exposed a big
scandal, a big racket, in newsprint
and also black-marketing in news-
print. If the report is correct which
says that out of 3000 newspapers and
periodicals, about 25 per cent of
them are either bogus or not-
existent, it means about 750 of these
newspapers and periodicals are either
bogus or non-existent, If it is so, it
can be asumed that as regards the
import allocation of newsprint, near
about 25 per cent of thig allocation
goes into the black market, ard it
can also be assumed that this i1s one -
of the reasons for scarcity of news-
print,

There is another aspect also. It is
known to the hon. Minister that all
the big newspapers particularly, not
the monhtlies
ang weaklies, get a certificate from
the Audit Bureau of Circulation and,
on the basis of that, the Government
just accepts the circulation and, on
the basis of their circulation, the Gov-
ernment gives them a quota of news-
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print. It is also known that 'most of
the big newspapers and a number of
weeklies also indulge in black-market-
in mewsprint.

Now, on the basis of newsprint
imported and also on the basis of in-
flated circulation shown by the A.B.C,
on these two counts, we find that
the scarcity of newsprint created in
this country is considerably artificial.
On the basis of that artificial scarcity,
there is a rise in the prise of news-
papers. These mnewspapers ale €X-
ploiting the common people because
it is we who have to pay for the
rise in newspaper price, it is the
common people who have to pay for
the rise ip price of newspapers.

I would like ‘o know from the hon.
Minister, firstly, whether they have
published the names of newspapers in
India and their circulation alsu. I
also want to know from the hon.
Minister whether the allccation of
quota of newsprint to each and every
periodical and also to each newspaper
will be published so that it can be
brought before the scrutiny of the
public at least,

Secondly, I want to know from
the hon. Minister about the ABC,
whether the Government has some
vigilance or some machinery @ go
into the report of ABC. ABC can be
influenced as the big newspapers do
it very easily. Why, even small
newspapers also do it very easily. So,
I want to know whether the Govern-
ment has any machinery whatsoever to
check the figures that are being certi-
fied by the ABC.

Thirdly, T want to know one thing.
The hon. Minister has at three places
said—the Government are painfully
conscious of the misuse and secondly,
there are reports of non-existent and
bogus newspapers and thirdly of the
misuse of the quota and finally. the
Minister has also accepted the kbasis
for the report in the Economic Times
as actually correct. If it had been
otherwise, the Government would
not have instituted a CBI inquiry.
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On the basis of this information
given in this reply, I want to know
from the hon. Minister some clarifi-
cation, According to the reply g.ven,
in the month of December two Bom-
bay STC officials were transferred
from one Department to another
which shows clearly that at least the
STC knew about the matter of cer-
tain black-marketing and racketeer-
ing in newsprint as early as Deceni-
ber. If it was so, I want to know
from the hon. Minister whether this
racketeering and blackmarketing on
the basis of bogus newspapers came
to the attention or knowledge of the
Minister of Information and Broad-
custing in the month of December.
If it was done in the month of De-
cémber (Interruptions) There
were some reports that some SIC
officials in Bombay were indulging in
blackmarketing. Op the basis of that
report, Delhi STC officials took cer-
tain steps against them. And, these
steps were very lightly taken. What
dig they do? Then only transferred
them from one Department to an-
other in the same place, I want to
know from the hon, Minister whe-
ther this information was communi-
cateq to the Ministry of Information
and Broadcasting by the Ministry of
Commerce in the month of Decen.-
ber. If he wags informed, what steps
did the hon. Minister take in the
month of December? 1 also want to
know when the CBI inquiry has been
instituted.
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As I raised the point earlier, in
this whole big racket of scandal, one
person is the Registrar of News-
papers. He is also not responsible
because he acts on the basis of the
recommendations of the officials.
Then some authority in the Com-
merce Ministry makes the allocation
of the quota, either of indigenous
production or of imports. These allo-
cationg are operated by the STC offi-
cials in Bombay and Calcutta. I do
not know whether the STC officials
are there to deal with the STC
gueta,
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Thirdly, not énly irregularities but
certain serlous charges came to the
notice of the Dellu STC which tovk
1t hghtly and ordered the tramafer of
the officials from one Department to
the other What a hornble thing 1s
it? The charge 15 that 25 per cent
of the newsprint has been misusced

This 15 only one part. The other
part 1s that the STC officials at Bom-
bay as aiso STC officials at Delhi
and officials of the Commerce Min-
istry are also responsible and with-
out getting their explanation and
without getting the wnformation fiom
the Mimstry of Commerce, I ao not
know how we can pwpoint who are
1eally responsible for this black-
marketing

For that reason I want to know
when he came to know of it, whe-
ther he was mnformed in the month
of December and whether he inquit-
ed why such light action—it 1s not a
punishment—such as transfernng the
officials from one Department to tne
other was taken and lastly why the
matter wes taken so lhghtly I aiso
want to know whether you got this
information from the Minstry of
Commerce and if so, what steps were
taken Finally, what steps are you
going to take 1o cooperation with
the Mimmstry of Commerce to take
serious steps agamnst the Registirat,
the authority who approved this bt
and also the Bombay and Delhi 51C
officials

SHRI I K GUJRAL A; a sad in
the beginmng, so far as I am aware,
the Munistry of Commerce has told
us that they have already init.ated
imnvestigations ino the allegations
made against the STC officials and &8

18 the deeper probe, they
able 1o look into the whole thing

somumwmtndnﬂm—
ftion and Broadessting is concern-
d.wldomthvemymm
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to us in the month of Decom-

taking action does
not know if any action was taken or
even whether the Ministry of Com-
merce knew of it in December aor
not, 1 cannot vouch for it. I think
my hon friend may ssk them this
question or I will pass on thig infor-
mation to the Ministry of Commerce .

SHRI SAMAR GUHA: You have
said that in the month of December

there were reports.

SHRI 1 K GUJRAL, That 1s why
they passed on thig note to me on
the basis of the action they have al-
ready initiated

At the moment, ag-.] already told
you, every year the list of news-
papers in India is approved by the
Regmwtrar of Newspapers The Re-
gistrar’s report comes in two volumes
There is another volume which gives
details of all the newspapers and
periodicals pubhished in India Out
of these, approximately, we have in
India about 11,000 newspapers and
periodicals, but only 700 newspapers
and 1800 periodicals apply for news-
prnt and get the newsprint Oth-rs
do not apply

The mam difficulty that has arken
m thys story which 11 aiso the allege-
tion is that new papers indulge 1o
this more That is why, as I sav
the policy needy a re-thinking bc-
cause even last years 268 new papeis
got themselves registered ang obvi-
ously, when 263 papers get them
selves registered, there is gomethnp
worth worrying about apd worth

about,
but, definitely,
must be established That is why '
have offered that 1 am willivg &
discuss with tbose Members of b
Opposition who are intevested in th
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not discharged the responsibility they
are calleg upon to do.....

SHRI SAMAR GUHA: If you per-
mit me, Sir . ..

MR. SPEAKER: PFlease have
patience. You are a folly mature
gentleman. Kindly have patience 1
am not prepared for interruption
every now and then.

SHRI1 1. K. GUJRAL: 1 very much
1egret to gay and I say it with a great
deal of pain that, by and large, the
complaints are against small papers
and the Registrar of Newspapers is
taking action. Most of the mal-practi-
ces we have found in the case of small
newspapers. I say it with a great
deal of pain and anguish because our
policy 1s to help the small news-
papers and unfortunately, this is
what 1s happening. That 18 why we
will need more vigilance in thal sec-
tor. It 15 no use applying the vigi-
lance to the other sector, whatever
be the views of others There, the
difficulties may be lesser and 1 ignore
that area where difficulty has not
become visible. Even the story of
the Economic Times iz based on that
sector more to which we cannot afford
to close our eyes any more.

13.19. hre.

RE STRIKE BY RAILWAY EMPLO-
YRES

SHR] 8 M. BANERJEE (Kanpur):
We have already given notices. ..

ot wpm g wreddt (Furfae)
wsiw wgiew, g% Wi d WS 6
g gram € o ¥ fawr §) w¥w
werrdl § oy wwe ot ¢ fe W
mh X g qew st @ few
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feat § e @ wwrfoay §Y Alvw A
forer wwer & 1w g T §, A R
oy A w7 oo sk o §
agi WA wgd § s gw wH femr
¥ wwi w0 & fog fare § W Agn
wE wet & vy fewrw an far g
freanfeal & awraT Wt @ £ 1
SHRI S. M. BANERJEE: You kindly
hear us for two minutes.

ft wy foerm (wrer): froenfar
G &1 gEd e WX
A0 I AT | WA REE, W 9
azet w1 a1 &1 fae & fag g wfaa

www Wi ¢ WA JHiT qA
¥, w1 34k ofae @, W T feay
§ guwt mefnl~Taws &, 72 (Fa wwdr
1 metasratm d? fed =
¥ gz ZHT AET 1 WIT FT CEqA L
W AR W9 FIA AAT TV AT WS
ORI

1w, A1 frewwm

waTH TA B v g afyn W
T[T TR E, TR A Ao Qo
wierme §

I am not allowing any Member.  §
have not allowed any Motion or anw
discussion 1 am not calling any hon.
Member.

) WqTT WA G 7Y K A

PR TR R R e O
T} @am ¥ A P I
gt ot WA § 1 T v w w
v g 8, 4% (w0 77T wrw gt
w A § ?

s wtvww, AW T oW’
o NI THIAKT L WA g R
Lol 3

WY ST APW wCan § oY

wr Jewr gabw Y g W
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[wemer wiea]

arfta Frdifar 30 1 FE A
BT AraFl fer H qu AT A1iET SHE
areH | Qardra wrAr A F: i
# RAAT FT A7 W wr fafwaw
fhez
Wifer o &7 AT #30 | AR
AT & 7AW 7 377 W @9 AN
30 3 1 72 1 1S A1 & fF S g v
Tt A AT F A AL wA AT BT
FW! 377F AT AR (wEA
377 (za1, 77 ®av TT w1 377 &,
TE AYE T47 1 (@A g 37
miAg 1 W AM 98y %c‘fr%
AL E e §rr<rrvm mfwa g s1d
&1 Ag qar &l i

FE A
LIESY

g1 71 IF 9T @AT3T ATF.
e I

Point of order on what?
nothing before the House. I have to
pass on to the next item. We have

finished with the first item and there
is mo business.

A WS AT AN E IH OAG
TS &A1 WY 52 AriwaT E | afET
ag 1 T T A IHST A Her
A&l 2 v 789 ¥ fA7 347 (@ #7 @
FI AT IV AR T Uw 4777 F | 5
"G TTHAHE I TFC HIT | HA
IS AT 1 BT WOED a2 9 FEr
tF 7 o 3% 1 F@ AR
FUT | A(FT CEATEE AOF FA B
18 #9T G2 Fa1 % 41 1, & Fa
i fog war 20 2w fafsedr &
feares 97 )

I am going to present the proceedings
before you.

oY Fgl % qeadz Amm F1 JE
a2 wfe@mﬁ q?rzﬁab'rm%
2
<
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g1 Fagdrg | rardig w1

There is..

1974 fictitious mewspapers

erc. (C.A).
faaa St v % ara w7 Farzy

236

Can there be any point of order when
there is no business before the House?
The first item is over ang I have to
take up the next item.

WHAL AT AT AAT AT | WA TF FAq
AT 3, X TT AT 47, 717 &9 F A%
T g

# o5t #ndr A Arfew gamar #
IHHE T 5 T qFLT FL AwD,
Az %aﬁrq‘rs{qgl CER L
s J3 Ol wra 3 WP F7a g
AT ATT F, *L* fie qig e (e
W ug gdr T AR ZH 99
a5 AT FT |

SHRI S. M. BANERJEE: Let the
Railway Minister make a statement
on which we should start the discus-
sion,

MR. SPEAKER: Whep we fix it later
cn I will ask the Railway Minister.
There is nothing. on the agenda for
which the Railway Minister could be
asked to come to the House,

dro 2 &1 #ifzr @, 39 & %é"fr

I am so sorry. I am not allewing
any Member except the next item.
(Interruptions)

MR. SPEAKER: I am not calling
any hon. Member to speak. Let every-
one it down now. They are speak-
ing without my permission.

I am surprised at this. I am not
permitting anyone to speak.

Why should he be concerned with
that? I am not entertaining anything.
I am not calling any Minister to make
a statement now. .

gT O FE AFE a9 7@I F
m"r%maaﬂ'{ﬁi’fﬁﬁsﬁ"f
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I cannot ask the hon. Minlster to
meke a statement every day. Hon,
Membery are making it 5 deily prac-
tice.

Let hon. Members not ask such
questions. I cannot react to it every
day. This is an every-day pheno-
menon. I am not going to allow it
now. If they do this kind of demons-
tration every day, there is no alter-
native except to stop them.

We have already fixed a meetmg of
the Business Advisory Committee on
the 2nd May and we shall discuss this
there. We cannot have that meeting
today because we have nther meetings
also.

Hon. Members cannot make Parlia-
ment a forum for raising everything
that comes.

W AW F1 ANRTT § eI 2,
qfF7 &7 2z % 7 Mg fr g FEE EY
179w aF & wd

They are holding the House to ran-

s)m. They have no right tg hold the
whole House to ransom.

1 cannot ask the Railway Mimster
to come every day and make a state-
ment, whatever happens

BT UM AW FT &7 FTIA IAMETR
Tt f5 7l ¥ yevx 3y wegg 2y

21

WX WIT A A WM § g A
FIF T 98 F & AL FAST
g

ot wy fem

1340 s

QUESTION OF PRIVILEGE

Affidavit of Shri C R. Das Gupta of

10 C before Pipeline Inguiry Com-
mission,

wt oy fom (wter) : asw v,
wirewr 27 wiw, 1974 ¥ eryeg v
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tfear ¥ fer w wpwr i o
gur (vawwin) & ag wgw W g
& o & ‘o ure e @
TE AT G H At o o arEqaw
1 swmfo WMo do W AT YzTAA
frqmr farar wtar ¢ A & aved war s
o wufer & sfwr ageem
TH ¥Y 79T & IOV N #7757 N
faviw a1 Wit ofers wectma waR
#1 @ frirde § sw% faAre sravr
fFa1 & 37 wha £ Avwre 7 Ay
agr & 7

7T ATHIT F TS qAAG 9g7 HY Fro
UTo FEIT ¥ A7 A AT quE AT
i wivm aur sfeds ey s
¥ werTsl 1 9q9 T ¥ faq o%
wfafs frgm 1 47,

™ 8 ¥ tfeywr mrew ¥ oA
wEAL ® AR fear gy Gy ary
#3 ot "l WRe TAear, o o
Fo AAT Aqr ymAAY Pz § ) wrew
TE AT T T ¥ gy ¥ o
FER Y T 41w e b war
T* tfea g w1 ogam ¥ e
tfem mew & 7 gm0 § 7 frdy
1 9T T8 Tabey W & fay goges
T T9aT

A} ATIAT v § 5 Awvwre @
S I AR g AT A g Ay
FNAT T R AERY AEATE STqO5rT
& Wsaer 97 9T &N #ro wrTo raqear
® qEwhr ¥

e A e W qmron @
WwlT §1 N T o o rg
AFR AR P gr R r g & Doy
& qrQ & qIYET W 4T T Ry
dro arte T I T W
ﬁwﬂﬁﬁﬂm—mﬁﬁw&rt
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it w1 Femrd)
IqY WX fewrn wigan g W w9
I T W A & weaw ¥ ) wwd
T T R w1 99w g

1! o gar & sdww § 3w
o€ wody orasd W F wady 3

i

“It is also on record that the
- Managing Director wag acting on his
own in his dealings with Snams as
well as Bechtels ip vital matters
concerning the capacity of the pipe-
line, bypassing thus the authority
both of the Board of Directors and
Government., The Board of I0C
have also gone on record to the
effect, at the meeting held on 3rd
February, 1968 that: Out of the
report and the discussions thereon,
it emerged that the Board had been
bypassed in the matter. The Board
was very emphatic that the matters
of such importance should mneces-
sarily be reported to the Board at
the earliest possible opportunity.
The Board also wanted to place on
record that in future all such im-
portant matters which entail in
itself any project of capital nature
involving its performance, its capa-
city. design or of financial implica-
tions, should be brought before the
Board for its notice and appropria-
tion. The Board's decision in the
above matter also applies to any
significant amendments which are
of the above nature to any existing
coniracts or project.”
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etc. (CA).
*mamm«tﬁmn

gl 1 % wp &

“The above recommendation are
very clear, unequivocal and empha-
tic. The then Hlnuinz Director
admittedly ucted on 'hiy own;
he did by-pass the Board of
Directory in his dealings with Snam
and Bechtels in vital matters con-
cerning the capacity of the HBK
pipeline; the amendment of contract
did adversely affect the capacity of
the pipeline; negligence wag sub-
stantiated against the MD|IRL for
not bringing these to the notice of
the Board|Government; the General
Manager and Managing Director
were perfunctory and casual in del-
ing with an important communica-
tion of the 26the September, 1063
from Bechtels to IRL mentioning
the design capacity of H-B Pipe-
line as 1.9 million tonnes per annum.
These are all matters of fact and
they had been amply and demons-

_ trably established,

What the Committee wanied in
these recommendations was that a
thorough investigation for = fixing
responsibility on all those officials
who were lax and causual in dis-
charging their responsibilities should
be conducted. The Committee ex-
pect that Government would do
that even now."”

ofers wxeatery ¥4 facgw g
gt € fr A g & ¥ a1 WA
* g fag fed 7@ ¥ o6y wiw &
fore zws wfaw & awd @ w7 39w

wrer fear wTd | wAT ORI A
st ¥ faefori Y Ay 0% %7

qra gy we fear o @@
wrgft fr fs wom 3w freel )

mtmi{hﬂmviﬁ
famgw gwar Mo WTo T ¥
I St |

TE AT TN W R IEA § W@
wrvg & sywe s wger 44w 13
qul .
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"It is quite obvious f2om the above
recommendations that the Oam-
mittee based on the whole got of
evidence and -information available
to them had pointed out in clear
ang in no ungertain terms that in-
duction of Bechtels in the Pipeline
Projects was wrong, improper and
unjustified aid that undue favours
were shown to the Bechtels at all
stages during their assoclation with
the pipeline projects. By referring
this matter to a Commission of In-
quiry under term of reference (a)
(1i), the Government have only re-
opened the issues highlighted in the
recommendations

In the opinion of the Commuttee,
reference of thig particular matter
under (a) (u) to Commission of
Inquiry was not farranted In the
context of these recommendations,
an enquiry would have been in
order for the gpecific purpose of
fixing responsibility fur the grave
lapse pomnted out by the Com-
mittee.”

v Nl e A v ¢

*“The Committee take a serious
view of Government's attempt to
misconstrue the recommendationg of
the Committee.”

W7 weTw AP, 952 69 TT HHET A
ag WINT WES ¥Y o

*The Committee expect the Gov-
ernment o defend and pursue their
recommendations contained in their
66th Report of the Fourth Lok
Sabha (1969-70) on Indian Oil Cor-
poration (Pipelines Division) in
letter and spirit before the Com-
mission of Enquiry with the same
arnse of urgency that was marked-
ly evident from $he above report..”

¥ex goere *  waw W, W
fert ? sowre & ot e wre Crwman
% gra qud difew sratwe s o
Yo wRe aw wikes wpgy & W

N Y T ¥ ok g gEeTw e
woltmy & aredt fiewraman

Quaation of
Privitoge

¥a qw o &g g v qfeny
wrEien st & fropal & fawrs,
et & a1 ¥ 39 § N g ¥ g
4 &, TER 7 o @Yo wreo wraqan
% FIU §OT gABTHT T THMA &
awa fear &4

W97 FAHATH | fawrod fagw ‘@Y
gy wow W A T A8
SO 1971 &7 e qwaey fagry

:wwwﬁw.nmwfcm
..

Wt wew fagQ wiwgdy (vnfeae).
were wgxa, ag fraw 377 & §ar
frEa A T I e @ R ?

WST® WA . FF WO 9T, e
i frmiar A s ar e & Wiy g
q fo7 w19 &g ¥ 1 W7 IW W w_
M AT AT G IWEF AT
T T T B

st wq fewa | gs wEET, W A
a ag wgge few 4

“7.32. These facts would indicate
that neither the Managing Direc-
tor bypassed the Board in his deal-
mmgs with Snam and Bechtels in
vital matters concerning the capa-
city of the Haldia-Barauni-Kanpur
pipeline nor the Amendment of the
contract adversely affected the capa-
city of the pipeline, and therefore,
the question of any negligence on
the part of anyone in the IRL does
not arise.”

SHRI N. K P, SALVE: Is it an affi-

davit?

SHRI MADHU LIMAYE: Yes.

uw fir g% Wt @, Q@ WY afons wwT-
thiewy w8 ¥ yyr o fig oot yr wet
o g § 30 § @ ww o e
@t 81 3@ & 3T qErw ww ST
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[+ =g fawa)

F RIS FaTT GFf g1 afeas weEw-
faa_FUdY Faet gaan & A 4 6
Sty @vr € 39 F1 3 fafvag frar
T A IT F fEgars F1aamEy 1 S |

TETT WEEA, TH ¥ T3 HIEIT A
w1 571 14 gfqam 71 ARE-
qa fagr a1, z@E Ffgaa § sa &
qftz %, FfET w9 FAF § a8 wHA
frasrsr #7927 7 A™ar 411 Gro ;o
AAF F1 A(FTZ T FEgT fFAT AT
FEAF FT GAE FE T F 7ZT &
ZFATEa qiwe F1 a6 @ Frar oan
Fdrar ag gar fv s W femT a3
1 1T fwer qar AT Gz § aEe
Fgq @ & o a1 ag e g a7
wa gH AT FT aFd g | AfwA rgr
FF @To FITo ATAF T HIHATE IARI
T 77 faass FHAT F ATHA TFIFILAT
gqzr o afems gz audr #r
fraid qotaar a=g0wr A, a4
A fFar &z ofeqs wrsefg
Fudl gerfaa 787 22 |

ag JHaT St fyaas #wd ¥ w3q
T gET I AT 9PHE § @H F@T
Z | Wepd WA, s gmArd FEsr
I3 2
“SHRI SOMNATH CHATTERJEE:

About certain persons having been
influenced, do you stick to that?

MR. CHAIRMAN. Please
yes or no. Do not give your elaborate
reply.

SHRI P. R. NAYAK: T had said
that after reading the second Report
of the Public Undertakings Commit-
tee I felt that the conclusion I had
reached about influence, persuasion,
inducement, ete. was incorrect and
that the Committee had come to these
conclusions objectively in its best
judgment.

answer -
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SHRI SOMNATH CHATTERJEE:
Therefore, you agree that you should
not have used those words.

SHRI P. R. NAYAK: I agree:

SHRI SOMNATH CHATTERJEE:
Are you prepared to withdraw those
words unhesitatingly?

SHRI p. R. NAYAK: Yes, I am:”
Unconditional, unqualified apology.

TR IaF 413 WeqE WErad, 9T F
IFFSTAA, HAFAAIBIET  ATIATAT
T 9¥T =@ a1 ¥ fufzias FHE
q IT FTOATE F7AT 0

¥ FI9 I I UF AT
T@AT ARAT | WAN WY,
o qFo HYo F, dlo Jo To gEAIH
%HEN ¢ TE AT AZTT < F qoAr foe
2d g, ARG &1 INT AT A&
3, AfwT <P geieer 1 FF T
& T g a1, &1, dm, a9, T 9
8 ¥ & T3 §, A1 AT AR ARG
TAFATL FHIGAA | 97 ZAT, aAa-aiag,
AT ATEA GANT o LAAT 19T} F0AT
war fF ag fems T @, 9o Ao
s fae &1 a4, qraar fEmat
T 79, F99 frzrae 37 99 ) e qfay
#or graar € 5 zaw aga wv awmw
TE F 1 T "IT &Y WA AL HATET
F1 G417 §, TAAY TG HIAAT AT FTAT
afaFeg famw 226, 227 F F&q
fradsts F27 F THEA AT T AHA
FTANE, G H AT $aAT U1 A
ZHHT HAT TN |
MR. SPEAKER: Mr. Madhu Limaye,
when you raised this question yester-
day, after looking into the contents
of your Motion, I thought I should
go into the reports of the Committees.
Last night, I did see all of them and
the facts are like this. This was
taken up in 1969. The Public Under-
takings Committee came to the con-

¢lusion that Mr. Nayak had over-
looked, had ignored the Boaid of
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Directors and had amended the con-
tract without any consultation. The
Committee held that it was not pro-
per for him and held him guilty for
this. This is one point. Later on,
I think, on the basis of Mr. Khera’s
letter—he wrote some latter’ when
this House was already seized of that
matter—he said the Committee was
persuaded and approached mnd so on.
So, the House .took a very serious
notice of this. I think there was a
very clear debate on this. Later on,
this went to the Privileges Com-
mittee and there he was cross-ex-
amined. Among the eross examina-
tions, two cross examinations were
very clear, one by Mr. Somnath
Chatterjee and the other by Mr.
Sathe. They put certain questions and

Mr. Nayak then said that after seeing

the second report, he came to the
conclusion that he was wrong in con-
veying this impression to Mr. Khera
and that he was also of the view that
he was wrong. The report of the
Committee was correct and objective.
In the meanwhile, Takru Commission
wag appointed. Then, this gentleman
Mr. C. R, Das Gupta appears before
the Takru Commission and he files
an affidavit that whatever is there is
correct and so on, and in which he
supports Mr. Nayak. Then, in whose
favour he is giving the affidavit is a
very interesting question. In whose
favour and to help whom he is giving
this affidavit? He Mr. Naik himself
admits before the Privileges Com-
mittee that he was wrong and this
gentleman, Mr. C. R. Dasgupta in
his affidavit before the Takru Com-
mission conveys - that was right—I
mean his affidavit comes to this.

SHRI MADHU LIMAYE: Because
he is a protege of Mr. Nayak.

MR. SPEAKER:
it very thoroughly. But,
Mr. Dasgupta never made any Te-
ference to the Public Undertakings
Committee. T tried to find out whe-
ther he made any reference.

SHRI MADHU LIMAYE:
obvious.

I have examined

Thig is

I think,

Question of
Priviiege

MR. SPEAKERff He just filed
the decument before the Takru Com-
mission without any direct or indirect

reference to the Public Undertakings
Committee.

SHRI MADHU LIMAYE: Ne

other body has made such a recom-~
mendation.

1460 hrs.
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MR. SPEAKER: Secondly, if we
are to send it to the Privileges Com-
mittee, we must bear in mind that
the Takry Commission is already
seized of it. :

TFE FH oA d qig fugasw w980 0

2317 &1 ST |

SHRI MADHU LIMAYE: We
never wanteq the Takru Commission.
to enquire into the facts.

MR. SPEAKER: It is very much.
there.

SHRI MADHU LIMAYE: Govern-

- ment have flouted the decision of the

House.

MR. SPEAKER: We have to take
cognisance of the posilion as it is. If
I admit it as a Privilege Motion and
the Priviliges Committee comes to one
conclusion and the Takru Commis-
sion comeg to another onclusion,’
that will create some complications.

sfi wy fawd : zew adiod TAT
fxqtE g1 @1 38F fEarw T (AAq
g L | &G TR T W
& | T B, TE W AT )

MR. SPEAKER: But I am really
surprised at one thing. When his
bosg his own friend whom he is de-
fending, says that he was wroag and
the report of the Commiitee was ob-
jective. ...

SHRI SHYAMNANDAN MISHRA:
(Begnsarai): May I'make one sub-
mission in this respect? It does ap-
pear, on the face of it that the con-
tradiction between the statement
made by Shri Nayak and the state-
ment made by Shri Das Gupta, is
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somewhat strange. But may I sub-
it to you that although Shri Nayek
might have, in order to protect hime
self, stated before the Committee that
‘what he had said was wrong, this per-
son could take the stand that what-
ever Shri Nayak had sald was quite
right. There cannot be anything
wrong about Shri Das Gupta taking
a stand like that.

MR, SPEAKER: When the court is
already seizeq of it. ona of them will
uMimately be foung to be wrong.

SHRI MADHAU LIMAYE: What hap-
pens to the Public Undertakingg Com-
mittee® We are made a laughing stock
This 18 an intolerable position

MR. SPEAKER: The pesition which
Shri Nayaak has taken in his letter
10 Shri1 Khera, that has been corrected
ty him in the Privileges Committee.
‘Then there 1s the position taken by
Shr1 Das Gupta in his affidavit befure
the Takru Commission. If we get hold
»f him also 1n the Privileges Com-
mittee, I do not think juridically it is
very sound. We leave it to the court
fcr that much period so that if he
wants to stick to the position, he may
do.

ot Ay fend :  fraR  faare

NTEw?
MR SPEAKER: This gentleman,
Shr1 Dasgupta, has made no direct

reference to the Committee on Public
Undertakings

PROF, MADHU DANDAVATE
(Rajapur): Which other body can he
Tefer to?

SHRI MADHU LIMAYE- This 1s the
finding of the Committee.

SHRI JYOTIRMOY BOSU (Dismond
Harbour): This s the most important
thing. The House has to express iis
resentment on the flouting by the
Government of the findings of the
Public Undertakings Committee, Are
-we to remain helpless spectators?

MR SPEAKER: The Government is
not fhvolved in this

SHRI MADHU LIMAYRE: It iz very
much involved. Governmant created

this anomalous positio flouting the
declsion of the .'h{hm
Commuttee

ofy wew fagrdt wreledy : oy Ao
W QYA (ST @ gwAT T Y o
arly fed et v Y § 1 o AT
* w17 wafine R 1 frw & wR wo-
a1y Ak S AR aeN g gw W
gt FeiiE ¥ wwdy § Wi foe red
m ¥ g owenm fona e
ava &

ot ny fowdk : ¥ o7 gAY &
AT F )

-

SHRI N. K. P. SALVE (Betul): Sir,

it is an important and delicate ques-

tion May I make a submission on this
matter?

What is of utmost importance 1s not
whether he makes a reference or not.
What is of importance 1s, if there are
findings of facts by a Committee of
Parliament, can he m an affidavit men-
tion the factg which are contrary to
the findings by a Committee of Parhia-
ment? As long as this matter was the
subject-matter of a discussion of a
Committee of Parhament, it was his
business to find out what were the
findings of a Committee of Parliament
and not say anything which would be
contempt, If there is a judgment deli-
vered by a court of law, it is not neces-
sary that make a contempt is Com-
mittee only there is specific reference
to the court,

We want to know from you, Sir,
since you were the Chairman of the
Public Undertakings Committee whe
ther, factually, the facts mentioned by
him in the afidavit are contrary to the
findings of the Committee on Public
Undertakings. We would like you to
enlighten us on that.

MR. SPEAKER: Here I can't en-
lighten you about the Report.

SHN VASANT SATR®
May I make a submission?

(Akcls):
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Actinally, béfore the Takru Commis-
sion, whén the Govethment made an
affidavit, in that affidavit a statement
‘was made controverting and denying
that there was any slurring over, etc.
“To that an objection was taken. When
Mr. Khera came before us and when
we asked him certain questions, he
accepted that he had made a mistake
and that he would make another affi-
davit correcting the first afidavit.
“Therefors, what was before the Takru
Commission was, in fact, the observa-
tions made by the Public Undertakings
Committee presided over by you, Sir.
1 do not want to take up the question
here as to whether some matters on
-which there was a clear-cut findings
should have at all been referred to
the Takru Commission. Later on. the
Committee itself has made the obser-
vations, I do not go into thal.

The fact remains that what 18 now
before us here is that in the affidavat,
he directly refers to the observations
of the PUC. It is not necessary to
say and take the name of the P.UC.
What he is controverting is the obser-
vations per se in texms of the Public
Undertakings Committee You see the
wording. You have been pleased to
cbserve that he has not named the
PUC. That does not really matter
What is before the Takru Commussion
is the PUC. Report on which an
Inquiry is being made. He has said:

“These facts would indicale

—that fact he has mentioned in the
affidavit—

“.. .that neither the Managing
Director bypassed the Board ...

—the Public Undertakings Com-
mittee had said that the Managing
Director had bypassed the Board in
<lear termp—

“....in his dealings with snam
and Bechtels in vital matters con-
cerning the capacity of the Haldia-
Barauni-Kanpur pipeline nor the

»  amendrment of the contract adver-
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sely affectéd the capacity of the
piptline....".

This is also the finding of the P.U.C.

What more do you want? What is
he controverting? He is controverting
the findings of the PU.LC, This is a
clear case of contempt uniess you
want that he should by an afiidavit
reduce the P.U.C. to a laughing stock,
to a non-entity. This is a direct case
of contempt and nothing more is need-
ed on that, names or no names.

MR. SPEAKER: Now it is a coinci-
dence that, when this case cume, 1
was the Chairman of the PUC and it
has been going on along with my
tenure as Speaker in the last Lok
Sabha and even now; in some shape or
other, it always crops up.

SHRI SHYAMNANDAN MISHRA:
As your presidentship of IPU.

MR. SPEAKER: I thought that the
matter was finished. But the dead mat-
ter has again come to life.

SHRI MADHU LIMAYE, It was not
dead,

MR. SPEAKER: We thought that it
was finished; the Takru Corumission
was already seized of it. You had also
forgotten about it till this appointment
came

ot vy fomlt : FATw T arfy 7@
g arHAT AR A Ay /Y W d
o

Uy wfYT : AW 917 ¥ IN &
QUTHZHE ¥ AT 7 937, AT W7 wraan
T auT f gy oY aEy Wiy &, amb
T Wt yw g §

W wy femd : T ofedfe
Sy T qmaer # 3w O wr
Y ar1 A A fawar, AR @ A
T AT

PROF. MADHU DANDAVATE:
First of all, Sir, you should make up



251 Question of Primlege APRIL 30, 187

[Prof Madhu Dandavata]
your mind whether there s a prima
facie case that the PUC's findings have
been flouted

SHRI § M BANERJEE (Kanpur):
I have a suggestion, Sir, which you
may kindly accept Let it be referred
to the Privileges Committee and proper
action should be taken omly after the
Takru Commission submuts its report.

MR SPEAKER. What will the Pri-
vileges Commuttee do then?

SHRI S M BANERJEE It can col-
lect evidence,

SHRI VIKRAM MAHAJAN
(Kangra) Mr, Baneljee's suggestion
18 a very wise suggestion for a change
What is going to happen if you start
the proceedins here 13 that the defence
m the Commission will be affected, he
will not be able to defend himsclf
properly Rightly or wrongly we have
adopted a system that every man must
be given an opportunity to defend him-
self properly If you start the proceed-
ings here, he will have to make a defi-
nite admission or confession which
may affect his defence there Therefore
what I submit 1s that you should direct
the Privileges Committee not to take
up the case till the decision of the
Takru Commission comus out, after
that, it can be taken up Otheivise,
what will hapoen 18 that there will
be two conflicting decisions by the
two bodies and it will affect the per-
son who 1s imvolved 1n this entire
mess What T submit 13 that 1t involves
broader quections whether when a
person 15 going to a court or a Com-
misgion he can take a defence contrary
to what has becen the findings of
a parliamentarv Committee on fact
It it means that once a parlia-
mentary Commitlee comes to a
decision, no person can in any court of
law or before any commussiun take a
contrary stand, it implies that the
findings of a parliamentary Committee
are resyudicata Even according to the
Constitution, it is not so Dur Andings
must be taken very solemnly, What I
submit 18 that it should not go to the
extent of gagging a person He must
be given a chance to defend himseH
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in the Commussion, Therefore, I sub-
mit that the whole thing should be

kept pending till the Commission gives
its findings. (Interruptions).

MH. SPEAKER: So far as the Gov-
ernment were concerned, they were
criticised on two occasions, on two
counts One was when the clear find-
ing ol the Committee was there and
the Commitiee had reasserted its opi-
nion at the end of the Report This
was referred to the Takru Commission |
Meanwhile, many things happened; ang
they do happen, when people get in-
volved and as trme passes nature helps
them or arcumstances help them; but
the basic facts do not change In spite
of that, it went on and there was a
lot of discussion in this House, a lot
of criticism 1n this House, and later
on it went to the Privileges Committee
The second siuation has arisen when
Mr Dasgupta has heen appointed as
Chairman of IOC The difficulty n
sending 1t to the Privile ges Commuttee
18 this The Commussion 13 already
gerred of 1t and mpght nat want that
theie should be any clash. I will heep
it pending and we shall discuss 1t later
on

SHRI MADHU LIMAYE It may be
kept pending in the Privileges Comi-
mittee

SHRI VASANT SATHE Therc can
be no question of clash

SHRI PILOO MODY (Godhra) Thi
House can abolish the Takry Commis
sion

SHRI MADHU LIMAYE A lot of
money has been wasted The Commus-
sion should be abolished by a1 Resalu-
tion of this House

MR SPEAKFR This position ha*
arisen because he has been gppomnted
as the Chairman of the IOC

SHR! MADHU LIMAYE:
otherwise it would have arisen.

SHRI SHYAMNANDAN MISHRA
The issue that should be considered i»
whetber any person can betore a cour!
of law or any commission say that
whatever had been done by Parlio-

Even



m‘%wq#uhmummkhu Coni-
m Iy .
L —~was_not right. The ques-
gn‘_mher. if any decision is
taken by Parliament, it open to
Shysmnandan Mishra to go to the court
and say that Parliament was not right
in taking decision of & particular kind
although. in a sense, he has been a
party to the decision. Since the ques-
tion raised is one of privilege, it must
be gone intg in its full deoth and
subtlety, (Interruptions). Plaase do
consider the implications ol this
matter whether any person can go to
a courl of law, IL may well be that
the person can be punished in some
other ways ulso because he is before
the court o! law and if he does not say
the truth as he sees it....

AN HON. MEMBER: What is your
conclusion?

SHR] SHYAMNANDAN MISHRA:
The main issue is whether it is a ques-
tion of contempt or privilege—probably
it is a question of contempt that is
being submitted—, whether it would
constitute contempt of the House or
Committee of the House for any citizen
to make any statement before any
commission or court of law that what-
ever a particular Committeg or even
Parliament had done in its wisdom
was not right, (Interruptions)

ot wew Pt wddt : wen
vz, ot P G S ¥9 w3 §, &
oy wgw Y # 1 Afes & sreon §
fx o wwy ¥ v %1 W7 @ fa=re
T w7 oY faar W) YW & %
T iormag ¥ ffav e w
fafrafor w4 ¥ H= &, afer 37
THE %1 ¥ {F qF W OF HAW T,
a7 ww fr xpe T w7 foe T
wrft § 1 ay @ wer grearerT O )
71 ag f& w19 W AT 6 wer
™ oY gw AN YT feare v
w1 AT ¥ ) :

SHRI PILOO MODY: We are total-
ly, completely and absolutely uncon-
627 LS—0

is, in ‘a sense, considered as.
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cemed with what the Takru Commis-
slon is doing. As far as we are. ton-
cerned, the Takru Commission can
jump ifa‘the lake. We can by a Resolu-
tis: of ‘the House abolish it if we like.
Therefore, for the House even to
ridiculously consider that there is a
Commission sitting on this matter, and
the contempt or the privilege
of the House of Parliament hss to be
kept in abeyance or suspension, is
something which is totally unaccept-
able to me. When the Government
itself cannot make up its mind about

. every conceivable finding of this Com-

mission which is collecting dust in the
Government archieves, why should
this Parliainent be made to wait to
consider the outcome of the decisions
of this Commission? Therefore 1 sug-
gest that if this House is satisfied that
what has been presented is a falsifica-
tion of the finding of the PUC action
must start from that peint on, in ac-
cordance with the procedures of Par-

liament unconnected with the oputside
world. ’ :

SHRI SHYAMNANDAN MISHRA:
Any citizen, any lawyer, -of the coun-
try could say that the Supreme Court
was not right in coming to a certain
decision. Would it be contempt of the
Supreme Court? That would not con-

stitutc contempt of the Supreme
Court.
PROF. MADHU DANDAVATE:

Under the pretext that this matter is
being considered by the Commission if
we do not refer it to Privileges Con:-
mittee that means we are compromis-
ing the sovereignty of this Parliament
and we are not treating the contempt
of the PU Committee, which ultimate-
ly amounts to contempt of the House,
with the attention which it deserves,
We should not under-estimate the issue
and we should not set up a bad prece-
dent. It will appear as i these Com-~
missions are more important than the
sovereignty of this Parliament if we
do not take the right action just now..
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MR. SPEAKXR: It is much better if
you had not linked it up with that
from the beginning.

SHRI MADHU LIMAYE: I wanted
to give the background. What is
wrong?

MR. SPEAKER: Don't do like that
we have top go by what ip there in
writing before the House. How can you
say it is not a fact?

sy ey formd : war g ? dwaresr
T wrf wvOw § 7 geow aresy
¥ oo WY Pty wonr § A ¥
I §, wargede & a1 ¥ adr 1 W
o1 ¥ g wf wm e oy gz
¥ ar ¥ g iforg 1 8 w71 f6 w9
w2uz & @t ¥ faorg NHfag

gie dwrm (wewf zfawr) : ww
Aeqvaftsarqr WY ehwT AW ¢
ax v wgr & 1+ & vy & g ¥ fng
afi g AT A e T A wgrag w4
MR. SPEAKER: No question of pre-

cedent; we have to go by right pro-
cedures.

SHRI DINESH CHANDRA GOS-
WAMI (Geauhati): 1 was also in this
Committee. The issue raised is that the
Takru Commission being in session,
this matter should not be taken up and
also should not arise. Because, Sir, I
wish to point out that even when the
Takru Commission was in  session
earlier we sent the case of Mr. Nalk
and Mr, Khera to the Privilages Com-
mittee on the ground that they made
certain sugges'. s and submitted oer-
tain sffidavits to the Commission chal-
lenging the findings of the PU Com-
mittee. When In such cases we have
referred thé matter to the Privileges
should apply in

Quuﬁmm‘?ridhal gj
hmmtmﬂamtmtp_-_

the Privileges Committes,

Has a person any right in a privilege
to take somp defence in a court of law
even against some findings of a Parlia-
mentary Committee?

MR. SPEAKER: I seek your
indulgence in gpite of what has hap-
pened? Naturally, our attention is
drawn to the appointment of this’
gentleman, Shri Das Gupta. There is
some criticism against this officer who
has been appointed. I wish Shri
Limaye had retained that background
along with his motion. But, he says
now that he is not linking it with
that. I would very much wish if he
links it with that so that we can also
exsmine the whole background and
how it is proper for the Governmant
to act in such a manner,

As asked by you, I shall give the
copy of the motion and we shall draw
our own coaclusion.

SHRI JYOTIRMOY BOSU: How far
has the Government the right in ap-
pointing him?

SHRI PILOO MODY: The two isfues
are geparate—ong is the privilege snd
contempt and the other issue is the
Government’s propriety in appointing
the person. These are two separate
issues ang I wish there is a way devis-
ed by Parament by which the Gov-
ernment of India can be censured for
taking this action.

MR. SPEAKER: Now, 5o far as his
appointment is concerned, I shall ask
the Government to make this position
clear if they want to.

SHRI MADHU LIMAYE: I am not
interested. If you want to take il up
you may do it. 1 am not interested.

MR, SPEAKER: Well, I am interest-
ed in that because you mentioned in
your motion.

SHRI K. LAKKAPPA ('mmkm;k
state-
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MR, SPEAKER: A statement can be
asked for from Government about
that. But, as far as the other matter
is concerned, we can examine it again
and, if I have any doubts about this
going to the Privilege Committee, afier
listening to all the views, I shall come
to some conclusion.

So far as the appointment of this
person is concerned, it is for the Guv-
ernment to come out with their own
explanation if they so wish.

SHRI JYOTIRMQOY BOSU: I have
written to you....

MR. SPEAKER: There is no gqucs-
tion of your writing to me. I am not
going to allow this if you go on like
this. No submission is allowed.

Now, papers to be laid.

14.29 hrs.
PAPERS LAID ON THE TABLE

DELIMITATION OF COUNCIL CONSTITU-
ENCIES (MADRAS) AMENDMENT
‘ORDER, 1974 ANp DELIMITATION
CoMMISSIONS ORDERS IN RE¥SPECT OF
KgRALA AND KARNATAKA,

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
‘COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): I beg to lay
on the Table:—

(1) A copy of the Delimitation of

‘Council; Constituencies (Madras)
Amendment Order, 1974 (Hindi and
‘Bnglish versions) published in Noti-
fication No, G.S.R. 114(E) in Gazetle
of India dated the 2nd March.
1574, under sub-section (3) of sec-
tion 13 of the Representation of the
People Act, 1950, [Placed in Lib-
rary. See No. LT-6862/74].

(2) A copy each of the followiag
‘Orders (Hindi and English versions)
of the Delimitation Commission,
under sub-section (3) of section 10
of the Delimitation Act, 1972: —

(i) Order No. 11 of the Delimi-
tation Commission in respect of
the State of Kerala, published in
Notification No. S.0. 241(E)} in
Gazette of India dated the 10th
April, 1974
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(ii) Order No. 12 of the Delimi-
tation Commission in respect of

the State of Karnataka, published
in Notification No. S.0. 248(E) in

Gazeltte of India dated the !5th
April, 1974 [Placed in Library.
See No, LT-6863/74].

RerorT oF C. & A.G. oF INDIy FOR

1972-73 UnioN GOVERNMENT = Ap-
PROPRIATION ACCOUNTS (CiviL),
1972-73 AND CERTAIN rPARTS o0F C.
axp A.&G.'s REPORT orF 4970-TL.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table—

(1) A copy of the Report of the
Comptroller and Auditor General of
India, for the year 1972-73, Union
Government (Civil), under article
151(1) of the Constitution.

(2) A copy of Union Government
Appropriation Accounts (Civil) for
the year 1972-73.

(3) A copy each of the following
parts (Hindi versions) of the Report
of the Comptroller and Auditor
General of India for the year 1970-71
—Union Government (Commercial),
under article 151(1) of the Constiiu-
tion.

Part III. Appraisal of the working of
the Triveni Structurals Limited.

Part IV. Appraisal of the working
of the Central Warehousing Corpora-
tion.

Part V. Appraisal of the working of
the Hindustan Housing Factory Limit-
ed. [Placed in Library. See No LT-
6864 74|
REvVIEW aNp ANNUAL REPORT OF LUBRI-

70L INDIA LTDp. FOR 1972-T3 AND

NOTIFICATION RE RAJASTHAN KERO-

SENE QiL, DEALERS LICENSING

ORDERS. 1971.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): I beg to lay on the Table--

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section
B819A of the Companies Act, 1956: —
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(i) Review by the Government
on the working of the Lubrizol
India Limited, for the year 1972-73.

(if) Annual Report of the Lubri-

zol India Limited, for the year .

1972-73 along with Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon.

[Placeqg in Lzbmry. See No. LT-6865/
74].

(2) (i) A copy of Notification No.
SO. 236 (Hindi and English ver-
sions) published in Gazette of India
dateq the 26th January, 1974, dec-
laring the Rajasthan Kerosene Oil.
Dealers Licensing Order, 1971, as
a Special Order for purposes of
summary trial, under sub-section (1)
of section 12A of the Essential Com-
modities Act, 1955,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
_ delay in laying the above Notifica-
- cation, [Placed in Library. See No.
LT-6866|74].
ANNUAL REPORT OF CENTRAL VIGILANCE
CoMMISSION FOR 1972-73 AND GOVT.
MEMORANDUM IN RESPECT THERFOF,

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD). On be-
half Shri Ram Niwas Mirdha; I beg to
lay on the Table—

(i) A copy of the Annual Report
(Hind{ and English versions) of the
Central Vigilance Commission for
the year 1972-73. '

(ii) Memorandum (Hindi and Eng.
lish versions) explaining the rea-

sons for non-acceptance by Govern-

ment of the Commission’s advice in
certain cases mentioned in the apove
Report.

[Placed in Library, See No. LT-6867/
n4].

REVIEW AND ANNUAL REPORT oF
Uranium CORPORATION OF INpia L7TD.
Japucupa FOR 1972-73.

SHRI SUKHDEV PRASAD: On
behalf of Shri K. C. Pant I beg to lay
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on the Table a copy each of the fol-
lowing papers (Hindi and  English
versions) under sub-section (1) of

section 619A of the Companies Act,
1956:—

(i) Review by the Government on
the working of the Uranium Cor-
poration of India Limited, Jadu-
guda, for the year 1972-73.

(ii) Annual Report of the Ura-
nium Corporation of India Limited,
Jaduguda, for the year 1972-73
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thareon.

[Placed in Library. See No, LT-
6868/ 74].

NOTIFICATION RE. M/s. SRIMAN
Mapgwa SIDHANTA ONNAHINI PERMA-

NEnT NIpur Lrb.

THE DEPUTY MINISTER IN THE

MINISTRY OF LAW, JUSTICE AND

COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA): I beg to lay on
the Table—

(1) A copy of Notification - No.
G.SR. 1 (Hindi and English ver-
sions) publisheq in Gazette of India

dated the 5th January, 1974 dec-
laring M/s. Sriman Madhwa Sid-
hant Onnahini Permanent Nidhi

Limited, a company having its re-
gistered office in Tamil Nadu, io
"be a ‘Nidhi’, under sub-section (3)
of section 620A of the Companies
Act, 1956.

(2) A statement (Hindi and Eng-
lish versions) showing reascns for
delay in laying the above Notifica-
tion.

{Placed in Library. See No. L.T-t860/
74].

REVIEW AND ANNUAL REPORT oF CEN-
TRAL Roap 'TRANSPORT CORPORATION
LTp. CALCUTTA FOR 1972-73 aND LIFE-
BOATMANS (QALIFICATIONS AND CERTI-
FICATES) AmDT. RULES, 1974.

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI PRANAB



EC. Report and
Minutes

KUMAR MUKHERJEE):
on the Table—

26F
I beg to lay

(1) A copy eac: of the ifollowing
papers (Hindi and English versions)
under sub-section (1) of. section
619A of the Companies Act, 1956:—

(i) Review by the Government

on the working of the Ceniral
Roag Transport Corporation
Limited, Calcutta, for the year
1972-73.

(ii) Annual Report of the Cen-
tral Road Transport Corporation
Limited, Calcutta, for the year
1972-73 along with the Audited
Accounts and comments of the
Comptroller ang Auditor General
thereon.

(Placed in Library. See No. LT-
©871/74].

(2) A copy of the
(Qualifications  and

Life-boatmen’s
Certificates)

Amendment Rules, 1974 (Hindi and

English versions) published in Noti-
fication No. G.SR. 339 in Gazette
of India dated the 30th March, 1974,
under sub-section (3) of the sec-
tion 458 of the Merchant Shipping
Act 1958, [Placed in Library. See
No. LT-6872/74]. . .

——

14.31 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

FOURTEENTH REPORT

SHRI S. C. SAMANTA (Tamluk):
I beg to present the Fourteenth Re-

port of the Committee on Absence of.

Members from the Sittings of
House.

the_

ESTIMATES COMMITTEE
64TH, 661'1-:; 53RD,
REePORTS AND MINUTES

SHRI R. K. SINHA (Faizabad): I
beg to present the following Reports

56Ty AND 63RD
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mong Harbour):

following Reports of the Public Ac-
counts Committee:—
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and Minutes of the Estimates Com-
mittee:—

(1) (i) Sixty-fourth Report on
the Ministry of Information and
- Broadcasting—Television.

(ii)-Minutes of the sittings of the
Committee relating to the above
Report.

(2) (i) Sixty-sixth Report on the
Department of Electronics.

(ii) Minutes of the sittings of the
Committee relating to the above
Report.

(3) Fifty-third Report on action
taken by Government on the re-
commendations contained in their
Thirty-eighth Report on the Min-
istry of Works and Housing—Natio-
nal Water Supply Programme.

(4) Fifty-sixth Report on action
taken by Government on the re-
commendations contained in their
Thirty-ninth Report on the Minis-
try of Irrigation and Power—Power.

(5) Sixty-third Report on
taken by Government on the

action

re=
commendations contained in their
Forty-fourth Report on the Min-

istry of Railways (Railway Board)—
Statistics regarding the financial
implications of Passes and PTOs
issued to their employees by
the Railways and their publication
in the Annual Reports of the Min-
istry of Railways (Railway Board).

(6) Minutes of the sittings of the

Commiittee (1973-74) relating to
General Matters. :
PUBLIC ACCOUNTS ZOMMITTEE

1137tH, 132NDp AND 133RD REPORTS

_SHRI JYOTIRMOY BOSU (Dia-
I beg to present the

(1) Hundred and thirteenth Re-
port on action taken by Govern-
ment on the recommendations con-
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tained in their Ninety-fourth Report
relating to Ministry of Finance.

(2) Hundred and thirty-second
Report on action taken by Govern-
ment on the recommendations con-
tainred in their Ninety-third Report
on Audit Reports on the Accounts
of Khadi and Village Industries
Commission for the years 19G4-65 to
1970-71. ’

(3) Hundred and thirty-third Re-
port on the Report of the Comptrol~
ler ang Auditor General of India for
the year 1971-72—Union Govern-
ment (Civil) relating to the Minis-
tries of Finance, Home Affairs and
Cabinet Secretariat (Department of
Personnel).

——

COMMITTEE ON.PUBLIC UNDER-
TAKINGS

55TH AND H56TH REPORTS AND MINUTES
SHRI NAWAL KISHORE SHARMA
(Dausa): I beg to present the follow-
ing Reports and Minutes of the Com-
mittee on Public Undertakings:

(1) Fifty-fifth Report on Hindu-

stan Photo Films  Manufacturing

Company Limited.

(2) Fifty-sixth Report on Indian
Drugs and Pharmaceuticals Limited.

(3) Minutes of the sittings of the
Committee (1973-74) relating to
action taken by Government on the
Reports of the Committee,

(4) Minutes of the sittings of the
Committee (1973-74) relating to
Procedure and Miscellaneous
Matters.

JOINT COMMITTEE ON OFFICE
OF PROFIT

NINTH REPORT

SHRI PATTABHI RAMA RAO
(Raiamudry): I beg to present the
Ninth Report of the Joint Committee
on Offices of Profit.
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DISTURBED AREAS (SPECIAL
COURTS) BILL

_REPORT OF JorNT CoMMITTEE

SHRI LILADHAR KOTOKI (Now-
gong): I beg to present the Report of
the Joint Committee on the Bill to
provide for the speedy trial of certain:
offences in certain ‘areas and for
matters connected therewith., -

COMMITTEE ON WELFARE OF
SCHEDULED CASTES .AND
SCHEDULED TRIBES
RECOMMENDATION To RAJYa SABHA TO
ELECT A MEMBER.

SHRI D. BASUMATARI (Kokraj-
har): T beg to move:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha in
accordance with the system of pro-
portional representation by means
of the single transferable vote to the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes
in the vacancy caused by the resign-
ation of Dr. Z. A, Ahmag from the
Committee and do communicate to
this House the name of the member
so elected by Rajya Sabha to the Com-
mittee”.

MR. SPEAKER: The question is:
“That this House do recommend to
Rajya Sabha that Rajya Sabha do
elect one member of Rajya Sabha in
accordance with the system of pro-
portiona] representation by means of
the single transferable vote to the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes in
the vacancy caused by the resigna-
tion of Dr. Z. A. Ahmad from the
Commiltee and do communicate to
this House the name of- the member
so elected by Rajya Sabha to the
Committee.”

The motion was adopted,
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COAL MINES (CONSERVATION
AND DEVELOPMENT BILL®

THE MINISTER OF STREL AND
MINES (SHRI K. D. MALAVIYA):
1 beg t0 move for leave o introduce a
Bill to provida for the conssrvation of
coal and development of coal mines
and for matters connected therewith
or incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the con-
servation of coal ang development
of coa] mines and for matters con-
nected therewith or mcidental
thereto "

The motion was adonted

SHR!I K. D MALAVIYA. [ intro-
duce the Bill

14.37 hrs

VR, DreeTy Sprranfn i the Charrl
MATTERS UNDER RULE 377

(v RFFORTLD SALY CHISES 1n Wil Hin-
GAL 4

SHH1 SAMAR GUHA (Contar)
Thete 15 a serwous galt erisiy, 1n West
Benga® Salt 13 essential for everyune
und 1= a must for cooking in every
tamily The price of salt has gone
up by ten to fifteen times. In West
Bengal 1 rural areas it i being seld
at the rate of Rs 2-3 per kilo. The
1~us0ns is attributed to the fact that
there a few ships carrying sslt from
Tuticorn which are not being un-
loaded. Government says it is due to
labour rouble but [ do not thiok so.
It 18 known to this House how the

VAIBAKHA 10, 1808 (SAKA)

paying damurrege leegt meny railway
wagons unioaded in diflerent shads and
crapiad artificial acarcity. I do ot
koow whether salt scarcity in  West
Bengal has beep created by adopting
similar 1actics by the wholesale dea-
lers in salt, that is, by even paying
demurrage they will be able to sell
salt at a higher price and in black-
market. I want to know this from
the hon. Minister. They have been
using CRP, BSF, Industrial Secunty
Force and Territorial Army and so
many other forces on this or that plea
against the popular movements. Why
cann't they employ CRP. BSF, Indus-
trial Security Force or Territorial
Army for unloading only two to thiee
ships”

This intolerable positioh has been
continuing for the last e month
This 1 the twelfth day since I have
bexn trying to draw the attention of
the Speaker and ultimately succeed-
ed The news about the szalt erisis in
West Rengal has been appearing in
the nr wspapers of West Bengal everv-
dav

1 want to raise another point. Salt
production can be developed in the
Contal coastal belt area and alse n
Orissa coastal area. There 183 large
pots nabity of production of sult 1n
Contu:r coastal belt aitea. The Gov-
crument 1s having Soda Ash plant at
Haldig fur whach salt will be required
Contai is only 30 miles away from
Haldia. Government s not taking any
siep to develop salt production in
Contas. Coal 18 sent from Calcutta to
Tuticorn The ships have to come
from Tuticorin to Calcutta carrying
salt. 1 do pot know why for over a
month thig situation 18 going on that
Goverment are unable to unload salt
from two or three ships that are wait-
ing ot the Culcutta port, the whole-
sale traders are paying demurrage
with the knowledge of Government,
just to loot the peuple by creating an
artificial scarcity of salt gnd creating

n-mw in Gazeflyg of India Extrecedinary, Part 11, section 2, dated
Introduced with the recommendation of the President.
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[Shri Samar Guha)
a price hike in the ease of salt I want
to know from Government why they
are unable to unload the salt and what
steps they are going to take imme-
diately to golve the salt crisis in Went
Bengal

SHRI S M BANERJEE (Kanpur),
Who will reply to thus?

MR DEPUTY-SPEAKER We have
another motion under rule 377

SHRI SAMAR GUHA 1 have rais-
ed thi, i1ssue with the knowledge of
the Speaker I huve 1a1sed this after
12 days' effort

MR DEPUTY-SPEAKER It 15 s0
clear I understand 1t
SHRI SAMAR GUHA [ want that

the hon Mnster should come
with a gtatement

out

SHRI S M BANERJEE When no
sugar was available, we dig not shout
But even salt is not availlable at
least they should give us salt

MR DEPUTY-SPEAKER He 18
confused. and 1 am confused, because
we do not know

SHRI SAMAR GUHA The hon
Mimister should come out with a
statement

MR DEPUTY-SPEAKER Why
does he not allow me to speak» He
has spoken for so long Why does he
not allow me to finish” [ agn confused
and many of us here are confused

SHRI S M BANERJEE Why 1s
the dealing Mimste1?

MR DEPUTY-SPEAKER 1 do not
know who the dealing Minister is We
have to find out The only thing that
I can say 18 that we have a very con-
vement ommbus Minister of Parlia-
mentary affairs, and he will find out
which Ministry i1 dealing with this
and he =il convey it to them What-
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ever the hon Membeis have said has
gone on record, and the Govérnient
may come forward

SHRI S M BANERJEE I have
seen hun while taking coffee; he does
not take sugar, whenever he ‘takes
coffee, he always says ‘I do not want
sugar’ But doeg he take at least salt
or not?

MR DEPUTY-SPEAKER- Now,
we have another motion under rule
377 Tlhere are seven hon Members
who have given notice of thus, Under
this rule, we have not evolved any
system Normally, rule 377 was ‘not
very much resorteg to before Now,
lowever, i1t has become very very
mmportant, and I think that it 18 one
of the healthy developments But so
long 1t has happened that only one
pirson gives notice of one particular
motion

SHRI S M BANERJEE
yesterday, 1t 15 two

MR. DEPUTY-SPEAKER Will he
kindly mt down? |©Please let hum
not intervene So long it has hap-
pened that only one person does so
When that 13 selected, ang the hon
Member makes a brief mention If
the hon Mimster 18 available and he
15 informed, he comes forward with
a statement, if he 1 not ready, he
comes forward some other day That
has been the practice But, now an-
other thing has developed that many

From

Membersg have given notice  about
this
SHRI K LAKKAPPA (Tumkur)

It depends on the 1mporiance of the
subject

MR DEPUTY-SPEAKER Why
does he not allow me to regulate the
proceedings®” Why should he be <
rmpatients T se. that his name ®
thers and I shall gilve him a chanc

1 do not want to be rigld here and
I do not want to be arbitrary The
most fatal things that anybody sitting
in the Chalr ean do to himsel i- ‘0
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be, arhitrary, We have evolved cer-
tain ruleg about calling-atfention-
notices, because the names are 80
many, there js sume kind of ballot,
snd we have now limited the num-
ber to five. Now, the s.age has come
perhapg when we have {o resort to a
similar mesasure with a thing like this
also. Therefore, I would give & chance
to all those hon. Members to say

something, but only on this condition,

ihat I shall enforce another rule that
whenever a Member repeats the
argumentg of another, 1 shall cut that
out. 1 shall give a chance to every-
body provided he makes a new pount
and is brief. Let hon. Members not
auuse thal. Now, Shri G. Y. Knishnan,

(1) Proroskd cLusUke or Koian Golp
MiNES.

SHRI G. Y. KRISHNAN (Kolar): 1
raise a matier of vital umportance
affecting thousandg of labourers in the
Kolar Gold Mines. The Kolar Gold
Mines which was started 1n 1884 by
Mesars John Taylor Co. and natio-
nalised during 1867 1 facing a gloomy
future on account of the ineffective
and 1nefficient functioning of  the
managing director of the company.
1t 1 reliably learnt that he hag often
1ecommended 1o the Government to
close the mines and tne Government
15 seriously congidening the  same
As per the report of the Minstry
uf Steel and Mines, 1973-74, the
etumated ore reserves in the KGF as
un 3ist  March, 1973 are 44,86.536
tonnes. This 18 quite sufficient for
the operations of the Kolar Gold
Mines for another 15 to 20 year> even
if new ores are mot located. It is a
commop feeling that the Kolar Gold
Mines ig uneconomically working.
But the report of the Ministry of
Steel ang Mines itself states that the
the company is required to make over
the entire gold production te Govern-
ment at the IMF, rate, which is very
much lower than the market price

MR. DEPUTY-SPEAKER. That is
all rightt You have made the point,
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SHRI G Y. KRISHNAN: It is said
like that in the report. The quan-
tum of subsidy being given to the
company is also low. Hence, any
proposal to close down the mines is
not tenable. This gold mine which
15 the economic backbone of the
country 1s producing one-third of the
world's gold. The golgq requirements
for the industrial and economic pur-
poses will have to come from those
mines only. The total production of
ore and gold produced has fallen to
less than half of tha' in  the preced-
lng ¥ears, ...

MR DEPUTY-SPEAKER: You are

only to raise a point; not te make
a long speech.

SHRI G. ¥. KRISHNAN: Tms 18
actually wnat 18 going on there.

MR DEPUTY-SPEAKER: You are
to make 3 pownt only; not to make a
long speech. Obviously, you have
come prepared for a very big debate.

SHRI G. Y. KRISHNAN: The total
production of the ore min4 and the
gold produced has fallen to less than
half of what was therein the preced-

g years According to the report
of the Mimis'ry....
MR. DEPUTY-SPEAKER._ You

have raised the point. Let the others
also have their say and the Govern-
ment mayv come forward with thewr
reply.

SHRI G. Y KRISHNAN:
not completed my =ay.
under my constituency.

MR. DEPUTY-SPEAKER: That
may be so. but you are only rasing
a point under rule 377 anq you are
not to make a big speech on that.

SHRI G. Y. KRISHNAN: 1 have
not concluded. (Interruptions).

1 have
This comes

MR. DEPUTY-SPEAKER: Order,
please. It is going to be 3 O'clock,
and you cannot go on like that.

SHRI G. Y. KRISHRAN: 1 will
make only three or four points. That
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[Ehri G. Y.
i all '!hezddmuﬁﬁtorthein-
dusry—

SHRI S. M. BANERJEE. The Fin-
ance Bill is coming, snd this may be
pointed out in that debate.

MR. DEPUTY-SPEAKER: That is
also a point. When the Finance Bill
is taken up, this may be raised at that
time.

SHRI G. Y. KRIBHNAN: The gold .

required for the industrial ang eco-
nomi; purposes will have to come
from the KGF and the Hat!i Mines.
This being so, the present Managing
Director is trying to close down the
mines by withdrawing the worker

MR. DEPUTY-SPEAKER: Now, I
call upon Shri Mallanna.

SHRI G. Y. KRISHNAN: Sir. what
Isay is quite relevant.

MR. -DEPUTY-SPEAKER: The
Minister will reply to you. Do not
make a long speech. Now, Mr. Mal-
lanna.

SHRI G. Y. KRISHNAN: The Man-
aging Director is trying to close down
tihe mine by withdrawing. ...

MR. DEPUTY-SPEAKER: Order.
pieuse. He is trying to take too much
advantage. Shri Mallanna.

SHRI K. MALLANNA {(Madhu-
giri); Sir, there are three or four
points to be considered in connection
with this matter. One is, the repor.
of the Ministry of Steel ang Mines
does mnot contemplate the closure of
the mines. That is one thing. Then,
the report of the Ministry of
Seel and Mines does not say anything
about the closure of the mines, and
if the mine is closed there will be
also the unemployment problem. The
employees belonging to the weaker

sections of the population will suffer '

the most. The third point is this.
instruments and other articles
as scrap ° indiscriminately.
point I, e are Josing & subd-

FE
Eég

mm of golg by elesing

so.:mm,mmu, 1o
have an inquiry into the maiter and
appoint an expery commitiee. I ze-
quest him to congider whether it is
feasible or not.

SHRI K. LAKAPPA: It is not 4 ques-
tion of discussion or drawing the atten-
tion of the Government. It is because
of the urgency of the situation. The
situation is serious. The entirg eco-
nomy of the country is based on the
gold available in the gold mines, The
technical issue involved has not been
made out by many hon. Members and
it needs to be discussed. Many issues
are involved. The alarming situation
is that the management is being pushed
to see that the entirg gold mine is
ciosed. The reasons that they are
giving, untanable and they are
manipulated in such a way that the
entire gold mine should be closed
down. It is not only detrimental to
the interests of large sections f em-
ployees who are working there but
also detrimental to the interest of the
nation. The availabiiity of new reser-
ves has nol been explored; technical
operationg have ont been begun. How
cuin you close down a gold mine which
can be operated in a remunerative
ways?

. MR. DEPUTY- SPEA‘I{ER You have
poseq the question; let lhe Minister
reply now.

8SHRT K. LAKKAPPA: The manage-
ment is making all efforts to close
dewn the mines,. We are having a
competent Minister today we want fo
pay glorious tributes to him. A high
level committee should be appointed
to see that the whole thing is axamin-
ed. Otherwise 1 would like to seek
yowr premission to raise snother full
discussiey, on thig issue.

MR. DEPUTY-SPEAKER: That is
suggestion for actiom. Now please re-

sume your seat

SHEL K. LAKKAPPA: I sk pour
wnin#hn- A high lavel m
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the Law Minister has been speaking
about legislative competence etc. My
point is, hag the Government speci-
fica]ly invited your attention before
framing this Bill and brixging it to
the House for introduction, because,
Sir, this brings in your Office and the
Office of the Speakers of the State
Legislatures. I would like to know
whethe:- it is not right and proper for
the Government, whenever they amend
the Constitution in relation to Parlia-
ment, Parliament Secretariat and the
Office of the Speaker, to consult....

MR. SPEAKER: Th.ere is no poiut
of order.

SHRI P, G. MAVALANKAR: My
point of order is this. It refers to
your office. Are you prepared to be
taken by surprise in the way in which
Government has brought foward this
Bill? When the Constitution was
being drafted, you know it very well,
Sir, in regard to the provisions relat-
ing to Parliament Secretariat and the
Office of the Speaker and all the pro-
. visions relating thereto, the then
Speaker was consulted i1 advance by
the Government and the Speaker’s
points of view were accepted in toto,
Here is a case where ‘Government
comes forward with a Bill, Constitu-
tion Amendment Bill, involving your
offica and not consulting you in ad-
vance. Sometime back, there was =2
discussion on the Press Council Bill,
and you know very well, Sir, that
when the Government brought for-
ward an amendment to the Press
Council Act, it was because you and
the Chairman of Rajya Sabha were
not willing to bring the Office of the
Speaker of Lok Sabha and the Office
of the Chairman of Rajya Sabha
into public controversy. This is exact-
ly what the Government have done
by this new Constitution Amendment
Bill. So, I am asking: have the Gov-
ernment ponsulted you in advance
before coming to this HouSe with this
Bill? Then, my second point is: why
was the reference made to ‘Gujarat?
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MR. SPEAKER: There is no point:

of order involved in this. The ques-"
tion is:

“That leave be granteg to imtro<-
duce a Bill further to amend the"
Constitution of India.”

The Lok Sabha divided:

14.21 hrs.
Division No, 17

AYES
Ambesh, Shri
Ansari, Shri Ziaur Rahman
Babunath Singh Shri
Balakrishniah, Shri T.
Banerjee, Shrimati Mukul
Barupal, Shri Panna Lal
Bhagat, Shri H.K.L.
Bist Shri Narendra Singh
Brij Raj Singh-Kotah, Shri
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh'
Chavan, Shri Yeshwantrao
Chaudhary, Shri Nitiraj Singh
Darbara Singh, Shri
Das, Shri Anadi Charan
Das Shri Dharnidhar
Daschowdhury, Shri B. K.
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

‘Engti, Shri Biren

Gandhi, Shrimati Indira
Gautam, Shri C. D.

Gavit, Shri T. H.

Gogoi, Shri Tarun

Gohain, Shri C. C,

Gokhale, Shri H. R.

Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
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[Mr. Deputy-Speaker]
hours have been allotted for all the
three stages of the Bill. If the House
agrees, we may have eight hours for
general discussion, three hours for
clause-by-clause consideratio, and
one hour for the third reading,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I move:*

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1974-75, be taken inip considera-
tion”

Sir, T had explained the main features
of the proposals contained in the Bill
in my Budget speech. The details of
the specifie provisions in the Bill have
been explained in the Explanatory
Memorandum circulated to hon, Mem-
bers. I do not therefore, consider it
necessary to cover the entire ground
again.

The Bill has beepn before the houn.

Members for nearly eight weeks.
During the general debate opn the
Budget, hon. Members have given

valuable suggestiong for improvement
of some of the provisions in the Bill.
Sir, I am grateful to them for their
comments ang constructive criticism
of the proposals in the Bill. I have
also had the benefit of studying seve-
ral representations and memoranda
from members of the public, cham-
bers of commerce etc,
careful consideration to the sugges-
tions made by the hon. Memberg and
others. In the light of these comments
and suggestions, I propose to modify
some of my original proposals. With
indulgence of the House, I will briefly
explain the principal changes that
are proposed to be made in the pro-
visions of the Finance Bﬂl

In view of the cr1t1cal shortage of
petroleum produets, I had propesed
the continuance of development re-
bate for another year in respect of
coal-fired boilers and machinery or
plant for converting oil-fired beilers
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I have given,
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into coal-fired hoilers. While
concession has been widely wzicomed,
it has been pointed out that industry
may not be in a position to obtain
delivery of new boilers by 1st June,
1975. It has also beep urged that
with a view to encouraging a switch-
over from oil to coal as a source
of energy, the proposed tax conces-
sion should be extendeq to other
coal-fire§ equipment, such as fur-
naces, kilns, ovens and the like I
find considerable merit in tlese sug-
gestions. 1 accordingly propose to ex-
tend the tax concession by way of
development rebate for a further
period of two years in respect of coal-
fired boilers and any machinery or
piant for converting oil-fired boilers
into coal-fired boilers. Similar ccn-
cession will alsp be available in res-
pect of coal-fired furnaces, Kkilns,
oveng and the like and machinery or
plant for converting such oil-fired
equipment into coal-fired equipment.

Under the provisions of tha Bill,
the operation of development rebate
is also proposed to be extended hy
one year in casts where there is satis-
factory evidence to show that con-
tracts for purchase of machinery and
plant were finalised before 1st Decem-
ber, 1973. Under these provisions, the
benefit of this concession will not be
available in cases where machinary
or plant is manufactured by an indus-
trial undertaking owned by the tax-
payer. Since this would result in
hardship in some cases, I propose to
move an amendment to secure that
machinery or plant manufactured by
a taxpayer in his own undertaking
will also qualify for development re-
bate if satisfactory evidence is pro-
duced to show that steps for the
manufacture of such machinery or
plant had been taken before 1st
December,- 1973,

Under the provisions of the Income-
tax Act, income derived by Indian
companies and resident non-corporate
taxpayers in consideration of ‘provid- -
ing technical know-how and technical

*Moved with the

recommendation of the President.

this ~
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services io foreign enterprises ig en-
titleq lo preferential tax treatment.
Asg one oI the main objects of this tax
concession is to augment our foreign
exchange resources, the Finance Bill
seeks to make a retrospective amend-
ment to the relevant provisions to
provide that the concession will be
allowed only to the extent that such
income is received or brought into
India in accordance with the lawg re-
gulating payments and dealings in
foreign exchange. Sometimes, host
countries may place restrictions on
remittance of funds by Indian tax-
payers ig India. Remittance of funds
to India may sometimes get delayed
due to other valid and inescapable
factors. In such cases, Income receiv-
ed in a foreign country may not be
brought into Indig before the comple-
tion of the regular assessment of the
taxpavers. In order to cover -such
cases, it ig proposed to make a pro-
vision in the law for rectification of
completed assessments if the taxpayer
proves that the foreign income has
been subsequently brought into India.
The Reserve Bank of India gometimes
permits the use- of foreign income
outside India. Income which iy so
used outside India can be regarded as
constructively brought into India. I
accordingly propose to move an am-
endment to secure that moneys utilis-
ed outside India with the permission
of the Reserve Bank would be deem-
ed to have been brought into India
for the purposes of this tax conces-
sion. It is also proposed to move a
drafting amendment to securs that
these tax concessions are available
only in cases where the foreign in-
ccme is received in foreign currencies
which go to augment our foreign ex-
change resources.

Under an existing provision in the
Income-tax Act profits transferred by
approved financial corporations to
special reserve account are exeipfed
from income-tax within the ceiling
limits laid down in thig behaif. The
Finance Bill seeks to increase the
ceiling limits on the deductible amount
in the case of Financial Corporations
or Joint Financial Corporations estab-
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lished under the State Financial Cor-
porations Act, 1951. I propose to ex-
tend the benefit of the proposed con-
cession to approved Financial Corpo-
rations which, though not established
under the State Financial Corporations
Act, are deemed to be Financial Cor-
poraiions under that Act.

In regard to indirect taxes and par-
ticularly Central Excises, though there
has been some criticism of the mag-
nitude of the tax effort, it was reas-
suring to note that many recognised
that there was no other choice, if the
deficit financing was to be maintained
al a safe level. There are, however,
czrtzin areas where, I feel, some modi-
fications in the coriginal proposals are
celled for.

15 hrs,

With the revision of the criterion
for dutiability of aerateq waters,
many small units have come into the
excise net, as a result of which a large
number of representations have been
received from them pleading for ex-
cise relief. Their cases have also been

“taken up by some of the hon. Mem-

bers and the issue raiseq during the
general discussions in both the Houses
of Parliament. In the light of the
various representationg received.and
studies made, I propose to give suit-
able relief to the small units by ex-
empting aerated waters produced
with the aid of power, where the ex-
tent of power used by or on behaif of
a manufacturer in one or more facto-
ries does net exceed 10 horse power,
in replacement of the existing exemp-
tion.

-

Consequent on the withdrawal of
the lower effective rate in respect of
Robusta, Liberia ang Excelsia varie-
ties of coffee, representations have
been received urging restoration of the
pre-Budget rate in respect of these
varieties on the ground that they are
inferior in quality. I propose to re-
duce the duty on Liberia and Excel-
sia varieties of coffee from Rs. 100
per quintal to Rs. 75 per quintal,
while other varieties of cured coffee
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[Shri Yeshwantrso Chevanj
will carzy the rate of Re, 100 per
«quintal.

As a roult of steep incresse In the
«fective rata of duty on Hexane used
in the manufacture of solvent extract-
ed vegetable non-essential oils and for
extracting fat from silk worms pupae,
repregentations have been received for
the restoration of pre-Budget rate In
particular, it has been urged that the
solvent extracted oil mdustry is an
export-orrented one and while on the
one hand the costs of processing deoil-
ed cakes have gone up, their inter-
national prices have registereq a fall
Hon Membersg are aware that .n the
1974 budget, the effective rate of duty
wat increased from Rs 428 per kilo
litre to Rs 1763 20 per kilo litre After
taking into conmderation all these
factors, I propose to reduce the iate
of duty on Hexane intended for use
in the above mndustries go that the
effective rate of duty will be Rs 1000
per kilo litre and revive the pacce-
dural safeguards for enswing the in-
tended use

i am proposing & miwnor modification
reilating to waxed paper and boards
and poiyethylene coated paper and
bosrds As g matter of equily to menu-
facturers who utilise duty-pexd base
paper purchased from the open mar-
ket m the manufecture of the afure-
said special varietwss, I propose tov DY
a loweyr effective rate of 80 pamse pet
Kg on the sbove varietes of paper
and boards mamufactured out of duts-
paid base paper

With the mmposition of excise dutv
on electrical gtampmngs @nd lamina-
tions 1n this year's Budget, represtnia-
twons have been received from some
smaller manufacturers operating with-
out the aid of power or with a rela-
tively low quantum of power 1 pio-
pose to extend a concession to such
smaller manufacturers by exempting
a quantity not exceeding 20 metric
tonnes of gtampings and Jaminatiors
clesred n a financal year by or oh
bebalt of o manufacture, subject to
the eondition that the total guantity
of clesred in that fimancial year does
not exceed 40 metric tonnes

The above modificationg 1n the ort
ginal proposals would mean & 1evenue
sacrifice of about Rs 120 lakhs 1n one
All these modifications
are proposed to be effected by issuc of
suitable notifications effective from
tomorrow and copres of these notifica-
tions will be laid before this House n
due course,

MR DEPUTY-SPEAKER
moved.

Motivn

“That the Bill to give effect to
the financial proposals of the Cup
tral Government for the finanual
year 1874-75, be taken nto const
deratwon "

SHRI DINEN BHATTACHARYYA
(Serampore): The hon. Finance Mi-
nister heg given certaln concessyons to
a section of menufacturers ag weil as
industrislists If we weigh the con-
cessiong that he has just now annound
M,ltw!nbe!o‘mdththehum"
favoured the big industrialists mor®
people For nd
tance, the ordinary pecple do not vee
photographic paper where he hat
given some concession. It is good
but T would say that he has gnen
more concessions 0 big industr the
The PFinance Bill

taxation messures for the year



and giving concessions and
to big businesg through tax
concessions, freer lcences and other
benefits o, the other, Government
must at least be ashamed of making
<lalms of sociallsm and garb: hatao,

1500 hrs.
[SHRI JAGANNATHRAQ 1 the Chair].

The Finance Bill has not touched
the corporate sector of the industry.
dn fact, they have §iven further bene-
ts in the form of development rebate
which he has just now mentioned for
another year; and next year also he
will give the game concession again.
T?u high income groups have been
given benefit by reduciion of the
maximum rate of income-tax, includ-
ing surcharge from the present 97.75
Per cent to 77 per cent of the taxable
income in the highest slab. And what
hag the Finance Bill offered to the
ordinary people? Instesd of reducing
the tax burden Which has been moun-.
tng every year, the Finance Bill has
imposed maore tax burden on the
people. For instance, heavy exgise
duuuhnvebeenmmdonalame
number of commodities. Soma stu-
dies show that the cumulative eflect
of these increases in duties will be
much higher thap what the Sovein-
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Now, look at the type of taxes they
have imposed on the pevple. These
are nothimg but punitive taxe; in the
form of exciee duties, Excise duties
have been impossd on household
goody ranging from tooth-paste to
soap and towely and posteards, inland
letters gnd postal covers wih cost you
more. The tax burden has been in-
cieased in the case of goods such as
tobaceo, cigarettes, cotton cloth and
glasg and glass-ware. Aerated water,
he has now excluded, from taxation.
The Government spokesman claimed
that the duty on industrial products
will not have much impact on prices.
In fact, the excige duties on industrinl
products will be shifted to the ordinary
consumerg by the profit-hungry indus-
trialists, particularly, the big business.
According to one estimate, the excise
duty op iron and steel, cement, ply-
wood, dyestuffs, etc. will raise the
whole sale priceg by at least 10 per
cent.

Mr Chavan’s budget has been wel-
comed by private industries awith
which are fairly accurste indieators
of the mood of private big business
are also happy snd reacted extremly
favourable to the Budget proposals of
Shri Chavan. These were reported
hy the Finamcial Erpress of Bombay
dated 2nd March 1974. Accarding to
the Pinancial Rrpress industrial equ:-
ties in the major stock exchanges of
the country surged forward reflecting
a very favourable respanse to the Bud-
get proposals, The Financial Express
composite index rose by 5.60 per cent
in one single day, the biggest single
day increase, perhaps in the history of
stock exchanges in the country, io
the last two decades.

The Fipance Bill symbolises an-
other big leap-forward on the danger-
loping prices. It will turther worsen
the already grave price wtuation. The
index number of prices which was 100
in 1948 has incressed to 316 last year.
In one yeur alone the price incremse
showed an alarming increase of ahout
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per cent, In fact, thiy
official figure. The real fact iy that
the prices of many cammodchties in-
creased byasmwehu&oto?ﬁpor
cent. According to conservative esti-
mates, prices of wheat, eggs, mustard
oil, vanaspati and biscuits increased

by 80 to 50 per cent recently after
the Budget was placed,

The infationary rise in the prices
of most of the products of mass con-
sumptfon has resulted in the reduc-
tion of the purchasing power of the

people. The rea) income; of the
working classes and the toiling peo-
ple are being continously eroded

through defleit finance and-—jnflation.
Only the other day the Minister of
State in the Mimstry of Finance an-
nounced that the value of the rupce
is now only 30 paise, but the very
next day, the Amrita Bazar Pafrka
went in detail contradicted the Minis-
ter's statement and said that the real
value of the rupee has gone down
to 15 paise, So, the priceg are in.
creasing and the value of the rupce
is going down.

Immediately after the presenta-
tion of the Budge!. the Government
increased the prices of petrol and
kerosene and cocking gas and other
articles Even the price of coal has
gone up. Goiernment has also rais-
ed the price of controlled cloth by
thirty per cent This helps the mil-
lowners to amass profits while the
ordinarv consumers are fleeced hei-
vily. In presenting the Budget Mr
Chavan saxd in his Budget speech:
‘T trust thiz Budpet is one more step
in the direcion of Governmen.'s
twin pohey objectiv. s of rapidly ex-
panding economy with sociahisfic
objectives’. In fact, the budgrtary
policies pursued by the Congress Gov.
ernment during the last 26 jears
cince independence have led us to
neither economic growing nor socia-
lism. During the decade 1851 to 1961
the per capita income in India roMe
anly at the annual rate of 1,7 per cent
compound. In the last decade’ 1961
to 1971 per capite income jncreased
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only marginally. In faet the rate of
growth of per capita incume declined
to about half of what it was in the
earlier decade, that is, 0,8 per cent.
The Ervonothle Survey of 1973-T4 ad-
mitted that the national income had
actually fallen in 1972-73 compared
iy the previous year, It says ‘Al-
though no firm eslimates of national
income are available beyond 1971.72,
it 15 likely that in 1972-73 national
income at constany 1860-61 price,
showedq a small decline! In the light
of such poor performance how can
we fake seriously the wish of the
Government that in the current year
that i 1973-74 however, it is likely
that the rute of growth will be about
six per cent? This is a pious wish
which has no basis in reality.

In the Fourth Plan period as a
whole the averaged rate of growth
of national income is not likely to
exceed 35 per cent compared to the
oviginal target of 57 per cent, Due
to the inflationary trends of the
economy unemployment iz mounting
like any.hing regularly. I may state
certain figures to show that although
the Government 1s inveshing certam
amounts in industries and in certan
institutions, the ra'e of Linemploymen:
iq nat decreasing but 1t 15 growing
day by day.

From the official statistics it 1«
shown that the rural unemployment i
est'mated tn have reached more than
250 lakhs hetween June 1970 and June
1972 Reristrred unemplovineny grew
by 35 per cent and the whole nation
is being reduced to the status of de-
ttutes There will be no relasation
unless the mieht 19 work % guarinteed
unless the right to unemployment
wage Iy equally secured.

Now the Government claims that
the employment in organised sectn:
has increased. But this is a statistice’
firtion, Because, the decrcape in em
ployment in the organised sector i
more than nullified by the decline in
employment in the un-orgainsed sec-
tor particularly due to Jarge scale
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retrenchment of workers from the
traditional industries due to power
shortage anq shortage of wvarious es-
sential raw materials and deepening
economic crisis in general

In fact, unemployment has been in-
creasing at an an alarming rate. In
Gujarat, a study] was made by an
economist of the Gujarat University.
That showed that during the period
1960-71 to 1972-73 the unemployment
as indicated by the Employment  Ex-

changes registered an increase of
362 per cent.
I know from my own experience

that 70,000 engineers, that is, those
who possess diplomas and degrees in
engineering, are not getting employ-
ment. This ig the situation,

Regarding social justice, there has
beéen a deterioration in the living
standards of the people. The per
cepita income of the rural popula-
tion was about 27 per cent of the per
capita income in the urban area in
the First Plan, It declined to 24 per
cent in the Second Plan, 20 per cent
:g ‘the "Third Plan and to 18 per cent
during 1966—T1, and. during the
period when Shri Chavan remained
as the Fmance Minister, it further
ff.']l from 19 per cent to 17 per cent
in 1972-73.

The economic policies and budge-
tary policies pursued by the Congress
Government have, therefore, increa-
sed the.gap between the rural and the
urban population. The poor peasants
in the villages have bheen thrown into
the ranks of pauperised agricultural
labour, as shown by the increase in
the percentage share of agricultural
labour in the 1971 Census in most of
the States in India. This is due not
to the economic policy followed by
Government alone but also because
no land-reform has been wunder-
taken by Government in the interests
of the peasantry. The rural popula-
tion is pauperised regularly.

The whole of the fresh taxes which,
Shri Chavan has proposed, for 1974-
75 in the form of indirect taxes will

627 LS—10.

become more inequitous, At the
same time, he has given quite a sub-
stantial concession to the high income
groups. For instance, for those in the
income group of Rs. 5 lakhs, the tax
relief will amount to Rs, 83,447 by
way of savings in taxes which, they
would, otherwise, have paid.

The direct taxes had decreased.
Indirect taxes to the total tax revenue
had increased. In the year 1960-61,
the direct tax was 32.63 per cent but,
in 1974.75, it is 27 per cent. The in-
direct tax to the total tax revenue in
1960-61 was 67.37 per cent while the
direct tax is 73 per cent. I have no
time with me, otherwise , 1 would
have shown that the rural income
had gone down. And actually the
value created by the working class
has gone up. The whole of the in-
crease has been usurped by the em-
ployers including Government just
as it has happened in the railways..
I could have shown- that also but, I
do. not have time to show that. More
work is being done by the railway-
men. But, if you see their pay-pac-
ket although it might look that they
are gelking more money, its value
has down to 15 paise per rupee.

I wil] now make out certain points
especially for the Finance Minister to
reply, Fourteen banks have been
nationalised but what is their achieve-
ment? What is their maip objective?
The FEstimates Committee has s3id
they are far away from their main
objectives and their progress has been
slow and short of public expectations.
The Committee expressed its dis-
satisfaction at the oprogress in- vital
areas like lending to the weaker sec-
tions and priority sections particularly
agricultural and removal of regional
imbalances. There is no check on the
advances and orverdraft paid by these
banks to the big business, Before
these banks were nationalised it was
niot, the only one at the top who was
to decide to whom the overdraft or a
loan was to be given or not. Now, so
far as my personal experience goes,
it is the one man who decides whetaer
the overdraft is to be given to a
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emitern Biates espatially West Pem-
particular company or not There gal
must be a committee to screen actually
to whom the loan or the over-draft N .
is 1 be given. Now loan SVIng © B o o :,;,: By Ml iy
Plzbud:fmw::mrud charyya and his party have descris
income of top - bed everything that we do as pré-
vested -in pro-monapoligs,
Bir, discrimination is being done to anni-people eic. etc. But his wpeech
the Eastern States nakedly, Take, for Was saturated and dripping as much
exanmple, jute growers. What is their With innocence as it was with igne-
cost of production and what price Tance, and, therefore, o6 do dus
they are getting? For the Ilast one justice to  his gpeech, I shall not
refer to it at all.

year the jute growers in these places
have been demanding that jute prices
must be increased so that they are
able to pget remunerative price.
Now, the price has been fAxed put it
is far below the expectation of the
people. Only two days back the Com.
merce Minister held a meeting and
there he admitted that the price that
wag given to the jute growery was
not much as they should get to cover
fully their cost of production.

Now, just contrary has happened
in regard to cotton. There the Gov-
ernment s subsidising, azg well as
the price which they are givea in
comparison to the jute i far more.
in almost all these years. So, West
Bengal. Bihar and Tripura peuple
have every reason to bclieve that
justice is not being by the Centre to
this main crop by which we get
enough foregn exchange. 1 want to
bring thig fact to the notice of the
Finance Minister.

In reply to a question the Chief
Minister of West Bengal has come
forward with a statement that justice
is not being done to West Bengal so

1 shall at the outest start with cem
&atulating the Finance Minister
Shri Yeshwantrapo Chavan op his
extremely distinguished and merito.
rious tenuire as the Preaident of the
Asain  Development Bank. Lamt
week at Kualampur, at the meet-
ing of the Asian Development Bank,
lavish encomiums and praise were
best wed on him for the great quali-
ties of leadership and ctatesmanship
which he had whown sz a leader of
the poor and the developing nations
They may have been bestowed on
him in his individual capacity. but
if in such an intermaticnal forum
any encomium Or praise is bestewed
on a Member of hig House 1 take it
as & tribute to our country and as a

tribute to our parliament

Yor the preceeding several years
that I have beey participating in the
debate on the Finances Bill I bave
beert confining mysel usually to the
legal provisions which affect changes
in the laws connected with direct
taxation, gnd therefore 1 have been-

ture, and 1 am going to make some
very candid gnd objective evaluation
wssessment of the economic and
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<country and hag crested a crisis which
is unprecedented in the post-Indepen-
dence period.

Before coming to the economic
crisis, with your permission, 1 would
refer to one or two provisiong of the
Finance Bill, I was extremely deligh-
ied to find that the Fimance Minister
while moving the Bill for considers-
tion today bhad himself made reference
io certain modifications which he had
proposed in the Finance Bill. Two
or three of the modifications were
those to which 1 had the privilege of

They do bring about a
ceriain degree of rationulisation in
the provisions of the Finance Bill,
Bul s very important change which 1
had suggested and brought an anoma-
ly to the notice of the Finance Minis-
ter and which geems to have escaped
his notice completely was regarding
the total irrationahty in the tax
rates of personal taxation proposed

which would govern the assessment
vear 1976-78.

1 think it is an extremely bold and
realistic step to reduce the maximum
marginal rate of taxation on personal
income to T1 per cent from 97.75 per
cent. Whatever my hon, friend
Shri Dinen Bhattacheryya may have
o say about these high rates of
taxation, afl those who know anything
sbout the assessments of taxes and
sbout the levy and collection of taxes
J+nd are wuware of and conversant
with the menacious dimensions of
1x evasion and the parallel economy
have known one thing very clearly
that these excestively punitive rates
of taxation which have been prevalent
for long in our country have been
punitive only on the honest taxpay-
ers. Those who evaded tax scoffed at
these high rates with great deal of
impunity. Therefore, it vas utlerly
necersary to rationalise the rates, and
therefore, the reduction of rates to
71 per cent, to say the least, was a
step towards retionalisation of the
tax rotes. Howewer, in' the process,
while reducing the tax rates, the
Tates which have beep prescribed at

the lower alabs are so thoroughly
irrational that you will ymmeds-
ately get my point; when 1 point
out the relief at these slabs. At
Rs. 6,000, an assessee will get re-
lief, at the proposeq revised rates, of
Rs. 110; at Rs, 7500 he will get a
relief of Rs. 77. At Rs. 10,000, he
gets a relief of Rs. 22 only; at Rs,
12,500, again he gets a relief of Rs,
77; at Rs. 15,000, Rs. 132 and at Rs,
20,000, Rs, 422. If the rates of taxa-
tion have some uniform patiern, they
cannot be determined by the to pri-
vate humour and personal fancy of
any bureaucrat, If relief has to be
Riven to tax payers in Jower incomes,
it hus to have a proper bearing on
dufferent slabs. I do really hope that
the Finance Minister, before he fina-
lises this Bill, will recast the rates
on the initial slabs, There is no
reason why at Rs. 10,000 relief should
only be Rs 22: it has at least to be
s51x Limes more,

The vecond point that I wanted to
make was the imperative necessity of
increasing the exemption limit to
Rs T7.500. It has been raised only to
Rs. 6,000. I am unable to understand
as 1o why the relief is not being given
to those people who are earning
Rs 7,500 kecping in view the gteep
depreciation in the purchasing power
of the rupee. An argument iz being
advanced that we are taxing Rs. 7,500
because there are a large number of
people of our country Lving below
the poverty line who are earning far
less than Rs 7,900. No argument i<
more cruel and no gimmics can be
more sordid than this, Because we
cannot improve the lot of the people
who are living below the poverly line,
should it mean thet this gives ug the
right to torture those who are slightly
above the poverty line!

Who is responsible for this depre-
ciation in the purchasing power of the
rupees? The Finance Minister 18
suqarely and morally responsible for
giving the reliet at least to thoee
who are earning up to Ra 7,500. In
fact, the exemption should be taken
to Rs. 10,000 if the rate of inflation
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come. These ure the two points on
which I wanted to make a very vehe.
ment plea with the Finance Minister.

Corming 10 the problems which have
dangerously plaged our economy, oue
does not need today a super-geniug to
identity what those problems are.
Nor is it possible any more either to
ignore or to drift along with the pro-
blems without inviting immediately
a disaster and chmos for this country;
because ithe present ctisis has ynlea-
shed such an unmitigated hardship
and harassment far too long on the
citiens, and especially the vulnerable
sections appear to have been thrown
to the wolves. There is no wonder
today you find restlessness and list-
lessnes; among the people. There is
anger and indignation writ large,

The question, therefore, that is
being asked is, whether or not this
country will survive as a democracy,
or, wil] it crash and crumble under
the onslaught of the ecomomic crisis?
To those who have an abiding faith
in Parlismentary democracy, to those
to whom democracy is an article of
faith, tire very way of their life, the
very guarantee for the preservation
of their values and cherished lega-
cies, it is an extremely heavy, onerous
and cumbersone responsibility. This
crisis presents a challenge. It is a
time of test, a test to prove that their
avowed faith in democracy is not
purely a platitude but it is a reality,
and unless this challenge is taken up
in a serious manner as g challenge at
the time of crisis is taken up, 1 am
afraid we are likely to lose all that
we might have gained these several
years,

These problems which have created
that present crisis are certainly not
bevond solution. Many countries have
faceq these problems in the past and
with assiduous efforts ond arduous
lasbour and perseverance, they have
been able 10 overcome these problems.
And now, how do we find a golution
to thils crisis? It is by a very blister-

be solved by whipping public opinion
to take recourse to extra-constifu-
tiona] or unconstitutional means?

tienal approach, by impeding produc-
tion, by disrupting normal life? which
Pulls costs and pushes wages, and
gives a thrust to inflation, Is that
approach going to solve the problem?
Or is it not the requirement of the
day for all of us to show the utmost

I am not for a moment going to
hold brief for the Government.
Government must take squarly and
fairly the responsibility for its lapses,
for its acts of commission and omission
and for the misfortung which has
comg op this country especially for
the extremely poor and unimaginative

profiteers and racketeers. Not mmny
of these pepple are languishing in
jail? Many of them are makiog
merry every day, expleiting the poor
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wage push. inflationary spiral. The
official figures are now available and
we find in one single year a nise of
29.4 per cent in the whaolesale price
index. Therefore, it is 1o wonder that
the prices have reached concordian
height at a concordian speed. If the
country 1s to be saved from a bloody
revolution and chaos the inflationary
spiral has to be halted, not by
half-hearted measures, not by mouthing
platitudes, but by desperate determined
bid, The prices have to be
stabilised. The first and the foremost
need to take csre of the prices is
to ensure the utmost vigorous and
rigorous monetary and fiscal discip-
hine. 1 read the other day that the
aggregate estimated deficit financing
in the States for the year 1974-75
18 to be extent of Rs. 166,73 crores.
1 was glad to hear the Finance
Minister «when he asserted that
centre is not gaing to exceed the
umit of defict financing in 1974-T5;
in other words they would not go
beyond what they have estimated in
the Budget, ie. Rs 125 crores. This
was something that our economy
would easily absorb. I really hope
that he wil] stick to every word and
Jetter of his
financing. Some
so. In the life of the nation as in the
lifte of an

learns to cut one's cost according to
one's pecket, ons is lkely to involve
oneself in danger. If we do npt limit
our expenses within our resources
we are likely to land ourselves in
extreme difficulty, more serious than
what they have been s0 far. What
lack of fiscel discipline is there among
the States? This is the first year of
the Fifth Plan and one expected from
the States a massive effort at resource
mobilesation and & powerfu] thrust
towards augmenting resources. How-
ever, there is a growing tendency
towards fiseal and indiscip-
line, who resorted to aggregate deficit
finance of Rs. 186.T3 crores. The State
which leads in the matter of financial
indiscipline 1s the State of Maharashtrs,
to which the Finance Minister belongs,
with a deficit of Rs. 52.99 crores. The
second one is Madhya Pradesh. which
is my State with a deficit of 33.84
crores and next is Tamil Nadu with
a deficit of 23.97 crores, where they
are busy making a white paper for
more and more automomy instead of
being financially disciplined. How are
they going to help the anti-inflationery
drive of the Central Government®
All-gut bid is, therefore, necessary by
the States to mobilise all the resources
and augment industrial production
without which I do not think there
is any way out of solving this problem
of inflation, In this connection, I must
congratulate the Minister of Heavy
Industry, Shri T. A. Pai, The public
sector undertakings working under

if tackled ratiomally and effectively.
can really be solved But, no one
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seems to be worried about the power
crisis. It is here; it iz there; it is
everywhere; in Andhra Pradesh; in
Madhya Pradesh; UP is the worst hit
and Haryana and Punjap are sliding
into it. How do we ever expect the
production to come about without
adequate power? If the production
does not come about, I really do not
know how are we ever going to solve
the problem of shortages, If we are
not going to solve the problem of
shortages, there is going to be another
spurt in prices and this time it js going
to be the proverbial last straw on the
camel’s back. It is going to break the
nation’s back.

People are not willing to tolerate
any further price rigse, There is
shortage of essential raw materials.
Sir, what is required is industrial peace
because unless there is industrial
peace, a whole lot of mal-adjustment
comes about between the employers
and the employees. The employers
must share their part of responsibility,
In this connection, I ecxpect Govern-
ment to be an ideal cmployer and
Government employees to be ideal
employees. Any talk of Railway strike
at this stage, I think, is complete
subversion of the very existence of
parliamentary democracy. There are
any number of ways of solving the
problems. Are there not industrial
laws in this country? Is there not a
Parliament which 1g worried about the
rights of the less-privileged and under-
privileged, the vulnerable sections and
labourers’ problems! We have a
number of representatives in this
House who wish to take up their
problems. But, this strike at such a
critical period in the services, in the
cssentia) services is disastrous for the
emplovees also. Is it a way-out or
1~ 1t an effort somehow or other to
pressurise the Government” 1 submit
in humility that if o few political
operators wish to organise a strike and
hring about greater disruption. let
them bring about We have seen the
example of the Airlines strike. This
t.me it ever the railway people go on

APRIL 20, 1974

e mmp

Fingnce Bill, 1974 206
strike and they will go on a strike
only if they are mis-guided, they will
find it difficult to live in this country.
People will fight against them, Nobody
will stand by their strike. No one is
willing to tolerate problems and
botherations. May be, our railway
employees, are not getting everything
they need and they deserve, But,
certainly, they are much better placed
than many other people, many other
unfortunate people, who should not be
held to ransom. Therefore, Sir, it is
necessary to ensure industrial peace.

Then, we need, to adopt an utterly
new agricultural strategy, Our Agri-
cultural policy has been very erratic
and halting. We became extremely
complacent about our agricultural front
and about two years ago, we glibly
talked about exporting foodgrains. |
am not able to understand this We
were hardly out of the woods and we
are talking like this, We are living
from crisis to crisis. Every time, we
have a crash programme and that crash
programme crashes like anything. Why
not we have a long-term programme?
Regarding wheat policy, there i{s a talk
that we have reached the saturation
point  Representing a constituency,
which is a predominantly wheat.
growing area, I would submit we still
have tremendous scope for augmenting
wheat production. And a new strategy
in regard to rice has to be taken up
What about fertiliser? Kharif is in
serious jeopardy with shortage of
fertilizers. Efforts should be made t»
supply fertiliser to the farmers. There
is about 14-15 lakh tonnes supply-
demand gap in the economy in regard
to fertiliser

The distribution s)stem i1s extremel.
poor Sulphur and rock phosphate”
have been imported They are lying
at the harbour, at the ports for month:,
not being taken to the (fertilize
factories At the szame time, the
fertilizer factories are working &
hoprless by low capacity. In thr
pubiic sector they are working &
482 per cent while in the privat
sector they are working at 80 per cen’
of the capacity. What is worse, th~
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absurd and s:mething fantastic, Thase
who whip up public opinion against
the Government today are doing the
greatest disservice to the country.
They may be able to foment dissatis-
faction. But it must be realised by
the opposition that the people do not
trust them. At the time of the polls
we can settle accounts. But, in the
midst of the crisis, ean there not be
understanding at this stage that let us
rise above the line of politieal
confrontation and get over the crisis,
because we have got to save demo-
cracy? We have to help people out of
hardships and difficulties.

There has to be an extremely
efficient public distribution system, We
have gone back over the take over ot
foodgrainys, In a planned economy,
which must have very vigorous
control, how can we ever get out of
the responability of distribution of
feodgrains? I[f the public distribution
system s not properly orgamsed,
should we gu back on the take-over
of foudgrains or should we build up
@ pruper public distribution system?
Even in the matter of fertilizer distri-
bution, what 1s happening today? For
want of a proper distribution system,
there 15 so much of blackmarketing
and hurassment What about the
essential commodities? The essential
commoditics 1 this  country  will
cuntinrie to be in perennial shortage
unles. the Government take upon
them:elves to have an efficient public
distrihution system. All our talks of
sociul jusiice and helping the vulnera-

ble sections will always remain a
sanrtimonious humbug unless wc
orgamse a very efficient public

distribution system. So, that has got
to be done.

Inflation is remediable hundred per
cent. However ruthless the laws of
economics may be, they always yield
to superior economic strategy. Ome
has only to study how this has been
tackled in Brazil In the mid-sixties
Brazil] had a tremendous inflationary
spiral of 80 per cent. In 1963 it rose
to 100 per cent. Then it started coming
down and in 1973 it has come down to
12 per cent. As a result of the terrible
Infiationary spiral, there were inevi-
table political repercussions and a new
political party came, wedded and
pledged to reducing the inflationary
spiral, A financial wizard by the name
Antonio Delphin Nato took over the
finance portfolio. What he has achieved
can only be described as a mirable of
economic growth. He adopted some
of the most unconventional and
dynamic methods unknown earlier by
way of economic strategy. A study of
the Brazilian economy is wonderful

reading. There is a report by Dr

Hassy, who is an economist from
Boston, on how Brazil has tackled the
inflation and I would recommend it to
all the officials of the Finance Ministry.

He adopted two instruments. One of
them was known as “Monetary correct
index system.” They found out the
index of inflation. All the contiracts
which were related to prices, wages,
rent etc.. were brought within the
pattern of index. Every time, they
would load these particular contracts
automatically with induced inflation.
Suppose the Government issued a 5 per
cent bond. At the time of matunty,
if there 15 20 per cent inflation, then
the person would get not 5 per cent
interest alone. but ‘5 per cent plus
another | per cent being 20 per cent.
for inflation index That is how they
neatrahised the effect of inflation. They
also gave fiscal 1ncentives For
depreciation they gave not the book
value of the assets but the replacement
value of the fixed assets, They said:
change your fixed assets as often a8
you want and augment production.
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whatever the resources are, whatever
the revenues are, Government was not
going to spend a penny more than that,
nevar mind what happens, because
inflation by printing notes is much
worse than anything else,  The
Brazilign inflation submitted tamely to
this pragmatic strategy.

See these dynmamic measures being
adopted as compared to fiscal measures
that we adopt. Yesterday, the Report
of the Select Committee on Direct
Taxes (Amendment) Bill wag presented
in which g magnanimous tax concession
of initial depreciation of 20 per cent
is given. A depreciation which you
should get in the second or third year
is given in the first year, What
generosity! It was presented by my
humble self, béing the Chairman of
the Select Committee. This is our
gesture of magnanimity to our indus-
trialists as against what Brazil did by
giving 1009, extra depreciation,

SHRI B, V. NAIK (Kanara): Wil
you be able to tell us whether this
country will accept any disparities in
incomes which Brazil has accepted?

SHRI N. K. P, SALVE: There are
two points on which we will have to
be extremely cautions. If you allow
multi-national corporations to come in
with their capital as Brazil did, it is
very dangerous. We are not going to
tolerate that. The multi-national
corporations will only be sllowed to
come in where we want to bridge the
gap of technology. Never otherwise,
Otherwise, you are heading for a
terribly dangerous situation as it
happened in Chile.

So far as the social justice is
concerned. the Brazdean people may
have remained complacent about fit.
‘Weanno‘lpmwmdn@ndlbout
it The difference between us and
Brazil is that while talking of socisl
justice we have allowed digparities to
gruw year to year, Brazil has at least
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ong diml% lieves t
Weltare State In countty can @
be built on twin Joundations,

I want to submit one thing mare.
We talk of carruption. 1 do not know
how we can end corruption without
legalising political donations. I want
to say with all emphssis at my
command about cerruption snd that is
that one always aee others’
and never sees his own, Therefore,
1 do not want to indulge in any kind
of hypocrisy which the
Members may-indulge in. I submit
that coerruption must stop at the top
first. Our election system, our
political system, our public life, must
become clean, I cannot understand
how and public life become clean
unless we legalise political donations.
This double standard must coms to
an end

Then, there is a talk of demonstra-
tion of currency, Only those who want
to take the country to disaster will
bring about this sort of demonetisa-
tion.

In the end, 1 submit to all the
political lemders, the social worlkers,
the Sarvodya leaders, the employers,
the employees, the indu:trialists, the
wholesalers, the retailers and the
professionals that they must endeavour
hard to avold any situstion of
disruption, because disruption dis-
rupts production. Anything which is
anti-production, 15 anti-national 7
am sure with a determined bid we
will be able to survive the rrisis, {lde
over it and be able to preserve all
the reshed values and eur parliamen-
tary democracy.

oy o wro Rvarll ¢ (aTeY) :
w wm & wry ey fedgw k0
T & wrpAr aredw ¥ MY a0
g,ﬁfﬁ:wfwgwmw AT
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SHRI SHYAM SUNDER MOQHA-
PATRA (Balasore): Mr.
Sir, there is no doubt—and we all can
be unanimous on the matter—that the
countly 1g passing through the worst
ever economic crisis Every now amd
then we find an outburst here or there
student trouble; labour movement.
workers following work-to-rule or
some strike, railway disruption—hy
all of which the entire economy may
come to a standstill, And gvery new
and then ther is also a police fiving;
a ld®h charge. The entire_ police ad-
manistration is being criticised for at-
rocities for inhumaen brutality and so
on and so forth.

gnevance among the junior IPS offi-
cers up to the rank of DIG that they
are not treated properly.
retire they retire at Rs. 2200, while
1.AS officer retires at aknost Ra. 3,000
or a hitle more than that. The maxi-
mum pension fixed for the State pefice
officers is only Rs 1,000.
even an LAS. officer gets only this
one thousand. What is in-
creasing the salary of these I.P.S. offi-
cers upto Ra 2,500. g0 that they may
draw the pension of Ra. 1,000.

What is the rank of the Inapector
General of Police in a State? During
the British days, the 1.G. of the State
and the Chiet Secrstary were treated

E
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Joint Secretary. The I.G. cannot exert
himself before the LA.S. officers or
the Chief Secretary if he is a wooden
hearted bureaucrat. I have spoken to
many LGs. of Police and they have
got some grievances. I feel the status
of 1.G. in a'State should be increased.

What is the image of the Police per=
sonnel? One image is that of over-
worked police personnel. Another is
a tired police personnel. Yet another
is a brutal police personnel. In the
front page of Hindustan Times today
we. saw that even police personnel in-
dulge in things like asking young boys
to pimp for them. What a non-sense
and what a nasty matter is this. I feel
that there should be a Police Commis-
sion. ‘There was a Police Commission
in 1902. There has been a demand
for Police Commission for so many
years. ‘I think the Government should
now consider the question of institut-
ing -a Police Commission to look into
the grievances of the police personnel
and to impart to them civilised train-
ing so that they behave properly. Peo-

that the police personnel in

; are civiliseq and that they are
htened. 1 had, my own experi-
ence in England. They also indulge
in corruption and they also get into a
restaurants and feed themselves with
wine and other delicacies and get
away without paying the restaurant
owners. It is not a fact that in India
alone the police personnel are corrupt.
In many places it is like that. Because
power corrupts and absolute power
corruptg absolutely. When an indivi-
dual gets power, he tries to exercise it
sometimes in a simple way and otier
times in a brutal way. The economic
crisis is critical. The prices of com-
mouities have gone up like anything.
The price of paddy in 1971-72 was bet-
ween 47—58 per quintal; in 1972-73, it
was between 49—58 per quintal and
in 1972-73 it was Rs 70. Now what
about rice? In 1971-72 ;3 quinta! of
rice cost. Rs. T4 compared to Rs. 83
in 1972-73 and Rs. 104 to 109 in 1973-
74. 1t has almost doubled now, be-
" cause the current price is about Rs. 142

627 LS—11

per quintal At the Chief Ministers’
Conference held on 16th March, Shri
Fakhruddin Ali Ahmed said:

“We are certain now that we have
attained the Kharif target of
67 million tonnese . . The
rice procurement has crossed
three million tonnes against
the target of five million ton-

nes and, therefore the pro-
curement target would be
achieved.” x

If we are going to achieve the pro-
curement target why ig there increase
in the prices of paddy and rice?
People have got grievances. 1 sug-
gest that there should be subsidy ae
far as the urban areas are concerned.
Those who are consumers in urban
areas, the labour population and the
peasantry which are engaged in

working for hardly three months in a
year and remain unemployed for al-
most nine month in a year should
be able to purchase rice at subsidised
rates. Can the Government do it?
We can help the agriculturist who is
producing. We can also help the
consumers who are guing to purchase
these commodities in the urban mar-
ket from the retail shops. Sir, smug-
gling ig another important factor, I
mean smuggling of rice from one
State to another. Particularly in
Orissa. on the border areas this
smuggling has assumed a very large
proportion go much so the gangsters
and the hooligans are stopping trains
rizht inside the railway premises and
are indulging in extra-legal methods.
I'hey have entered into compartments
and have forcibly taken away rice
and the belongings of the passengers
who were carrying rice and have

‘createq a law and order situation. I

had a personal experience on the
night of 6th March. It happened at
Balasore station. For six hours.
three long distance trains were stop-
pcd inside the railway premises.
There was no police; there was no
administration at all. We tried to
contact over telephone the District
efficers. Nobody came and the pas-
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sengers were stranded so much so
wwse who had to catch planes were
stranded and those who had to catch
some . connecting trains were also
siranded ai the station. This is the
position. Government must ponder
over this fact, how to give relief to

ihg people, .

Sir, in Orissa, people have a feeling
that there iz not much help coming
forth Ifrom the Government of India
to Orissa to improve the economic
condition, I personally feel that
Government of India is alive to the
tact ang that they will leave no stone
unturned to help the people of Orissa.
But, we have seen, during the last
four five years plans, Orissa has not
received the due share compared to
other States of India. So, I must
now impress on the hon. Finance
Minister that while considering grants
to States, he must try to help Orisst
which is one of the poorest in the
Indian sub-continent,

some river valley
projects now trying to receive the
attention of the Government. One is
Rengali -ane another is Swarnarekha.
I came to kmow that there is not much
left of the Rangali project and the
Swarnarekhy river valley project has
also not been included in the Fifth
Five Year Plan. This is a very sorry
state of affairs. Year after year,
from 1967 till now, people of Orissa
have been ravaged by floods, devasta-
tions of the highest order and the
Government of India have helped
these flood victims to the tune of
crores of rupees. Only during last
year, Government of India gave about
Rs. 20 crores.
having permanent river valley pro-
pects to stop the flood menace which
is coming up year after year? We
go on giving relief to the people.
Many of them, like beggars go to the
BDOs, Chairmen of Panchayats and
Government. They go with begging
bowls and seek help. This happens
year after year. Why not we have
this plan? Sir. the Swarnarekha pro-

Sir, thery are
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ject has been finalised by experts and
it is lying with the Government of
India. Ine Government of India
have written to the Govermments of
Bihar, West Bengal and Orissa for
finalisation of the scheme because it
is a scheme of the three participating
Governments.  Nothing is forthcom-
ing from the State Governments, I
would request that there should be
some type of intervention py the Gov-
ernment of India sp that all these
State Governments are toned up te
the extent that something is decid-
ed immediately. So, when the next
flood havoe comes, we are prepared
with at least some plan to tell the
people. ‘Here is a plan ang it js gv~
ing to be implemented in the near
future’ This is one thing I wanted
to impress on the hon. Finance Minis-
ter so that at least one of the river
valley projects which are of para-
mount importance, utmost importance
and of great necessity to the people
is taken up during this Fifth Five
Year Plan.

As far as the tribal areag of Orissa
are concerned, I would like to im-
press on the Minister that there
should be some industries started
there immediately. I mean, not large
scale industries but medium type in-
dustries so that people may be engag-
ed. The tribals in Orissa are highly
cultured people. Their culture should
be considered in the proper perspec=-
tive. The community is dwindling
at such a rate that after the family
planning drive, after about a quarter
of a century, we may not see any tri-
bals in the State of Orissa. This is the
position. We must give them em-
ployment. We should have small in-
dustries.” As Gandhiji said, we should
have small industries to feed the
village people, to make them self-
sufficient in their own spheres and
thesg 'small industries should spring
tup immediately in the tribal areas so
that the tribal people will be happy .

and employed.
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Last but not the least, I would like
to impress on the Government to give
relief to the weaker sections of the
society from the nationalised banks.
People say that nationalisation of
banks has become one of the biggest
hoax. T do not think it is a hoax.
It was done with the greatest zeal by
the Prime Minister and the taxi-dri-
vers, bullock-cart owners and rick-
shah owners gaid that some socialistic
thinking is round the corner. But
what is happening? The agents and
managers of- the nationalised banks
are denying the benefits to the poor
people. They give these benefits to
the big business houses; they are hand
in glove with the businesg houses:
they are colluding with the big tra-
ders and they are denying the bene-
fits to the poor people. Only today
in- my constituency the handloom
weavers passed a resolution about the
noh-availability of credit from the
nafionalised banhs to the poorer sec-
tions. It is happening not only in my
constituency, but all over the country.
The poor people, the weaker sections,
they are denied the benefit of credit
of thé nationalised banks.

1 say that the bank officials who
indulge in this should be given the
most exemplary punishment. You
must remove from jobh or dismiss 20
such agents or managers.” Then peo-
ple will have more faith that here is
an administration which listens to
them -and not to the advice of the
bank managers. Otherwise. what is
the difference between the nationalis-
ed banks “arg bankg in the private
zectot?

Then. let there he coordination com-
'mittees -in every district with which
the Members of Parliament are asso-
ciated. Nowadays nobody thinks of

a Member of Parliament, While
considering the question of giving
benefis ‘to"s¢hk  pedple the bank
agénts snedber think that here arTe

Mermbera. of Parliament representing
ten Takhs of people. who should be
associated ~with decisTon-making.

Whv not hive some committee at

every district where we can be asso-
ciated? Then .we can guide the peo-
ple, we can help the people and we
can also bring home to our Ministers
the position prevailing in those areas.
So, I suggest that Members of Par-
liament, to whichever party they may
belong, should be associated with such
committees, and let there be guch
committees all over the country. I
hope the hon. Minister will kindly
consider these suggestions.

Wt T fag Wit (R @ awmfa
wery, @ fer ofcfafe § ot faw
fodas qwr far mar &, o & fom &
ferg fafaet oix fafeT 72 #r
FUTE [T AEAT §, i W AW AT
st mfas feafa & <7 & 7@ o=
qAZT T@AT THEAT AT

az ara @At g § o faer 2w #r
ga-anfg =@ aF 9T 7T S g fF o7
F qUHfaET qvA 3w AT § AR
afs afer v ofq far faaer e
faadt & 1 33 F703 Fwex @t wfw F
91 291 gAreT gy fawme 2w 2, fomd
FaTe FTaeeTT AR afrw awfa g 71
FwE A F; 50 qfavE Ffe 9fe 1)
forz ofr oo R AW a4TE, Wy,
aegAl &1 T faaar, sy, At a1
Ffgmra @gm M 9T # foaaz &
famr &7 fawm 3

1965 ¥ wfy aafe afq far, Sir
480 9T mar. fAa@ g ag W
TZ &7 417 AT &1 AT 2 ) A &
RTaT ag ¢ f& 3o fawme 2w & 9gi
a« gvaet g1, @fqs qra=r g T 2w Ay
g & s Gfw T 16 I
29z ®dr 797 qfw g, <7 7 meen
F TG § INEA FgT & T(1F gear
s, g U= faen & fawm & 1 o
F ezt dvAs En of 1o w enar
T ag) & W< <A & fegwa § agEd
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Fowr ¥ et A AT T = @Y
ot &, 5 ¥ warr § vpre foAr € ey

gt fam @7 & WYY eA 1 o Twl-

W &, e faeer oy & 1 sy
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gt we e, sk W e we
e Aw ¥ wrwor o& mfY we qwr )

#thﬁﬂmmtﬂr

¥ oY fadT W wwd § Afew Nt ww
gaTd s #Y Ay & I ¥ FAT AN
qARqEASTARATE | gETC Ay e
Rw & et o) g wara ey
agy v . wE gar @ wff ¥y,
¥ qF A Al 1 g% fee ® v
o e & weavm war wWe §
oA wre e ar § 1 & el e
71 S g fv o o e
¥ oY Iahr ¥ @Y ayx € oo § vy
TE AT F F9v agw Pic g Wt ag
¢ Y formrar s WY g wfigg )
¥% g 2%a § F 50 fowe xard v
s wfa & ot fog gw s da wY
aE v g 7 wdlifE qelt & o §
grr faferr it Siewr qfw w1 25 wfir-
o &1 e e ) Pafaw v @ o
ATHET TTAC A T § A FART ¥7
g T enw e ) W e W
Tﬂﬁﬁmeﬁﬁmﬂﬂ?
Tg wwwr wife o ey A § ¥
wfrr ¥ wiew smeg, afee ¥ qw
gRTY BT Wrge g fe 9 g T
*7 qrt § W Y A Py andy, W ¥
vaTRT e WY wifiw ifa o g A
g et § gt oofc et ewTe T B 1
wut WX v qrft it “Prientt a1 W
gearr & 1+ wrf guq fawk W
T T § 4 @ W Wy T ¥
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AT wTaE TG TALE AT AR A A
[T A T E L TN O a8 wgn
TE g R 9w T AT a8y f
#711 wifge faaq fsa0 o0 qor an
marx & fan frmfoowa s
o sfed wA T A g wfew o
wrdtifze miwiwa & 7 1 wvr gy
A A FPNME TATE AR gnRy
gmrT WY o ofEEes agdr
& AT g wn @ W0 FAFATRT
F1 9w Afy Frmiooad & e w9,
wifaz o7 #71 Y37 TF Q7 W A gk
wAT ¥ 32 0F TR TR vz Ay §
srorifor dz1 44T 2 TR S E AR
AT FHEN R Awr A FAL
TAET A T 71 040 P AR wAgd
¥ &7 fovar | 2 39 7 sARn
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AEF T AL ¥ AT qA0 4 I
wifer foar 3 f5 3481 §9 AL 2
TafAT ITET TS IEAT R HIEN R
frar s, fagiar # AT A0 2
731 g |

ofT TTo Afo ATAE |

SHRI B. V. NAIK (Kanara): With
your permission, as I was not certain
of being hore day after tomorrow, I
had made this request for your indul-
gence to allow me to speak to-day.

Sir, I have nothing very radical
and . different to offep .from .whai the
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previoug speakers have already spok-
en about, namely. that as far as pro-
duction in this country is concerned,
we cannot make a.compromise. Here,
while welcoming the Finance Bill, I
would like to draw the attention of
the Government to certain specific
proposals.

This Government hag come to
power on the triple principles of
democracy, socialism and secularism
and the recent events as well as the
ufteranceg of some of our leaders,
particularly, from the Opposition
make us cast a doubt whether an
abiding faith in the democratic form
of Government is reposed by some of
these leaders of public opinion in our
country. For example, I would quote,
the other day the leader of the Swa-
tantra Party,.

Shri Piloo Mody, in and outside the
Parliament, said that the democracy
in this country at best can survive
till the end of the present session of
this Parilament and that his more
realistic estimate was that democracy
will be extinguished within the next
ten months. Sir, ] am not a prophet
of doom like him nor go I hold any
brief to an un-bridled economic crisis.
I do have a gloomy view with the
mounting economic crisis, but it those
members of the political parties who
'‘make it an article of faith as far as
the form of government is concerned,
if these leaders of public opinion, if
these people in high positions in the
naiona] life or our country, deal with
a system has been in operation for the
last 27 vears in this eyniecal and ‘in-
consequential way, then T think all
of us who are participating in this
Indian democracy are ourselves to
blame. Sir, T am not bringing in the
party line here. T am  specifically
mentioning them here so that there is
no question of misleading public opi-
nion. T would therefore feel that we
have to take certain econstraints. If
we do not believe .in a demoeratic
svstem ‘of Government then we have

no meral irtespective of legal right to
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participate In the demociatic form of
Government, There are extra-parlia-
mentary methvds for the .1embers of
the exireme left as well as for the
memberg of the extreme right, lhere-
fore they do not have the moral night,
though they may have a grudging
legal right.

Comung back to the point raused by
Mr. N. ¥ K bSalve, about Lrazilian
expersment he had been categorical
in hig reply tg the query o1 the inte:-
Jection which 1 made, that while the
Braszilian experument today has prov-
ed extremely successful, the whole
economy of the country is now bus-
zing with actvity not unly in regard
to the bonds, but even in regaid to
the interest rates on the drpuats by
the bunks  Therg 15 a price index
system 1f there 13 a hike in the
price, rise in the index price of the
(omodaties, accordingly a higher rate
of interest is added on at that tune
when the interest ¢ credited. There
1s a periodical review  But what has
_happened in Braml? The dispanty
between the rich and the poor has
increased Here 1n our country, in
the sort of economy and econopuc
theory which we are practusing n
spite of our socialistic shibboleths 1t
15 not a question of the dispanty
growing but the rich becoming richer
but the poor becorung poorer That
neans the purchasing power of the
vulnerable section ol the society in
this country 1s falling. Tt is this
which we must be able to check

There are no ways of augement-
ng the purchasing Ppower of the
poorer sections of the sociely except
by giving them budgetary suport in
respect of the distribution of these
basic essential commodaties.

The hon. Minister of State for
Planning Shri Moban Dharia went
into this question the other day and
he has added certain items and
brought up the list to twetve. This
would utter]ly be an exercise in futi-
lity unless we are able to make a
dent on the agricultura! labour, on
the blue-opllar worker and the pre-
ductive and working poor. We should
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make davailable these aiticles to them
becausc they need them (0 make a
living Minimum number of comnio-
dities have to be distributed in
order to augument thex purchasing
power and these would be hardly
BlX

The hon. Minister for FPlanning

who knows very well about the
planming  piocess as well gs the
needs, hay addeq items like hydro-
gerdted ol What percentage of this
hydiv genated, oil 1n this country
manufactured by the Hindustan
Lever Lmuted .5 comsumed by the
Mdses’

1 would, thereto.e, sa, tatat the
sJaggestion that he bhas made, re-
guarding nmuxing up of Mao's cultural
ravolution, the Gandhian 1deoloy as
well as the marsista philesophy a
proper mmix—which he has been ad-
vocating, would be made more spe-
afic  Coming from that high office
a4 the Planning Commission, I would
expect a greatc: amount of clar.ty 1o
tlunking as far the commodities are
concerned—a staple food, one cereal,
one carbohydrate and some standard
variety of readymade cloth, I think,
should be enough, and some thcre
additional 1tems of absolu‘e pecedsity
(Lnterruption)

Roofover the head 12 kept outsade
It will still be too extravagant for
a puut country lhike ours At least
lo keep the body and soul together,
if the State cun take care of the
abuve thungs, that would be a great
achievement

I have, peichance, to go into these
things Waat are the ways® In spite
of the best intention &nd the draft
document says that there shall be
no deficit financing durning the Fiith
Five Year Plan, we have still land-
ed ourselves with a deficit financing
in excess of Rs 100 crores There
1s no guarantee that this will only
he the extent of deficit fnancing.
With the demands that have been
put forth by the warkers in the
public seclors of our country, it
would be no surprise if the defieit
finance at the end of the year ig
many times more than what has
been contemplated now.
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How then do we deul with 1t? I
am a belhever in the concept of non-
alignment But, still, we are gpend-
ing for the defence of owm country
about Rs 2,000 crores ‘lhe hig
countries the super-powers jin this
werld, they spend as mucli money
for one year as we have spent oul-
selves in the plan out lay of Rs
55,000 crores The budgetary outlay
for the defence of the Supe:-power
countries ke the US A and
U 8.S R run into nearly 100 bilhwn
dollars or eighty billion dollas
which 15 virtually equal to our total
outla in the Fifth Five Year
Plan.

Now, if we are able to enter into
a comstructive auagnment, as far as
our Asan Collective  Sveurity
Arrangement 1 concerned, without
any inhbitions regarding ideological
symemg in which we may be lving,
mnd it we are able to ente: into 2
constructive understanding and ah-
gnment with these countries, 1 think
there will be a very substantial
amount of savinge in our defence
spending which could be uged, by
proper utilisation by the Finance
Ministry, for the purpase of subsidi-
sing at least our public dutribution
system of the essential commodities

i you can kindly permit me. Irres-
of the sources of revenué—

In this country,

Ganesh, our Minister of State for
Finance, will have to admit that the
State is the number one monopolist
in this country if we mean the large

of the capitsl and the
wmvestment. According to the lategt
of capital

takingg in this country goes
Rs 5031 crores We are manufec-
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turing anywhere from a pin to saro=
plane or froth shooes to ships as one
would ke to say. Thig i3 the size
approximately, about eight 1o ten
times of the biggest monopolist,
Shry J.R D Tata in this country.

Therefore 1f from the returng for
the first year, for our investment, we
have been able to receive Re, 17
crores, why i3 1t that in these ten
big gianis Like the Hindustan Stesl,
Boksro Steel, Fertilisers Corpore-
t on, Heavy Engineering ‘Corporation,
Food Corporation, of Indis, Nations!
Coal Development, Oil and Natural
Gas Commission, Neyveli Lignite,
Shipping  Corporation and Bharst
Heavy Electricals where we have
;nvested 1n all Rs 3,665 crores. I do
not yield any surplus to us Why
should noy be posmble for us by
making them funclion Pproperly to
expect at least a 10 per cent return
on our investment of Rai. 6,000 cro-
ves That will come to Rs 600 cro-
res per year and your entire budge
tary deficit will be wiped out There-
fore, it s of peramount importance
ag = State investing in public secto:
undertakings to see that these undel
takings come i1n for special review 0!
the Ministry and it is necessary fu
us also to debate 1n detall about
them on the floor of thug  Houuse 1n
order to see that they become sccu
untable to Parliament.

ot W AR faerweTT (I"ih!)
garafy oY, wrew Al 9 & SAN
faw %7 EWNA 7K & feq @t g
g @ vt oS & e T e
Frua ww (s wrd § farre word
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A §Wg AgE, T g fF g
Izt a1 QFMTHN G atg 9% 99
WY E—0F sd% UHATHT AL OF A
I A QEETET AT ST A0
fredig @@ &% odamr & faedd
g | % UFMEr g gy W W@l
2| a5 et 4yt wrfgean wfge
ag qrFd qFed! TE A1 AA QR ATHT
q% IHHT TAAT q@aT AT §H D
UF T 9 | T qF g o
F1€ ST A AG o & fow lawe
¥ 3@ T TR BTG qR A
QA R ST TR FY W
afedr @1 1 g | AN @
g% | HT AT UHRETHD &7 g
g ¢ f& gl sfwr dafeey
_ ST WG agdr afea @fen Sifed
a'{n,aﬁ qeraT Jrgat & | sfar f9fadr
CFT agr AT W agd W el 4 |
ag 4% g & gar agt famsa 2fam,
gsfeaw Ifaw, dffewa fvr aa
&, srifaae g € @fF7 &ma |
aFTY FgaT STAr § 1 3F@w W § 7

oy mnfaT feafq Oa) & fomdt g Avai

L FT FTH AGI 2 G & | AT wA
FIfaet F7 g, SUHI gH a7 T8l 917 &
ST AT CFATHY ¥ 0F J1 9T #
s & fo g% uF = la Ao 3w H At
- gard @1l T FY amd SARr g
SYTET FIET AT | @H FA FT A
ZUN F6 FATE H] & W@l &, IAF! gW
AF TGl X qI | @A FTT A1 ATRG
qT FY FITAW ST FATH Fd & ITHT
TAFCT AL H1 AT FET 9247 § AR
S FATEST 9K &9 HIE qravel TEN I
qF | fEaET A gTSE § aweaT qo
g fF &7 SFWT 9T Fedd F, 9
A55d I 919 § ITH! g9 F9 FE | FI2
% g § F% 9% geTEd wmn fw
HIad FAT1a gH A% QFEUTE HATT AT
627 LS—12

T JeTd 41 S HW § 9 afa Fs
s:mstm:r#rvmaama Hig A1
ual sULT AT 919 § gAFr dEER fah
GRA WS 719 F fau 2 afFT A
AT 93 W W% AN del HT 97
@ § | QaT Arqw AT g g 9w g
g, ®1E Y <ot & ST guET Sl §
I gH AW AGT 939 4T g |

- gH GuIEEl #4 Sqer #1 aw

. FY &1 AR 38 WIS A @ faare

27 &1 3B qE WS gEQ fwem@ <
g1 g & w=T oF AR FAEE!
A9saTEdT § AR A a<H GSraar
HAAIEAl & | gATT gl aF §4a §
ZAY GSTATEY W4 AIERT FT AT AWAT
g g®1 ar waa faar &, 4 ar agt
fagam § wfe S99 s=erRal #1 g9
7EF AT & | GHISEET HA awar F1
g9 WM AT g1 1Y § | qATTATal 74
saear & ferg o aal &1 smawasar §
ITHT gH HIAT 41 91 § | AT aF
g & "ua1 auvedl wderaEar &
AR W SaT @ & AR A & gSar
WY 9Tl ¥ | gHa™ ¥ @3 g
T 2ET T AFA g ATLT ST AT THA G |
miﬁﬁﬁﬂéﬁ'ﬂélgﬁaﬁﬂﬁﬁaﬂ
fezfaem & wra #m a3 | 38 f@ara
oo G @ , B WIEN WA qHA
3@ | 99 9T g9 94 | 0 ET 33T FI
Za Fifaw 3 | 5T H a1 9%ar ¢ {6 g
Tt 36 FX 42 | F1% 98 7 F
wafaai fFy &7 ag 5 ag aFar § -
ar gz a¥9g 80 4 | 3L are a@fea
T g 4ZA2FL @M, a0 HE ARl
FRUAT FAT 3 | AC [T TXE Al
wefaat ar g

g aTHfET & @ A g
afeT ga dmifes 7 a7 9@ &1 7T
g9 4% fem #1aw 4 FC @, feal ®
HRLAIE FOIAT T 41 &% , FHaT a0
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e § TEET dAaT 7 ®T T, ¥
gfa® T wTgd & 398 ant ¥ g
qH T EY A FTH A AG AHAT ) WH
AR W & A F gEWOT HA AT AT
wifgr, oo gOTTY A @ A@ W
FRTL ATRA TEAT Afge, WYX JAR! AT
FA A T g7 Ay ffaw F7A

g

wgi ax fxfrfrz emafar @
FAME, AT WE AN g AT A
g% frim & | AT e st e W
MeTaT R as g awa £ ¢
a1 :fazq wmAy & fa 7 e gw ffwbrr
wreafen & ®/EZOT 8 oW ZTY
argewd a3 at f:fefar srAfar am
T, RTRAFATE | RTT AT T A F£4Y 2
Ri7sAFAr R A H QO FT AT
7fF7 e swarzfezs @1 ¥ 397
g% ad o7 a1 qg fefefaz req-am gn
7 33w | wvy frafr g * fe oEwoaga
smar gAarsfeey Ay ¢ i3 nI-
fafagwa & wmizfrRrrr g suw
LI AR A A @Y ng X faq
wAR SfREA FET AT AFATE 3T T GHR!
AT ® fa=rewTaT iz

# W ST ¥ AFNEY
7T g, AFFWEY ¥ F A3 ANGT
7 g1 ¥fwT nF A T AR 3
gy orfafasifea moirrt @1 e
THT T WA ARV | T STTHAwA
B AW a1 Wfgy E9TT WiTz
g gar afgn i aw Ag8 g¢fama
gy nar AT @) & v 2w dAam A
T 917 § W7 SINAAY AW #p
TETANA ¥ &Y 7, %A fom wg we
aft At & 7 vw o7 g AT o
fasTX FEATEAT ¢ '
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wa ¥ o) wiediaqudy & wy @
A Wy ¢ S wET WEW |
AR T JTU FH G R I T
¢, syinfer aliw A s 1 Mgt W
93 fa syt £ arae agy varar &
agr 1§ Tavkfes yedegmor At & 1
agr 9¢ QfafaifadY ax 7@ §, A
dvn TR wY w1E seRge g §
AW sEId qvglara & fam fedw
FE I | AFTUTE AT IR w_TAY 4, -
a7 4 w=a 7, 34Y 97 I fasd v
TEAT & | T4 /I ¥ 0% 1T qrfegmie
¥ fam Asg7 99 T T RAVT WART
fomar ¥ 3% fgar g8 1 gy feaY
frw a1 9T 7€ e &) Yot &
FTAT T At 4 Fr€ 717 TE Ar Ay §
n& nrarrordy ¥ Wi fww wr wpt
Fr sy vt arfaaz A § L wr§ 3aw
ufawre 21 2 fr 3 woAr 97 w7 79
T7T immaAr ® farmm w74 oAl
Earafzr AR AT ST ATga s
33w 71 fAma Am Fer 2 aw & ooy
AT AFF Tq4 - W1 K18 49047 A9l
fasrer sma « g tamfor 9% T§r
o AR 27 P afzart d mE e
@1 1 areaed 3¢ ey AT 2 faan
aqAr ¥ vy @ 3av sfafafaur s
T FAT 1Y 7

TN OF T TR | ATV AWM A
T4 AT NRTWTATAEY &1 AR AT
AR I mArzT e R 1 gw g k)
#fwx 3w @7 ¥ wa ATM awy wEw i
T W ) e R A e e
AT ¥ AT AIE T T w0, Agl
e qeeT A, Y G, 1
¢ WAl TRA, &A1 KT % A @A
T ¥ fm o aam o Ffew
FATET T7 TRT ATA BT & W] §
w27 varedr 7 o FradY gova a4
LARLE LRI IR LR LRI (I
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B HEHTH qAT AT A 3, ATGL SN
@i, 3efeaw ofar @1 var f = 7<
FTH FIA aTer AAGT WI B AL 3T 9
%\ fa feary & fao smrg &) 9@ &l
oY | BET A W TQ | G 4O 3 A T
WY f& agi ax AR F@d AT IAF ATE
s15fm T R F AT AF gF, HIET
Afas oY g , BraEr arer WY g AT
I7FT At SE FY TR ERT I T AW
. WET WA AR 3§ AN T T
wg fredt & &) ¥ AW w9 @mSas

TAET @A A M F e g e o

& gy W £, dusrg w7 gfean
farear T @1 2| A GHET FAAE
Ty a1 @) & | ag g7 o & B dar
-} & &Y awET &Y g FE & fAQ .
wgi ¥ qufafa aa 7 &w 957 8 9%
oy famr & o 23 W ) 2, HE
& aTeT, " AR & AT HHIT A T
forq 9T g8 a1 @Il ar|r QA
fear s 3B wrAw fafed-a@i

fear 5T F77 f% dar 787 2 AT IAAT

gz oz F7dr af 04 T F00f
I T aff FH A 17 FAT 15T A HHET
g ag agds 913 E &1 oy Y S 3 EE
& FTAT 98T & Wi Admn ag € %
EET Fad| 9T @Y &1 3HF AT H WG
edTar ¥ faame #3) 2AF WY 2@ fF
& TAGT HI A9 FF F F A9 qFd 3 |
AT #1 am a7 T FE T 49
frarer w&Y @10A | WY @9 F@r a9T @
ITAYIT YD, WET AT T2 Ay AT 2
T FY g0 G WY IT A B | AT
Y gaE A | B 9g T9 FA, B AW
73, ¥T =1 39 a1 A gEEn § g 8
STT 1 gfaar &1 a3t a3t swenr
Z9 21 a%dr § a7 3T 2HH! W g ALl
AT |Fd 2 | AT 9% foraeT 7w gsar
§ ST W 3AM, A% A 45 FT
fast #% qa@ ¥ G9EA™E A BWrL
ATSHFA 19T I8 § {6 ST AR I7aU
Hams@Ed NiT@W 97 37 §

7 Finance Bill, 1974 VAISAKHA 10, 1896 (SAKA) Finance Bill, 1974 338

oty ST %1 wraw &Y A8t arar § %
& Y Far § | 9 SEKT Q@1 Tl g Al
a{g grar &1

mifas @we™@ W1 gATe |TEA
Hz am @sr &1 7w fag Arg gaf ST
¥ g fF qfedea TR gRA
FTamY § 61T AR & AW 6 I
oaT FYF & (FQ WSFTT & | F ;WA
¢ f5 qum awg dfedwy @i
a1 ATE AT & G AGATSF AR! |
ag o & fr Ofedss aefa I
nxgerrae Fedr 21 afew gt
AR q% wergAd #1 TV FHEATY § Al &
Fef Ay &1 Aa & gAFE i 2
a4 faferea qEt s wgria A7 &
qferdYaer aréfr 1 st fover T 1
ST ASFTA F7 | AT AAZT HAA 71T
Z3ATE AR FAT ATEd 2 | TAAT AT
qreFT WY AT & | 72 7= & {5 srwar wm
T@aT JrEar 2 | afET SER TEAT T8
fasar 21 WT I8 FIG @l ¢ | WA
AT AT 27 99 #1E AR EETS,
o0 T8 <MA2¥ q AT FLAT F I
7z faow gy ST At Ag gFw A &
T AT & AT FA9 & e 6 AT g
W § fF e 3 §8 A IFAT
FY & | 3@ AT Fgal Aredr g
FHTLT A1 Qrerfad 21 93 1% a1 A1fed |
qWET gTATT TN & A(@O ATgT AT
#1 U faar w0 9z OF FEY 2| AN
ATATYY aRAT 0T | IAET FEEATAT F 1
ZT FT 2 A1 I ¥ AT IAST
FRTATE § 343 FX UTIHT & FET R,
T 9% fa= AT g | SAHT aqrEr
ginr fF 3ga7 dar @+ 2@ g AW
F2Z1 7 Tg QAT FF 3AHT B T4~
FT FAETENN fF garr " AeF ¢,
g4 AW FT AT FT g HEATE A LT
¥ 9 ¥2Am 3 | SAat faer FT adET
ZT FW & gH I qE IAC g | FF
I W@ { TET g AR &N S TF

"W IR FOHIT H AL A0 A
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[ w7y ErdTe)
g AET WY | Hoge a1 GaT FWAT 8
aw & fen ot F2y wEY wy e dr A
FEaT g 1 wfzw smY #2 w2,
Toore gl ¢ 7 Sawr da foem & 6w A
far feom & faq sz faadt 21 93
IEET ST T T gmr §oar fww
e ZIHT TUHRT Z2ATA AT T AT
TEITE ) T argar g 5 seEr A
faar &3 sa@ o fa=re fram 571 39
FY EH AR F TIAT 24T FHATY ATl
QYT qTAT FATAT ATEA) ST A4 7 4G
AMEAT 937 2T Jfed fF gawT A 2w
aet wera F, wferr ardf 20 wamdr 2
afer ag oY 294 W uF aifzfanz
# 1 foraeY s 2w Awige fram & fa
HFag AEAT AT FLF A TIAT AAA L
fero sr=ar 21T | 37 I AT FHAT A
urfew a0 T 2w &1 qAOT4T 2 AT
IHF T H A NMEATAZT F SiAT AT
fragiifgad g i fomfaasabiaT °
gg ATFAT 947 &1 smAT I9 faT gwry
qUEATT g a1 SmAY, 39 fa aifad e
TS ST NAMAEE AET FT EA |

“f g AT g frEw amadw |
Traa: U8 F2 AT AW F3 | AEN
Fr avE AT o fao eqr AT R 2
|EMG FY AFEATAT T ATT BIdT AAA
T oEEE | TR TAOIHT AT AUAAT
F1AZTA a0 | 777 47 T fT aiw
TIT FTAW, H1E (17 3T 777 0 H7A
F fwra | 237 4) FEegTAl FY 2T T
FT FY5 7T ITF 33 1

[

27 weal & am | faw fadgaw v
TTAT FLAT 3 |

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Sir, while
rising to support the Finance Bill,
I must underscore the high rate of
inflation. The food gap, the ferti-
lizer gap and the fuel gap have
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brought lefore the Indian adminis-
trators many imponderables, If we
wani {o beat back the prices and if
we want to import adegquate  fuel
for our domestic needs and if we
want {o sustain and later on inerease
food production in the eouniry there
will be a draft on our forcizn ex-
change to the extent of Rs. 2100
croves, almost 95 per cent of our total
earnings, The situation is grave in

the extreme. Our economy iz in a
state of siege and the developed

nations have launched which in bhili-
tary parlance is called: “>aveloping
action”. Uncertaintieg, onxiztizz and
impenderable's arising  «ut of the
high prices have affeeted different
layers of sociely. Some of them are
mute; some of them are quite vocal
Tt appears that we have entered a
dnrk tunnel of necessities and restric-
tions and it will rcauira all cur ex-
periise, econcmic administra-
tivea counled with onolitieal will and
the mobhilisation of the masses fo
find our way out of the tunnel and
thi= gathering gloom.

ond

Our Finance Minister has done the
best in thig situation of consiraints

and has to be supported. Rather
than going into the nature of tax
affort in detail, T shall concentrate

on the lines opn which through micre-
plana  distriet by dirtrict. aachal by
anchal, we might try to fight our
way out of the gathering distress and
gloom. As regards the tax effort. it
is more or 1ess an the lines of the re-
cemmendalions of Kaldep and later
on by the Wanchoo Cemmitter exce-
pting in one important  particular.
K-ldor had reeommended az mart of -
a total arrangement high taxation on
cxpenditure. Now that we know the
injurious effects of black-money, this
tax on expenditure was very ncce-
ssary. The -enhancement of excise
duties cannot take eara of (his sUg-
gestion. Five starred hotels are go-
ing up. Black moneyed multi-millio-
naires and the new rich are spending
their davg in these five starred
hotels. Out of five rooms, {wo are
occupied bv foreign tourists and
three are occupied by our indigenoms
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new rich. There is conspicuous con-
sumption. We bring in a lot of cotton
for our export effort. hut consume
textiles internally. We import news-
nrint, We waste it in hlazing adver-
tisements for a high life and for high
jinks. Sir, development in 2 demo-
cratic society is always difficult. But
this inflation, whatever our frisnds
on tha Oprosition cide  might sav.
is a worldwide phenomenon. The
rate of inflatiopn may vary. In India.
it may be 40 per cent and in some
other country it may be 20 per cent.
We hsve imported som» of the infla-
tibn from abroad. But, how to
counter it? This is the poser.

Sir, firstly, I suggest that our pub-
lic sector undertakings in coal. steel.
heavy engineering and in electrieal
industries should imnrove their per-
formance angq should increase their
capacity utilisation. TIn: regard to
steel and coal mines, T hava suggest-
ed and I suggest again eaptive nower
plants. There ic no other way out.
There may be jurisdictional disputes
betwesn the Ministries but  «without
captive power plants, in cnal mines.
the lives of the coal miners will he
in ieorardy, We do not want repe-
tition of Jitpurs. So. we have to
captive power plants for the safety
of the workers and the working of
the mines and we have to have cartive
power plants in steel plants, if only
to take away the alibi to which some
of the technocrats are clinging to,
saying ‘there is no power, and there-
fore. we cannot utilise’. 10 MW. 15
MW power plants. some of them
mobile power plants must be import-
ad. Thew ecan see to the peak loads
requireqd by steel plants. By this we
can improve our capacity utilisation.
Secondly, Sir, the authoritv and the
fimetions  of the Burean of Public
Enterprises should %e re-structured,

MR. CHATRMAN: You may con-
rTinde now.

SHRT CHAPALENDU BHATTA-
CHARYVYTIA: Sir. T have spoken for
anle five minntes, .

MR. CHATRMAN: You have spoken
for ten minutes,
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SHRI CHAPALENDU BHATTA-
CHARYYTIA: Kindly bear with me
for another three or four minutes. I
will only read out the points,

MR. CHAIRMAN: Still, two Mem-
bers have to speak. At 6 p.m., we
have to close the discussion.

SHRI CHAPALENDU BHATTA-
CHARYYIA: Sir, our planning
model although very sophisticated
is -based on wvarious national sam-
p'a surveys of very rlender sta-
tistical base and is not supported
bv census of consumption. This is a
must. Otherwise, this process of re-
gional variation through different
macro-plans will go on gathering mo-
mentum. Our region. Sir, Chotta
Nagpur is now faced with Adivasi
agitation, due to arrested growth, one
crom economy, failure of raing and
forest laws and using. Now, 20-30,000
Santhals are taking out processions
with hows and arrows. We have to
do something for them. T have sug-
gested and still suggest introduction
of dirv farming techniques, growing
sova bean and sun flower. We have
alroady started growing there low
nicotine content virghinia tobacco and
entton in demonstration vlots. Then,
Qir. T suggest rehabilitation of four
mainr industries in my region, name-
17. mica. shellac beedi and tusser all
Tabour incentives. If we take care of
thasn in the miero-nlans, or in the
various national schemes, if we force
the nace of growth of thege crows,
Chotrnaepur will see  another day.
Naw Chotanagpur is between two'
socfore, one glittering highlvy automa-
tic sector, and there ic a vale of tears
nearby We have to think introduec-
tion of intermediate technology, and
intermediate sector, so that this dis-
narity in economic development het-
ween district and distriet. between
one region of India and another is
slowly remcved. With these words, 1
surport the Bill.

st amA> qmT anf(7=waT): Tw-
afg 7w, # fawr freass 1 o9dw
AN E wew ¥ §8 fA Fw
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A1 ZH TIHAT & T3 A @1 5
Fr {7y 7w 2 AT 9T 212 |

femrmafrgarTand | giagaa
91 & A7 FfY T 3enEA ﬁf% FI AL
EW WS ZA A FIR AL ILTOA AT WA
A TG AT AT F g W F
80 ST AN T4 ® o) 727 &, |ar
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TTHHETE | AT AAN F( FIEA R
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YFEIT WOJATT JEN N qAT 4 )
gafao §wgm fr gAdm faq qar
Eile e A e 2 1 el

qT T AAIT 71 737 ge A e
FY UL JOT AT CTT F FAT A0 E |
fazre # 428 T3 uxg w7 a7 9fF
& far T 50.28 § 37319 arav foar 4 i
TG 07 FAT A9 F w37 v wq
i forn € Y Fraedr Zt FEr ) & s
straar o ag gor g ar @ afem we
2 g Y &1 WA Fror AT fagre Ry afy
F1 q3 12 90T 21 ar 12 afqoraa
7 MG TTTGTTT ATHAHT & g2
famig &1 sm7q; Fow, I OIEAITH
A9 AT AZT TETITT AT FAT FiTA gAY,
7z faavia 997 2 | § A E 947 ¥
a1 e fzrar =g far fagre fgege-
AT F TT UF eI AT U9} )
HISTAT FEIWA T 17 q7H17 7 77 17
faifenr wrdr frfaws gq Tl @1
farrfra 71941 ¥ gAa7 7 AT 7 Ao
7 faory =0 a9 Fy SaFedT F 9
T WG A 7 TT wvEd grm fr
fagre mw 1 fresr gar a9 & 9a f
fage & w=z Smar 9f7 33T §,
T2l FTHr 3, THE F FEL qET 8§,
fastet & Ieq2T F FET AYT 2
g #r AT 2 f& owmw 77 fRr
¥ ¥ qfeTisar & gl uw |
qG qUET E@FEA T 4T A
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g | S Aifa g fuife #
T 59 & e fagre & (A7 Al
FT Tigear 7 fag & weaTHad
F Weg H ATATE § T3 F g agy € A5
UF YA (ATRATE AT AEY | a0
Azt Fraar ot &, T ¥ E, 1A A &
fagi= #Y raeqr g7 & | @8t A
f g @ F 1 FfFT iy aF g A
TIOIT G FT o fagre & wwa JaaE
TAT TFT LI F7 17 9l oaT § F
T ATIAT SAIQIAC ) JOL AT HI g A5
T a1 7z f4o37 391 U9 F47 FAL I3
qhmi ! F fagaT a=wr {5 sw usA F
T AT T AT Az faar g s a3
g fee & T

UF BET @ @T § ¥ A F)
FgaT, Agar | fagre & w7 war fa,

qA[@T, ATNAR, WHAT, TRAE, T3

¥ uT gaE & A 31 g0 FE
T AT @A & THIT T Fgl
gars F T H EF GEF aTE AU
202 fFATHET 935 gl € 7% S9
FT AT GIAT AITA GCEITFRT AT 4T
202 frdifiz agx  fafas S&0 #
ERREE NI el i P A e Ol
80— 85 5fama FAET T WX 35 A1
I ® FAWHAT @ T3 | 85 A
TE F WA A AT AEF & (FATL
AT AT ALA1E 31 @1 & | FgT & a3y
% fa_wTr AET fsnTg | A g & fE
§5 AT &TT FTATA.T SRR E @8 |
TqSF Tl OF Hie adr a1 § 92 7% | {5Y
OF A\ T, qE GZ AL | gH AE A
& aad A @%F q@r a1 1 | q7
g mAEF g 41 fF 35 1@ w9y
2 FTSF A QU F fear w47 grar ?
qTAT A2 85 WG F HEN 9 a@EE

ST | Er forer et Sf; 7 fere Y ferely,

gy 7 7 f5257 fad | #15 qq19
gt w1 § 6 wiA T 3w & fugwg
wrg’_ & fas dat wgeg 1 fraga s

fF 78 39 X TR FHR Ffy faamr 1
aE & g A1 202 FRATHET qgF o7 WY
TE AT 35 ATT - wyT T FL GF H QA
F0 3 forg T 8591@ % & qTH a9
Y HIX FEF AT FTH TTH HAF a7 A0 |

oA S JR_NT T @I g
g HEE F ATH 9%, HETAT F AW
9, FAFAF AW G T 777, Afw
# fae 7471 Sff &7 51F CF R AT
FT GTF AIFTaT FTAT 1841 1 S ofvey
%9 3T F AR JA AT & | wfFarT
# zfeemt, wifenfaai & wenar ooy
fres-ait ¥ seam & fag st frg st
FIAAAITE 1 1954 & oF frgzr ad
Falo 7 47, forg 1 0T 1956 &
Falhe g%, Al ore % o9 a9 ¥ 39
itz T agw aF 7Y g2 | FH USATH
ST RS, WIFE w9 agi 1A fass
o7t & forQ AT (T d A O At
&, R QAT ST § T4 3T ¢ 437,
fagre, 29 wsat & gA Fqf FT WAT
Hrafeat & 2— 3 wfwa & sar87 £A7T TET
& saarFrs fasra T gurd 137 fou
S & AT AMAET F F R a3
g0 &, sre=raw & faw dare # ) faegant
F° gaear #1 g9 &3 & fau ufas
q17d A fywst a7 &% 7 0F AATGeH 0T
fear g, fag A A HT 7 3 AfqaaT |
Haa w7 & dglay § 377 #1 f9-
Jor 29 #r swFer #% | frws aat &y
ge o s # gdr adr gf g—
TARNT 1HIT TR 2 § 57 &
FsTG § AR & AT F qfEi gai g,
fag. TH 37 %, & AT giamT 1
¥ wgTY, gIAM, dqNT Fg w7 AT -
stifrat &, < gfrsatsire mifeafaal &
qraqaAtr [age & Fama g fF s7
F AALAT FHT LA K W F THAATE
T A7er T AT § Fqiafaw & 3T F
ferm sar gefaa fvg o)



R F a9 A 37 faqaw w0
TAGA FT1E AR GO F A0 F7A0
g I+ [9@3 at wdlwm 71 9 fxa1e w0-
FIAAHT A1ZT 1 Heqsqam ¥ A77¢ 77
TS A, I 9% o6 qIT H agw w70 41
FIT FL

[Shri Giridhar Gomango]

(Koraput); Mr. Chairman, Sir, 1 rise
to support the Finance Bill, Today the
country is facing the problem. Actual-
ly there are two types of problem: one
is food scarcity and the other is food
problem. Fooq probley is a perma-
nent problem whereas food scarcity is
a temporary in nature. There are two
types of people living in India: one
is poor and the other is rich. The
problem of food scarcity is for ‘he rich
and the food problem is for the poorer

sections.  In the hill areas and tribal

belts, people eat—it wil] be odd to
hear—roots, fruits and sometimes
leaves. But in the towns we see the
people eating luxurious food. How can
we eradica‘e the disparity here? The
Finance Ministry is a main Ministry
in the Government, The Finance Min-
istry controls all the Ministries, And
when the Finance Bill is before the
House for discussion, I would like to
submit before the hon. Minister the
problesm which the country is facing
today. The main problem that the
couniry is facing toaay is the economic

problem or crisis. To eradicate the
economic problem, the Government
should come forward for permanent

solution, with a definite decision to
eradicate it for ever. It is a very diffi-
cult problem. The only solution is
this. When we have chosen to have a
socialistic pattern of society for the
country, we should adopt a socialistic
pattern of development. When the
Government allocate the money, pre-
pare the proposals, prepare the
schemes for the developmen‘ of the
country, to develop the people in the
backward regions. At that time, they
should get a higher allocation and less
for the luxurious things. Importance
has to be given to the smaller things

=y mwa = egrr

which will be helpful for the

poor
people.

In the previous Plan the allocation
made for the tribal areas was very
much less. In the Fifth Plan, the Gov-
crnment has adopteq a bolg policy for
the development of the tribal ared:
and I hope they will get more money
in the Fifth Plan. But money alone
Will not solve all their problems, For
the removal of the undevelopment ar
backwardness of my people and those
who live below the subsistence leve!,
money allocation alone will not do.
There is so much exploitation in the
‘tribal areas. What type of exploita-
tion is that? The exploitation is
muinly  the economic exploitation
Whether he is poor or whethe- he is
innocent,  whatever he may be, thu
cxploitation arises out of the system |
ang unless we take the necessary
steps and bo!q steps to check the ex-
ploitation—I am not going info delail:
about the exploitations—they will
continue to live in an island of dark-
ness of the tribal and hill areas.

We all talk of co-operation for the
development of the backward people.
but in the Plan there is not a single
paisa for cooperation for the develop-
ment of the tribals. We talk of thc
development of the agriculiural me-
thods of the tribals, but there is nol
even a single irrigation facility in the
areas. When something is recommend-
ed by any commi‘tee .to the Govern-
ment. you will find that the action
taken is low and slow. How can we
expect the development of the {ribal
from tae {emporary measures and
haliing actions taken by the Govern-
men' and its officers from top to
bottom?

MR. CHAIRMAN: Would vou like {0
continue the next day?

SHRI GIRIDHAR GOMANGO: Yes.
Sir.

MR. CHAIRMAN: You may conti-
nue your specch the next day.
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NOTIFICATION UNDER CENTRAL EXCISE
Roies, 1974 »z. Excisz DuTy ON
KRANDEART SUGAR

THP MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
Table of the House a copy (both in
English sud Hindi) of the Minisiry of
Finance (Department of Revenue and
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Insurance) Notification GSR No. 197(E)
dated the 30th April, 1974 together
with an Explanatory Memorandum.
[Placed in Librcry. See N, LT-8870|
74].
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The Lok Sabha then adjourned tili
Eleven of the Clock on Thursdey, May
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